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LOK SABHA DEBATES

LOK SABHA

—

Thursday, December 15,1977/ Agratayana 24,
1899 (Saka)

The Lok Sobka met at Eleven of the Clock
[MR. SPEAKER in The Chair]

ORAL ANSWERS TO QUESTIONS

Earnings from Public Call
Officers

9426. SHRI V.A. SEYID MUHAM-
MAD: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the numbcr of public call offices in
the country, at present;

(b) the amount Government have col-
lected from these pubtic call offices during
the six months preceding April 1, 1977
and the six monthsfollowing April 1, 1977;

(c) whether such collection is inade-
quatc and gradually decreasing; and

(d) if so, the reasons therefor and the
action taken therecon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDFO
SAI): (a) No. of long-distance public call
offices in the country as on 15-11-97 was
about 6goo.

(b) The revenue collecred from long-
distance public call offices during the
period October, 1976 to March, 1977 was
Rs, 50.47 lakhs and during the period
‘lk‘pkﬁ, 1977 to September, 1977, Rs. 47.53

(c) yes, Sir.
031 L. Su—'z

2
{(d) In pursuance of the policy for
opening moxe Public Call Offices at block
tehsilfsub -tehsil headquarters and other
such places on loss, more and more PCOs
are being opencd on loss. Morcover, the
PCOs carning more revenue are being
converted into telephone exchanges due to
the demand for local telephones. Provision
of telephone facility at under-developed
arcas by long distance P.C.Os. even on
loss at certain categories of stations is a
deliberate pulicy of the Department.

DR. V. A, SEYID MUHAMMAD:
Will the Minister he pleased to give State-
wise and rural area-wise break-up of the
figure ?

SHRI NARHARI PRASAD SUKH-
DEO SAI : Andhra Pradesh.

MR. SPEAKFER: If you have got this
information, you can place it on the Table
of the House.

DR. V. A, SEYID MUHAMMAD:
Will the Minister be plased to state if the
Government would take adequate steps
to have more public call offices in the rural
areas as well as in the State where there is
deficiency for these?

SHRI NARHARI PRASAD SUKH-
DEOQ SAI : We are doing it this year,
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fo T Y T A x@ fawm A
feas wa% wwC
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Wgwwwrweaw ;o § ¥ 13
W o M ET FR ¥ A H qet
w W & ag sreT g ¢ fw afk
S g A9 & AW A Y A
o a @er w " "9 e
gy g7

MR. SPEAKER: He has not got thc

material,

PROF. DILIP CHAKRAVARTY: Is
the Minister aware that a large percen-
tage of these public call offices remains out
of order at any point of time? [ would
like to know the percentage of such public
ca'l ~ffices which really do not function.

'MR. SPEAKLER: He has no informa-
tion,
wt g feww @ wAAlg sa
A A oF =W vEr a°rg o) fx o
Tl F greardy 5 g R Y IW
qr &7 ot ¥ Sz I, a7 |1 I
79 #qq1 ¢ fF wraad e i
/e ZATT qT IqY wuF arad &
§ ol 3F *= aw A AT QA
g 7
MR. SPEAKFR: ‘That particular

guestion bas been answered sometime back.,
The samr question cannot cQmic  again.
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Some hon. Members rose—
MR. SPEAKER: No, please.

Next question—Shri  Prasannabhai
Mrhta—not here.  Then, Shri jaffer
Sharie—he is also ghsent.

SHRI K. LAKKAPPA: I would like
to submit that under rule 4%(3),

*“If on a question being called, it is not
asked or the m=mber in whose name it
stands is absent, the Speaker may, at
the request of any member, direct that
the answer to it be given.”

This is a very important question. I
request that since the member is  ahsent
you may ask the Minister to answer it.

. MR. SPEAKER: Next question. This
I vour gwn question.

Mail of certain

Intercepting
Political Leaders

*429. SHRI K. LAKKAPPA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whetheritis afact that the Ministry
is being blamed that the important mail
of certain political leaders is being inter-
cepted still as was done in the Emergency
period;

(b) is so, how far this is true;

(c) whether the former Prime Minister
had alleged about the same;

(d) what are the main reasons for this;
and

(¢) whether the offcials responsible for
intercepting the mail are still in the Minis-
try and are helping the present Govern-
ment also in intercepting the mail of oppo-
sition leaders and the action being taken
against them?

6
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SURHDEQO SAl): (a) No Sir.

(b) Does not arisc.

(¢} No such communication has been
reccived in this Ministry.

(d) In view of reply to (e) above, this
does not arise,

(e) Does not arise.

SHRI K. LAKKAPPA: What hap-
pened to my carlier request, Sir? The
main purpuse and the cobject regarding
qQuestions is this. Under the Rules of Pro-
cedure and Conduct of Business in the
Ilous~ from rule 3. onwards, a questuon is
drafted and it is admitted by you only 10
elicit certain information. There is no
informaticn when the Minister gives his
answer like ‘it does not arise’.  Is his
answer in conformitv witk the purpose lor
which the question has been admitted and
put down for the answer in the House?
Sir, it is a very Lold answer when he savs
that ‘it does not arise’. This is not an
answer at all.

How can the Minister answer when the
question is about intercepting of mails of
important political leaders? This would
be investigated by the Home Ministry.
I do not know why this question has tbeen
put down to this Ministry, Anyway 1 am
not complaining against the Minjst-r. It
has heen given in such a manner that the
Minister in-charge cannot investigate into
this. This is suppesed to have been iny esti-
gated by the Home Ministry.

MR. SPEAKFR: Pleasr come to the
question now. Have yuu any supple-
lementary to ask?

SHRI K. LAKKAPPA: I havegot a
supplementary. Before that, I want your
ruling on this. (Interruptions)

MR, SPEAKER: Just a minute.

st PR WY $EAWW : qg T
T A F F&FR FEE &1 30
gla a% A0 F @ wE §
Oq NI FT FEAE AT |

MR. SPEAKER : Mr. Kachwai, I
am on my legs now.

MR. Lakkappa. yvou have addressed
the question to the Minister of Communi-
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Cations and the Minister of Communica-
tion has to reply. Therefore, you cannot

now complain that the Minister of Home
Affairs should reply.

Have you any supplementary on this?
Please go on.

SHRI K. LAKKAPPA: I would like
to put a supplementary. Part (C) of myv
question is whether the former Prime
Minister had alleged about the same and
whether it is a fact and if the matter of
intercepting of mails of ceriain political
leaders as it used to be done  during the
perivd «f  emeigency is  true, is it
being investigated ? A statement
was made by the fuumer Prime
Minister recently—by Smt. Indira Gancli
—about it. What was the machinery that
the Minister has got to investigate this
complaint and come to the conclusion?
Hcsays ‘It does not arise’. This is with refe-
rence to the statement made recently by
the former Prime Minister, Smt. Indira
CGiandhi.

SHRI BRI] LAL VERMA: No comp-
laint has yet been received from the former
Prime Minister regarding this.

SHRI K. L AKKAPPA: Sir, my ques-
tion is very simple. I wili not put anythirg
against the Rules of Procedure. A state-
ment was recently made by the forner
Prime Minister, Smt. Indirz Gandhi alleg-
ing that intercepting of nails is beirg
done as was done during thelpericd of
emergency of the political leaders.,

MR. SPEAKLR: Mr. Lakkappﬂ, you
arc again and again rcaditg the same
thing. You want to know whether  the
Minister has read the complaint which has
appeared in the newspapers and whether
he has investigated into that complaint.

SHR1 BRIJ] LAL VERMA : I have
not read it, Sir.

SHRI K. LAKKAPPA: In view of the
ignorance of the Minister not to have _read
the statement made by the former Prime
Minister of India regarding intercepting
of the mail of the political leaders, I would
like to bring to his notice that there is
operating a gang.  (Interruptions).

In view of the inefficiency, as the impor-
tant mail of the political leaders is being
tampered with, we have an apprehension
that we may not be able to play the role
of opposition in this House. (Intsrruptions).

1 would like to know what machinery
his Ministry has got to investigate such
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intercepting of the important mail of the
politics leaders. Plca;’:: also give an as-
surance that such things will not hap-
pen and you will streamline the function-
ing of your Ministry.

SHRI BRIJLAL VERMA : It is an
incorrect charge. I totally deny that
we intercept any letter. As far as the comp-
laint is concerned I have categorically
said that we have not yet reccived any
complaint from any opposition leader or
even Indira Gandhi.

SHRI T. A. PAL: The hon'ble Minis-
ter has made some observation in Bangalore
that telephone lines have not been
bugged and there is no tapping of tele-
phone communications. But recently Shri
Jagiivan Ram while disclosing before the
Shah Commission brought out that as
a matter of habit certain practices still
continue. Will the hon’ble Minister cate-
gorically assure us that old habits will not
continue and it will be put down very
firmly, whoever the person is?

SHRI BRIJLAL VERMA: Yes, |
can say this Department is not at all con-
cerned with that tapping. Although this
question is concerned with postal side yet
as far as the telephones is concerned  no
tapping is done by the Department.

PROF. P.G. MAVALANKAR: Sir,
Shri Lakkappa has asked in part (a) of
his original question ““whether it is a fact
that the Ministry is being blamed that
the important mail of certain political
leaders is being intercepted still as was
done in the Emergency period?”* So, Shri
Lakkappa admits that it was being done in
the Fmergency period. (Interruptions).

In view of this part (a) of the question,
whether the Minister will inform the House
as to what was the modus opsranai and what
were the details—particularly of the in.
terception of the mail of the then Opposi-
tion leaders during the Emergency?

SHRI BRIJLAL VERMA : As far
as the Emergency period is concerned, it
was the Intelligence Department which
used to do it.

SHRI BRIJLAL VERMA: This de-
partment never does it. . (Interruptions).

_ ot oft Twwiw : Yagd s
T e ffroady wm @i,
CCTE I (e a i I O ey
W wegaréat @ Ay Wi fgw o
T G W R R T

£ & 720 g€ § | AT T AT THFT
QF ILELT AITH T 7T qH0 )
T IHTT E' N FHars a8 T @

g UFA ¥ AT g@R w1 FIW
ITETE?

MR. SPEAKER: How does it arise
out of this question? Next question.

5.T.D. Facilities Among Cities
Of Gujarat

*430. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose to
increase the STD facilities among and
between major cities of Gujarat during the
current financial year; 1977-78;

(b) is so, full details thereof; and

(¢) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b) No, Sir,

(¢) Schemes for expansion of trunk tele-
phone circuits between major cities of
Gujarat are under execution and are ex-
pected to be completed in phases in 1978-
79, 1979-80. STD facilities amongst cities
in Guijarat would be expanded progres-
sively thereafter,

PROF. P. G. MAVALANKAR: May
I know from the hon. Minister the cities
which will have this facility under this
plan for giving STD connection for each
of the two years 1978-79 and 1979-80?
May I also know whether the existing STD
facility between Ahmedabad and other
cities in Gujarat is operating efficiently and
faultlessly ?

SHRI NARHARI PRASAD SUKH-
DEO SAI: The following point to point
STD are working in Gujarat State:
Ahmedabad-Rajkot. Ahmdabad-Barode,
Ahmedabad-Gandhinagar Ahmedabad-
Nadiad, Ahmedabad-Delhi, Baroda-Surat,
Gandhinagar-Rajkot, Gandhinagar-
Baroda, Gandhinagar-Nadiad, Jamnagar-
Rajkot and "tia dwagar-Delhi,

PROF P. G. MAVALANKAR: The
hon. Miaister gave information about exis-
ting Cacilities; I know them. I have askeld
about the future plan. - RREARA N

10
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SHRI NARHARI PRASAD SUKH-
DEO SAI: A trunk automatic exchange
bhas been cstablished at Abmedabad to
which Abmedabad and Gandhinagar arc
being transferred. Baroda, Rajkot and

amnagar will be connected to this TAX
n 1979 80. Ahmedabad Trunk Automa-
tic exchange will be inter connected with
the existing TAX at Indore and Bombay
and will provide interdialling facilities
among Bombav, Poona, Surat, Baroda,
Rajkot, Gandhinagar, Jamnagar, Ahme-
dabad, Indore and Bhopal. e

PROF. P. G. MAVALANKAR : He
has left out answering the sccond part
of my question—whether the existing jaci-
lities are working efficiently and fauldesly.
He may kindly answer this part while
answering my second supplementary ques-
tion. May I know whether he will consi-
der including such citics in Gujarat Which
are very busy commercial centres involving
erores of rupees of business including ex-

outside Gujarat, outside India, be-
cause I find that those cities are not in.
cluded in the programmes for 1978-79
and 1979-807 I do not want to give those
details because the Jcpartmcnt knows
them; there_are cities where commerce
valued at more than Rs. one crore takes
place between Gujarat and other States
in India, as well as export from Gujarat
to_ other countries. Secondly, 1 wanted
to know whether the STD facilities are
working faultlessly and efficiently, be-
cause what ia the use of paying for STD
when people have to  wait for more_than
one hour to get through a Call?

MR. SPEAKER: The rule of equality
operates; it does not discriminate.

THE MINISTER OF COMMUNI.
CATIONS (SHRI BRIJLAL VERMA);
We are in the process of giving connec-
tions Our norms arc: if there are 100 calls
in each line then we go in for STD.

PROF. P. G. MAVALANKAR:
Kandla is an’important port, but there is
no STD facility between Ahmedabad and
Kandla. May I know whether places
like Kandla are being connected by STD
with Ahmedabad?

SHRI BRIJLAL™ VERMA : It is in
the future plan,

SHRI VINOD BHAI B. SHETH: It
concerns not only the Minister of Com-
munications but the Minister of Health
also, who is not here. In big citics when
there arc many wrong calls and when trunk
calls are delayed, the doctors have found
that there are more cases of blood pres-
sure and hypretension......
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MR. SPEAKER: It does mot arise
out of this, Next question.

Works Normas For E.P.F. Organi-
sation

*432. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LAFOLR be
pleased to state:

(a) how far the work norms prescrib-
ed in the Manual of Accounts Procedure
for E.P.F. Organisation of 1g60 are being
implemented;

(b) whether the legislation of Employces
Family Pension Act, 1971 and Employees
Deposit Linked Insurance Act, 1976 has
increased the work norms_of E.P.F. emp-
loyees: and

(c) if so, how  far the additional staff
is proposed to be}zmctioncd by Govern-

ment region-wise

THE MINISTER OF STATE IN
THE MINISTRY OF} LABOUR &
PARLIAMENTARY FAIRS (D'R.
RAM KRIPAL SINHA): The Emp-
loyees Provident Fund Authorities have
reported that:—

(a) The Manual of Accounting Pro-
cedure issued in 1968 does not prescribe
any work norms as such for maintenance
of accounts of Employees Provident Fund.,
However, work norms arc contained in
the ‘Employees Provident Funds Manual’
iscued in 196%. These norms were re-
vised by the Central Board of Trustees,
Employees’ Provident Fund in 1970, and
arc being implemented for stathng the
Regional Offices of the Employees’ Pro-
vident Fund Organisation.

(b) Separate work mporms have Lteen
evi lved fo providing stafl for work per-
taining to the Employees’ Family l?:n-
tion Scheme 1971 and the Employee's
Deposit Linked Insurance Scheme, 1976

(¢) The Central Board of Trustees at
its meeting held on the sth December,
1977 has recommended revised yardstick,

¢ recommendation is yet to be consie
dered by the Government,

SHRI K. RAMAMURTHI: Before put-
ting my supplamopiay, T wear'd ke 1o
point cut that the answer starte witl: 1he
sentence @ “The Fnyloyees Provident
Fund Authoritics have reported that, "'

Why do they want to czcape ficm the
responsibility for the ariwer -7 It is
not an autoncmcus cigenitaticn. Why
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'have they put it in this form ? Now
T will put my supplementary. In the ans-
wer it has been said that the manual of
accounting procedure was under considera-
tion by the trustees of the Poard at thci.r
meeting held on 5th December 77.  This
provident fund organisation is a very impor-
tant organisation becausc it is a social sccu-
rity scheme for the workers. A lot of com-
plaints have been received by the, trade
unions and a lot of ac¢ounts have not been
scttled for 1 to 6 years, When we en-
quired from the provident fund organisa-
tion, we were told that because the staff on
the manual side is very less and because
of the recent legislation regarding com-
pulsory deposit scheme, family pension
scheme and more coverage of worlers
they could not dispose of the cases imme-
diately or within a short duration.

MR. SPEAKER Enough of pre-
face. Kindly comec to the question.

SHRI K. RAMAMURTHY : Inview
of the fact that the organisation is now
completing the 25th year, will the Ministry
come forward o0 assure this House—be-
cause of the inadequacies in the Manual
in disbursing provident fund amounts—
that they wil] form a committee to go into
its working, particulary into the work
norms for emplovees in the provident
fund organization ?

DR. RAM KIRPAL SINHA : As
far as the revision of work norms is con-
cerned, a constant review is made ; and
as I have already said, the work-load is
reduced from time to time after such a
review. On the sth December this year,a
sub-committee of the Employeces’ Provident
Fund Organization was formed, and it
has gone into its working and is reviewing
it. The work-load has been scaled down
from time to time,

MR. SPEAKER : He says that be-
cause of the defects in the Manual, dis-
bursement has become difficult.  Would
you rectify it ?

DR. RAM KIRPAL SINHA : The
Committce has made certain recommen-
dations; and all possible stcps are being
taken to bring the work-load upto-datc.

SHRI K. RAMAMURTHY : Re-
cently, the employees of the Provident
Fund Organization have agitated all over
India. They have put forth scme de-
mands relating to wage rise, work norms
and cash bencfits on the occasion of the
silver jubilee celebrations of that organi-
zation. Will the Minister assure us that
he will call the employces and initiate talks
on this matter and settle them amicably ?
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DR .RAM KIRPAL SINHA : A few
weeks ago, I met the representatives  of
the recognized unjon, znd discussed the
p.roblcm with them; and we have con-
sidered their demands sym athetically.
Those demands which we can concede,
we are looking into. As far as the ques-
tion of cash benefits and othes things ar -
concerned, there arelinked with variou
ether issues; and we will leck into them,

Presideat Sadat’s Visit toIsrael

%434. SHRI G. S. RELDI:
SMRI K. MALLANNA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) the stand taken by the Indian Go-
vernment regarding the recent visit of
President Sadat to Isracl ;

(b) the details regarding the comments
expressed by various Arab countries ; and

¢c) whether the visit of the President
Sadat to Israel has led to thesigningof a
Peace treaty in Geneva ?

THE MINISTER OF EXTERNAI
AFFAIRS (SHRI ATAL BIHARI VA]-
PAYEE) : (a) The Government of India
is watching the situation,

(b) Various opinions have been ex-
expressed by different Arab  countries
regarding the recent developments which
have alrcady appeared in the press,

(c) No, Sir.

SHRI G. S. REDDI : ‘The Ministry,

_in its statement on 18th November has

welcomed the bold step taken by Fgvpt
and Isracl; whercas on the 2oth, the same
Ministry says that we are watching the
situation. The Minisuy ncw repeats
that they arc watching the situation.
The original Statement was bailed zll
ever India and the world : and it was
said that India was playing a gocd role,
and that welcoming the visit was a bold
step. I do not know whether Govern-
ment has now changed its policy of non-
alignment, and is merely watching the
situation.

SI'RI ATAIL DIHARI VAJTAYIT :
1 am sorry to say that the policy ¢f non-
alignment is not aflected by cur stand on
th.e question of President Sadat’s visit *o,
Israel, It has been India’s policy rot to
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take sides in inter-Arab disputes.  Some
of the States have welcomed the visit of
President Sadat, while there arc other
States whoe are strongly opposed to it
That is why Isav that we are watching the
situation; and that is the official stand.

SHRI G. S. REDDI: Since the
Government of India  belicve in non-
alighment and thev do not want to take
any side, they should come out boidly and
encourage and promote peace i West
Asia,

MR. SPEAKER : It is a suggestion
for action.

SHRI ATAL BIHARYT VAJPAYEE :

What is the suggestion ?

MR. SPEAKER @ You should come
out boldly in favour of non-alignment,

SHRI ATAL BIHARI VAJPAYEE :
We are preparced to come out boldly on
the issues which require boldness.  But
there are cerain  issues which required
wisdom, and I would request the thon.
Member to follow that.

ft oy e @m0 wREEd
F1 7g wifegg Aifa @ § fv afc A
Y qTIEY FEegTHl F1 AETE ¥ wqXwT
WIOHT  gEAYY ¥ qAATE@r 91, at
SUTET WewT T ) & HlY wgRw &
az s w9z g f& afz ww
FIT7  "oEy qwstT { fREr qwer
F  gWEW F9A § A & W@
T FT AT FIAT T AZY

st weA fagrht addt - 9w
Y 7@ I A F AT &
gre FE  OAT gEAET FLA §, A
_qrAgqel §, WX 33 I9 Ad A eqrdy
mifw & faq o9 gy FaT R, A
WA I€T Jq FT TAEE FET |

Wt T A EEE A wd
%71 § f5 ¥8 ww 3w gforee awzra &
WaEA A & fawrs § M@ &
T IT ¥ AT &, Fafs g w3
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& qu A § | et AgRT WY RS g
fe g W 3, N Mfovec o &
o 1y & faere §, fafaar &
ot feaet, & oF Fiwgq ¥, WK
TWH I W K §gaar Wi gudd
ot s R 0 W T oW faadw g,
FATR ST R & v sO-mfawa
¢ o 2 3w o gER & wfa agwraT
& § + & ag ST wvgan § fe 9@
A foarely FTHEE 1wy wrifarg fean
t, N wr ou & fRw A & W AR
¥ F7¢ arai A, W g, aY AT wWEve
¥ w7 waT fzam

Wt wew fagrQ TRt @ =@
gy § gard WYX qifaqa & #1105
arat 7g) g% § | ofvwst et F A w0
RY W waAT A fafeas 77 & fao
ga §, I swrIafana <ar W
qq+t Afa fqfeeg 737 & o0 @a=

g.

DR. V. A. SAYID MUHAMMAD
Regarding the visit of President  Sadat
a humorous  commentater said that
President Sadat may not bLe entitled or
qualified to get a Nobel Prize for peace,
but he will certainly be considered  for
the award of Oscar for this acting talents,
Will the hen, Minister  state whether,
apart from th- dramatics and showman-
ship. the visit will produce some tangible
re.ults and, if so, in what wav ?

MR.SPEAKER : Itisverydifficult for

him to answer it.

SHRI ATAI BIHARI VAJPAYEE :
Sir. you know my difficulty.

it waT o T - & ag S
#0n g 5 ag aga afwfea faea @
Wy ¥ Amrm e e @ guU g |
M HeY AT A w7 & W owT
v WY Tz & A § afeew &
HTET 9 $1§ qERYaT g0, 8 Wika
Iy AT wow | & AT wrgar §
fi st wgvew few ara W afeew qwwd
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g,mt‘ﬁiﬂmwquﬁzﬁwt
IO 1T o W LT
g ATiEq |

! wew fagr® wody ;o @Y
qefl ¥ wAET §, IR WTHA ®) GEAATAT
2 1 & forg ar@ & ~maT @AAY €
R fom el & werie ST 9E
¥ 4g fgai &1 o grar §, ag g W
AT A | I9 & foag w1 a1 qwaar

W‘{“’f@"n, ugaaﬁﬁwa’tawﬂé‘f
FAA |

SHRI1 B\ASHIR AHMAD : May .I
know whether the Government of .Indla
is aware that Isracl has occupicd a
large stretch  of Arab territory and whe-
ther the Guvernment of India will try to
mediate in this affair ?

SHRI ATALPEHARI BAJPAYEE :
It is India’s stand that Isracl must
vacate all the Arab territories  which it
has occupied as a result of apgression. So
far as the question of mediation is  con-
cerned, India is not keen on mediating,
nor has anybody invited us to mediate,

SHRI V. ARUNACHAJ.AM : It has
been said thatthe relationship  beiween
Israel and Egypt has been improving.
In the circumstances, in order to improve
our relations with Isracl, will Government
come forward to appoint an Ambassador
1o Israel ?

SHRI ATAL BIHARI BAJPAYEL :
There is no such proposal before the
Government of India.

SHRI C. K. CHANDRAPPAN
am happy that the hen. Minister has
stated that he is watching the situation, but
I would like to go back to the first question
put by the hon. Member, that there was a
statement made by an official spokesman
that it was a bold step taken by Mr.
Sadat. If the Government is now cor-
recting that stand, I think it is better that
it should be said so, I am saying this

because it has tarnished the image of our
country,

I would like to know from the hon
Minister whether Government takes the
position that P.L.O. is the sole representa-
tive which can represent ihe Palestinian
People in any Arab talks in future.
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SHRI ATAL BIHARIi VAJPAYEE:

I would like to reply to the second part of
the question first.

SHRI K. LAKKAPPA : Mr. Kundu
made a statement,

MR. SPEAKER : Please ignore it.

SHRI K. LAKKAPPA : I am a
Member of Parliament. How can I be
ignored ? I protest.

MR. SPEAKER : I did not ask him
to ignore you, only your intervention.

SHRI ATAL BIHARI VAJPAYEE ;
The problem of West Asia cannot be solved
without the full participation of the
Palestinians represented by the P.L.O.
Those who have been uprooted from their
hearths and homes must have the right to
go back to their homeland, and any just
solution must provide for such an arrange-
ment. So far as the question of official
reaction given by an official source and
then by an official spokesman is con-
cerned, I am not aware which this official

source is and who this official spokesman
is,

SHRI K. LAKKAPPA : Mr. Kundu
made a statement.

SHRI ATAL BIHARI VAJPAYEE i
Mr. Kundu is very much here,

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU) : Mr. Lakkappa,
please know that Kundu never macrcp a
statement.

SHRI YASHWANTRAO CHAVAN :
The statement made by the official spokes-
man certainly distorted th¢ Indian ap-
proach and policy. Now the hon. Mi-
nister asks who this official spokesman
is and says that he does not know. If he
does not know, why is he there, because
somebody is making a statement on behalf
of the!Government of India, and the whole
thing is consumed all over the world, and
after two weeks this is being said. There-
fore, arc these official spokesmen follow-
ing some scparate foreign policy apart
from the Minister's,

SHRI ATAL BIHARI VAJPAYEE :
May I point out with all the respect to
the leader of the Opposition that what
newspapers publisher is not mecessarily
correct, I took the first opportunity to
put the record straight,
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SHRI YASHWANTRAOQO CHAVAN
We have to ask questions.

SHRI ATAL BIHARI VAJPAYEE :
The question was tabled long back. I
tried to ascertain from the Ministry. No
official of the Ministry made any state-
ment to the press. It is a matter for
inquiry. I did it. Immediately when it
was brought to my notice, I contradicted
the news. It had not maligned India’s
image. But if the Leader of the Oppasition
continues to speak like this, it is likely
to maligo our image abroad.

SHRI YESHWANTRAO CHAVAN 1
If I say this, it is because you are lax in
this matter. Your officials are not going
according to your advice. You are not
effectively controlling them.

SHR] ATAL BIHARI VAJPAYEER :
1 am here because of the people of India
and despite the Leader of the Opposition.
I know how to run the foreign affairs and
1 also know Lhow Mr. Chavan runs the
foreign affairs,

W gnTw W wegw:  $Afesw
¥ T8 7 g, T 7 fmrar gvm
wrfpws  «FAEA ¥ CF a9 FET,
IJq aa F1 1sfzagr o wHie ww
WY Az Eg W)

We want to be belpful to you. Please
control your officials better.

SHRJ ATAL BIHARI VAJPAYEE 1
The news was immediately contradicted.
But the difficulty with the Leader of the
Opposition is, he is so engrossed in Con-
g.l;u affairs that he had no time for foreign

airs.

SHRI JYOTIRMOY BOSU : 1
bave been in this House from 1967,
Therefore, such utterances of the erstwhile
members of the party now in power.,
(Intersvptions) 1 am sorry Mr. [Lakkappa
gets the wrong end of the stick. I am
talking about the pro-Israel lobby in the
House.

In that context, may I ask the hon,
Minister to tell us clearly and frankly
as to the American attempts of dividing
the Arab camp which is against the poli-
tical interest of India because, unless
we have an undivided, a solid Arab block
standing by our side, our effectiveness in
international politics will be substantially
reduced. In view of their economic

, the oil holding, in the world, is
1t not a fact that Americans are using Mr,
Sadat to divide and weaken the Arab
camp as well as us ?

DECEMBER 18, 1977

SHRI ATAL BIHARI VAJPAYEE :
It is a matter of opinion. India would
like the Arab countries to stand solid and
to defeat all attempts to divide the Arab
camp.

WER & IO | ey

*435. witment Wit : @ e
wi A Wl O @A OET §qT &GS
fa 1

(%) ™ o% af ¥ g fuw
fafrde, Sooax & @ & varA
FH & TEO FTOT AT §, WK

(&) FaraCE s fag e
afat F farg FrEE # &
27

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK)
(a) and (b) A statement is laid on the
Table of the House.

Statement

(a) The main reasons for the somewhat
smaller zinc production by Hindustan
Zinc I imited during 1976-77 as compared
to the previous years are :

(i) The cxpanded capacity of the
Debari Zine Smelter was under
installation and commissioning
during the year 1976-77. In
order to carry out the works re-
lating to this expansion, both
regarding erection of new equip-
ment and the inter-connection
of the old and new equipments,
the plant had to be closed down
for a longer period than normal
during the yecar. Again, as the
new plant was based on conti-
nuous leaching process as against
the process of batch leaching on
the earlier plant, the change in
technology required a long period
of stabilization and consequent
loss of output.

(ii) The Acid and Roaster Plants
of the old smeller at Debori
had to be shut down for a  total
Ferbd of about three months
or overhauling, airs and for
facilitating the work relating to
the erection of the new plant,

Qral Answers 20
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1
(iii) Power cutsand interruptions in
power supply from time to time,

(b) In view of these reasons for decline
in production, the question does not
arise.

ot wrerdit W : weaw ST, § woR
ATEeqw ¥ mrAA welt St ¥ SrAm
arga g f5 1974 a1 A fgrgmama
fas fafwes, STage & faar wer
gw ? WY wgeT ug 7 F fF qaady
g9 &, fasst & a7 e & wHY 3--
WAAR A A GFAE | TT FIO
FT FIE JTEAT TG § | THHT WHET AT
zg arg A § fx feggeam fos fafads
¥ A A ST 7 A FAET F
W gt | Famam AgaT E fF
3| WY q2ATe § o sfea) F aw
g1 39F wWiFe WAl WY AT |

SHRI BIJU PATNAIK : It is hony
Member’s opinion. I have stated the reasons
why there has been loes of production, 1
have nothing more to add.

it qrEa Wi ¢ e wgRd, 7
€ T AEY | Well AEET T 4 a7
g & o fyo aoff F Frdwa & ey
T i gf ¢ AR fraq aafewi &
faeme o= gk & | ag A4 AREw B
T TG ) A A& A A W
Hell HERT ¥ ag qar g |z ¢ fF
AT fao aosit & o F a9 g%
§ Wl oWt & faeres wrdarEy g€ & )
I FHATE F WY AW A FT-F DY
& AT 7@ AT W Y A3 o FqRE,
IT & Fwra § W A fggeary faw
¥ 3% fag 9 &, 37 # fyo T AT
3 ¥ & A A F0E) TRl 7 MAare
grar s wr ¢ 1§ e Wy ¥ ST
qTEaT § f Fa axwr o FOA &
forg w1 sfwr wwardr @ e g A
g 1 S T qarg E, I & wE aredt
& & | ag weT TS WIT FTWOI § AW

Iq q1E ¥ &7 & ¥ fqq w6 wdhey
Ifaa o wqY Y w7 ? oY wqrEr
g7 § 99 ¥ Wiwg WAl WERT T |

SHRI BIJU PATNAIK : If the hon.
Member has got any specific allegation,
he can always send it to me and I would
have it investigated. However, the fact
is that from 1-4-1977, the time we took
over, till 30-11-1977, the production at
the Udaipur Debari plant was 18,544
tonnes against the target of 15,500 tonnes.
There was an improvement. During
April—September, the production has
been 789% and in October—November
over 819,. So, the hon. Member’s feeling
about the decline in production is not
correct,

St wrat wrd ;AR WEE #6799
AT I A ag AT Ag g
dre aat ¥ et ar< oer g

@ ara g € 5 foo as(f &
FAFTA { I -3 g€ &, I FY
gqT HaAT WGRT FT w4 A § 1 HIA
TR A apA A A g 1 8
qHe & TEY Fg T g fEadr ae
st g & WY fran safil 3 faems
@ g€, 39 ¥ AiFS, Hel WA g
& ¥ ag oY Famd v 9@ o= F F@w
o faser |

SHRI BIJU PATNAIK": The question
is" different; it is with regard to the main
reasons for the decline in zinc production.
I have stated in the answer why for various
reasons the zinc production had gone down
in the last three years and which is now

ing up in the current year by the way.

e major reasons arc there. There
may be some lapses at the lower level and
proper disciplinary action would have been
taken, but that is not the main reason for
this,

Mo TEHT AN I : FT I8
w ¢ fr Szug fug fegeam A%
fafwee #1 T @z faF ooz F
QHRGVE A & gfee ¥ A T
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a1 wg Fraifer wafe ¥ q@ A g
¢ Wi agi A atg o gE ¥ P W
ggradt ? ﬁbw‘ww 3Iq FT4
w fraffca wafy & g % & fxan ?
T WITEY TEwT aar § 7 afx & Y 9
QY Wi & FarwT waT FTHATEY B W
@ v ¥ fraifa wafa & qu a @d
® Frew feqa qHAA ger ! wEA
wife #% % g ag 19 wra ?

SHRI BIJU PATNAIK : There has
been a delav in the completion of the
work, Sir, it is a complicated job and
when an old plant and a new plant are
tobe put together andintermingled and
inter-changed, there is bound to be some
delay. So, Sir, there has been some delay
than what was estimated but it cannot be
pinpointed that because of personal
reasons or because of any particular person
this delay has taken place. This delay
could not have been cnvisaged carlier.

MR SPEAKER : Question-Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Insurance cover for employees
drawing more thas Rs. 500 p.m.

#4279, SHRI PRASANNBHAI MEHTA:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state @

(a) whether Union Government was
approached by the Employees State In-
surance Corporation, New Delhi to give
relief to those workers who had crossed
the wage limit of Rs. 500 per month and
were therefore neither covered under the
ESI Act nor under the Workmens’ Com-

pensation Act;

(b) if so, the reaction of the Union
Government ;

(c) whether payment of the employment
injury benefis to workers for the period
during which they were not covered under
the ESI Aét was also demanded; and

(d) if so, the reaction of Union Govern-
ment to their points ?
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THE MINI {TER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRPAL SINHA) :

(a) Yes, iSir. The Employees' State
Insurance Corporation had approached
the Central Government for raising the wage
ceiling for coverage under the Employees’
State Insurance Act, 1948 from Rs. 500/-
to Rs. 1000/- per month.

(b) The necessary amendment relating
to revision of wage limit etc. was made by
the Employees’ State Insurance (Amend-
ment) Act, 1975 and the revived wage
limit of Rs. 1000/- per month was enforced
w.e.l. go-11-197s.

(c¢) The E.S.I. Corporation did not
make any such demand. However, this
was demanded by some trade unions.

{d) The nature of the ESI Schemels

such that it is not possible to give retros-

tive effect to its provision for the grant

of benefits, including cash benefit for em-
ployment injurv.

Iranian aid for Kudremukh Project
in Karoataka

*428. SHRIC. K. JAFFER SHARIEF:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have secured
630 million dollar aid from Iran for Kudre-
mukh Project in Karnataka;

(b) whether the organisational set up of
the project is completed; and

(c) if not, the details regarding its pro-
gress and the time by which it is hikely to
be completed ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :

(a) Yes, Sir. According to the Finan-
cial Agreement signed on the 4th Novem-
ber, 1975, the Imperial Government of
Iran has established a credit not exceeding
US § 630 million in favour of Kudremukh
Iron Ore Co. Ltd. for meeting the cost of
implementation of the Kudremukh JIron
Ore Project.

(b) and (c). The organisational set-up
of the Project is fully geared to its successful
implementation, and the Project is on
schedule. Shipment of iron ore concen-
thq&m Lran is t6 start by Bie enid of Augint,
1qBo, as per contract.
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lhrv acial stance for cechanisa-
.tl.::l of Miuves

*431. SHRI K. OBUL REDDY :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government are aware that
no financial assistance from Banks and other
financial institutions is being provided for
the mechanisation or development of mines
and ;

(b) if s0, the steps Government propose
to provide this financial assistance to this
labour intensive industry ?

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK) (a)
and (b). Itisnot a fact that Banks and
other financial institutions are not pro-
viding financia! assistance for mechani-
sation or development of mines.

Criteria for out-of-turn Telephone
connectious

¢433. SHRI K, PRADHANI : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) what criteria have Government for-
mulated for giving out of turn telephone
connections;

(b) whether there is a list of out of turn
telephone connections pending at present,
so far as Delhi is concerned; and

(c) the number of out-of-turn telephone
connections sanctioned by Government
during the last six months?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAL) : (a) No criteria have been formulated
for giving out-of-turn telephone connec-
tions. Each case is considered on its merits
and subject to technical feasibility.

(b) Twentv-four telephone connections
ranctioned on out-of-turn basis are pending
in Delhi Telephones.

t’SC) The information is not readily avail-
L} .
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Construction of Hostel-cum-cultwral
contre for overseas Indians

*496. SHRI NIRMAL CHANDRA
JAIN ; Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a scheme has been proposed
by the Ministrv to construct a Hostel-
cum-Cultural Centre for overseas Indians
in New Declhi;

(b) is the Government aware that
overseas Indians are also interested in donat-
ing for the same and this interest has been
communicated by them; and

(c) by what time is the proposal goi
to be finalised gome

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE): (a) Yes, Sir. The Minister for
External Affairs had stated in an address
to the Second Conference of the Friends
of India Societv International on Junc
30, 1977, that the idea of an international
Hostel-cum-Cultural Centre in Delhi for
the benefit of Indians overseas was being
seriously considered.

(b) Yes, Sir. Government has rececived
tentative suggestions and offers on the
subject.

(c) This matter is receiving serious con-
sideration by Government. It is a major
proposal involving substantial financial
outlays and careful planning. It is difficult
to be precise when the proposal may be
finalised, but it is being pursued.

Distribution of compensation recei-
ved from Uganda

*437. SHRI D. D. DESALI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether all the amount received as
compensation from Uganda has been dis-
tributed among the claiments ; and

. (b) if so, details of claims reccived and
claims settled ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]-
PAYEE) : (a) Not yet, Sir.

26
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(b) Out of 6a8 claims approved and ac-
cepted by the Ugandan Valuation Com-
muttee, for whi]c{h a total compensation
amounting to Rs. 1,44,88,792°35 p was
paid by the Government olJ %zgandl, 488
claims have been setued and & sum of
Rs. 1,13,74,800/- has already been disburs-
ed. Declaration forms from g8 claimeats
are awaited. In 42 cases, advance receipts
for the payments to be made are
awaited.

Historical relics of Arad
Hind Govt. in Singapore

¢438. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state 3

(a) whether several requests had been
maddc in 4th and tgth Lok Sabha for buying
and preservi e Headquarters of the
Provisional %ovu-nmcm of Free Indis
under Netwaji Subhas Chandra Bose and the
residential quarters of the First President of
Free India Government at Singapore;

(b) if so, whether the Janta Government
have taken any initiative for preserving these
historical relics of the Azad Hind
Revolution;

(c) if so, facts thereabout:

(d) whether the Government will take
initistive in placing plaques and setting up
Indian cultural institutes in places in S.F.
Asia where Netaji Subhas Chandra Bose
stayed and which were connected with the
activities of the Provisional Government
of Free India: and

" (e) if 50, facts thereabout ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE) : (a) Yes, Sir.

(b) and (c). The Government have
asked the High Commission in Singap ore to
collect detailed information about building
in Singapore associated with the INA in
cluding their present status and to assess
whether it would be possible to form a re-
gistered Bodv in Singapore to acquire and
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preserve these buildings. The Government
continue to be seized of the matter.

(d) and (¢). The Government have
already directed Missions concerned to re-
port on the possibilitv of pllcinq memorial
plaques.  As for establishing cultural insti-
tutes, the Government would like to es-
tablish Indian Cultural Centres in South
East Asia, wherever possible.

P 1 in prom
d:: :l‘-‘y:: z:it:t:npcl:.o‘f.udlhr;-

industries in surrounding areas

*439. SHRI S. D. SOMA-
SUNDARAM :

SHRI P. V. PERIASAMY :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the precise part played by Steel
Plants in promotion of and assistance to
ancillary industries in surrounding areas;

(b) the estimate of economic output and
employment generation due to such assis-
tance ; and

(c) whether Government have spelt out
concrete guidelines for a meaningful time
bound programme in this regard ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a; The managements of Steel Plants
provide encouragement to ancillary indus-
tries in a variety of ways such as by placing
orders on them for items which can be
manufactured by them, providing techni-
cal know-how and guidance, arranging or
helping in procurement of raw materials,
providing testing and laboratory facilities,
carrying out a regular review and ear-
marking of items which can be off-loaded to
the ancillary units etc.

(b) Itisnot possible to quantify the out-
put or employment generation resulting
specifically from the assistance rendered by

¢ Steel Plants to such industries. How-
ever, the value of production from these
industries around public sector steel plants
and the value of off-take by them in 1976~
97 are indicated below:

Name of the Plant Value of pro- Value of off-
duction (Rs. take by steel
in lakhs) plants (Rs,

in lakhs)
Bhilai Steel Plant . . . . . 715:63 196- 80
Rourkela Stee] Plant . . . . . . . 1210° 15 318-g1
Durgapur Steel Plant | . . . . . . Not available 25° 50
Bokaro Steel Limited . . . . . . . . 232° 00 292° 00
Indian Iron and Stee] Co. Limited . . . . . 76(SS Indus- 80° 00

tries registered
‘'with IISCO)
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(c éuitnblc guidelines have been issued
by ernment to public sector under-
takings for encouraging the promotion and
growth of ancillary industries around them.

wfrel, vet Wit wATOr Wiy
waew @At @ Svwe fafe
wt agw fwar wen
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(W) wT TEFT AW ETET, WA
T Afradt Frgar & F Gy wfawt
F1faar g ; W

(%) afz zi, Ot Fowa a@tq
eI

uR aqr qEA@ €W wareq &
IR HAT (o Ao /W) :(F) 39
a7 § faar toqra §9a #Y qiF dfiey
g qOeF @ &, gaig 1. I 2. A9
art, 3. wicEd, 4. wgmwTn,
5 %1% | TeUw g § g fey
IJTFT FEIRT AN HAT U(HE TH a7
SIeq TEY § 1| ITHAW FIAAT & WAATY,
fwart weara qaa ¥ oxfaa o\ waew
ITH fafe oo e &0 —

1975-76 10.85 9@ %o
1976-77 11,80 9T®W To

1877-78 6.47 UTW Qo
(R, 1977 aW)
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AT g7 qeq W ¥ gwa R
T2 IIFL & A § e wind @
qHY 3T TEY § |

(@) =earor wyat & faq gaafmat
TA-A 7 afew ga-ar wrafea v
AT E | wew 2w dd & fag @ AT
at & @wew A urew e AW

1974-75 12.82 91¥ ¥o

1975-=76 20.30 @9¥ Reo

1976=77 85.75 9T/ %o
(wefa)

(7) ¥ weaTor gfaad d=-faaw
¥ A g wfawt & afew ¥ wfgw
FRT F ATAEFATHT 1 7T FQ &
frg &1

(9) 7o w3 ¥ WA &7 F
fore faer seamor gfaaml €1 spaea
frﬁa:-—

(1) 2,16,000 T9Q fwarg &=
neqard & faq faaw Soww
(%A ¥ A fer o
(2) oF wwar fowa fafes
TFF |

(3) TFTTaTE

(4) 46%T 1

(5) THTE FEIT A TG JIAAT |

(6) 1,600%FH AT wHTT (TTTI-
1) WY 7€ wraTg AT (2T89-2)
& W 700 AFT AT g A
%, fad 600 wHTT ZTEY-1 & W
700 AHTT ITgT-2 & Qo frd o7

wE
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(7) o% xg-SIwflw §&9H, TH
fadm gfaz, 12 Weat ¥z, 0®
JEEHTHT WX TF q=41 FT 9% |

(8) feedadt Famal # IATH &
faq fgmgem &= fafwdz =
AT WA |

(9) wrswrar My A T F
fa wragfaai, &= & a==i w
g F W & fag 75 33 wfa
T F T { FgrEar HE |

(10) &7 914 a a== & fau
TF a9 |
(11) sfestdfagosaa)

(12) AT (I Te9Y) @77 &da
¥ o wigafes siwgg W
TRI—1 & WA 100 ¥FA |

Orientation Cowrse in Indian
Culture for Diplomatic Personnel

*44:. SHRI DURGA CHAND:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government arc consider-
ing a proposal in which the diplomatic
personnel posted in our Misions abroad
are to be given orientation course in
Indian culture and way of life for pro-
pagating the same in the country
of their posting ;

(b) if so, the details thereof ;

(c) whether it is proposed to convene
a meeting of Diplomats of different re-
gions periodically to make an assessment
of portrayal of India’s imagc in thosc
countries ; and

(b) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE)d: (a) ‘tnhd (b).ml:oreign Service
officexs, during their tionery period,
utidergo an oria:tatiol:: me‘rz Indian
culture at the Indian Council for Cultura
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Relations. Diplomatic el, prior to
posting  abroad, or mﬂ of posting,
avail of a period of duty at h uarters
when facilitis are made available to
them to aoguaint themselves with develop-
ments in this field. The Indian Council
for Cultural Relations provides such
facilities. However, Government have
under consideration the nced to reorient
the training of diplomatic personnel
suitably to enable the projection of a
correct image of the country abroad. In
September 1977,  specific  instructions
were issued to all our diplomatic missions
stressing  the importance of projection ?
a correctimage in the country of their
accreditation.

(c) and (d). Meetings of diplomats
from various regions arc held periodically
to make an assessment of India’s image in
those countries. In the recent past, a
meeting of our Heads of Missions in the
South-Asian and South-East Asian region
was held from 23rd to 26th August 1977
at Delhi.

Visit to Bhutan by External
Minister Affairs

#442. SHRI P. RAJAGOPAL NAIDU:
SHRI YASHWANT BOROLE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether he visited Bhutan recently;
and

(b) if 80, the outcome of talks held with
that Government ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir. At the invitation of
His Majesty the King of Bhutan, I visited
Bhutan from 19—21 November.

(b) In keeping with the specially close
friendship between India and Bhutan,
friendship between India and Bhuta
the visit was in line with the tradition of
frequent  high-level exchanges between
India and neighbouring countries, In
meetings with His Majesty the King and
the Royal Government of Bhutan, mat-
ters of mutual interest including asistance
for Bhutan's cconomic dcveloymcnt, the
question of facilitating Bhutan’s external
trade and other questions where discussed.,
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of pestoffices and sub-post
effices in Madhya Pradeshin 1978

'rs. SHRI SHARAD YADAV :
Will the Minister of COMMUNICA-
TIONS be pleased to statc :

(a) the number of Post Offices and
Sub-Post Offices proposed to be opened
in Madhya Pradesh during 1978 ; and

(b) whether a Survey of the population
of villages there has been conducted to
decide the location of sub-post offices ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NAR HARI PRASAD
SUKHDEO SAIl) : (a) 22 Sub-Post
Othices and 750 Braneh  Post  Offices are
proposed to be opened in Madhya Pradesh
duning 1977-78.

Proposals for the year 1978-79 are under
consideration.

(b) Location of Sub-Post Offices is not
decided with reference to population. A
survev regarding the expected work load,
income and cost of the twenty Extra
Departmental Branch Post Offices pro-
posed to be upgraded as Sub Post Offices
has been carried out.

Amount of advance deposit collected
from applicants and grant of
telephone connections to
various categorics

*444. SHRI D. B. CHANDRE
GOWDA : Will the Minister of COM-
MUNICATIONS be pleased to state :

fa’ the amount collected as advance
depositfrom applicants for a new telephone
connection in Delhi and other States of
the country;

. (b) the extent to which the waiting
list for telephone has been reduced in
respect of each category of telephones;

(c) whether after introducing the
advance deposit scheme, some quota
has been fixed for the allotment of tele-

| phone connections to various categories of

: Ppersons in an exchange ; and
)

. (d) if so, the particulars thereof ?
3031 L. s.—3.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) Information is
being collected.

(b) On introduction of the Ad-
vanced Deposit Scheme, Waiting List ot
Telephones was reduced by 609, approxi-
mately in OYT Category and by 409,
in Non-OYT Category.

(c) and (d). Quota for allotment of
telepliones amongst various categories
existed even before introduction of
Advance Deposit Scheme. This was 709,
for OYT, 15°, for General and 159, for
Special Category. This has, however,
been modified in July, 1976 and now
the revised proportion of allotment is 759,
for OYT Category, 109, for Special and
159, for General Non-OYT categorics.

Meeting of Sales Officers on Steel
Induastry

s445. SHRI K. A. RAJAN :

SHRIMATI PARVATHI
KRISHNAN :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether a high level meeting of alt
the Sales Officers in the Steel Industry
was held recently ; and

(b) if so, what was the purpose of this
meeting and the outcome thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) Yes, Sir.

(b) Recently a meeting of the repre-
sentatives of Main Producers of steel
was convened to discuss various measures
required to be taken to activise demand for
steel items in rural sector of the country.
It was decided that Steel producers should
draw up specific schemes to establish a
small unit, one in each block, to design,
manufacture and market agricultural im-
plements and other items made out of
steel which can be locally fabricated and
consumed,
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Representation from Maharashtra
Elektrosmelt Ltd. regarding
extension of permission to
produce high carbon ferro
Manganese at Chandra-
pur

3997. SHRI R. K. MHALGI : Wil
the Minister of STEEL AND MINES be
pleased to siate :

(a) whether Government have received
representation dated 6-§-77 and 23-9-77
from Maharashtra  Elcktrosmelt  Ltd.
and the State Government of Maharashtra
respactively regarding the extension of per-
mission to produce high Carbon Ferro
Manganese at Chandrapur. a most back-
ward arca in the State of Maharashtra;

(b) if so, the action taken thereon by
Government and whether the inumation
to that effcct have bzen sent to the concern-
ed; and

(c) if no action has been taken so far,
what arc the reasons of the delay and when
action will be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA)

(a) Yes, Sir.

{b) The matter is under consideration
of the Government.

(¢) M's. Maharashtra Electrosmelt
Ltd. were granted, in December, 1973, a
Letter of Intent to produce 75.000 tonnes
per annum of Mild Steel and other carbon
steel and spring steel billets/ingots. There
was delay in supply and installation of
tonnage Oxvgen plant and, consequently,
manufacture of steel bv the firm was
expected to be delayed till about the last
quarter of 1977. The firm had therefore
requested for an industrial licence for
manufacture of 50,000 tonnes per annum
of Ferro Manganese and in April 1076,
they were granted permission to produce,
against their licence for ingots billets,
50,000 tonnes per annum of High Carbon
Ferro Manganese and 40.000 tonnes per
annum of Manganese Ferrous slag by
way of diversification. This permission
to diversify production was allowed for
a period of three years only. The firm
and the State Government have requested
that the Licence for production of Ferro
mangancse be made permanent. This
request is being considered in the light of
the techno-economic viability of pro-
duction of Ferro Manganese at their plant,
which was set up primarily for the pro-
duction of stecl, and the future require-
ments vis-3-vis capacity already licensed
for production of ferro manganese.
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Flare-up in West Asia

3998. SHRI MADHAVRAO
SCINDIA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware of
the latest flare-up in West Asia ;

{b) if so, whether Government are aiso
aware that some countries have proposed
to convene Geneva Conference to discuss
the problem; and

(c) if so, Government’s views in the
matter ?

THE MINISTER OF STATE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) : (a) Yes, Sir.

(b) Yes, Sir.

fc! Recent development in West Asia
are being closely watched by the Govern-
ment. The question of convening the
Gencva Conference has been under consi-
deration for some time.  The Government
of India hopes that, with the concurrence
of all parties concerned, the Geneva Con-

ference will be able to arrive at a com-
prehensive solution.

Wy fadt IMte gERes
(Troveqra)

3999. ot Wiz 2@ : T
@A AT 98 aq1y F7 FOT FA -

(%) #a1 g5 aug g MR faet
QAT THAEYE 7 TF W1 44 qrefy
SOTTST HT TFYAT ®1 T 97 ;

(g) Fat g8 ot Y wAY a%
a1, 7Y faar a1 & i afz gi,
Iq& FqT FIIW  ;

() =& womeft F A T F AT
TAgR gFgE S ¥ faax argw afwe
Ioed N ; W

(9) #ar g7 gy (@fwey) o
19T & fag o et § waar faaam
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)
2 qtr 1f7 g0, &Y fRaAdY gAY & fag
a3 fagay § g afz ad), @t s
FOAT & 1 DA § Prq ey gHAAS
F) (g IFTL ATH qFAAT ?

W dama § wom Hay (WY
aygfc g quazam) : (F) &

(&) ag wuTdr 29-10-77 ®
A FT Ag 9r

(7) =9 gandw ¥ Tw gAw A=
A1 afer d ) ag sordr 7o g Iy
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(%) +r g1 =< ufafom afFe)
F fA7 mwyr 37739 3

Payment of Compensation to Workers
!Involvert in serious accidents under
the Workmen 's Compensation
Act

407, SYIRT ROBIN SEN : Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

fa) whether Government are aware that
most of the workers involved in erious
accidents arec deprived of Legitimate
Compensations under Schedule IV of
Sec. g of the Workmen's Compensation
Act; and

‘b) ifse, the steps taken by Government
to give the full benefit of compensation
by correctty assessing the percentage of
-disablement ?

THE MINISTER OF STATE IN THE
MINISTRY OF LLABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA) : (a) No such complaint
has been received by the Government.

(b) Does not arise.

Construction of Staff Quarters as
Taluk Headquarters by Telephone
Department

4001. SHRI R.KOLANTHAIVELU:
Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the present position in regard to
construction of staff quarters for employces
of Telephone Department in Taluk Head-
quarters;

(b) whether Government propose to
undertake on a large scale construction of
quarters for such employees ; and

(c) if zo, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
'SHRINARHARI PRASAD SUKHDEO
SAI): (a) For a total of about 2.75 lakh
cmployees in Telecommunication Branch,
there were about 16,400 staff quarters
in the country as a whole giving an avail-
ability of 5.9%;. Separate statistics are
not readily available for Taluk Head-
quarters.

(b) and (c¢) . The Department is asking
for adequate funds to raise the availabi-
lity to 109, by end of new Plan 1978-83. A
detailed programme of construction of
staff quarters at various places including
taluk headquarters will be drawn up in
the light of final allocation.

Post Offices in North Eastern Hill
Areas

4002. DR. R. ROTHUAMA : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are aware of
the shortages of Post and Telegraph Offices
in the North Eastern Hill Areas especially
in Mizoram wherein letter posted in one
place takes wecks even months to reach
the other places and that there are great
irregularities regarding running of mails
ia between villages which are still without
letter boxes facilities ;

(b) if so, the steps proposed to be taken
by the Government to improve the whole
working conditions of the P&[' Depart-
ment in Mizoram ; and

(c) whether the Government also pro-
pose to open more P& T offices on priority
basis in those villages with a population
of 3000—5000 like Rhamphai Serchhip
Hnahthial Tuipang, Thanzaol Kanpui,
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Saitnal etc. as per the criteria announced
under the new scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) No. Sir.

(b) Does not arise.

(c) There are 230 villages in Mizoram
out of which 150m are having post offices.
Rhamphai Serchhip, Hnahthilal Tuipang,
Thanzaol, Kanpui and Saithal are already
baving post offices. All villages with a
population of 2000 or more are provided
with the post oifices.

Economic and cultuial relations
with Portuguese speak rg countries

4003. SHRI EDUARDO FALEIRO :
Will the Minister of EXTLRNAL
AFFAIRS be pleased to state

(a) what action has government taken
to improve economic and cultural relation
with Portuguese spcaking countries i.c.
Portugal, Brazil and the crstwhile Portu-
guese Colonies in Africa ;

(b) What further steps are contemplated
in the aforesaid direction ; and

{¢) whether Government will consider
establishment of a Centre of Portuguese
studies in Goa to faster better relations
with these countries ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU) : (a) and
(b). Details of action taken and the steps
under consideration in this regard arc
given below:

Portugal: An  Agreement  between
India and Portugal for Trade, Industrial
& Technical Cooperation was signed in
Lisbon on 15th April, 1977. The Agrec-
ment envisages harmoniou:and substantial
increasc in trade between the two countrics
and expansion of cooperation in various
othcer ficlds.

The question of having a Cultural
Agreement with Portugal is under consi-
deration. In the meantime, some Pcuhurall
exchan, rogrammes with  Portuga
havebcgu:omg;rcdby Indiaonan ad-hoc
basis through All India Radio and the
Indian Council for Cultural Relations.
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_Braszil 1 An Indian trade delegation
visited Brazilin November, 1976 and held
uscful discussions with the Brazilian autho-
rities for increasing the volume of trade
between the two countries. A Cultural
Agreement was signed between Indian and
Brazilin 1968 for fruitful cultural exchanges.
Exchanges of visits of scholars were also
arranged detween the two countries. An
Agreement on Science and ‘I'echnology
18 under consideration which would result
in greater collaboration in these fields.

Mozagmbique : The Government has
paid into the Commonwealth Fund for
Mozambique non-convertible Rupec equi-
valent of US § 100,000 /-.  As a further
gesture of goodwill following a request
made by the Government of Mozambique,
India has gifted grey cloth valued at
Rs. 400,000/- In response to Mozam-
bique Governmeut's request, India has
also agreed to send on ?lcpulation under
direct contract experts in priority areas
like ratlways, civil engincering, medicine,
accountancy, teaching etc. A delegation
under ITEC Programme was also recently
deputed 10 assess Mozambique's overall
requirements in the field of railwavs.

Books on India worth Rs. 5000/- were
sent to our Mission in Mozambique for
prescntation to various institutions there.

Angola : Government  have  been
extending techmeal aid to Angola in the
forns of training facilitics in various ficlds
under the I'TEC  Programme.  Govern-
ment  also aitdified  consigrments of

medical supplies and stationery for school
children in Angola.

Guinea-Bissau : Government have
presented two consignments, onc of jute
goods and the other of tea and medicines
to Guinea-Bissau. Government will also
be sending out soon a smalltechnical team
from National Industrial Development
Corporation (N.I.D.C.) under ITEC
Programme to assist Guinea Bissau in
identifying their requirements in regard
to small sugar production units,

(c) ‘The Portugucse proposal to sct up
an Institute of Portugucse Studies in Goa
has been under discussion and will be
considered within the f{ramework of
Government’s general policy in the matter
of establishment of Institutes for the
study of foreign languages in India.
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Decrease in producion of Mica, the last three years ending 1976. Iron-
M““;:l'v’; e Is'::to‘_o' e in ore production in private mines was higher
in 1975 than in 1974, but there was a
4004. SHRI SUKHENDRA SINGH : marginal decline in 1976. Mica roduc-
Will the Minister of STATE AND e o7>. iea P .
MINES be pleased to state : don has shown a fall both in 1975 and
(a} whether itis a fact that the production 1976 as compared to the previous year. It
of mica, manganese, iron-ore. and other would, therefore, not be true to say that
minerals in the private sector is deriining production of these minerals in the Private
for the last three years; Sector has been declining for the last three
(b* if so, the details thereof, vear-wise, years.
State-wise and area-wise and the numbher
of mines which are producing these {(b) The details in respect of iron-ore

minerals ; and and mica are shown in the attached State-

t. Information on manganese and
develop them in a planned manner and men h inerals would bge )
prevent unscientific and slanght:r min- some other minerals wo placed on
ing ? the table of the Lok Sabha later.

fc) the steps Government have taken to

(c) The Indian Bureau of Mines carries
THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES out regular inspections to prevent unscienti-
(Sl—iRl KARIA MUNDA) : (a) There fic and slaughter minine and to ensure that
has been no fall in production of Manga- the mines are developed in a planned
nese in the Private Sector during manner.

Statement

Production of Mica 'crude) and Iron-ore in Private Sector during the period 1974 to 1976
(Qry. in tonnes)

State 1974 1975 1976
TT(.);;I—:\?;.'—Pmduction Total No. Production Total No. Production
of Mines of Mines of Mines

MICA (P

Andhra Pradesh 57 5,366 59 1,584 52 2.834
Bihar . ) 198 8,418 209 6,125 177 5,732
Rajasthan . 112 1,852 10 1.686 90 845
Tamil Nadu 4 79 4 40 4 14
West Beneal 2 4 .. - I 1
Total India 373 13,739 382 11,435 324 0,426

IRON ORE (Q'v. in ‘000’ tonnes)
Andhra Pradesh . 7 103 13 136 14 102
Bihar . . 26 2,756 24 3,141 24 ~,261
Goa . . . . 159 12,608 155 13,684 155 13,605
Karnataka . . . 94 " 2,626 104 3,332 98 2,778

Madhya Pradesh . . . . .. .. . .
Maharashtra . . . 4 " 1,038 7 1,011 6 757
Orissa . ) . ) 44 "1,723 49 2,823 48 3,020

Rajasthan . . ] 1 1 2 1 .. ..
Total India . . . 335 20,855 354 24,128 345 23,532

(P) Provisional
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Filling up the posts of Professors
in Goa Medical College

4005. SHRI AMRUT KASAR : Will
the Minister of HEALTH AND
FAML1Y WELFARE be pleased to statc:

(a) whether a number of vacancies of
professors still exist in the Goa Medical
College;

(b) from since when these vacancies
bhave been existing: and

{c) the reasuns for taking such a long
J

time to fill up these vacancies

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH  AND
FAMILY WELFARE SHRI
JAGDAMBI PRASAD YADAV) o a
and by Yes. the posts of Prolessors
of Biochemistry, Ophthalmologv. Surgery,
Anacsthesiology and E.N.T. are lving
vacant w.e.f. 26-17-77 1-1-77. 2G-1-77,
29-11-77 and 6-8-77 respectively.

(c) The present position regardine filling
up of these posts is as under :—

Professor of Biochrmistry :— A recuisition
for the post is pending with the UPSCL

Professor of Ophthalmology:—Recommen-
dations of the UPSC have been received.
Offer of appointment will be sent shortly.

Professor of Surzers :—This vacancv hus
arisen consecuent on the ad-hoc promo-
tion of its regular incumbent to a Super-
time Grade 1 post of CHS.  Since this is
only a short-term vacancy, it cannot be
filled on a regular basis. The question of
filling the post on ad-hoc basis is being
examined.

Professor of Annesthesiology:—The  post
has alrecady been advertised by the UPSC.
Their recommenclation in the matter is
awaited.

Professor of EN.T.—Offer of appoint-
ment has already been sent to UPSC
nominee viz. Dr. B. M. Abrol, of AIIMS,
New Declhi.  The UPSC have recommends
ed an initial pay of Rs. 2000/ p.m. to
Dr. Abrol while he has requested for an
initial pay of Rs. 2250/- p.m. The
matter is being examined in consultatinn
with the UPSC.

The posts of Professors are filled 50%,
by direct recruitment and 50% bv pro-
motion. The posts mentioned above in
the Goa Medical College arc being filled

direct recruitment through UPSC.
Even after the recommendations of the
TPSC are made available, approval of the
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Appointments Committce of the Cabinet
isrequired to fill these posts. The selected
candidates also take some time to
join and somectimes they do not join at
all.  All this contributes to delay in [illing
up the posts. However, realising the
difficulties of Goa Government this Min-
istry have alrcady decided to allow the
Goa Government to fill .p the wvacant
posts by themsclves on ad-hoc basis by
medical oflicers of the States and other
source< till the same are tilled on a regular
busis.

wH TR T ® oy

1006. St WHWH | FIT LA WIT
g RAT g7 A F1 TV R G

(F) Far 7717 1 9771 2 fF F1av
(TT:QE) | GraT TRT T 71T70E Aiw
FATT IR AT@E ;A

(@) zaF1 &1, AT47 o7 q79-
grfg® 39ma & fao gvwrT sar wTw
ECIR AR

e WY @ Waew ® TRg
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1007. st gEA AT gEA: T
e st oftae wew W@ g
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(%) 71 FTAvA7 fag 379 Hog A
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(=) afz gr, Ot @ 9 gEETC AT
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Number of Engineers sent to
Middle East

4009. SHRI SHYAMAPRASANNA
BHATTACHARYYA : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state :

{a) total number of Engincers sclected
and sent to Middle East Countries during
the last one year ; and

(b} tieir category, salaries and allowap-
ces agreed to te paid by the recipient
counties ¥

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI §. KUXNDU) : (a)
According to information available with
us 318 engineers were selected during
the last one year for bilateral assignments
on government to government basis, It
is not known as to how many of the se-
lected engineers joined their assignments. §

{b) The engineers sclected include civil,
clectrical and mechanical engineers. The
salaries and allowances vary from country
to countrv and depend upon the qualifica-
tions and expcrience of the candidates.
Exact salaries and allowances being paid
are not known as these are scttled
between the negotiating teams and in-
dividual candidates. These, however,
include provision of accommodation or
an allowance in lieu thereof. Other allow-
ances such as hardship allowance are also
paid. Salzries are related to costs of living
in the concerned countries.

Extra Departmental Employees

qo10. SHRI P. THIAGARAJAN: Will
the Minister of COMMUNICATIONS be
pleased to state :

{a) the total number of extra depart-
mental employees in P & T in Tami}
Nadu ;

(b) the number of such employces who
were absorbed in regular establishment
during the last threc years ;

(c) the number of such employees
classified according to their length of
scrvice such as over 10 years, 5 to 10
years etc.;

(d) whether Government propose to
regularise the services of such employees
who have put in a prescribed number of
years ; and

(e) if so, the particulars thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) 22.150.

(b) and (c). The information is Dbeing
collected and will be placed on the Table
of the Lok Sabha as soon as received.

{d) and (e). No, Sir.

Increase in cost of Kudremukh
Project
gor1. SHRI A, MURUGESAN : Will

the Minister of STEEL AND MINES be
pleased to state :

(a) whether itis a fact that the cost of
Kundrem ikh Project has escalated from
Rs. 567 crore to Rs. 644 crore and if so, the
reasons therefor : and

(b) the implications of the cost escala-
tion on the tic up arrangement with Iran
and the steps taken to ensure that India does
not suffer financiallyin this arrangement?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK ) :
(a) Yes, Sir. The earlier capital cost
estimate of Rs. 567 crores prepared much
before the finalisation of Indo-Iran nego-
tiations on Kudremukh was based on a
number of assumptions relating to the
project time-schedule, the ore recovery,
c¢oncentrate specifications, tax incidence
etc. These assumptions have undergone
significant changes subsequently. A revis-
ed estimate submitted by the Kudremukh
Iron Ore Co. is under consideration of the
Government.

(b) Under the existing Financial Agree-
ment, the Imperial Government of Iran
have established a credit not exceeding
US £630 million (Rs. 567 crores) for finan-
cing the construction of this project. The
Sale and purchase contract with the
National Iranian Steel Industries Co. pro-
wides for increase in the selling price of the
concentrate, consequent upon increase in
the actual cost of the project. Therefore,
there is no question of India suffering fin-
ancially on this account.
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Geological Survey in Meghalaya

4013. SHRI P.A. SANGMA : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether any geo'ogical invesligations
have been conducted by the Geological
Survey of India in the State of Mecgha'aya
during the last five years ;

(b) if 8o, the details of the findings there-
of ; and

(¢) whether any case of feasibi'ity for
commercial scale exp'oitation has been
cstablished; if so, the follow-up action taken
or proposed to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) : (a) Yes, Sir.

(b) As a result of investigations carried
out by Geological Survey of India, about
224 mi'lion tonnes of limestone of cement
and flux grade ; 165 million tonnes of coal;
35 million tonnes of Lithomerge clays and
5,000 tonnes of fireclay were estimated in
different parts of the State ;

(c) Feasibility studies for exploitation of
limestone and coal are being carried out
by the concerned agencies.

Persons for Telephone connections
waiting in general list in Delhi

40:4 . SHRI M.V. CHANDRASHEK-
HARA MURTHY : Willthe Minister of
COMMUNICATION be pleased to
state for how many years pcrsons are
waiting for telephone connections under
general list in  Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) : The dates upto which the applica=
tions in the General Wiating List in Delhi
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in different exchange areas have been
cleared, are given in the Table below :—

Name of the exchange Date of
clearance
Category
Shahdra (East) 29-9-76
Shahdra 9-7-76
Tis Hazari 28-5-59
Shaktinagar . 9-2-59
Delhi Gate 15-8-77
Janpath current
Secrctariat . . . 30-6-77
Rajpath 15-10-76
Cantt. . . . 13-8-64
Connaught Place . . . 8277
1dgah . . . . 19-3-65
Karolbagh . 25-¢4-60
Jorbagh . . . . 28-9-63
Okhla . . . . 1-10-62
Hauz Khas ‘65" . . 2-4-69
Hauz Khas ‘67 23-5-61
Alipur . . . . 1-4-76
Faridabad 24-11-72

Badarpur . . . . 12-4-72

. . . 80-6-71
Ghaziabad

3-11-65
Najafgarh 21-4-77
Nangloi 19-11-76
Balabgarh . . 28-11-66
Narela . . . current
Badli e« .+ . 12101

Janakpuri . . . . 29-5-64
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Family Welfare Centres/Dispensaries/
Hospitals in States. *

4o15. SHRI G.S. MISHRA : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the number of Family Welfare Cen-
wes, Dispensaries and Hospita's in cach
State ; and

(b) their ratio as per population in
each state?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRA-
SAD YADAV) : (a) and (b) Information
regarding number of Family Welfare Cen-
tres in rural and urban areas, dispensarics
and hospitals and the average population
served by them in each state is given in the
statement laid on the Table of the Sabha
[Placed in Library. See No. LT.-1378 of
77)-

Appointment of Labour Welfare
Machinery

4016. SHRI A.R. BADRI NARAYAN :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state

(a) Whether Government propose (o
appoint Labour Welfare Machinery such
as Labour Commissioners in all States ;

(b) if so, the number of officers proposed
to be appointed to such posts ; and

(c) the number of officers proposed to
be drawn from each State to fill up such

appointment ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : (a) There is
no such proposal at present.

(b) and (c): Da not arise.

Wine shops in Bokaro Steel
city

17. SHRI A. K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(») how many wine shops have been
itted to be run within the Bokaro
teel City by the Town Adminpistration;
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(b) whether it is a fact that the Steel
Ministry while discussing with Bokaro
Steel Employees Progressive Front Ex-
pressed its opinion against wine shops
in the Steel City ;

{c) whether it is a fact that Bihar
Kranti Aorcha in its Jetter dated 26th
November, 1977 pointed out fresh per-
mission given by the Town Administration
to open bar in the Bokaro Steel City
and

‘ed) if so, what steps Government pro-
poses  to  take against such  oflicers ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA) : (a)
The Town  Administration  of  Bokaro
Steel Limited has no autherity to permit
any shop to do business in a’coholic drinks
in the Bokaro Stcei City. The licence
for it 1s issued by the Government of
Bihar, and Bokavo Stee! Lin itod is required
only to cominunicate to them if they
{BSL) have any objection to such licence
being granted. So  far, the Company
has issued “no objection” Tetters for cight
shops.

(b) Yes, Sir.

(¢) Yes, Sir, but the alicgation made
was not correct. The ‘“no objection”
letter was issued by the Management
as far back as on 25-1-1977 and not
subsequent to the discussions hie'd with
the Steel Ministry mentioned in  Part
{b) of the Question.

(d) In view of the answer given to
part (c), does not arise.

Protection of Indian Embassies
Abroad

4018. SHRI SHANKERSINIIJI VA-
GHELA : Will the Minister of EX-
TERNAL AFFAIRS be plcased to state :

(a) the extent to which the attacks
on our foreign missions officia’s have
been cut or stopped as a resu't of various
steps taken by foreign countries in this
respect ;

(b) whether Government are satisfied
with the steps taken by foreign countries
in this respect ; and

(c) what other measures are posed
to be taken to protect Indian pcr;

officials and property from the attac
of Anand Margis ? *



53

THE MINISTER OF STATE IN
+ THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU) : (a) and
(b) The steps by foreign countries
to protect our personne' and property,
such as intensified patrolling by special
Protection Groups in areas of our Missicns
and the provisiun of persona' body-guards,
have eflected improvement in the protective
arrangenients, It is difficult to assess the
exact degree of deterrence, but it may
be stated that when requested forcign
governments have exterded their cocye-
ration and are providing improved vigi-
ance for our Missions,

(c) Sccurity measures have been tighte-
ned up and necessary instructicns have
been reiterated 1o our Missions  abroad.

Manganese Ore Ltd.

4019. SHRI KACHARULAL HEM-
RAJ JAIN : Wiil the Minister of STEEL
AND MINES be pleased 10 state:

(a) whether Government have since
given a licence to Manganese Ore Limi-
ted to estab'ish a factory at Balaghat
in Madhya Pradesh ;

(b) if so, when : and

(c) if not, the resons ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) 0 {¢) No, Sir. The application o
this Company is under consideration
of the Government.

Functioning of Private Nursing
Homes in Delhi

4020. SHRI ANANT DAVE : Will the
Minister of HEALTH AND FAMIL
WELFARE be pleased to state :

(a) the number of private nuning
homes functioning in Dethi ;

(b) whether Government have received
any complaints about their proper fun-
ctioning ;

(c) if so, the particulars thercof and
the remedial measures taken ; and

(d) whether Government keep any
watch on the functioning of private
nursing homes and if so, the nature
thereof ?
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THE MINISTER CF STATE 1IN
THE MINISTRY CI EFALTH AND
ARND FAMILY WHIIARFE (¢ER])
JACDAMEI FRASAD YATLAV): (s)
Sir, thcre are £g 1egistaacd Nursirg Fares
in Delhi.

(b) No genera cemrplisrts tzve Yeen
cceeived. Flowever,  cocesicrelly come-
plaints zgainst irdivicvz]l rursirg lerres
are received @

(c) The complaints usually relzte to
overcharging. Jack of prepear medical
care etc. They are crquired into and
appropriate acticn is taken. Generally
these have been found to be based on
misunderstanding.

(d) The Delhi Administration has
enacted the Delhi Nursing Homes Regis-
rat on Act, 1953 to regulate the functicning
of private nursing homes.

Plarning fcr atteck ¢p Malarisl
Mosquitoes

4021. SHRI S. G. MURUGAIYAN :

SHRI SHANKER SINH]J1I VA-
GHELA :

[SHRI ANANT DAVE :

Will the Minister of HEALTH AND
FAMILY WELFARE bLe pleased to
state :

(a) whether Goverrment’s attenticn has
been drawn to the opinicn expressed
by Dr. K.V. Arora, Deputy Health Officer
(Malaria), Municipal Ccorporaticn  of
Declhi that the attack on the malarial
mosquito has been planned wrongly ;
and

(b} if so0, the details thereof and Go-
vernment’s reaction. thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEAITH AND
FAMILY WELFARE (SHRI JACDA-
MBI PRASAD YADAV) : (a) Yes.

(b) The Municipal  Corporation  of
Delhi have already issued a  contradicaticn
about Dr. K. V. Arora’s speech at Delhi
Medical Associaticn. A ccpy  «f the letter
dated 13th September. 1977 ficm  the
Asistant press ard  Infamaten Cfica
Municipal Corporat cn of Delhi  2ddiessed
to the editor the Times of India is lar.d
on the Table of the House. [Placed in
Library See No. LT-1379/77]



55 Written Answers
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Use of Lehsun and Shiwambu

gqoze. SHRT S, S0 DAS : Will the
Minister of HEALTH AND FAMILA
WELFARE be plcased 1o state :

fa whether 3t s a fact that regular
use of ‘Lehsun’ (garlic) and *Shiwambu
as wedicine has been recognised as a sure
and tested cure for grave, non-curable
and chronie discases on the basis of
experience and authoritative backs on
Sciences, Avurveda and  Naturopathy
and has also been recagnised by research
institutions on the haas of the experments
conducted in this regard;

‘% whether it is also a fact that both
theee natural products are being manu-
factured for regular use as medicines
by drug companies under new labels
but confusing names and considerable
publicity is being made in the newspapers ;
and

(¢} if so, whether he has himself made
regular use of both these natural preducts
as medicine and the policy and thinking
of the Ministry in regard to the manufac-
ture, publicity and public utility of both

these products ?

THFE MINISTER OF STATE 1
THE MINISTRY OF HEALTH AND
FAMILY WFLFARFE (SHRI JAGDA-
MBI PRASAD YADAVY : (ai Lehsun
or rarlic (Allium-Sarivum has been well
known for its medicinal propertice in
the Avurvedic syvstem of medicine. In
particular, egarlic has  been used
in the treatment of inflammatory
conditions such as arthritis (inclu-
ding rheumatic  arthritis). conditions
of hecart including high blead pressure,
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h=a-t a tazk e c. In recent ycars, modern
invast gatinas (both chemical and phar-
maiz'ca’) have shown that garlic uice
at w:ll as ess=atial oil can brin own
ths chlesterol levels in the blert and
a'sy 1:zczasz the cotting fime. Anti-
in%innatory activity of garlic has also
bssa studiel recently. Although no
ress i-chhas b 2ncoaducted on Shiwambu,
ve: use of 1ine, recently popularised
uai=r ‘Shiwa nbu’ is mentioned to possess
therapeatic qualities.

b} M~e recatly, various commercial
prparations of girlic are available in
the my-ke .uch as Lisona {manufactured
bv T10 ns Pharmac tuticals) garlic pearls
{mw if1c ured by Ranbaxy Laboratories
etc.) mitnly use to bring down serum
choles:=rsl levels. Hoywever, no infor-
mation abou: manufacture of Shiwambu
1s available.

{c) Publicity for such products and
-their utility is normally given by the
manufacturers concerned. While Lehsun
is u.ed by hm {Shri R Narain) regu-
larly, Shiwambu is used by him occa-
sionally, whenever necessary.

wre feafa & o o ww
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g

Security agencies in Bokare and
B.C.C.L., Jharia

4027. SHRI S. R. REDDY : Will
the Minister of STEEL AND MINES
be pleascd to state :

(a) whether a number of security
agencies in addition to Central Security
Force arc cmployed in ihe Steel Plant
at Bokaro and at Bharat Coking Coal
Ltd., Jharia ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)
Only the Central Industrial Security
Force (C.I.S.F.) is employed for security
of the Steel Plant at Bokaro. As to Bharat
Coking Coal Limited, Jharia in addition
tothe C.I.S.F., Home Guardsand C.R.P.F.
are also employed for security work,
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(b} Does not arise in the case of the
Steel Plant at Bokaro. At the Bharat
Coking Coal Ltd ; sccurity agenciecs
other than the C.LS.F. have also been
emploved duc to the requirements of
C}(lmditiom of law and order obtaining
there.

Memorandum from National Union
of Journalists re. dismissal of
Journalist Employees of National
Herald, Lucknow and extensien
of U.P. Industrial Dispute Act

4028, SHRT N. K. SHEJWALKAR :

DR. LAXMINARAYAN PAN-
DEYA :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state :

(a) whether the National Union of
Journalists had submitted a memo-
randum on October, 1, 1977 regarding
the dismissal of two journalist employees
of National Herald, Lucknow, and if
so, the action taken thereon ; and

(b) whether theNU]J had alsodemanded
enactment of central legislation making
the U.P. Industrial Disputes Act appli-
cable to journalist employees in that
state also and if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRAVARMA) : (a) Presumably
refercnce is to the memorandum dated
nil addressed to the Minister of Infor-
mation and Broadcasting received in
the Ministry of Information and Broad-
casting in October, 1977 alleging victi-
misation of two journalist employees
by the management of National Herald.
The matter falls essentially in the state
sphere and has been brought to the
notice of the Government of U.P.

(b) The suggestions in the above
memorandum concerning amendment of
the Working Journalists Act would be
considered alongwith the propesed Com-
prehensive  Industrial Relations Law.
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Memo against alleged Harassment
of office bearers of class III union
of P & T employees

4030. SHRI GANANATH PRADHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have received
any such representation from Class IIx
National Union of Postal Employees,
Bhubaneshwar Division, Orissa, regarding
the harassment against the active office
bearers of the Union ; and
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(b) if so, the number of victimized
employees of the Union irregularities

thereon ? "
!

THE MINISTER OF STATF IN
THE MINISTRY OF COMMUNI-
CATTONS (SHRI NARHARI FRASAD
SUKHDEO SAI): (a) No represerta-
tion has been received.

(b) Does not arise.

{Visit to Switzerland by Political
leaders and others

4031. SHRI KANWAR LAL GUEFTA:
Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the names of the Officers, political
leaders and the Directors or Advisers of
big business houses, who went to Switzer-
lIand in the last g years ;

(b) what was the purpose of their
visit to Switzerland ;

(c) is it a fact that some of the Officers
and individuals, including Mr. N. K.
Singh, Mr. Beriwala and others visited
Switzerland in the last three years;

(d) if yes, give names and addresses
of such persons, who visited Switzerland
in that period ;

(¢) has Government made any inquity
about their motive to visit Switzerland ;
and

(f) if yes, give the details thereof and
the reaction of the Government thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI S. KUNDU) : (a) to (f).
Information to the extent possible, will
be collected and laid on the Table of
the House.

Medical assistance to Rajasthan
for a disease caused by impure
water

4032. SHRI S. S. SOMANTI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether a particular discase caused
by the consumption of impure water
has been noticed in Rajasthan ; and
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(b) if so, the details regarding the
medical assistance provided by Govern-
ment to the State of Rajasthan ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV):(a) and /b),
The information is being collected from
the Government of Rajasthan and will
be laid on the Table of the Sabha in
due course.
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Revival of U.S. Cultural centres

4034. DR. HENRY AUSTIN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that U.S.
Government has informed the Indian
Government that U.S, administration is
interested in reviving some of its cultural
centres which were colsed down in 1969;

3031 L. S—4

\

(b) if so, the reaction of the Govern-
ment thereto ; and -

(c) whether the Union Government
has granted the permission ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AFF-
AIRS (SHRI S. KUNDU) : (a) No
formal communication has been eceived
by the Government of India.

(b) Does not arise.

(c) Does not arise.
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Paym :nt of Interim Relief to Indian
Journalists by International
Forefgn News Agencies

1037. DR.  MURLI MANOHAR
JOSHI : Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state :

(a) whether certain International For-
eign News Agencies operating in India
have not paid interim relief to the Indian
Journalists working in those agencies ;
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{b) if so, the names of :he Agr.cies
who have not paid this relief together
with the number of Indian Journalists
Working in each of them ; and

_(¢) the reasons for not paying the inte-
rim relief and the steps proposed to be
taken by Government in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDER VARMA) : (a) to (c) :
Information is being collected. y

Telephone connections to Kolhapur
and Ichalkaranji City, Maharashtra

4038. SHRI R. S. MANE : Will the
Minister of Communications be pleased
to state :

{(a) how many applicants for telephone
demands are on waiting list in Kolhapur
and Ichalkaranji City in Maharashtra and
by what time Government will satisfy
their demands entirely :

(b) whether Government are starting
the work of construction of Head Post Office
Building at Ichalkaranji for which a land
has been acquired by reappropriating the
amount required for this purpose in the
current year’s budget and if not, conside-~
ring thehuge expenditure already incurred
on acquiring the land, whether Govern-
ment are giving priority to this work
during the first year of the Sixth Five year
Planjand

(c) How many branch Post- Office are
to be converted into Sub-Post Offices
with P. C. Osin Kolhapur District and how
many Branch Post Offices are to be opened
during this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI) :(a) Waitinglist as on date 30-11-19%7

(1) Ichalkaranji 302
(2) Kolhapur 621

(1) At Ichalkaranji, 100 conncetions
will be opened by the end of
March, 1978. Rest of the waiting
list is expected to be cleared

during 1978-79.

(2) AtKolhapur 250 connections are
expected to be provided by the end of
March, 1978. Rest of the present
wai ing list will be cleared during
the year 1978-79.
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(b) The construction of Ichalkaranji
Head Pkt Office Building is budgetted
for, 1978-79 and will be taken up during

1978-79.

(g‘) It isproposed toopen21 new Branche
Offices and to upgrade one Extra Depart-
mental Branch Office into Departmental
SabOffice by 31st March, 1978. P. O’s. will
be opened at all Branches Post Offices
eligible under the liberalized scheme,

Gang of NlNgll Sllgpll' out of

4039. SHRI K. MALLANNA. Wwill
the Minister of External Affairs be
pleased to state:

(a) Whether Government’s attention is
drawn to the Indian Express dated the
215t November, 1977 that a fresh gang of
about 100 rebels was recetly slipped out of
Nagaland into neighbouring Burma en
route to China for procuring arms and for
training in gurcilla warfare;

(b) whether it is also a fact that 200
rebels who had left for China early this
vear are trekking back through the jungles
of north-western Burma after completing
training; and

f¢) if so. in view of the introduction of
friendly relations between the China and
Indian Government, whether Indian
Government would like to utilise its good
offices with the China Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI S. KUNDU) : (a) Yes, Sir.
Government'’s  attention has been drawn
ta this Press report, but have no definite
information in the matter.

(b)Y while Government have no specific
details about the numbers involved, accord-
ing to information available some Indian
underground Nagas who had carlier gone
to China are on their way back.

{c) Government is fully vigilant and will
take suitable measurs to deal appropriately
with situations which may arise.

Recruitment of Janior Engineers in
Orissa.

4040. SHRI RAMA CHANDRA
MALLICK: Will the Minister of Com-
munications be pleased to state:

(a) the total pumber of [unior Pngi-
neers who have n recruited in Orisa
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Circle, BB&R during the last three years,
from outside State; and

(b) the total number of Oriya Junior
Engineer sitting idle after having been
trained ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

SUKHDEO SAI): (a) Nil.

(b) 33 trained candidates are awaiting
absorption.
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Trank Calls from Borbanpar,
khandwa and Harsud

40{)4. SHRI PARMANAND GO-
VINDJIWALA: Will the Minister of
Communications be pleased to state:

(a) the total number of trunk-calls from
Burhanpur, Khandwa and Harsud
{Madhva Pradesh) to outer cities and towns
from 1-11-96 to 3i1-10-77; and

(bY How manv trunk calls matured and
what time was required for maturation ?

THE MINISTER OF STATE IN THFE.
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI) : (a) and (b). The information is
being collacted and will be placed on the
Table of the House as early as possible.

Provident Fund Outstanding Agaiast
M/s Raj Kapoor

4045. SHRI KALYAN JAIN: Will the
Minister of Pariamentary Afiairs and
Labeour be pleased to suate:

(a) whether M/s. Raj Kapoor a noted
Actor/Director of Films was a chronic
defaulter in payment of provident fund
dues and if s0, the period of each default
and the amount involved therein;

(b) whether prosecution case once filed
in the court cannot be withdrawn accord-
ing to the Provident Fund Scheme, 1952
in respect of repeated default in any esta-
blishment;
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(¢) whether the prosecution filed against
Shri Raj Kapoor in a court of Bombay was
withdrawn throwing all the rules to the
windd and if so, the circumstances led to
the unlawful withdrawal; and

\‘(d) whether Government propose dis-
’plina;y action against the Central Pro-
v

vident Fund Commissioner in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA) : (a) According to the
information furnished by the Provident
Fund authorities the period of defaults
and the amounts are given below:—
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Period Contribu- Adminis-
tion trative
charges

Rs. P Rs. P

Feb. 1971 to May, 1971 36035-50 824°75%
March, 72 to June, 1972 2025700 467°25

June, 1973 to January,

1974 - . . 25577°75 | 309°05

Family Pension . 14’00 f

{b) There is no such provision in the
Provident Fund Act or the Provident Fund
Scheme. However, the prosecution is
launched under the Cr. Pr. Code 1973 and
the withdrawal of prosecutions will also be
governed by its provisions.

(c) No.
(d) Does not arise.

Spraying Against Mosquitoes by
N.D.M.C.

4046. SHRI P. K. KODIYAN:

SHRI C. K. CHANDRAPPAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention has
been drawn to the press reports regarding
the N.D.M.C. Spraying against the Malaria
Mosquitoes allegi ym&“ it was only on
paper but not m houses;

¢  (b) if so, whether Government have
" instituted a thorough investigation into
thuelneptiom;m?

(c) if s0, the details thereol and the
action taken thercom?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRASAD
YADAYV):

(a) and (b). Yes.

(¢) According to the health authorities
of the New Delhi  Municipal Committee
on the 12th November, 1977, Dr. V. N. Reu
Anti-Malaria Officer, N.D.M.C. alongwith
the staff reporter of the “Statesman”
visited certain field arcas at the request of
the staff reporter. They visited 4 hnuses
which were entered in the Spray Register
by the Assistant Sanitary Inspector (Mala-
ria) as having been sprayed three on
4-11-77 and one on 1-11-77. On phvsical
verification the first 3 houses were found
without spray, while the fourth one had
been duly sprayed. The concerned
Assistant Sanitary Inspector (Malaria)
had been given 14 houses, where malaria
positive cases had been reported, for spray
on the 4-11-77. While spray was carried
out in 10 houses, the last four were not
sprayed by him but were entered in the
register as having been sprayed. After
obtaining explanation of the concerned
Assistant Sanitary Inspector (Malaria), he
has been administered a stern warning and
the concerned houses were got sprayed
immediately.

Notice for short Payment served
Labour Enforcement Officer (Central)
Allahabad om Cooperative Society
Holding Parcel Contract at
Allahabad Railway Station

4047. SHRI SUBHASH AHUJA :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to

state:

(a) whether any notice has been served
by the Labour Enforcement Officer (Cen-
tral), Allahabad, demanding ayment
of short payments made by the pera-
tive Soci=tv holding Parcels handling con-
tract at Allahabad Railway Station on the
Northern Railway;

(b) whether similar notice has been
scrved on the Principal Employer viz.
Senior Divicional Commercial Superin-
tendent, Northern Railway Allahabad; and

(c) if so, how much amount has been
worked out against the Socicty and the
Principal Employer and what steps have
been taken to realise the amount?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : (a) and (b).
Yes, Sir.
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(¢) Amount of short payment to workers
arising out of the alleged non-implementa-
tion of the Contract Labour (Regula-
tion and Abolition), Central Rules as
worked out by Central Industrial Relations
Machinery is Rs. 31,621'50.  The claim
Fropmal against the Principal Employer
or the above amount is being scrutinised
by the Regional Labour Commissioner
(Central), Kabpur, before sanction is
accorded for fiing a claim application
before the Authority under the Payment of
Wages Act.
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Representation from all India National
and Grindlays Bank Employees Fe
deration

4049. DR. BALDEV PRAKASH:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have received
any representation from the All India
National and Grindlays Bank Employees’
Federation regarding restrictive practices
of the management and refusal to settle
long pending issues; and

{(b) if %0, the action taken by Govern-
ment thereon?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA ): (a)and
(b). A representation was received from
the Al India National and Grind-
lays Bank Employees’ Federation on
2-11-1977 alleging, inter-alia, introduc-
tion of reatrictive banking practices and
unfair and vindictive labour practices by
the management of the Bank. So far as
the restrictive banking practices are con-
cerned, the Reserve Bank has suggested t¢
the Bank that it should review the position
and change suitably the minimum amount
laid down for term deposits and the maxi-
mum period for their acceptance. In
regard to unfair and vindictive labour
practices, the allegations are being looked
into by the Central Industrial Relatons
Machinery. Specific industrial disputes
raised by the Federation and/or its affiliates
have been dealt with from time to time by
the Central Industrial Relations Machinery
and where, the facts justified it, some dis-
putes have been referred by Government to
adjudication.
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Repatriation of Funds acquired from
Indians

4051. SHRI VINODBHAI B. SHETH:
Will the Minister of Fxternal Aflairs
be pleased to state:

(a) what steps have been taken by Go-
vernment to repatriate the funds acquired
by foreign countries from Indians in foreign
countries like Uganda, Burma, etc.: and

(b) whether Government p to
expedite disposal of claims of such Indian
nationals so that they can get compen=

sation in time ?

MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) : (a) and (b). The -
question of payment of compensation
to  Indian  nationals when their
property is taken over by foreign
Governments is a complex one involving
inter alia the circumstances underlying
the nationalisation, the internal regulations
of the country concerned and the nature
of legislation under which the properties
are acquired. Negotiations for such com-
pensation between sovereign countries are
necessarily complex and time-consuming
and have to be undertaken within the
framework of international law and prac-
tice,

Indian missions abroad render appro-
priate assistance to Indian nationals when
required on matters relating to the take-
over of their properties or funds. A bila-
teral compensation agreement was nego-
tiated with the Government of Uganda for
compensating Indian nationals who lefy
that country in 1972. The question of re-
solving the problems of Indian nationals
in Burma has teen under discussion for
some years now.

Ad-hoc Appointment of Assistant
Commissioners in P.F. Organisa-
tion

4052. SHRI SAUGATA ROY: Will
the Minister of Parliamentary Affairs
and Labour he pleased 10 state:

{a) whether some Assistant  Commis-
stones in Provident Fund Organisation are
continuing on ad-hoc basis;

(b) if so. their number and since when
they are working on ad-hoc basis; and

(c) whether Government propose to
regularise them from the date regular posts
are available and if so. when?

THE MINISTER OF STATF. IN THE
MINISTRY OF LABOUR AND PAR-
LIAMFNTARY AFFAIRS. (DR. RAM
KIRPAL SINHA) :

(a) Yes.

(b) Therce are two grades of Assistant
Provident Fund Commissioners, namely,
Assistant Provident Fund Commissioners
(Grade -II) (Rs. 650-1200) and Assistant
Provident Fund Commissioners (Grade-I) i
(Rs. 700-¥300). N :
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The number of ad Aoc appointments in
ta2 two grades is as follows: —

DECEMBER 15, 1977

Year APFC. APFC
(Gr. I) (Gr. II)

1967 . 3 .
1969 . . 1 -
1971 . 1 .
1972 . . 1 .
1974 . ! 2
1975 . . 12
1976 . 6 2
1977 . . . 7

Total:— 30 4

{c) Ad-Hoc appointments arc made in
public interest for short duration and
allowed to continue as such till the posts are
filled on a regular basis according to the
Rules.
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Gold Find Near Kolar by Geological
Survey of India

4054. SHRI G. Y. KRISHNAN
Will the Minister of Steel and Mines
be pleased to state:

’a’ whether anv survev has been con-
ducted by the Geological Survey and found
new gold deposits near Kolar Gold Fields
in Karnataka; and

'b) ifso, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) : fa) Yes, Sir.

fh. GSI investigations have indicated
gold mineralisation of possible cconomic
interest in the Mysoré Mine arca of the
Kolar Gold Fields and also two new
occurrences in the adjoining arca of Malla-
ppakonda and Chigargunta in the Chittor
district of Andhra Pradesh. In Mysore
Minrs arca 25,000 tonnes of ore assaving 8
gram/tonne has been estimated over a
strike length of 200 metres. Work is in
progress for further proving of the oresin
the above areas.
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Improvement of National Health

4056. SHRI RAM]JI LAL SUMAN:
Will the Minister of HEALTH AND FA-
MILY WFLFARE be pleased to state:

(a) the percentage of healthy and un-
healthy people in Indian;

(b) what are the main reasons of ill-
helth; and

(¢) the steps being taken by the Govern-

ment for the improvement of National
health?

82

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV):

(a) Nosurvey regarding national health
has been conducted on all-India basis.

(b) Someof the main reasons of jll-
health are as follows:—

(1) Water-borne diseases like diar-
rlocaanddysentry

(2) Fevers, e.g. enteric fevers.

(3) Respiratory discaseslike Pneumo-
nia, Bornchitis, TB etc,

(4) Diseases affecting the eye parti-
cularly conjunctivities,

(5) Skin diseases, e.g. scabies etc.
(6) Malnutrition & undernutrition,

{c) Various programmes have been
launched by the Governmentlike National
Malaria Eradication Programme,National
T. B. Control Programme, Nutrition Pro-
gramme, School Health Programme, Rural

Health Scheme, Immunization Program-
mes ctc.

T AAgT Wk

4057 siFRA AR : T
dHAm v qar W Y 21 qAE,
1977 & warfsq 9w gear
4361 F IAXT F g¥EeH ¥ T qq@N
] FI oFO

3, o afz 7@, @ AT TER

11
|
3
3,
]
E



83 Written Answers

W vt el e Wanew #
w WAt (st artw aw) : (5) s
TETA T AT FAAT & WG 9%
Y FTETH AR ITH FTH FH A
gfas} ¥ s d@w fagor ¥ &
g

(=) = (7). faqvag, 1974 &
TR &R & o9 qfagi & e

o

DECEMBER 15, 1977

Written Answers 84.

¥ qg o fegr war qv fe A sreay
¥ sma ™ St 1 ~qEw
AT 4.50 TAF 5.00 TIY WA
@ A T & fag fraifoa fear
ST WX qZ T W@ AT Y AT
I &\ TAAW 9 w1 an fear
ITAT AR GIFTC G J@T AT @

g |

I FTEMI T FT@W 1976 ¥ fru 3T FT@mEl

T ¥Y w&ar ad w7 Tufrigul § wwr,
e wfewl & g foee fawg
T ge FraTE
LAk
1 2 3 4 5
1. ¥E7 W 1035* 28,201 1309 T
2. AT WA 2659 55,912 98 27
3. ArY 93d 3526 1,12,387 1,933
4. FAEF 2827 1,76,299 93 W=
5. afgw IR 1731* 17,142 1,732* W™
6. fagre 2500 50,000 1,604 29
7. WEISZ 1895 2,80,328 155 LR
8. I 1562 64,329 917  WW
9. IErAT 473 9,946 32 L
10. 9T 502 4,696 239  wW
11. ToE9H 207* 13,930 220* 18
12. faga 20 490 20 1
13. 98R 16 2,500 16 07
14. faferw 01 20 — —
15. ATTEUE 01 04 - —
16. afraw e T STa A gE R

« e v denr gfes safau d, FifF 39 mwm‘fmﬁrffmqm ¥ whrw

1< farar war an )



8s Written Answers AGRAHAVANA 324, 1809 (SAKA) Written Answers 86

gl oot & dww sl Wt gaw

' 4058 MwMrqER AW : g4
s el g am Y o w3 fin

() = wgra & gt Gal
H €97 qaeqy I9A FAA WIaT
TYH GUTX FXA FEHT F1E Groaw
g, Wk

(w) afz &, @ Jw=x, 7977,
R deg-afeas & fae? &af §
AT FT STATYT FIA FEEHT T8
FT T wqr !

WTR FaTe § T Halt (st gt
SEW guE &) : (F) o, &

() fefera (Tqara), gFaa=a
(FRg@IT) WX wfedas (aman-
afeaw) =W AW § TEE 7@ &
ANz €1 TEF AR A H TF-
9T @A ¥ qEAT FY AT FY A
W 21 TEgE ¥ eeuY @A
FTIW TAARE TEAd A |

AT@ & 235 TATHF 218 A
§ quar IF A § L @ H
54 THUT qET ¥ AR

a M Aw  glagmi & ar
Fgam oFE WG g AR AR
g g ¥ @wr qed qX @ faar
STqa |

Post Offices in Orissa

4059. SHRI GOVINDA MUNDA:
Will the Minister of COMMUNICA-
TIONS be pleased tostate:

(a) the number of new post offices and
sub-postoffices planned to be opencd in the
Btate of Orissa ;

(b) whether it is a fact that a survey was
conducted to construct the Head Post
Office Building in the district Keonjhar in
the State of Orissa, after finalising the site
sclection;

(c) if so, the details thereof’;

(d) the time by when it is likely to be
completed and the amount sanctioned by
the Government for this purpose; and

(e) whether some representations have
also bheen received by Government from
the residents of the Keonjhar district for
the construction of Post Office building and
if so, the reaction of Government thereon ?

THE MINISTER OF STATE IN THL
MINISTRY OF COMMUNICATIONS
(SHRINARHARIPRASAD SUKHDEO
SAI):(a) to (e).The information is being
collected and will be placed on the table of
the T.ok Sabha shortly.

Medical Facilities in Andaman and
Nicobar Islands

4060. SHRT MANORANJAN BHAK-
TA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state
whether Government propos¢ to set up
some hospitals and family welfare centres
in the Union Territory of Andaman and
Nicobar Islands during the 1978-79 finan-
cial year; if so, facts thereof and how much
bed capacity in thethospitals is proposed to
be increased to meet the demands of

people?

THE MINISTER OF STATE IN THE

4 Y MILY
MINISTRY OFHEALTHAND FA
WELFARE (SHRI JAGD‘AME(E

'ADAV :) There 1s
PRASAD YAD / any  new

roposal to set up .
Eos}’r:ita]s and family welfare centres 11 the

Union Territory of Andaman and Nicobar

Islands during the financial year 197879«

or Kerala Youngmen

Hardships f R West Asia

seeking Employme
4061 JSHRI B. K. NAIR: Will the l;hs-

nister of P ARLIAMENTARY AFFAL

AND LABOUR be pleased to state:

he is aware that following

(a) whether dopted recently int

the liberalisation o
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issue of passports by Government, tens
of thousands of youngmen mainly from
Kerala have been going to countriesin
West Asia seeking employment;

(b) whether he is also aware thatin
respect of many of them conditions of
employment are far woise than expected
by them and they are facing serious hard-
ships; and

1
(c) if so, what steps are being taken by
Government to protect and safeguard their
interests?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):
(a)to(c)s After the liberalised endorse-
ment policy came into force, 2,51,1 10 pass-
ports were issued by the Regional Passport
officesin India. Statistics about the num-
ber who have actually gone to countries in
West Asia for employment or the States of
their origin are not available.

Although according to the decision taken
by the Government in June, 1976, recruit-
ment of skilled, semi-skilled and unskilled
!abour from India for deployment abroad
18 to be channclised through the recruiting
agents approved by and registered with
the Ministry of Labour on the terms and
conditions of service approved by that

nistry, Government have recejved re-
ports that a number of workess are being
recruited and deployed overseas through
some unauthorised and unscrupulous re-
cruiting agents without proper employ-

ment agreements’ and thus they face
hardships. '

The workers are given protection under
the proc:dure prescribed for registration of
therecruitingagencies. Government also
carry out checks at the points of exits to
ensure that illegal emigrants are not per-
mitted to go until they have completed
the n-cessary formalities required under
the Emigration Act, 1922. Besides, a
cautionary notice is also enclosed with
every passport application from inwhich
the applicantis advisedinteraliathatin case
he is going abroad for gainful employment
heshould engure that he has been recruited
only through one of the authorised recruit-
ing agents registered with the Ministry of
Labour and hassigned a firm employment
eontract, approved by the Ministry of
Labour, in the presence of the protector of
emigrants,

DECEMBER 18, 1977
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Compulsory Registration of Marri nges

062. SHRI VASANT SATHE :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are comsider-
ing a proposal for compulsory registration
of marriages all over the country;

(b) if so, the details thereof; and

(c) ifnot, the reasons therefor ?

THE MINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
Yes, Sir, a Central  Legislation
which may be applicable to all is
under donsidration. As it has not been
finalised so far, it is not possible to give
details.

(c) Does not arise.

Indo-Pakistan Relations

4063. SHRI G. 8. REDDY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether he intends to visit Pakistan
in order to further improve Indo-Pakistan
relations; and

(b} if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) : (a) and (b),
In the interest of good neigh-
bourly relations I would be happy to
visit Pakistan at a mutually convenient
time. In view of a number of important
engagements it may not be possible to do
so immediately, I however, hope that
such a visit would be fixed up in due
course,

Telephone Complaints in Sitapur
District, Uttar Pradesh

4064. SHRI HARGOVIND VERMA:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to reply given
to Unstarred Question 781 on the 17th
November, 1977 and state:

(a) the total number of complaints re-
ceived during the last there months in Die-



89 Written Answers AGRAHAYANA 24, 1899 (SAKA) Written Answers  co

trict Sitapur (Uttar Pradesh) by Telephone
Department and whether all the com-
p&ainn were attended to on the day of
their recdipt and if not, the number of
complaints not attended to on the same
day;and

(b) the total number of trunk calls
booked and the number of trunk calls
cancelled for not maturing the same day?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI):(a) During the last three moniths /i.e.
September, October and November, 1977)
820 telephone complaints were received.
Out of which all except 42 complaints were
attended on the same day and the remain-
ing 42 were attended on subsequent day.

(b) Total number of trunk calls booked
were 43,533. Outof these 2,700 calls were
cancelled for not maturing on the same
day.

Deposit of Provident Fund in Banks

4065. SHRI S. NANJESHA GOWDA:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a) whether under para 52 of the Em-
ployees Provident Fund Scheme, 1952 all
money belonging to Provident Fund shall
be deposited in Reserve Bank of India,
State Bank of India or in such other Sche-
duled Banks as may be approved by the
Central Govt.;

(b) whether Funds' money has been in-
vested in Banks other than mentioned in
(a) above without the approval of the Cen-
tral Govt. in Karnataka;

(c) if so, the name of all such banks and
its branches and whether all these bankers
belong to the home state of present CPFC
Karnataka; and

(d) what action Government have taken
against this illegal act and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes.

(b) and (c). The Provident Fund autho-
rities have reported that the monies in the
provident fund account are invested as per
pattern of investment prescribed by
Government. The surplus monies in the
Administrative Account have been inves-

ted in Term Deposits with the State Bank
of India, and its subsidiaries as also in the
branches of nationalised banks located in
Delhi namely Syndicate Bank, Canara
Bank, Indian Overseas Bank, Union Bank
of India and Punjab National Bank with
the approval of Chairman, Central Board
of Trustees, the then Deputy Labour
Miuister.

(d) On the basis of a report containing
certain allegations against the Employees
Provident Fund Organisation in the Indian
Express dated the 8th June, 1977, the Shah
Commission has asked for a report which
has since been submitted to it. Govern-
ment have yet to take a final decision on
the allegations madc therein.

Death of Shri Kesar Singh in Mchrauli
T.B. Hospital, New Delhi

4066. SHRI T. S. NEGI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

\a) whether Government’s attention has
been drawn to the Report published in
daily ‘Hindustan’ dated the 23rd Novem-
ber, 1977 that a patient, Shri Kesar Singh
died a tragic death in Mchrauli T.B.
Hospital because of the carelessness of
nurses and doctors;

(b) the action proposed to be taken by
Government against the nurses and doctors
responsible for this tragic incident;

(c) the steps proposed to be taken by
Government to improve the regrettable
condition of the hospital and to ensure
proper lookafter of the patients there so
that such tragic incidents do not recur in
future; and

(d) whether Government propose to
give some financial assistance as a relief
to the family of the. diseased person ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

(b) The matter was enquired into and
it has been found that the Patient Shri
Kesar Singh was duly attended to by the
concerned nurses and the doctors till his
death. Therefore no action is proposed
to be taken against any nurse or doctor.

(c) and (d)e Do not arise.
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Closing of Indian students hostel in
London

4068. SHRI R. P. DAS: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the Indian
student’s hostel in U.K., the cheapest
residential accommodation available to
the visiting Indian students may have to
be closed because of the reported decision
of London University to demolish it,
thr(;)wing the students out on the streets;
an

(b) if so, why the Indian High Com-
mission at London fails to secure a long
term lease from the London University and
make it an ideal place to stay at a rea-
sonable rate that an average Indian
stu%cnt can afford for higher studies ab-
road ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VA]J-
PAYEE): (a) The Indian Students Hostel
in l.ondon was opened in 1947. The build-
ing in which it is accommodated has been
leased from the University of London.
The lease expired in 1959 and at present
it is on a ycarly basis. The University of
London wants to demolish the building
in view of its dilapidated condition. But
how soon it will be done is not known.
It is not true that the closing of the hostel
would throw the students out on the
streets. Other reasonably priced accom-
modation is also available in London.
Of the over 700 Indian students in London,
only 35 presently live in the hostel. The
Ministry of Education in July, 1977 agreed
to the final closure of this hostel.

;) The High Commission of India in
London, at various times, made strong
efforts with the University of London to
secure a long-term lease on the building
which houses the hostel but the University
agreed to cxtend the lease on a yearly
basis.

Establis communications links
with foreign couuntries through
satellite

4069. SHRI DAYA RAM SHAKYA:
Will the Minister of COMMUNICA-
TIONS be plecased to state:

(a) the measures taken by Government
to establish greater communication links
with foreign countries through satellite
and the time by which communication-
links are likely to be established with all
big countries of world; and
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(b) the expenditure to be incurred on
the establishment of satellite service ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) In view of its geographical
position, India can have direct satell,te
communication links with 39 countries
which operate thiough the Indian Ocean
Satellite of the International Telecom-
munications Satellite  Organisation
(INTELSAT) and have standaid earth
stationa,

As on 13t December, 1977, India had
established direct satellite links with the
following countries:—

. Australia?

. Bangla Desh
. Baharein

. East Africa
. Hong Kong~
Iran

Italy

. Japan

. Kuwait

. Malaysia

. Singaporc

. Sri Lanka

. Thailand

. U.K.

. Francc

. Spain

. Pakistan |

. U.AE.

. Oman

. Zambia

© ON DAY B P -
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It is propesed to establish within about
two years direct satellite links with the
remaining countries, such as West Ger-
many, Netherlands, Greeee, Indonesia,
Phillippines, Saudi Arabia, Iraq, Algeria,
Syria, Nigeria, in a phased manner, de-
pending upon the readiness of the coun-
tries concerned to cstablish such links,
the growth of traffic and other operational
considerations.

Besides direct satellite links, India pro-
vides through the net-work of through-
ut and switched services via satellite/high
gcqucncy radio system, telegraph services
to all countries of the world, telephone
service to 197 countries and telex scrvice
to 191 countries, Satellite links, with ca-
ble extension, wherevér necessary, already
exist with all big countries of the world,
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excepting the USSR, which is not acces-
sible to the International Telecommunica-
tions Satellite Organisation (INTELSAT)
satellite.

(b) Satellite links for external tele-
comnunication services are provided
through two Communications Earth Sta-
tions at Pune amd Dehradun built at a
cost of about Rs. 18 crores. An expendi-
ture of Rs. 14 crores is likely to be incur-
red during the next Five Year Plan period
(1978—83) on the expansion of satellite
services,

Engineers, Doctors and Teachers sent
abroad

4070. SHRIC. VENUGOPAL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of personnel who have
been registered and deputed for foreign
assignments through Department of Per-
sonnel and Administrative Reforms such
as Engineers, doctors, teachers and other
personnel during the last five years; and

(b) the State-wise distribution of the
figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) As on 30th June,
1977, 27,156 persons were registered on
the Foreign Assignment Panel maintained
by the Department of Personnel &
Administrative Reform for deputation
to the developing countries of Asia,
Africa and Latin America. The number
of experts in various categories (engineers,
doctors, teacher, ctc.) is givew below :

Engineers . . . . 6750
Doctors . . . « 9097
Teachers . . . . 6468
Accountants o v . 2018
Miscellaneous . . . 2763
A statement indicating the number
of experts deputed’selected for bilateral
assignments from 1970 onwards is annexed.
(b) This Ministry does not maintain

records of such deputationists on State-
wise basis.
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Statement
Years Do-tors Nurses & Professors/ Engineers Financial  Econo- Misc. Total
other pa- Teachers/ Architects experts mist & experts
ramcdical Education Geologists Account- Statisticians
staff officers & other ants etc.
technical
experts
1 2 3 4 5 6 7 8 9
1970 12 4 24 74 30 10 16 17
1971 30 4 89 76 25 2 25 257
1972 117 281 6o 133 43 3 41 678
1973 . 119 95 249 253 38 1 46 8o
1974 . 165 184 163 530 42 4 70 1158
1975 . 1369 218 335 214 16 3 161 231
1976 321 152 146 315 12 16 21 98
1977 . 744 226 211 422 11 2 1 172
upto
31-10-77
Total . 2877 1164 1277 2017 317 41 391 808

Manufactare of sub-standard Ayurvedic

Medic'nes
4071. SHRI SURENDRA BIKRAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government are aware
that most of the manufacturersof Ayurvedic
medicine do not prepare standard medi-
cines as a result of which the Ayurvedic
systen of medicine is defamed;

(b) if so, the urgent action taken in
this regard; and

(c) the Number of manufacturers of
Ayurvedic medicines apprehended during
the past three months for producing spuri-
ous medicines ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) and (b) No
standards in respect of Ayurvedic medi-
cines have been laid down 3o far in the
Drugs and Cosmetics Act and the Rules
made thereunder and hence it cannot
be said whether such medicines are upto

standard or not.
(c) Does not arise.

Workers Affected and production
suffered due to closure of Industries

4072. SHRI G. M. BANATWALLA :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plcased to
state :

(a) how many workers and how much
production have been affected as a result
of closure of industries due to labour un-
rest during the last seven months; and

(b) what steps, if any, Government
have takcn to protect the interests of
labour and production ?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA) : (a) A states
ment giving the number of strikes and lock-
outs, number of workens involved and
value of production lost due to such strikes
and lockouts for the period April—October
1977 is laid on the Table of the House.

(Placed in library.ses No. LT 1380/77]-

(b) The situtation is under constant
watch of the Government and all efforts
are being made to improve the industrial
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c'imate in thg country with the help of the
Industrial Relations Machinery both at
the Centre! and in the States. Wherever
nccessary, the Government is intervening
in disputes with a view to promoting settle-
ments.

The Government is also engaged in a
comprehensive revision of the Industrial
Relations law so that the machinery that
cxists for scttlement of disputes, like
conciliation adjudication, arbitraticn,
ctc., may be streamlined to ensure quick
settlement of disputes so that therc may
be less cause for industrial unrest.

Meeting of employees of Red Croas
with Prime Minister

4073. SHRI JYOTIRMOY BOSU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that some emp-
loyees of the Indian Red Cross in Dclhi
met the Prime Minister and brought
certain matters concerning the Red Cross
to his notice ;

(b) if so, the dctails thercof ;

(¢) whether it is also a fact that Prime
Minister has requested some of the office
bearers to  resign;

(d) if so, whether his direction has been
complied with : and

(e} if not, the reason thercfor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir.

(b) Does not arise.

(c) to (e). The question of asking any-
one to resign does not arisc until any facts
justifying such resignation are ecstablished;

Central Assistance for Lepers Homes
in Oriesa

4074. SHRI RAMANAND 'TIWARY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
statc:

(a) whether Central JAssistancc has
been sought for establishment of more
homes for lepers in Orissa;

(b) if 30, whether [any assistance has
been granted; and

(c) f not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV): (a) Yes. Financial
Assistance had been requested by the
Voluntary Organisation, namely, Hind
Kusht Nivaran Sangh, Bhubanecshwar for
rehabilitation/vocational training of cured
Leprosy patients at  Cuttack, Sambalpur
and Puri in Orissa State.

(b) Yes. The Central Government has sanctioned/released grant-in-aid to the

Sangh as under:—

(irant sanctioned

during 1974-75

Amts. in instalments Purpose
so far relcased

. Rehabilitation/Vocational 81.375°

Training to cured Leprosy
patients at Puri

, 2. -do- at Cuttack . 2,83,100

3.

~do- at Samhalpur 2,83,100

81,375 For purchase of equip-
ment & payment of

salary to staff.

2.,00,000 -do-
1,82,000 -do-
4.63.375

(c) Does not arise.
3031 LS. 6
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Setting up of five Vocational Training
Institutes

4075. SHR1 PRASANNBHAI'MEHTA:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state :

{a) whether five vocational training
institutes will be set up in various places
on the pattern of the Institution at Madras;

(b} if so. whether these vocational insu-
tutes are intended for skill up-grading and
specialisation for industrial and manu-
facturing production modes ;

(c) if so, whether the Madras Institute
has not been doing well: and

id) the extent to which these institutes
will help in vocational training

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VERMA) (a) Yes, Sir.
Under the scheme of Advanced Voca-
tional Training Svstem launched jointly
by the Government of India and State
Government with the Collaboration of the
United Nations Developme=nt Programme
(UNDP) and International Labour Orga-
nisation (ILQO), it is proposed to extend
the training activities of the Advanced
Training Institute, Madras and to intro-
duce advanced vocational training in
sclected trades in the five Central Training
Institutes for Instructors located at Cal-
cutta, Bombay, Kanpur, Ludhiana and
Hvderabad. In addition the Advanced
Vocational Training System activities are
being extended to 16 Industrial Training
Institutes in 15 States in selected Trades.

‘b)Y Yes, Sir. The svstem cnvisages the
training of highly skilled workers and
technicians in a varicty of advanced and
specialised skills that are not available
under any other vocational training
programme.

f¢) The Advanced Training Institute,
Madras is fully opertional and is function-
ing quite satisfactorily. The skill develop-
ment programmes of the Advanced Train-
ir;s Institute, Madras have been apprecia-
ted by industrics and there has been a con.
tinuous increase in the demand for
training places.

(d) The tentative targcet for the total
number of persons to be trained in the
next five years in the Advanced Training
Institute/Central Training Institutes/Indus-
trial Training Institutes is approximately
14,000.
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Export of Billets by Birla Concerns

‘74076  SHRI JYOTIRMOY BOSU :
Wil the Minister of STEEL. AND MINES
be pleased to siate ¢

(a) whether it is a fact that Birla con-
cerns are cxporting billets at the rate o”
Rs. 6000/- per tonne whereas in locol
market it is Rs. 11,000/~ per tonne. and

(b) whether it is also a fact that the
actual price in the international market
15 much more than Rs. 60oo/- per tonne

and the difference is finding its way to
foreign banks ?

THE MINISTER OF STEEL AND
::IIN:,S (SHRI BIJU PATNAIK) : (a)
No, Sir.

{b) Does not arise.

SR Hat ¥ @faga @9 & g
® ®qg IR qrq Ty sgfer

1077. st ®EW wr§  : oFar
fam o gz IR F1 P TR

fs

(F) gar &5t Y za K 0
A 79 arAr F A A
TR sfE Ao AT O T A1
T & W F fRAfrr AT e

geami ¥ ¥ o

(@) 37 97 fradr fw 74 g€
AR FEEEt e Faw g ?

fadw sarwa & wroq Wt (st owo
™) : (%) w7 (%)
N AN g uF fagvowr @ faay
T faad gifas g & of
g1 [wurem & ver o dfeg
T qH-d 1381/77)



101

Tssue of commemorative postal stamps
of persohs coanectrd with Kangra
School of Painting

4078. SHRI DURGA CHAND : Wil
the Minister of COMMUNICATIONS
be pleased to state

W(a) whether there is any proposal under
Government’s consideration to issue com-
memorative stamps in honour of Maharaia
Sansar Chand who patronised the famous
Kangra School of Painting, Shri Chander
Dhar Sharma (Guleri) a writer to Himachal
Pradesh, Shri Ram Singh Pathania, known
for this valour against the British Empire
and Shri Narottam Ghia, a renowned
painter associated with Kangra Art;

(b) if so, the details of the decision
taken by Government in this regard;

(¢} if not, the reasons therefor; and

(d) the criterion followed in issuing
commemorative stamps ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAl) : (a) No Sir.

(b) Does not arise.

{e) No such propasal has been received
in respect of the personalities,

{d) The proposals are placed brfore the
Philatelic Advisory Committee for its con-
sideration. A copy of the guidelines pre-
scribed for the issue of special/commemora-
tive stamps is also enclosed.

Statement

Guidelinzc  fo= the issu: of speciall
comm>morative Postage Stanps

1. No proposal for the issue of commemo-
rative stamps shall ordinarily be
entertained unless 18 months notice is
given to the Dcpartment except in
extraordinary circumstances.

2. No comm-~mbrative stamp <hall ordi-
narily be issucd honouring an individual
unless the occasion is 100th anniversary
{(birth or d=ath). A commemorative
stamp may also be issued on the 15t or
10th death anniversary,

3. No commsmbrative stamp shall ordi-
narily be issurd for cclebrating any event
unless the occasion is the 50th year or
the centenary, Events of international
character only be considered for the
issue of special stamps; other should
be commemorated by the issuc of special
cancellations only.
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4. Out of the total number of issues in a
year (not more than 24/25 stamps}, not
more than 6 should be commemorative
of personalities.

5. Proposals on literatures should be
considered after obtaining the views of
the Sahitya Akademi.

6. Planning of each issue should normally
be taken in hand at least one year in
advance of the date of issuc and a
complete six months’ time should be
given to the India Security Press for
the purpose of designing and printing.

World Mining Congress of the deve-
loping countries

4079. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a conference of World
Mining Congress of the Developing
Countries is likely to be held in the near
future; and

{b) if so, the avenue of the Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
SHRI KARIA MUNDA): (a) and (b).
The next conference of the *“World Mining
Congress"” which does not represent the
developing countries only is scheduled to
bs held at Istanbu!, Turkey from 8th to
12th October, 1979.
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Payment of honse reat allowance to
employees of Telephone Depart-
ment serving at Taluk head-
quarters

081. SHRI R. KOLANTHAIVELU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether no House Rent Allowance
is given to many employces of Telephone
Department serving at some of the Taluq
Headquarters;

(b) if so, the reasons therefor; and

(c) whether Government pioposc to ex-
tend eligibility of House Rent Allowance
to such employces ?

DECEMBER 15, 1977
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b'. As per the existing
Policy of the Government House Rent
Allowance is ordinarily admissible to
Central Govt. employees including P&T
employces serving at places where the
population is 50,000 or more as per the
Census held in 167'. No House Rent Al-
lowance is ordinarilv admissible at places
which do not fulfil this criteria.

{c} There is no such proposal under
consideration to sanction housc rent
allowance at places, merely because these
are Taluq Headquarters.

Guidelines for sanctioning out-of-turn.
Telephone coanections and such
connections sanctioned by former

Secretary

4082. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether anv guidelines have been
laid down for sanctioning out-of-turn
telephone connections in the metropolitan
citics—both temporarv (exceeding 3 mon-
ths and their subsequent renewal) and
permanent to private individuals, parties,
firms and others and if so, what;

(b) what are the powers dclegated to
the various officers in the PS5 T Depart-
ment to sanction such conncctions;

(c) the full particulars of such tele-
phone connections sanctioned by the for-
mer Sceretary, Ministry of Communica-
tions during his tenure of othce:

(d) whether he is aware that manv
malpractices and corrupt influences work
in the process of sanctioning these con-
nections at various levels; and

(e} if so, the measures which he proposes
to take to prevent these ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAT): (a) and (b). Out-of-turn telephone
connections both temporary (including
renewals) and permanent arc sanctioned
by competent authority on merits of
individual cases and subject to technical
feasibility. Powers delegated to various
authorities are given in the staternent
attached.

(c) As mentioned in the annexure, cases
for sanction of permanent connections on
out-of-turn priority have been put up to
the Minister of Communications during
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the last 2} years. The cases would generally telephivtic connéctiths or their reheival.
be put up tb Minister (Communications) by It would be difficult to segregate such
Secre'.xy, Communications. Powers have cases in the Directorate.

been delegated for sanction of temporary

telephones and extensions thereof. In some (d) No, Sir.

«cases, Secretary, Communications as a
superior authority would also have appro-
wved such sanctions for new temporary (e) The question does not arise.

Statement

Powers to sanction out-of-turn commections

Category Competent Authority

{A) Temporary Telephones
(i) Upto two vears . . Heads of Circles/Districts.

(1) Upto four years P & T Directorate.

(iii; Bevond 4 vea's . Exceptional cases, on approval of Minister
of Communications.

{B) Permanent Telephones

(i) Telephones under Priority Categories cases (1) Heads of Circles/Districts.
such as QOYT-Gov., OYT-(SPL), OYT- For-
cign Exchange, non-OYT 'S§’

(2) P & T Directorate.

(i)} Telephones under OY I'-General . . Heads of Circles/Telephone District on
merits. if recommended by Central or
State Governments; prior to July 1976—
if also recommended by Telephone
Advisory Committee; after July 96,
Telephone Advisory Committee could
recommend 239, of allotable capacity
for out-of-turn connections under OYT;
this quota has been abolished since
Oct., 1977.

{iii) Telephones under non-OYT *Spl.’ category . (1) Heads of Circles/Districts on recom-
mendation of Telephone Advisory
Committee, such connections could
be given upto 7}°, of allotable
capacity prior to July 76; after July
76, this quota was uced to 59,
since October, 77, the quota has
been abolished.

(2) {P & T Directorate.

{(ér) Non-OYT General . . . P & T Directorate.

Note : —The P&T Directorate has full powers to sanction out of turn connections, both under
OYT and non-OYT. Out of turn connections under non-OYT are sanctioned rarely
and in very exceptional cases. However, in view of accute scarcity conditions in places
like Delhi, Bombay, etc., the practice durinq the last about 2 years or so has been
to put up such cases to Minister of Communications.
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Supply of medicines to indei ters by
Medical Store Depots in India

4084. SHRI A. MURUGESAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the extent to which the Medical
Store Depots in India arc able to supply
the drugs required by Indentors;

(b) the reasons for not complying fully
with the indents; and

(¢) the steps proposed to ensure that
Medical Stare Depots are properly equip-
ped to meet demands ? :
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR1 JAGDAMBI
PRASAD YADAV): (a) The percentage of
supplics to potential demands during
1973-74 to 1976-77 is given below:—

1973-74 .+ . - 59 %
197475 - . 52 %
1975-76 . . - 52 %

1976-77 . . . - 557"

(b) The inadequate satisfaction of de-
mand is due mainly to (i) dependence on
DGS&D for bulk purchase of supplics;
(ii) policy of Depots to distribute their
available stocks giving preference to small
units located in rural and semi-urban areas
rather than to big hespitals; and (iii) the
fact that Depots have been stocking only
those items which appear in the Vocabulary
of Medical Stores.

{c) The following proposals arc under
consideration to increase the efliciency of
the Medical Stores Depots in Indiai—

1. Allotment of adequate funds.

2. Delegation of powers to the Medical
_Stores  Organisation for the direct

.purchase of Stores.

3. Streamlining of the procedure re-
garding the recoveries of dues from
Indentors which are mostly State
[Governments.

Serving notice by workers of Gevern-
ment Medical Store Depot workers
Union, Madras

4085. SHRI A. MURUGESAN : Will
the Mimister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware that
the Govermnment Medical Store Depot
Workers Union, Madras has scrved a notice
on the 24th November, 1937 to the
Director General of Health Services, New
Delhi to solve their long standing problems
within 15 days failing which they will go
in for direct action;

(b) the particulars oft ¢ grievances and
reasons for not taking action to settle the
grievances so far; and

(c) whether Government propose to
«rttje the matter amicably anad quickly e
pxilly in vew of the need tor nog effect-
ing cycloue relief work ?

DECEMBER 15, 19T7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). In their
ctter dated the 24th Nowvember, 1977,
the Government Medical Stores Depot
Workers’ Union, Madras had inter alia
invited our attention to the following
Resolution passed by their Executive Com-
mittee:

*Resolved to request the Directorate
to recognise the workers Union within
15 days from the date of receipt of this
letter and permit Workers’ Union to ins-
1a]} its notice board inside the depot
premises. Failing which this Uniun will
install its Notice board imide the depot
premises a3 other unrecognised Unions
have.”

In accordance with the latest labour
policy the recognition of more than one
union ‘association in the various Govern-
ment Medical Stores Depots is contrary to
the provisions of the Code of Discipline.
With a view to determining the most re-
presentative Uniun, a dialogue is proposcd
to be started with the represemtatives of
the Government Medical Store Depot
Employees’ Union, the Government Medi-
cal Store Depot Ofhicials’ Association and
the Government Medical Store Depot
Workers' Union to bring them around to
the furmation of a single recognised general
Union.

Post Offices managed by school
teachers in Hoshangabad, M.I.

4086. SHRI R. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of village post oftices

ed by the School teachers in the

district of Hoshangabad in Madhya Pra-
desh;

{b) the number in existence over forty
years; and

(¢c) whether Government pr to up-
grad)c them to Sub-Branch ;!oct Offices

and also to provide telephone facilitics
to them ¥

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR1 PRASAD SUKHDEO

SAI): (a) 88, Sir.
(b) 33, Sir.
(c) There is no proposal to upgrade

them. At hve places telephone facilitics
are likely to be provided.
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Both ways d1D hetween Delhl and
I Nagpur

4087. SHRT SHANKERSINHJI VAG-
HELA: Will the Minister of COMMUNI.
CATIONS be pleased to state :

(a) whether there is any proposal under
consideration of Government to have full
time and both ways STD between Deihi
and Nagpur; and

(b) if so, by what time it will be intro-
duced ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI * PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) Full time and bothway Subscriber
Trunk Dialling (STD) between Delhi
and Nagpur is expected to be introduced

in 1979-80, at the time of commisioning

of Nagpur Trunk Automatic Exchange.

Assaunlt on workers of Bokaro Steel
Limited

4088. SHRI A. K. ROY: Will the
‘Minister of STEEL. AND MINES be
pleased to state:

(a) how many cases of assault on the
workers by the officers in Bokaro Steel
Ltd. have been reported since 1974 and
what action has been taken against the
officers for that; and

(b) whether Government proposc  to
make a thorough probe into the charges
and counter charges of asault in the
Bokaro Steel Ltd. for the last 3 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No case
of amault of workers by officers of Bokaro
Steel Ltd. has been reported since 1)74.
The question of taking action against an';
officer for this reason, therefore, does not
arise,

(k) Does nut arise,
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Violation of International Health
Regulations

4989. SHRI K. LAKKAPPA:

SHRI M. SATYANARAYANA
RAO:

SHRI V. M. SUDHEERAN:
SHRI VAYALAR RAVI:
SHRI EDUARDO FALEIRO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of persons along-
with their iculars detected at aho'pnc;‘rt
for not taking vaccination against yellow
fever whilce entering into the country during
the last six months;

(b) whether it is a fact that Minister
for Communications was quarantined at
Bombay due to violations of international
health regulations; and

ic) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR1 JAGDAMBI
PRASAD YADAV): (a) The informa-
tion is not readily available. It will be col-
lected and placed on the Table of the
Sabha.

{b) and (c). Shri Brij Lal Varma, Union
Communications Minister accompanied
by two of his officials, Sarvashri A. K.
Gupta and T. S. Subramanian left India
on the 14th August, 1977 for Surinam in
South America. They returned to India
from London on the 24th August, 1997.
On arrival at Bombay, it was found that
they did not posess yellow fever viccina-
tion certificates as required for
coming from Surinam. Since they were o0
proceed to New Delhi soon thereafier,
they were allowed to fly to New Delhi by
JAC flight No. IC-185, after taking necos-
sary precautions for fumigation of the
aircraft, c¢tc. After arrival in New Delhi,
the Minister and the party were quaranti-
ned until 26th August, 1977 under proper
supcrvision and quarantine cotditions, in
the Guest House of the Indian Telephore
I ndustries.

Project Allowance to P. & T,
Employees

4090. SHRI DURGA CHAND
Will the Minister of COMMUNICA-
TIONS be pleased 1o state

(a) whether it is a fact that the project
allowance which was paid to the P. &. T.
employees working at the  Beas-Sutlaj
link was stopped on Ist April, 1974;



115 Written Answers

(b) if so. the rcasons therefor; and

(c) whether it is proposed to pay the
preject allowarnce 1o the employees and if
so, when and whether the employecs would
be given retrospective benefits ;

THE MINISTER OF STATE INTNE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO i SAD {a) Yes Sir, exceptfor
few offices in the Project areas.,

(b) The project allowance to the Cent-
ral Government en:ployces pasted in the
project arcas is ganctioned only 1o such
offices which are working in the project
arcas primarily in connection with the
work of project. The allowance was with-
drawn as such offices were opened neither
at the request of the project authority nos
primarily to cater to the necd cof the

project.

(¢} No, Sir.

Shortage of Doctors in Janakpuri
Dipsensary No. 61

4091. SHRI UGRASEN : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there is only one CGHS
Dispensary No. 61 to cover the populous
and sprawling colony of Janakpuri, New
Delhi; and

(b) whether new areas have been added
to this dispensary without correspondingly
increasing the number of doctors and other
facilities thus causing alot ofinconvenience
to the patients and the steps that are being
taken to have an adequate number of
doctors ctc. at the said dispensary ?

THE MINISTER OF STATE IN
THE MINISTER OF HEALTH AND
FAMILY WELFARE : (a) There are
two CGHS dispensaries in Janakpuri, one
located in Block A of Janakpuri and known
as Janakpuri dispensary No. 61 and an-
other located 58 in Block-D of Janakpuri
known as Nangal Raya CGHS dispensary

No. 58.

(b) The following additional loralities/
areas were attached to Janakpuri dispen-
sary No. 61 w.e.f. oth May, 1977 :—

(i) Shankar Garden

(ii) Narang Colonv
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(iii) Krishna Park
(iv) J. J. Colony, Hastha"

{v) J. J. Colony, Pankha Roa |
(vi) Asalatpur

(vii) Uttam Nagar

Five doctors sanctioned for this D is-
pensary are considered adequate te cater
to the needs of the beneficiaries,

Bihar Steel, Alloys Ltd.,
and Krench Firm

4042. SHRI S. D. SOMASUNDA.
RAM : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether itis a fact that the French,
firm. Creusot Loureis not fulfilling properl4
its part of the agreement with Bihar Stec
Alloys Ltd. for manufacture of special
steels:

{b) what ar t.e other public sector
projects in India with which thiy firm is
associated; and

(¢) the performance of this firm with
respect to the other projects and the actien
proposed to be taken in respect of in-

different performance, if any

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES(SHRI KARIA MUXNDA} : (a)
No, Sir.

(b) The firm is associated with other
Public Sector Projects mentioned below :—-

(1) SAIL® has entered inio a general
licence agreement with Ms. Creueat
Loire Fnterprises and Clesid SA  for
IRSID-CAFL Process for cooling,

cleaning and recovery of oxyvgen converter
gasc

72y Bhilai Steel Plant has also entered
into a contract with M/« Creusat Loire
Enterprises and Clesid SA for supply of a
gas ccoling, collectior, cleanirg and re-
covery plant for ity Steel Melting Shep
No. 2 which is being construeted  under
its 4 M. 'T. expansion programme,

(37 Mis. Creusot Loire are cie of the
three foreign collaboraters for setting  up
Special metals and super alloys plant of
Misra Dhatu Nigam Ltd., at Hvderabad.

#Steel Authority of India Limited.
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(4) M/s. Bharat Heavy Electricals Ltd.,
has a cojlaboratiun with M/s. Creusol
Loire for the manufacture of castings and
ﬁ;rgings.

{50 M/s. Heavy Enginecing Coropora-
tion (foundary forge project) entered into
collaboration  agreement with ST-
CHAMOND  DIVISION, Drpartment
M-It of M/s. Creusot Loire, France in July,
1971 for CFG(PR) Forging of Crank-
shafts primarily for disesel locomotives of

Indian Railways., tha

(c) Performance with regard to the
agrecments with SAIL, Bhilai Steel Plant
Misra Dhatu Nigam Ltd., and Bharat
H~avy Electricals Ltd.. has been satis-
factory.

A:regards collab sration agreement with
HEC. there have be~n two instances of
contractual failures bv Creusot Loire.
Necessary action is heing taken in  the
matter in accordance with the terms of
the agreement.

Negotiation with AMCO of USA
for Bokaro Steel Plant Expanstion

4093. SHRI K, RAMAMURTHY :
Will the  Minister of STEEL AND
MINES be  pleased to state:

(a} whether negotiation  with the
_AMC() Steel Corporation, USA, for bring-
ing in the know-how for the second stage
of Bokaro Expansion programme have
been completed; and

(b) if so, the details of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) : (a) No,
stir.,

(b} Does not arise.
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Filing a suit against Chairman /
Secretary General of Red
Cross Society

4096. PROF. P.G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that a former
office-bearer  of the Indian Red Cross
Society’s Headquarter at Delhi filed re-
cently a suit for forgery, etc., against the
Chairman, Secrctary General and other
Senior officials of the Society;

(b) if s0, full facts thereof;
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(c) whether any action was taken against
the said former office-bearer;

(d) if so, details thereof; and

(e) if not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMB] PARSAD
YADAV) : a) Yes, Sir.

(b) The services of Shri D. C. K
Ram Singh. emploved as Deputy Scere.
tary in the Indian Red Cross Society were
terminated according to the rules of the
Society with the approval of the Managing
Body. He filed a writ application before
the Hosible High Court of Delhi to get
thisorder set aside. His writ application
was dismimed by the Hon’bie High Court
of Delhi. Thereafter he filed in the
Court_of the Metropolitan Magistrate,
New Delhi, a criminal case against the
Cl'xairman, the Sccretary-General and
Joint Sceretary of the Indian Red Cros
Socicty, by name, alleging that they had
-forged the proceedings of the metting of the
Managing Bodv. The Magistrate, with-
out even having to summon any of these
persons, dismissed the complaint. Shri
D. C. K. Ram Singh went on revision
agmmst this  order to the High Court
o:‘ D:lhi which dismissed that application
also.

{c) to (¢) : No further action is con-
templated against this former officer on
l.hll account. But he has been in occupa-
tion of a quarter belonging to the Indian
Red Crom Society after the expiry of the
period for which he was permitted to stay
there on compassionate grounds. The
eviction proceedings against him  are

-in the hand of the Society. The question
whether any action is possible against him
for having filed a criminal case without
basis is under consideration by the Society.

mﬂnnldnl and Technical Assistance
2 Construstien of Dolaghat Dhankuta
Road in Nepal

4097. SHRI P RAJAGOPAL
NAMDU : Will the Minister of EXTER-
NAL AFFPAIRS be pleased to state

(a) whiether Government have made a

t to provide financial and technical

i for the construction of Dolaghat-
Dhankuta road in Neapl; and

(b) the amount of assistance provided ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU) :
(a) and (b). His Majesty’s Gov-
ernment of Nepal and Government of
India have agreed to undertake detniled
ground surveys of the Dalaghat-Dhankuta
road in as efficient and expeditious manner
as possible. The joint communique issued
at the conclusion of the visit of our Prime
Minister to Nepal which took place bet-
ween g-11 "December 1977,  refers to an
agrecment}between the two Governments on
the matter. Only after ground surveys
are completed project reports can be drawn
up which coulci) provide a basis for assessing
the scope of financial and other assistance
for this project. In 1974 a sum of Ps
70,866 was spent by the Government of
India in connection with preliminary
survey.

Financial Assistance to Medicinal
Plants of States®

4098. SHRI UGRASEN :  Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the names of the medicinal plants for
which Central financial assistance is made
available to the Statcs; and

(b) the places  where the intensive
growth of these medicinal planis is expected
to be taken up with Central assistance ?

THE MINISTER OF STATE IN THE
MINISTRY O HEALTH AND
FAMILY WELF. E (Shri JAGDAMBI
PRASAD YADAY) (a) and (b) .
There is no scheme for Central Financial
assistance for the cultivation of specific
medicinal plants. However, Government of
India gives financial assistance to the state
Governments for development of phar-
macies and herbal farms upto a ceiling of
Rs. 8,00 lakhs per pharmacy. Financid
assistance amounting to Rs. 2,50 lakhs
cach was rcleased to the Governments of
Rajasthan, West Bengal. Uttar Pradesh
and Maharashtra for development of
State pharmacies and herbal farms durin
1476-77 and besides contitruing financi
assistance to  these States an amount of
Rs. 2,50 lakhs each  has also been allo-
cated to the Governments of Orissa,
Himachal Pradesh, Kerala and Andhra
Pradesh during 1977-78. Under this
scheme, the s:ugcc Govertiment pharmacy
will be free to cultivate the medicinal
plants it needs in the herb garden to be
developed with Central assistance  but
would also cultivate and grow the medi-
cinal plants, if any, suggested by the Minis-
try of Health and Family Welfare in the
herb garden on priority baiss and supply
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them to the rescarch units under the Cen-
tral Council fgr Research in Indian Medi-
cine & Homoeopathy, if and when re-
quired.

Indo-Bangladesh Joint Coordination
Board

4099. SHRI P. RAJAGOPAIL NAIDU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Indo-Bangladesh joint
Coordination Board has been set up :

(b) when it was sct up:
(c) its functions; and

{d) the work done by the Board ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU) : (a)
No, Str.

(by 10 (d) : Does not arise.

Production of Bharat Aluminium
Pvet. Ltd.,, Khurkhari

4100. SHRISHYAM LAL DHURVE:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the ‘production of the Bharat
Aluminium Private Limited, Khurkhari
Dadar Miner BALCO) Bauxite mine during
the last three years, year-wise and the
target scheduled in their regard during
the period; and

(b) the target of production scheduled

for the coming ycar ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI  KARIA MUNDA : (a)
The actual production and the target
fixed for cach of the last three years for
raising bauxite from Paktidadar Mincs
(with Mines Office at  Kurkhari Dadar)
in Amarkantak by the Bharat
Aluminium Company are indicated below:

Year Prduction  Target
(tonnes)  (tonncs)
1974-75 . . 164,000 200,000
1975-76 . 168,000 173,000
1976-77 . 150,000 310,000
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(b) The target for bauxite raising during
1977-78 from the Raktidar and Hazari-
dadar group of mines at Amarkantak was
fixed at 315,000 tonnes. The target for
the year 1978-79 is still to be finanalised.
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-Anand Marg and Universal Proutist
Revolutionary Party

4102. SHR1T CHATURBHUJ: Wwill
"the Minister of EXTERNAL AFFAIRS
be pleasea to state the steps being taken to
counteract the misleading international

nda being done by the Anand
.mﬂ the Universal Proutist Revo-
dutionary Party?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): In view
of the acts of terrorism and violence in-
dulged in by followers of the Universal
Proutist  Kevolutionarv  Federation in
several parts of the world in recent months,
steps have been taken through diplomatic
channels to ecxplain to the foreign go-
vernments the facts connected with the
prosecution and conviction of Shri P, R.
Sarkar. Government have reason to
belicve that forcign governmenws have
now a better appreciation of the nature
and activities of this organisation. It is
also apparent that the various acts of terro-
rism and violence directed against Indian
missions  and  personnel have  been
motivated with the arm of securing the
release of Shri Sarkar who is undergoing
life  imprisonment  having  been  con-
victed by a law court of murder.  Govern-
ment have made their position absolutely
clear that thev will not give in to such
pressure tacticts.  Shri Sarkar has been
given full opportunity to appeal against his
conviction. Infact his appealis pending
in the High Court and its decision is awaited.

Effect of Cooking Gas on Heart

3103, SHRI1 DURGA CHAND:
Will the Minister of HEALTH AND FA-
MILY WELFARF be pleased to state:

{a' whether cooking gas alfects heart;

by if so, whether any curvey has been
madc in this regard: and

‘¢ if sn, the details theicof?

THE. MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WFELFARE (SHIRI  JAG-
DAMBI PRASAD YADAV), (a) No
Special studies have been conducted to
determine the harmful effect of cooking
gas on heart, but the cuperience of spe-
cialists shows no relationship of heart
discase to the usc of cooking gas over the
conventional stove.

b) and (c) : Does not arise.

Condition of workars of Plantation
Industry

4104. SHRI B. K. NAIR: Will the
Minister of PARLIAMENTARY
AFFAIRS AND 1LABOUR be ple ased to
state:

(a) whether Government are aware

that several crores of rupees are being
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collected by' the Central as wedl as the
State Governments from the plantation
industry and its products like tea, coffee,
rubber, cardamom etc.;

{(b) whether the working population in
this industry numbering over 50 lakhs is
living in sub-human conditions;

(¢) whether Government do not extend
to them any of the bencficial measures
like housing, education medical aid etc.
on the plea that they are the concern,
of the planters as stipulated in the Planta-
tions l.abour Act, 1951;

(d) whether this considerable segient of
our population has been  reduced to
utter misery and desttution; and

() if so, whether Government would
evolve suitable measures to have the
benefit of the social uplift measures men-
tioned above extended to them also on
par with the rest of the population?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): a) to
te). While precise figures are not readily
available. it is a fact that the plan-
tation industry malkes a subaantal con-
tribution to the Siate and Central Go-
vernments revenues. According to the
latest information available, the average
dailv cmplovment in Tea, Coffee and
Rubber plantations was about £.q lakhs.
Under the Plantations Labour Act which
is meant to ecsnure minimum standards
of living conditions and welfare of wor-
kers, it is the statutory responsibilitv of
the owners 10 provide facilities such as
housing, cducation, medical aid, ctc.
The State Governments who administer
the Act take steps to see that these sta-
tutory obligations are fulfilled. Howcever
the facilities relating to education, me-
dical aid cte. which are generally made
available to the public by the State and
Central Governments can also be availed
of by the plantation workers.

Extra Departmental Employers of
P&T

4105, DR. V. A, SEYID MUHAM-
MAD : Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that persons
working as a Extra Departmental Sorters
are asked by the Post and Telegraph De-
partment to work as Class IV Extra De-
partmental Porter before thev  are

lowed to appear for the promotion exa-
mination;
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(b) whether Extra Departmental Sor-
ters who are matriculates are not ab-
sorbed as regalar full time Sorters while
Extra Departmental Porters who have no
Gualifications are absorbed within three
years; and

(c) if so, the reasons for the discrimina-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI): (a) and (b). No
Sir. They arc merely part-time workers
not like Class IV employees who are wh ole
time workers.

(¢) Does not arise,

Shifting of National Labour Institute

to Poona

4106. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR

be pleased to state:

{a) whether there is any proposal to
change the decision to locate the National
Labour Institute in Poona; and

(b) if not, when the Institute is likely
to be permanently shifted to Poona?

THY. MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and fb).
The entire question of permanent location
of the Natinnal Labour Institute is under
examination of the Government,

New Telephone Exchange at village
Ugamadi, District Bhavanagar

4107. SHRI PRASANNBHAI MEH-
TA: Will the Minister of COMMUNI-
CATIONS he pleased to state:

(a) whether Government have taken a
decision to open a new telephone exchange
at village Ugamadi, district Bhavnagar
in Gujarat State:

(b) if so, when the samc is likely to be
set and the total cost of expenditure in-
volved. and

- (¢) if not, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA.
SAD SUKHDEO SAI) (a): to (¢). 15
persons have registcred their demand for
telephone  connections at Ugamadi,
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A scheme costing about Rs. 1 lakh is
under consideration of the Government
and if the same is found financially viable,
it will be sanctioned. The exchange is
likely to be commissioned in about 9
moaths’ tme from the date of approval.

Closures of Industries during
October and November 1977

4108. SHRI K. LAKKAPPA:
{SHR1 SAUGATA ROY:
JSHRI RAJKESHAR SINGH:

SHRI HUKAM CHAND
KACHWALI:

SHRI G. M. BANATWALLA:

SHRI VINOD BHAI B.
SETH:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased 10 statc:

. t) whether the labour unrest in some
ial states have been on increase
for the last two months;

(b) if so, whether many industrialists
have closed their industries due to this
labour unrest;

{c) if so. how manv industrics were
closed in October and November, 1977;

(d) whether Union Labour Minister
has intervened in these disputes and has
been able to reopen these industries;

(e} whether the main cause of this is
aon-payment of bonus to the employees;
and

(f) whether complaints have been
received in the minustry about the non-
paymeat of bonus to the employees and
the action being taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA) (a) w
{¢): The State Governments and Union
Territories have been requested to fur-
nish the required information.  The in-
formation is awaited and will be laid on
the Table of the Sabha in due course.

(f) Therc are some reports of non-
E:zmcm of bonus in a few units under the

us Law. As the State Governments
are the appropriate GGovernments in res-
pect of most of the units under the Pay-
menat of Bonus Act, 1965, dtailed in-
formation regarding cases of non-pay-
ment bas not been reccived.  Any dis-
putc celating to non-payment of bonus
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is trcated as a dispute under the Indus-
trial Disputes Act which provides for
the mem.nism of resolution of such
disputes,

Staff Employed at Indian High
Commissien, London

4109. Prof. P. G. MAVALANKAR:
Will the Minmster of EXTERNAL
AFFAIRS be pleacd to state:

(») the number of persons of Indian,
British and other nationalities employed
at the Indian High Commission, Lon-
don’s Office in all its units;

(b) the total cost of the said
High Commission in terms of salaries
allowances and other amenitics paid
to the employces, as well as  expenses.
incurred on account of the running of
the said High Commission;

(c) the number of visiting Indians of
all shades and varictics who called at
India House and allied units in London
for assistance of onc or the other kind

during the years, 1975, 1976, 1977; and

(d) actual assistance to so given, with
broad outlines thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIL 8. KUNDU): (a;

(1) Indian nationals : 356
(2) British nationals : 26
(3) Other nationalities :
(1) Shri Lankans
(ii)) Kenyans .
(iil) Mauritians .
(iv) Nepalesc . .
(v) Spanish . .

[ L )

(b) The total cost of the running of
the High Commission of India in London
during the financial year 1970-77 was
Rs. 2,69,52,000. Of this amount sala-
ries and allowances, housing and travel
amenitics accounted for Rs. 1,47,36,600.

(¢) and (d): Annual statistics ¢f visitors
arc not maintained as such. Many have
only marginal querics in response to
which assistace is rendered on the spot;
however, the approximate number of
visitors is 150 to 200 per day. The major
types of assistance comprisc the giving of
consular and passport scrvices, com-
mercial assistance and assistance to stu-
dents and general infurmation in regard
to India.
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Sorvey of Health Sesvice

[
4110, PROF. P. G. MAVALANKAR:
SHRI P, V. PERIASAMY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose to
undertake a comprehensive survey of
health services, facilities, medical treat-
ment, etc. being alrcady made available
10 economically  poor people
living in urban agglomorations through-
-out the country;

(b) if so, broad indication thereto;
and

(b) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a; to
(c). Hecalth is a  State subject.  Go-
vernment of India have no proposal
under consideration for undcrtaking such
a survey.

Cess on Minerals by Andhra Pradesh
and its Utdlization

4111. SHRI K. OBUL REDDY:
‘Will the Minister of STEEL AND
MINES be plcased to  state:

(a) what is the amount of cess on
mincrals collected by the Government
of Andhra Pradesh during 1974, 1975
and 1976,

(b) is the Central Government aware
that the State Government has not spent
any amount on providing infrastructure and
other facilities to the mining arcas;
and

(c) if so, what steps the Central Go-
verniment proposes to take to ensure that
the amount is utilized for the purpose
for which it is collected?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) According  to informatloa made
available by the State Government the
amount of cess collected on minerals
during 1975-76 was Rs. 103, 76, 572.00
and in addition to this, a sum of Rs.
85,42,191.50 was collected by way of

3031 L. S.—86.
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mineral rights tax from 15-4;-.73 to
91-3-76 under the Andhra Pradesh
(Mzncnl Rights) Tax Act, 1975.

(b) The State Government has in-
formed that the mineral rights tax on
royalty is carmakred for development
of infrastructure facilities like roads,
etc. and an amount of Rs. 40 lakhs
provided in the budget for the years
1976-77 and 1977-78 was kept at the
disposal of Roads & Buildings Depart-
ment for development of roads in the
mining areas for minerals other than
coal. The State Government has also
decided that 75Y% of the tax will be
utilised for roads and the remaining
25% for other infrastructure facilities.

(c) Question does not arise.

Application from private Mine
Owners

4112. SHRI K. OBUL REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that a large number of applications from
private mine owners are pending on the
ground that the State Government Cor-
porations arc interested in exploiting
these areas;

(b) whether Government  are also
aware that these Corporations are al-
ready having large virgin areas since a
long time and have not attempted to
exploit them; and

(c) the extent of such areas held by
the State Government Corporations in
Andhra Pradesh; the extent of arca ex-
ploited being exploited by themselves,
exploited through joint  collaboration
with private mine owners and sub-leased
or contracted for exploitation by private
persons ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a
to (c). The information is being collect
and will be laid on the Table of the
House.

Mining Leases for Barytes and other
Migerals

4113. SHRI K. OBUL REDDY:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) is Government aware that the State
of Andhra Pradesh is granting-
mining leases for Barytes and other mine
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rals only for two years and also on condi-
tion that a pulvensing mill costing nearly
Rs. 10 lakhs should be set up for using
the minerals;

(b) Whether Government realise that
this lcase period of only two vears is too
short for any mine owners to set up an
industry: and

(c) Whether Government propose to
issuc directives to the State (sovernment
to grant leases {or the full period of twenty
years as envisaged in the M&M (Regula-
tion & Development) Act, 1957

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c):
The information is being collected and
will be laid on the Table of the House.

Obeervance of Code of Discipline by

Bank Employees
¢113. SHRI K. RAMAMURTHY:
Will the Minister of Parliamentary

Affairs and Labour b: pleased to state:

(a) whether the In:lian Bank’s Associa-
tion, the Al India Bank Emplo-
yees  Association and the A} India Bank
emplovees’ Federation have agreed 1o abide
by the Code of Discipline; and

(b} if not, the reasons for the same?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LARBOUR
(SHRI RAVINDRA VARMA): (a) and
(b). The Indian Bank's Association, the
All India Bank Employess’ Association
and the All India Bank Employees’ Fede-
ration have not accepted the Code of
Discipline so far, as the employers’ and
emplovees'  representatives  could  not
reach and agreement on a certain clause
of the Code of Discipline.

Discontement among the Staff of
Ministry of External Affairs

4115. SHRI K. RAMAMURTHY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there is serious discontent-
ment among the staff in his Ministry on
the creation of 1.F.S. (A) and LF.S. (B)
categories; and
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'
(b) if so, the action proposed to he
taken to remove this discontentmeni ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) No, Sir.

(bY Does not arise.

Designing of New Trades and fields

4116. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMENTARY
AFFAIRS LABOUR be pleased to refer
to the following statcinent appearing on
page 1 of the Ministry's Annual Report
for 1976-77 and state:

“33 new trades arc to  be designed
shortly which would take the total
number to 136, In the casc of gra-

duate and Diplo-ua Lisld-rs techniciarn

apprentices 14 additional ficlds are
in process of designation in addition

to the existing 57.

(a) whether 33 new trades have been
designed and also whether 14 additional
fields have also been designed; and

(b} if so, the names of these and the
total scats allocated for apprentices in
these new trades and ficlds?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a). and
(b): No, Sir.
consideration.

The matter is still under

™ q§ Iresy fed T Qe

4117. st ®=A wr§ ;v
delis wid aqr ww we? ag qa )
N 71 w4 fx 77 74 fgax axfeany
] AMT TATTF ALTR {7 TIYATT
Qamrr famam o O ARy
s s 7
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W e v st ooy (ot oo )

1976 % & 2T Ao Frated gra &1 v fagfemr

qd [d9 mfad &a At o frat @ anr

1 2 3 4

N

1. W NV, 47,996 2,470 50,466
2. ¥9W 4,341 1,443 5,784
3. famiv 29,035 2,922 31,957
4. TITH 14,010 970 14,980
5. g 25,876 5,140 31,016
6. fearas wgw 8,557 97 8,654
7. WFH T FTEX 3,212 46 3,258
8. FAETE 16,465 811 17,276
9. FvH 23,018 194 23,212
10. W53 43 33,242 2,984 36,226
11. =g 28,546 14,657 43,203
12. ®fomge | 895 1 896
13. WeTHG 816 5 821
14. AATATE 107 — 107
15. 3%MT 17,414 3,306 20,720
16. 9919 28,937 549 29,486
17.  IT9RqH 17,835 794 18,629
18. fafera* — — —_—
19. afwrg 33,563 1,398 34,961
20. faga . 398 4 402
21 T[T ARW 36,566 13,249 49,815
22. gfry Fwre 12,913 4,626 17,539

" Tl [ de-mfen dal § A Qo wter S A EL @R



135 Written Answers DECEMBER' 13, 1977 Written Answers 138

1 2 3 4
o wte A
1. wvEy 7 e
fowe . 432 7 439
2. wewTHe SRwe e — —_
3. 9Ee . . 3,327 59 3,386
4 TZL T AT gAA* —_ — —
5. fe=it . . 50,496 797 51,293
6. MW . 876 288 1.164
7. dqWEN . . 67 — 67
8. fuarm . 164 — 164
9. qrfezy 771 89 860
ufes wredim  aw 4,39,875 56,906 .4,96,781

T TN 7 1-wifaa R F w1 Aam sratag g A s g

Sterilization of Malaria Mosquitoes

4118. SHRI D. D. DESAI: Will the
Minister of Health and Family Welfare
be pleased to state:

(a) whether in view of the envrion-
mental dangers of using DDT or other
in secticides in the battle against malaria,
Government propose to reconsider its carlior
decision to discontinue experiments in
sterilising the malaria carrying mosquito;

(b) if so, the dectails thereof; and

(c) if not, what other biological control
T to destroy mosquitoes are
under consideration?

THE. MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): (a) No, Sir.

(b) Does not arise.
(¢) The role of certain species of fish

i.e. Gamhusia and Aplocheilus in con-
trolling the mosquitoes density in the

villages, use of Nematode and Bacillus
Sphaericus for reducing mosquito density
in field conditions, collection of mosquitoces
from different arcas such as houses, trce
holes and paddy fields and study of their
habits, are some of the experiments in
progress at present.

Availability of Postal Stamps of
Netaji

4119. SHRI SAMAR GUHA: Wil
the Minister of Commusmications be
pleased to state:

(») whether it is a fact that although
tal stamps in. honour of Mahstma
andhi and to other national leaders are
still found for sale jn diffesent post offices
but stamps issued in honour of Netaji
Subhas Chandra Bose are not available;

if %0, wil the Government give
of stsmps of different de nomi-
na juued 0 by the Gover nment

im honour of Mahatma Gandhi, Pandit
Jawaharlal Nehru and Netaji Subhas
Chandra Bose;
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(c) whether the Government will either
reprint or fe-grow stamps in honour of
Netaji Subhas Chandra Besc for sile on
his next .birthday on the .23rd {January,
1978;

(d) if so, facts thereabout; and

(b)
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Government fac
nb‘ug)t cnrculsﬂon:of Mer’get %:. of
me

N
G etaji Subhas Cha.ndra
and Pangdit Jawsharlp) :Neho?

THE MINISTER OF STATE IN THE
.MINISTRY OF COMMUNICATIONS

‘NARHARI RASAD-SUKHDEO
Al): (a) No, Sir.

Netaji Subhas Chandra Bose 23-1-64 .
Nehru & ‘Nagaland . 3-12-67 . o
Azad Hind Government 21-10468 , .
Gandhi Centenarv 2-10-69 75 Paise

20 Paise .

Re-1/-, .
Rs. 5’- .
Gandhi & Nehru 15-8-73 .

. . . . 2 Million.
. . . . 2 Million.

. . . . 2 Million,

. . . . 3'5 Million,
. . . . 8 Million,

. . . . 2+25 Million,
vo . . . 1-25.Million,

] . . . 5 Million.

(c) There is no proposal for the issue of
a stamp ip honour of Netaji on his next
birthday. There is also no provision
for re-printing or re-growing of the com-
memorative stamps issued on specific
occasions, -

(d) Does not arise.

(e} The commemorative stamps issued
are almost exhausted having been sold
to the public. If there are some available
thev are negligible.  However, we have
issuedt Fifth Definitive Series of Stamps
on Nchru on 27-5-1976 and Gandhi on
2-10-1076. ‘The commemorative stamps
are issued only once whereas the definitive
series is a continuous process and are
reprinted.

Setting up Plaque of Netaji at Kabul

4120. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL -AFFAIRS be
pleased to state:

(a) whrther Government will make a
request to the Governmment of Afganisthan
for setting up a plague at the place at
Kabul where ji Subbas .Chandra
Bose stayed for over a month ‘after his
cscape frem:india under British. Gontrol
prior to his departure for Germany;

(b)‘ if; 20, dacts, theeeabeut, -and
(c) if .not, ebe > rempons rhwreof ?

THE MINISTER OF STATE IN THE
MINJSTRY: OF EXTERNAL AFFAIRS
(SHRI S§. KUNDU): (a) Attempts to
locate precisely the places where Netaji
Subhas Chandra Bose, might have stayed
during his sojourn . thcrc, are continuing.

(b) and (c). Does not arise.

oo remr wiw W et T
a & g

4121, SSEANN :  wT EET
R O HEl qg qAE ET FAT HA
ﬁ:.

(%) = faard Teq d@a &t
TA! TAGTT AT F FHANGET A
WREIANEL, 1977 F gFOW &Y
f

(w) afxgt, @ Iy TEw oA
e

A7) ¥@R ¥ IR BT §

AT we ® £ A W wiEE
AR FRTFHOE; W)
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(v) w1 @@ g & waerew
gt wift &1 o sy ok
afz gi, ™ SEwr s Wy ?

TR WY WY e § Trew Wit
(v whear qwwt)  : (%) 3 A
ga *T 39 wHl ¥, foaw ;= ¥
sfael g fear amar & 33 q@n
afas ggert  afafadl & s X
URE-TEEY, 1977 ¥ g
& a1

(&) v« q& "7 freafafaa
q —
1. gfasl ® FH A FH T

Wt feed o el we QY

7T |
2. 89 umel # foAd 3R
gTO WIYSY ST §I  |THAT
¥ for s A feam g,
AT fFar s

3. ofag? @l w1 @
saA & faw 27 dawfy
A F ¥ fewar T
fear amg o

4. ¥ wEs AAO AT AN
I
syforgt 4 fafus Fa=nfa,
afcarast W Afafas
qIgA QAT FT AG |

(w) Swrem @t Wil feAe
1 Fa%%, 1977 & a9 g7t fag
Tq gRE ¥ gA FI A AL G

(w) farsataqEe ok Jasay,
1977 & ®fiAl ¥ dlg wow ¥
aifas  SqreT R # g
Frafes JEA ¥ IoreT ¥ ofy
wAW: 21.6, 19. 49 52, 3 Sfawg
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U UL L
WA § A W w1 IaRA A
g9 ¥ 1.87 F¥ T € gy
AR

TET TUETa WA W weiefeoy

-4122. st W 9 9 AT
T I W™ A6 g aqry §toFq1
4 f -

(F) |7 Tt TIGIT @RI
¥ IEmed & fau mwierwor fEar
w™@rog

(@) afz g, & 9 awEEFTr
F FImaEq fFad sfawl F IO
gl I & o @ W

(m) Fqem g =fawi @y
aFxfs qAMI ITAw FAXF *
faq g g AT A s ATy
AT FT YT w7

™™ W wm s (s A
qAmE ) ;. (F) AU T AR
oo gl A oF @ qar & foaw
1960 ¥ AWEI T 79 g T & )
sfafrdg gEawsawl #1 e
¥ T FT T A AT FT AT &
FaFcr F fae oF Qe Faifag
N o ¢ wd afanad &
5 T qU F A K gWrEAT |

(@) Tt &g wers & gwl
* g & qfonmnesy sHErd
qar  Afew agFQ st F @
90 TR FC Q@ 6742 FMA &
wEg o W gwraer § o
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(7) T ¥ E A o
ey fafree A smr 8 & ®1 x€
A F gF FH H X FA
TG FOE BT W G &7 GEl H
Fgfqe T feEr @wAT R

RfrATeCor QT Tt TN WA
¥ JqTEA T IAET TW

4123 SYAEA XA ;T TR
W oW wE7 qg q@F FFA FA
fw

(%) 71 30 fax & TAT
AT FTAT & AAATE F1 GTAAT
qft grE g, #WK

(@) afegt, @ gaag gomEr A
JeTEA FA AF I[F g1 ATCAT qAT TAE
FAEAET  FANA IATRA T FAAT A
ag FareA feAw whaera a2 o

TeqTar WX W AT § Ow St
(st wfemr qowt ) @ (F) "I
gfwers  fweré  seqma LT &Y
e g WAET FT AW F TAHN
¥ &) wrom  eedt @A & GAEE
qraar wrq faw g & o % [
g s

(@) s g 93T |

it fordy & weeh-TTongTeT AT § R
% wrgfre 2%

4124, SY WgA WA W
e W WA Hdl 9g aam AT
T w4 %

() wv frem gw ¥ e
<ToErT Wl ¥ Jared & S 1€ AT
aoF wrp 6 QAL
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(@) avaamit st s §;
U1K

(1) 97 9T gw famr =

gy ?

T U W AT § T Hall
(s wfr ) @ (7) WK
('), fward  sTom@ Fre@End FY
TAGIT  AE AuEs &) @Fi A g
7g F 4y @ fefeam s amw
F ffu Wt ST FT S,
¥ ¢ wrafrw s @ 9z &
grjfemr o wr & set ddvEa
A T AAT | WY, 51 g4y fAatord
2, T gEe & smgfas T &
ExCIGERE T 1C LTI C LR FARY
FY @I \F AgTA ¥ w@EE #¥gAS
W] U FY AT, ToAT FY @I Y
TR 3T gerd ) wfuw, e wfwen
F wgrr 1 qfcereqAT #1 AR § |
oy wfafem ot &1 &aml A
gae wfzal qar faevsrmm 3 fag
qravaF NI FAE F TEI AT (AL
¥ que Fvw & oo 9 woew &
N FT FIQT T FT T )

(W) o gAIFT @ qTATAAT
F¥ @rga dmfan s e
28.64 FUT ¥TWIF |

Mineral water in Mandi and nearby
areas in Himachal Pradesh

4125. SHRI DURGA CHAND: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that Mineral
water in Mandi and nearby arcas in Hima-
chal Pradesh has been recently found;

{b) if so, what are the details thereof;
and

(c) what steps are being taken by Gov_
ernment to make use of this Mineral
water?
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B ISTER OF STATE THE

OF STEEL AND INES

(SHRI KARIA MUNDA): (a) and (b).

Five thermal mineral water sprmg loca-

lities have been found in Beasand Parbati

Vallevs in " Mandi-Kulu aren of Himachal
Pradesh.

(c) The State Government is at present
nsidg the witer from onc of the springs
{Bashist in Manali area) for hot water
baths.

woy siw & wiewr tife ot ewma

Tifei
4126. W M URA : T
daiR 10 AqT WM HET T ST 6

a7 w4 f%

(¥) wsx 92w & 9F4ET, 1977
¥ fer sfemt & or wfew
fafa &Y garfma aFET 49Y; W@

(7) mmaremt ®  fead wme
gz fFag a3 & "l 3T ST

(#) " () . wor W GHy
Fyatem ¥ X 19 sfqesa & oy
W 15000 %o WX Ia8 wfer &7
aofmri aFm § 1 gew wfre
fafa wmaw, wen Rw & g e
‘guTgEA g @ fmmmar g1 - [uer-
wa ¥ vwr wav ) ey dewm ow-d-
1382—/77]  fom# AT
fo W wTRe Y dwET W IAET
s e Py
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o ® Wt fel v qredet o
forerare vt

4127. ot w® fag wrf w@w:
7 felw well 3z T N IO FE6
fF :

(%) TTE & ARG AS WT
I, TWEVE, WAL, A,
gﬁm WA Wi =5 fasn §
1 Wi, 1977 ¥ 31 QWAL, 1977
T w wafy ¥ fommare fead s
#1 fagw 9 % fAq  qrEwE WA
fsg g,

(m) 1 7Famav, 1977 & favr o=
ary & faarode gqragAwat S
fSamar  Tenr |y O O 9 A
Freor ¥ W

(w) =% wEzAma faarod=
2 FaFr QU FT aF AT fRg
Iy !

fedn darrr § Trer WAt (s
o xw) ¢ (%) W (=)
qZF &7 AX qT 0% faavor T@T AT @Y
g, fam® 1-4-1977 & 31-10-
1977 ¥ Aty F A AT Qe
T qrregat #1 faerare fageor w6
1 747, 1977 FTTTAR A WLEY
gfaoffa wAzd @i &1 foemane
fraoor oY nraw) ¥ AT arfw oy
gfafea guaT ST e & wwry
¥ wfqoffa ardzw &t #1  faz<or
fegmar T

(n) wmazAY #71, ITH A DN

1 arfe & vt frare ¥ fag

wT WET ) N AW -
§TY AT oAl 4 e ard
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FA H ARz qT@ @R ¥ qreqe
Tt B & e AT wfF T any
fratfer #x <@ ¥ 1 faw wmAET
qui ¥ §19 dEg R waar Su-afa
T I9¥ I & T ¥ QO HiG-
wif@l 91T a7 wWhiY oy S &
afacz & g@ad ¥ qATIT THTO-
9@ ST gU El I ArAer ¥ qrawid

146

I wA g adR A qafy
faffa &1 e & oY gatage
UTATT 9 quy Afnfia § 7% e
¥ IT% I ] IO A A
1wy oafa A, e ame wy WA

e & 3% am avace vl v

FIA  qwTOId, JWr Wy feafa gwl,

qraaE ardr 7 fa s

farerTo

el quE FTaiey, WEHIEE

= wEqT o it fFg T arage
(31-4-1977 & wmfaeffq

31-10-1977 %)  @atrqoy TEaTaA w
swre ¥

1-11-1977

= wfroffy

A FTRTA T ¥ §&qT

wfafera geer

gfaeffa ardes

1 2 3 4 5
1 AT 3085 1015 54
2 AT 1349 883 419
3 STHATY 3441 1243 31
4 SRS 175 191 21
5 J&E AT 105 38 16
6 WX AT 295 279 105
7 ¥Q 5722 2453 602
14,172 6102 1248
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Rewr-arts Sofiwre geadat ¥ g
|YeE wiw & frg 2wt wAv
L L]

4126. Wit g% fag wif @ewm
FAT WM HAT T TAX FT AT FW
fw :

(%) 71 3aq & fomr pmIg
H AEA-HIE G QT OF  E ATEA
WIS A 50 THEAT & UF N F
A T FET ATV FT frar
Wik afz g, a1t wa fe3y  Iem
FAITRE

() #a1  wET-AIE  EAEH
TrEds § A3 feae #r
qx feqa g4I Wa & 20 =|AfFEAT
¥ Fg & TGN FAwwA F AU
Az qa fru d ol sas oo smfue
gqfe W JmT s A § AR afz
g, @ AR F&qT 7 g AR gty
fear fafem) &1 a1 31 7€ 1wk

(7) R Wi F  GrETH F
SHRT FAFUT F9 A% {27 F77 7

daTesaTRg & TR A (it At
WA HWT q@) : (F). IR
fax & dgagrE@ & 50 ATEAT A
@ w1 xS wemfew
AT 17-10-1977 *t =17 fFar
AL § ) WERT TWH 18 A
BN FARAT FTH FLEE |

(&) TgETE F A TEF
Syl & fAowaae whw
grafe 13-9-77, 17-9-77 WX
19-9-77 & I FA & |

() & ==Y Tq F FARET §
e fag «gF & FH QI
AN s gt 1 wfur a-
aw ¥ aEeq & fag 7w @y
ur W
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Sale of authorised Foreign Drugs in
the country

4129. SHRI D. B. CHANDRE
GOWDA: Will the Minister of Health
and Family Welfare be pleased to state:

(a) whether India has adequate equip-
ment to test the quality and safety of the
imported drugs;

(b) whether drugs not authorised for
sale in the country of origin, arc marketed
in India; and if so, whether some such
tvpe of cases have also come to the notice
of Government;

() whether it has also come to the
notice of the Government that drugs not
approved in the country of origin and
products not meeting quality requirements
of the exporting country, including tinie
expired products, are sold in India; and

(d) if so, whether Government propose
to insist on exporting countries to provide
a certificate to the ¢ffect that the product
is authorised for sale in the exporting
country and that the producing plant is
subject to regular inspection to ensure
product quality control?

THE MINISTER OF STATE IN
‘THFE. MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMEI
PRASAD YADAV) : ia) Yes.

{b) No.

{c) Under the provisions of the Drugs
and Cosmetics Rules, vide Rule go-B,
no drug which is prohibited for manufac-
ture or sale in the country of origin)
fcountry of export) is permitted to be
imported into the country. The officers
of the Central Drug Standards Control
Organisation at the ports, besides testing
the quality of drugs examine the im-
ported drugs for compliance with the
labelling requirements.  Any drug which
is found to have crossed the date of
expiry is not permitted to be imported.

(d) Does not arise.

Production in Steel Plants

130. SHRI D. B. CHANDRE
GéWDA: Will the Minister of Steel and
Mines bc pleased to state:

(a) the number of the steel plants in
the country which are working to their
full capacity;

v
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(b) the steps taken by Government to
improve the production in those plants
which are working below their capacity;
and

(c) whether there is a proposal under
Government's considerationto introduce
new techniques to improve the produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA)t: (a)
Of the six integrated steel plants, the steel
plants at Jamshedpur (TISCO), Bhilai
and Rourkela have worked during the
period, April-November, 1977, at 103%,,
97.2% and 92.3% respectively of their
saleable sieel capacity. The capacity
atilisation, during the same period, at
Durgapur Steel Plant and at the Burnpur
plan' of 1ISCO was 67.2% and 60 8%
respectively.  The production at these
plants was, however, adversely affected
by frequent restrictions/interruptions in
the supplv of power and because of in-
different industrial relations situation in
TIISCO. Although there has been a
steady build up of produc:in at Bokaro
Steel Plant, an indication of utilisation
of installed capacity can be given only
after all major units of the first stage of

1.7 million ingot tonnes have been
<commissioned.

(b) Therehasbeen agradual and steady
improvement in production  both at
1ISC:O and Durgapur Steel Plant from
1974-75 onwards. This is sought to be
maintained through such measures  as
better mobilisation  of essential inputs,
improved maintenance  of plant  and
machinery, suitable capital repairs and
replacements, provision of balancing faci-
lities: wherever necessary, technological
improvements etc.

(¢) The possibilities of introducing
technological innovations aimed at in-
crease in production are under examina-
tion.

g, faw fefciy, fage fem
TR geadw

4131. oft oot w@w ‘wwf
T WWTC T I AT FY FU 79
¥ .

(%) war 43 =afeaay | sqrarfa
7 fagre % fafdig fo & o &
TF 20\ B qrawT ) Saedy ¢ fag

qQw fwar ¥, wgi fs ow aF Ao,
aAT g WX fedtorm #7 qer satem
L

(&) =47 FIETHT AIHT W
¥ AT TAEAAR F IAd, 1978
¥ F IHGE THEES T ;T
frae &7

dur dammm ® T Wt (st
acgft sam godw &) : (F)
T 1

(@) afe FHR  wEeE ®
foq oofw dear § wiwai =,
AT GTHRTLEY TEq7q T fqIe 37

were am wfaw waamw fafa ¥ waw
wfrw ot agwifen &, won
w =uv fear x@r

4132. st rmm sA@ TR
T HO{W €@ AT AW [l T T[T
FI FaT 4 fF

(F) T 32 a§ @ (FvvEa:
1964—65 ) wig®s &AW NA®
Fegror fAfa & wos afw 91 «@g-
Ffar ®R, #r  (Frewr-faEr)
® 12 9@ WY &1 ®O faar w@w
qr

(@) afzx &, @ @ fafw «
feet wfnr aifew w7 w g oo
fear ofwr aF@Td o T@wmT ofw
WX I§ 9T SATH KT AT FA &
frg s feas & W)

() w1t agwiar ®RH
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ey T 4 ? THE MINISTER QF STATE IN THE
W am AT wE T " MINISTRY OF EXTERNAL AFFAIRS
gOHRI S. KUNDU): (a) to (c). The

vernmen m t lof }ndia have been ]‘:_xlaying

. . an active role in international fora to

W aar gedw wrd swrew & bring about a jmh settlementof the

- . : . yprus question. ia it ome o e
W' ( ﬁm". ) * (*) five members of the non-aligned contact
Y T A 14,50 W T & group at the UN on the Cyrprusissue and
ﬁq’{ also a_member of the Commonwealth
ofor | Committee on the subject set up at the

Georgetown meeting of Heads of Go-

vernments in May 1975. Soon after the

. Cyprus crisis which began on July 15,

(q) (l) & I Ay #6 1?74. India, along with the other members
of the non-aligned contact group on Cy-

v afwe —7,50,501.00 T prus, co-sponsored a resolution on the
subject in the General Assembly (No.

g212 (XXIX) of Nov. 1, 1974). This

. . . resolution  was subsequently  confirmed
(]l) A 7 9 Iy afo— by the Security Council in its Resolution
No. 365 of 13th December, 1974.  Subsc-

quent sessions of the General Assembly

L3 0] have also reaffirmed the contents of the

above resolution. This year at the g2nd

(;) o 6,99,499 scssion of the General Assembly, India
= once again co-sponsored thce resolution

on the question of Cyprus which was

(g’) 6,00,000 adopted by a large majority.
India’sstand has always been to support
39 12,989,499 the independence, sovereignty, territorial
integritv and non-aligned status of the
i) = afafs Republic of Cyprus. This  consistent
(lll) ¥ gy ¥ stand has been greatly appreciated by
FE  INAT N9 q'g'} *T Cyprus as well as at the UN.
T

qferma st s fem fow
(7) &\ =TRAE &1 Wi F AT ™R
AL U )
4134 ot frax «wd @
fatw odt g T A7 F@ FT

f£ 1
Settlement of Cyprus Question
(%) *1 7 a= & f= fam wvemm
4133. SHRI  CHATURBHU]J: ¥ wrm a7 s v g fE
SHRI .};mzx% LAL B. afeeam 81T qwraew ) wafy Teardt
A . - - °
! ¥ % U O R @ W %
Mini EXTER q Y
AFFATRS be plessed 1o sater - frg ag v 2wt & sfy A
(a) whether Govc:;’mmcm havc;_ taken (E’) afz E'i',' A T AT TEFR
inifiative f jati 1 d . ,
any other proposalto settle the Cyprus ¥ g Wl ¥ qfeaw s drer 2
-question; g & w1 qg-aqugre f#ar g;
{b) ifriso, - the satient features thereof; 158
.and
. _ , i (%) - tfer gi - ar-gawT = e
«fe)ithe —rehction of <Usitcd . Natisns freay 02

Organsativn or Cyprus thereto?
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fakw swe & cow. Wl (st
wo g ) : (§) W,
g

(=) s, g

(w) wgr ax gifeam =1 Fa@
o & R ¥ faarax, 1974 ¥ 0F
sawe fFar mar 0 ek weeia
arfax oAl 1 @ ) fyerd
I IAET R FT  Forad ag feam
gt fex Y, oifsary oo # A
ag |arw I/ war a1 f¥ ag afe-amm
¥ IO AEALT T §B A
AR w1 §mafeE  Ardaraml &
9 A4 Y AART T AV IAA THAR!
aafa Sfeq a1 et

AP A% TR U F AIA G,
wreAlg garfal w1 agi & fasg 1
g FAEAW il ® @Al
a9 AT )

Represeatation from Secretary. Coll-
iery Staff Association, IISCO Chas-
nalla, Dhanbad

4135 SHRI AK. ROY : Wil the
Minister of STEEL AND MINES be
pleased to state :

(a) whether a representation dated
2nd  August, 1977 from the Secretary,
Colliery Staff Association [ISCO Chasnalla,
Dhanbad, alongwith their charter of
demands, has been received;

(b) if so, what are their demands ;
and

{c) action taken by Government to
redress their demands ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) :
(a) The rcpresentation. was addrcssed
to the Chief Executive (Collieries), IISCO
and was received by him ;

(b) The demands are as under :—
(1) Revision of promotian, palicy ;

(2) Recruitment in higher wage board
grade by departmental promotions ;

(3) Provision of free accommodation
to all staff otherwise, payment of
house rent allowance including
full and eclectricity charges with
effect from 1-1-77 ;

(4) Construction of a well-equipped.
hospital ; provision of extended.
medical facilities/treatment with full
reimbursement anywhere in India ;

(5) Oonstruction of school building ;

(6) Provision of buses at Chasnalla and
Ramnagore for school students, and
suitable reduction of bus charges ;

(7) Transfers from one colliery to
another to be on promotion or at
least with extra increments in
existing grades ;

(8) Vacation of club building for club
activities ;

(9) Payment of overtime allowance to
all staff drawing more than Ras.500/-

p-m. for working more than cight
hours ;

(10) Setting up of proper Personnel
and Welfare Department ;

(r1) Supply of adequate and clean
drinking water ; supply of domes-
tic fuel ;

(12) Provision of proper  security
arrangement to staff, while on duty,
and in their residential arcas ;

(13) Payment of first clas train
fare to all staff while travelling
by train on duty ;

(14) Provision of canteen facilities ;

(15) Payment of coal-field allowance
to all staff ;

(16) Extension of leave travel con-
cession to staff on the pattern of
what is admissible to officers ;

(17) Sanction of leave and helidays,
as in the case of staff of Coal India

Limited ,
18) Compulsory employment to the
8 dependents of the staff ;

(19) Provision of loansJand advances
to staff to meet unforescen expenses ;

(20) Payment of vehicle allowance to
all staff ; grant of loan for pur-
chasing scooter/moter cycle ;
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(21) Provision of flood relief and
drought relief touns ;

(22) -Staff Amociation to be consulted
in matters relating to stafl welfarc ;
and

(23) Grant of additional DA/VDA
with retrospective effect ;

(¢) The demands are being discussed
by the management of the company with
the Amociation for amicable settlement,
through the good offices of the Regional
Labour Commissioner, Dhanbad.

Demand of National Council for Safety
in Mines Employces, Association

4136. SHR1 AK. ROY : Will the
Minister of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state :

(a) whether he is aware of the Satya-
graha launched by National Council for
Safety in Mines Employees’ Association
from 6th to 10th October, 1977 at Dhanbad
regarding non-fulfilment of their long
suanding grievances for which the asso-
ciation has submitted several memoranda
and also the notice served by this asso-
ciation for indefinite hunger strike from
1st November, 1977 tull their demands
arc fulfilled ;

(b) if so, what are their grievances ;

(c) the action taken by Government
to rediress their grievances ; and

(d) the reasons for delay to ameliorate
their grievances ?

THE MINISTER OF | FARLIAMEN.
TARY AFFAIRS AND  LABOUR
SHRI RAVINDRA VARMAj: (a) w0
id). The XNational Council for Safety
ip Mines which is an autonomous body
registered under the Socictics Registration
Act hias reported that one Shri Raghu-
nath Singh, a Field Officer and a member
of the National Council for Safety in Mines
Employces Association offered Satyagraha
from the jth to the 1oth October, 1977
with the following demands

(1) The transfer of Field Officer has

- been done following a policy of

sfavouritism and discrimjnation,

It should be inquired into and the
transfer should be cancelled,

(2) 'I‘h_c polify of favouritism and dis-
crimination should be stopped.

{3y The Council should be declared
permanent.
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(4) Inquiry should be instituted on
the responaible for causing
the sudden damage to Council’s
activities. '

(5) Gratuity scheme should be put
into effect immediately.

The same person had also given a
notice for going on hunger strike ficm
1-11-1977 on the same demands. But he
did not do so due to scme personal di-
fhiculties.

There has not been any undue delay
in dealing with the grievances. As the
Council 1s a registered sceicty with in-
herent provision for dissoluticn, it is not
pussible to declare it permanent. This
has however not stood in the way of the
employees being given all the benefits
duc to pcrmancnl Govearnment scrvants.
The introduction of a Gratuity Scheme
is under c¢xamination. The Council has
refuted the allegaticis of favcuritium and
discrimination particulinly in  uznsfers.
A request by Shri Singh for the cancella-
tion of orders transferring hin ficn: Kami-
garh to Sitarampur is under exaniination.
The Rules and Byc-luws of the sceilty
do not stand in the way of the appoint-
ment of a ditector on deputaticn.  As
regards  demand No. 4, since
Shri Singh has not indicatea the rature
of thie damage to the Council's activitics
and the name of the person allegedly res-
ponsible for the same, the  question of
instituting an inqguity deds not araie.

Non-Deposit of P.F.by Commissioner,
C.M.P.F,,Dhanbad

4135. SHRI AK. ROY :Will tke
Minister of PARLTAMENTARY AFFAIRS
AND LABOUR be picascd to state

(a) whether he is aware that the
provident fund amount  which  was
deducted from the salary of the workers,
in Coal Mines has not been deposited
with the Commissioner, CM.P.F., Dhan-
bad; and

(b if so, the action taken or pruposed
to be taken against such serious «flence ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS.

(DR. RAM KIRPAL SINHA) : (a)
According to the information furnished by
the Coal Mines Provident Fund Com-
missioner, asum of about Rupees Elcven
crores eighty five lakhs being the workers
and employers contributions was out-
standing against Ex-owners for the pre-
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nationalisation period. After Nation-
alisation, companies have been fairly
.regular in depositing the current dues.
However, as on 30-9-1977, there is an
arrear of about Rupees one crore.

{b) Claim cases have been filed before
the Commissioner of Payment for reat
1 tsation of the dues outstanding agains-
the Ex-owners relating to the pre-nation
alisation period, out of the compensa-
tion payable to them. As regards the
dues outstanding against nationalised
companies partaining to the post Nation=-
alisation period, preliminary action like
{isve of show cause notices etc, has been
taken, Incase,theduesarenotdeposited, &
further legal action as provided for in the
Coal Mines Provident Tund and Mis-
cellaneous Provisions Act, 1948, wil be
taken against them.

Making Barrackpore, Bhatpara and
Kalyani Exchanges in West Bengal
Automatic

4138. SHRI SAUGATA ROY : Will
the Minister of Communications be
pleased to state :

{a) whether Government are aware
of the necessity of making the Barrackpore,
Bhatpara and Kalyani Exchanges in
West Tlengal as automatic exchanges
in view of their being animportant indus-
trial areas ; and

(b) swhat steps Government propose
to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRINARHARI PRASAD SUKHDEO
SAI) : (a) Bhatpara and Barrackpore
are manual exchanges planned to be
converted to automatic working,  Kalyani
is alreadyv an automatic exchange,

{b) Installation of automatic exchange
at Bhatpara is in progress and is likely
to be completed by March, 1978. A scheme
for installation of automatic exchange at
Barrackpore is under consideration, it is
hoped  the automatic exchange can be
commissioned by end of the next plan
period.

Sieps taken for improvement of the
Conditions of the Hospitals of Delhi/
New Delbi

4130 SHRIKANWARLAL GUPTA :
Wiil the Minister of HEALTH AND
FAMILY WELFARE be plcased to state:

{a} what specific steps have been taken
by Government to improve the conditions

of Government hospitals in Delhi in tlLe
last 3 months ;

(b) what improvements have been
made by Government in the Emergency
Wards of each hospital ;

{c) what action has been taken by
Government on the ccmplaints rcceived
by them in the last session of the Parlia-
ment regarding Willingdon Hezpital ; and

{d) what are the proposals of Govern—
ment (o provide more beds in Delhi hos-
pitals ?

THE MINISTER OF STATE IN TIHE.
MINIESTRY OF HEALTH AND FAMI-~
LY WELFARE (SHRIJAGDAMBI PRA-
SAD YADAYV) : (a) It has been decided
to set up a foo-bedded hospital in Hari
Nagar (West Delhi) to relieve the over--
crowding in the existing hospitals.

The procedures for supervision of the
work of the medical and para-medical:
staff in the hospitals have been reviewed
to improve the service to the patients.

It has been decided toset up a Committec
to review the functioning of Government
hospitals in Delhi. and suggest measures.
for effecting improvements.

() Working of Emergency Depart--
ments have been reviewed on the work-
load basis and, wherever required, addi-
tional staff has been sanctioned.

(¢) The main complaints against
Willingdon Hospital were in respect of
Emergency !Department.  As stated
in part (b), suitable action has been taken
to strengthen the Emergency Deparinient
and streamline its working.

{d) TDelhi Administraticn is setting up
a soo-brdded hospital at Hari Nagar
(West Delhi) and a 5o0o0-bedded hospitak:
at Shahdara. Proposals for setting up
seven new 100-bedded hospitals in the
Union Territory of Delhi and for adding
more beds in some of the hospitals run
by the Delhi Administration and Munici-
pal authorities arc in various stages of
consideration.

Review of Working of Workers
Education Scheme

4140, SHRI G.Y. KRISHNAN
Will the Minister of PARLTAMENTARY.
AFFAIRS AND LABOUR be pleased

to statc :

(a) whether Government have re-
viewcd the working of the Workers® Edu~
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cation Scheme with a view to making it
more cffective and useful for the par-
ticipation of workers in the productive
activities ; and

(b) if sa, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND P.:\R-
LIAMENTARY AFFAIRS (Dr.
RAM KIRPAL SINHA): (a) and
(b). The Government of India bad
appointed a Committee to review the
working of the Workers’ Education Scheme.
A statement giving sumimary of the re-
commendations made by the Committec
and the decisions taken by the Government
is laid on the Table of the Sabha.
[ Placsd in Library. Ses No. LT-1383/77]

opies of the Committee’s  report
have been sent to the Parliame nt
Library,

‘Telophone connections in Kutch
District and Shamkhipali Village

4141 SHRI ANANT DAVE : Wwill
the Minister of COMMUNICAT]ON be
pleased to state :

(a) how many telephone connections
are going to be given this year in the rural
area of Kutch District in Gujarat State :

(b) whether the people of village
‘Shamkhipali have paid up money for
telephone connections since long ; and

{c} why the connections have not
bzen given to them till now ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF COMMUNICATIONS
(SHRINARHARIPRASAD SUKHDEOQO
SAI) : (a) to /c} Informatioa is being
-collected and will be placed on the Table
-of the H>use.

HAAT § WYX AT
LCIE I S SO I E

(%) I3% wHaray ¥ dF Trogfeq
w1 R-yAfag s & gy
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WA St | Treq Ay (oft ae-
gy gutwam) : (5) ¥ (7)
T THedr ®Y w1 @Y & W 7§
A AT F 9 X @ frar smoar

4144. S TRAAY AW gEA 7T
fan 531 3z 33 F O G o

(F) Tfwsame & qrvd@ 1 ¥
WA § aifesAfaat &1 fra sy iw
aweaz frar A 2, Ow

(@) aar AT W &1 /YA
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#fzgi &1 fgr ¥@ $ a0 aEdE
FA F1 8 7

faw sarm & TR s (=
Qo €q) : (F) A &1 TH a9
Y AF FAETQ 7Y & s 1
qiffear ¥ feq Fmoon g AsvEg
o s 1+ F@T A% area #{ arfEary
IS 1 gaTA §. 39 # d wlaFiw
qr Y AT W WAy FT A 99 W12 §
Mg =Y Y AgT 7 R A1 % 07
arr o § fa7 & fae $7 3779
F fafaa gav =omdm €

(@) A7FE MigwaE 7 9AE
awrafzat &1 fgr avam qar ad
qifeaT Ax7Egt #1 qafesaE  gar-
afeq #< % Ao affeqna av=re &
fraT gers g0 gu & W, 1976
¥ wa aF QAT AT F 1T 7Y FAE@R]
T aR wEET-aTE TR
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egal Mizratl on to Arabian Gulf
Countires

4145. SHRI EDUARDO FALEIRO;
Willthe Minister of EXTERNAL AF-
FAJRS be pleased to state:

(a) whether Government is aware that
there is large scale illegal immigration of
people of this country to foreign counties

and particularly to the countries in the
Arabian Gulf; and

(b) what steps does Government con-
template to stop this illegal traffic?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
Yes, Sir. It had come to the notice of
Government that some recruiting agents
were sending Indian workers, parti-
cularly to the Gulf countries, without
observing the procedure as prescribed
under the Emigration Act, 1922, and
the rulecs made thercunder.

(b) The Government have increased .
their vigil at the main points of exit,
viz, Bombay, Delhi, and Amritsar air/
sea posts, through which such emigration
generally takes place. The Emigration
authorities have been instructed to carry
out surprise chccks at these points and
not to allow the intending emigrants
to depart until they have completed their
requisite formalities. When names of
recruiting agents, who have allegedly assis-
ted illegal emigration, are brought to
the notice of the Government, these are
forwarded to the concerned State autho-
rities for appropriate aclion. Govern-
ment have also advised the intending
cmigrants through the press and their
other media, the need to follow the pres-
cribed procedure. Air/shipping lines
have also been advised to seek confirma-
tion, before booking passages, from the
migration authorities, whether he in-
tending emigrants have completed the
requirements of the prescribed procedure.

Expenditure on Regional Institutes
of Ophthalmology

4146. SHRI NAWAB ) SINGII‘
CHAUHAN:  Will the Minister of
HEALTH AND FAMILY WELFARLE be
pleased to state:

(a) the estimated yearly expenditure
on Government’s  Scheme to open six
Regional Institutes of Ophathalmology
under the Eradication of Blindness Pro-
gramme and the ratio in which the Central
and Stute Governments would share
this expenditure; and



163

(b) to what extent the centralised
State Governments are responsible for
running of thess institutes and the names
of those State Governments which have
agreed, those who have not agreed to
bear this responsibility and the reasons
for 1>t agresding to bear the responsi-
bilit. by the States and the action being
taken by the Crat-al Goverament n this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE : (SHRI JAGDAMBI
PRASAD YADAV): (a) The estimated
yearly expenditurs on a Regional Insti-
tute of Ophthalmology under the Na-
tional Programme for Prevention of
Visual Impairment  and  Control  of
Blindness works out to about Rs. 50 lacs
per vear. The Central Governwment
will not share this expenditure. However,
under the National Programmc for Pre-
venuon and Conirol of Blindness, the
Central Goverament would provide one
time astistance of about Rs. 25 lakhs per
institute spread over a period of about
S5 years,

‘b) The Regional Iastitutes will be
administered by a Board of Managrment
coasisting of representatives  of the
Cecatral Government, the State Govern-
ments, the Universities, the Institute
and the Trust coocerned. The State
Governments of Gujarat, Andhra Pra-
desh and West Bengal have already
communicated their consent for the de-
velopmen! of the Regional Institute
carmarked for their State. The consent
qf the Government of Karnataka is
likely to be received shortly. The Go-
vernment of U.P. have also accepted
the programme in principie.

qaig Ax-faam seqra &
TaTen

4147. oft 7am fog wgm : w7
aess W e sw EET a7
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= ¥ gaqa Fa-fagm § @ gdry
geqiiil &1 eqeaqr & fq0 wa A% #a1
saargl w1 78 3 N7 ag F17 2
ax qu g ?

Writtrn Answers  DECEMDRR 15 1977

Written Answers 164

7 T Wl ot s sww o)
gfez famre frarvor w7 e fagaror
F O 9N & e fm e
deart 1 Ag-fagm & dfm  qeqmEy
¥ fasfra sr 71 faaw g, & agX
N Y FT FTTREFETG T,
I[FE {IFW /W eIl a1 g9riea
FTA I AT g WAt AT
armA fao Wt € wTEvaEAT 2o
= Aegrat ¥ fawmr w1 oFma A
fadrg a9 7 9rvEq RO A9T g 9T
gl & QU g1 OATAT

vy it Y fafwenmem, adtm ®
arfre I . dwm W
o ATAT

1145, st 7 fag g

FoT Tmred W qfear s St
gz A Fr a9 w74 ¥

(%) #0 wndt 77 Fafesmean &
gaas AR & srafos Aa-fawm
qEqTA G99 FT q7FTT & graAr &
aqminr g 2t ma fs agw

- T 9T 99T Wy T A%

L1

(=) afz gf, a1 gvFe T o
T & FatEga ¥ oawmw I
FIF T FA F1 37 ¥ & fad

T FTAATE FT GG 7

wres oY qfar sw e sy
& Ty waft | oft vl A W) ¢
(%) g

() a7 w2 AwR, fam-

frgra sz s W Ay
favafagrea & arg s@ Ay * gw-
ATA & foq e aq @r



s Written Answers AGRAHAYANA M, 1909 (SAKA) Woitten Answers

Medical help to Cyclone hit States
4149. SHRI HENRY AUSTIN:

SHRI R. V. SWAMINATHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased  to

itate:

{a) whether recent cyclone which hit
the Tamil Nadu and Andhra Pradesh has
also affecied the Kerala State;

(bY if so, whether these States have
asked the Health Ministry to provide
help:

ic) to what extent the Ministry have
helped these States and in what nature;

(d) whether World Health Organisa-
tion had offered to help these States, if
so, the nature thereof; and

(e) whether Government are preparing
a4 schemr as to what assistance will be
provided to these States and also in future
whenever such type of situation arises ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

'b) Yes, our assistance was sought in
the  procurement  of  medicines.

(c) Financial assistance for the States
of Andhra Pradesh and Tamil Nadu
already announced by the Union Minister
{for Agriculture includes assistance towards
medical relief, Assistance for Kerala is
likely to be announced shortly.

We have helped the States as follows:—

{8) Kerala: Free medicines worth
Rs. 25,000 have been supplied
under the Cholera Control Pro-
gramme.

(1) Tamil Nadu: Medicines valuin
Rs. 5,61,625 have been supplic
on payment basis.

(i) Andhra Pradesh: Medicines valu-
ing Ra. 38,20,375 have been sup-
plied on payment basis.

A jet vaccination team has been sent for

the mass immunisation of the affected
population.

(d) No such offer has been réceived.

(e) The work relating to relief for
natural calamitics is being co-ordinated
by the Ministry of Agriculture & Irriga-
tion. Health and Medical aspects are also
duly considered by that Ministry while
assessing and giving advance Plan assis-
tance to the affected States.

Overhauling by Indian Council for
Cultural Relations

4150. SHRI UGRASEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a} whether it is a fact that Govern-
ment propose 10 overhaul the functioning.
of the Indian Council for Cultural Re-
ations; and

(d) if so, the details thercof and what
'thS G()\'crnm('nt rop()sc to lakc to
utilize the Council for a fuller and more
uscful purpose ?

THE MINISTER OF STATE IN THE.
MINISTRY OF EXTERNAL AFFAIRS.
(SHRI S. KUNDU): (a) and (b). Govern-
ment had appointed a Committee to
evaluate the functioning of the Indian
Council for Cultural Relations in parti-
cular and to look into the whole aspeot
of India’s cultusal relations with other
countries in general. The final report
of this Evaluation Cammittee is awaited..

International T.V. Transmission

¢151. SHRI P. RAJAGOPAL NAIDU:.
Will the Minister of COMMUNICA-
THONS be pleased to ssate:

(a) whether ovemeas communigation
service is dealing with international T.V.
Transmission ; and

(b) whether therc arc agreemoents
between the countries regarding shis?

THE MINISTER OF STATE IN
THE MINISTRY OF .COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The Satellite Earth
Stations at Pune and Déhradun have been
provided with the capability to handle
international T.V. programmes ria In-
ternational Telecommunications Satellite
Organisation  (INTELSAT) sateHite
positioned over the Indian Ocean. The
allotnent of the spacc segment for the
T.V. service is provided by INTELSAT
on as required basis. The originating
and the receiving countries have to
coordinate the T.V. programmes with the -
INTELSAT prior to each programme.

168 -



DECEMBER 16, 1977 Written Answers 168

167 Written Answers
(b) International T.V. sex;\_riqu are m e frm W @ i‘lf
provided by the Overscas Communications

Service to Doordarshan and other agencies
according to the bookings made. No

cements are necessary in this .

m b:!t;rwccn the Overseas Commu- 4153. ﬁﬁmm : 7
nications Service and forcign telecom- m T owqr S® Sa) T

munication administrations. '"u.. R .ail T

F IO FEW AT AT FHATH

s armr frre @y afrareamat &

wiire farert gvorn & wenr frfere fiedd v et & s afe g, ar ad

™ ufww 1976 a% @<FT X feat afw &

21T 1977 W1T 1978 & 0T I

| 4152 of gomfe 1 fFft 7 @ A7 F FaarT 2 ?

AT €T AGT NE TG g T &

FoT w4 f o i

) . N AQT HHLT €77 HATHT § T
(%) =fes fmear a7 F =017 Wt ((Wo T wAT™ faEn )

w9 % feaq afast o1 fofes A AE 1 T afrd ST S
g, FHAT 73 g o g1 fAger
. 79T FAAMTE 7 HUTIA ATT 0FA

(=) w7 fofsm fg wo afwsi . N
N gST gEAE ¥ S g7 § Fvar AT 2 ) fafEer Ao E
- ZATAT 9T g1 ATAT @9 FHATLL 7757

(q)qﬁqg”f’ at |17 gvErT A amm"awmm'iil
fafea safasl #1 @@ ¥ afg #7223 ¥ g # g famm s ¢
g foim fear @ s afe &, @

AT s ?
w g Waiving of damages by Employees
Provident Fund Commissioner_
oW G HOOT v Naea W 4154. SHRI S. NANJESHA GOWDA.
. SHRI CHATURBHU]J:
ww s (WM. Tm wam fan) J
- wfas e Will the Minister of PARLIAMENTARY
(%) *2a forer am€ &1 s AFFAIRS AND LABOUR be pleased to
TEAT F WA, WAL, 1977 & state:
< 7% Afax forer AT F genig (a) whether damages on belated pay-
frat . ments of Employees’ Provident Fund are
wfafeaa T T HEAT 30,51,000 levied under para 14-B of the Employees’
% | =@ & afafra g3z ‘.TTFE'G:T T7T Provident Fund Scheme, 1952;
yafSa FTI¥F9T ¥ 0F |79 THTHT (b) whether the Central  Provident
o - y Fund Commissioner has not been dele-
gATL sgfasl & wqnr faar gated with any power under the Act
and the scheme framed thercunder to

. - waive/reduce the damages once levied:
(@) g7 @99 ¥ faaifer =g
- (c) whether Government are  aware
qre g1 oM % ] that damages worth crores of rupecs

in respect of hundreds of defaulting es-
tablishments have heen illegally waived/

(‘T) s q gt afwwr w2 reduced bv the present Central P.F.
fr & froam @l aEf i gy, Commissioner; and
frs f@oATe I F7T g @ . (d) if so, what action Government

have taken against the officer concerned and
Wﬁﬂﬂ't | if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
Section 14-B of the Employees’ Provident
Funds and Miscellaneous Provisions Act,
1952 empowers the Central and Regional
Provident Fund Commissioners to impose
on defaulting employers damages not
exceeding the amount of arrears. The
damages imposed by the Regional Pro-
vident Fund Commissioners in certain
circumstances  arc reviewed by the
higher authoritv according to a policy
laid down in this behalf

fcy and (d). A news report appearced
in the Indian Express {Deliii Edition)
dated the Bth June, 1977 alleging certain
cases of reduction or waiving of penal
damages without anyv legal sanction and
the Shah Commission of Inquiry has
called for a report which has since been
submitted to them.

Amendment to Industrial Relations
Act

4155. SHRI VASANT SATHE.

SHRI MADHAVRAO
SCINDIA:

Will the Minister of PARLJIAMEN-
TARY AFFAIRS AND LABOUR be

pleased to state:

(a) whether the Andhra Pradesh Go-
vernment have suggested to the Centre
to bring an amendment to the Industrial
Relations Act so as to make non-imple-
mentation of court awards or agreements a
‘“serious offence” and punichment for
such lapses should be compoundable;

(b} if so, the outlines of the proposal
received; and

(c) the reaction of Government to the
varicus suggestions made therein?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA': (a) to
(c). There is no Industrial Relations
Act at the Centre or in Andhra Pradesh.
However, the Government of Andhra
Pradesh sent some propossals for amend-
ment of the Industrial Disputes Act in its
application to the State. But these do
not include any such suggestions.

‘Ip
Raising of Provident Fund
Contribution

4156. SHRI VASANT SATHE:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to state:

(a) whether Government have been
contemplating to raise the provident fund
contribution by two per cent: an

(b) ifso, since when?

THE MINISTER OF STATE IN
THE MINISTARY OF LABOUR
AND PARLIAMENTRY AFFAIRS
(DR. RAM KIRPAL SINHA): (a) and
(b). The National Commission on Labour
had recommended that the rate of pri-
vident fund contribution may be in-
crea ed to 89, where it is 6 1/4%, and to
10%, where it is 89,. No final decision
bas yet been taken by the Governiaent

on this matter.

Mrage frx § amemw § Sdew
sl € HET AT qFE A qw o
wf dvww

4157. oY §OX % : T W_TC
Hdl qg T[T FT FAT FGT R o

(F) |7 IAT WA F M@
o §  awgems ®§ I gfaemd
% &t § wix afz &, a1 9t o= feaw
AT w4 9 few 7o §

(@) 37 e ¥ owmew &
TEygr & fAw qar M@yl ¥ I«
foFet 2% T a@ ¥ TE AR STy
¥ wER 1977 a% fFady & el
gz e gf; Wk
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(n) ®1 3 aa1 2 B, e
TFEANT SR AT ATATIEET
T @Y 2, W afe g, v 2w F
FTT0 § AT gfe 7, at 71 %7 A=
FI TF WG a9 O] @t st ?

A Haem § wew war (s
Tl qaw gaa am) ¢ (%) ST
gl 35 =T ATsAl F |1 50 WATEA
1 o5 TR 1] enfea w7 faan
TAT Z | U8 THAST A T M@
F THHAS F W ST AT F )

(&) =@ _uwasT & 900 2%
F1A q% 57 TE off, 9% ¥ 508
FTA ML AT @ET A | TW oFHSA
&Y AT FTA1 H F(HS T8) @ AT 3 |

(w) &Y 70 1 =TT AR
M@ & &= IF AT GraFIaan
FINGIAH ST T FIH FT TT 2 | 3q*7
FE-FIAar 88 % ¥ 90 % 2 1
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Number'of Members of Parliament
visited Foreign countries as Members
of Commiittees and Official Delegations

4158.  SHRI KESHAVRAO
DHONDGE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) the number of Members of Par-
liament who have visited foreign coun=
tries during the past four months as
members of some Committees and offi-
cial delegations;

(b) the names of these persons and
the countries visited by them as also for
the objects of their visits;

(c) the expenditure Government had
to bear on this account; and

(d) whether  Government  propose
to put some restrictions on foreign tours?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU) : (a)
and (b). The required information based
on financial sanction issued by the Mi-
nistry of External Affairs is furnished in
the statement laid on the Table of the
House.

(c) Full details of expenditure on these
visits are not yet available.  These will
be collected and laid on the Table of the
House.

(d) Government sponsors only those
foreign visits which are in the public
interest.

Statement

Statement showing number of Membrs of Parliament who visited Foreign Countries
during August-November, 1977 as Members of Committees and Delegations
under sanctions issued by External Affairs Ministry.

Members of Parliament

Country visited

Obiect of visit Period of visit

From To

. Shri H.V. Kamath . U.S.A.

2. Shri Ram Dhan . Do.
3. Shri A.C. George . Do.
4. Smt. S. Kulkarni . Do.

5. %verl Kazim Ali Meerza Do.

To participate in the 20-g-77 to—

g2nd U.N. General Do.
Assembly Session. Do.
Do.
Do.
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Introducing Telophone and Telex
Services in Fereign Coumtries

'

4159. SHRI DAYA RAM SHAKYA :
‘Will the Minister of COMMUNICA-
TIONS be pleased to state the progress
made inregard to the operation ofpscrviccs
through the high frequency radio-system
and the steps taken by Government to
‘have telephone and telex services with
‘maximum number of foreign countries?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAIl : The High-Frequency
radio medium, an account of
1onospheric propagation  conditions,
has inherent limitations and
inadequacies 10 provide reliable  and
adequate communication  channels.
Most of the countries of the world., in-
clhuding Tndia. have, therefore. switched
over to the modern svstems of external
telecommunications  ria satellite,  which
provides a wide-band. reliable and efh-
cient service round the clock.

Through the net-work of direct and
through-put satellite links. ag®. of tele-
phone, q5°, of telex and 55", of Indians
telegraph external traflic is handled ria
satellite. The High-Frequeney radio
svstem is however, also in operation with
-countries with which satellite communica-
tion is not feasible.

Through the net-work of direct and
switched services via Satellite/Hich-Fre-
aquency radio svstem, India provides tele-
graph services to all countries of the
world. telephone «ervice to 107 countries
.and telex service to 11 countries.

I AT R "AREAT™

4160. S TATOW ARG T A
HeAT A T F T A

(%) *1 Hear safa g@za £y
Y geEEe afafy & I3 W
wrafa &€ & fav 7 wrafa wEe
g, fafree sonfemt &y aefa
qHAY ST AR, ATT TAGATH
% fag wws & 797 Wi o=y gv §91K
quETal & Frag s 9 fa=i fFar

[T 9qT; X

() afx g, @ 38 & % ooy
freyr & 7

wuTC Wwtew § Twq WO (s
wegftc wew gedw &w) : (¥F) S
g1 Hfewt sgfa amaew €Y o
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T fa=arag W are 39 Al g,
faare gt @ 1 Fo% qww wmw 9T g
@l & 1 afafa #Y feest (324Y)
dex 8 faawaz, 1977 #1 g€ 4
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qrEYr  AeTgETe Afwfa § go fa=re-
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AR FT AT FAE wE ¥ ) TEwy
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TaEF @ Famn F fau fafre
e amafaet &1 ofusre fegr mar
ez F ot gmEmn & fau e
M F T, 799y & a2 a7 fru
o | A wrae arfawT T gAY
F79 79, gAUGT AT 9T gt wgfa
v JEET F1 gEEEaE & w
qaT F7 S @7 ST ¢

Wiy M dwefa & s o
AAQ AT AW w wOw

1161. o7 TWIOW AW :
st 1o ®o wifeaw :

T AT €W AGT HqW HaAT
ag FATA FT FAT F40 fF

(%) @1 @ F1 @ foeeht
¥ W maiE dfRdt & s #
[T AT A I W IAFT
Tt 7 FIE  qEEHT GEEATH] FY
Y feemar mr ¢ ;
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(=) afz g, a1 7@ graw A
FTHR ¥ a7 FAATRT #T §; WK

.~

() w1 TR F EHE M@
FHA gfAam N 9§ @ gFy {
1 wvgrae fAar 2 7

€O TG wTY FUT oW war (ot
i) @ (¥) =+ (7). fer
TUET § AT gAAT F WA T
mwe § T F faqv frer gemas
T 1-12-1977 § ~AAH A
T fagifa & 7€ § ) 3 Wi &
uw gfafa afza #<7 1 o1 faorg fean
g s wamust ao wfawi & 9i=-
qiw wfafafe gm slx sw fawmr &1
o wfasErd grm 1 ag afafa si=nfat
®7 fogst @@ waedt gogdy faanst
7 fagerwtt | St aw a1 F7 gy
¢ wfusw sl & gaEwl 5
safes gfrgat 7 foed ag F W F
AT & qR § gL qHAET FX
frar & 1 dF| #1 wEm T fEg A
g4 fowraat qv fr==r wvmEA T
ar" q3ra gfafaas ¥ i FEarEy
®TFT E R

() s 7=

Representation from 1,LB.M. Workers’

Union

4,162. SHRI BHAGAT RAM: Will the
Munister of PARLIAMENTARY AFF-
AIRS AND LABOUR be plcased 1o state:

(a) whether a representation  has been
received from the President. IPM Wor-
kers’ Union regarding exploitation  of
drivers by IBM and non-compliance of
the award of the Additional ILabour
Court and adoption of dclaving 1actics
by the management to reinstate the dis-
missed drivers as per award; and

{b) whut action has been taken to
ensure thut the claims of the workers are
setthed before the Corporation (IBM)

DECEMBEXER 15, 1877
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is allowed to disburse its assets in pur-
Suance to the Government’s policy to

wind up the Corporation’s business in
India?

THE MINISTER OF PARLIAMEN-
T.-\R'Y AFFAIRS AND LABOUR (SHRI
;{‘A\ INDRA VARMA): (a) and (b).
The mutter talls essentially in the State
sphere, The representation of the IBM
Warkers” Union wan accordingly brought
1o the notice of the Doellii Administration.
According to the information made avail-
able by the Delhi Adminisuation all
‘hf‘ pending  disputes and  emplovees”
artevances have now been settled  ami-
cablv follewine  fntervention of Jhe Delhi
Adminiaation,

Slave Labour cn 2 Power Project

4163. SHRI BHAGAT RAM: Wil
the Minister  «f  PARLIAMINTARY
AFFAXRS AND LABOUR be p]('awr! to

state:

’

a: whether Government have seen
the news-item appearing in The Tribune
dated the 23rd November, 1977 under
the caption ‘Slave labour on a power
proiect’ narrating the sad plight of the
Oriva labourers engaged in the project;

(bi if so, the reaction of Government
thereon; and

‘c, what steps arc being taken by
Government 1o improve the plight of
the labourers and to ensurc payment
of full wages, regularisation of working
hours and conditions, compensation and
other amenities etc. ?

THE MINISTER OF STATE IN
THE  MINISTRY OF LABOUR
AND PARLIAMENTARY AFFAIRS
(SHRI LARANG SAl): (a; to ().
Government have seen the Press Report
referred to. The matter has been
brought to the attention of the State
Governments concerned for enquiry and
appropriate remedial action as called for
in the light of their findings. State
Governments have been advised to en-
force the labour laws applicable in res-
pect of these categories of workers so
that they get the protection of the laws
and drive full benefits they are entitled

to.
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Tere e & yermeege ford ¥ 39 Ivedy
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12 hrs.
PAPER LAID ON THE TARBLE

STATEMFNT RE. CONVENTION AND RE-
COMMENDATICN ADOPTFD AT SIXTY-FIRST
SesstoN OF INTERNATIONAL Larovr Cox-
FERENCF

THE MINISTER OF PARLIAMEN.
TARY AFFATIRSAND I AROUR (fHRI
RAVINDRA VARMA): I heg to lav
on the Table a  statement (Hindi and
English versions) on the action taken or
proposed to be taken on the Convention
and Recommendation  adopted at the
Sixty-first Session of the International
Labour Conference  held at Geneva
in June, 1976.  (Placed in Lsbrary
Ses No. LT-1364/77) '
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MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, T have to report the
following message received from the Se-
cretary-General of Rajva Sabha:—

“In accordance with the provisions of
rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to cn-
close a copy of the Port Laws
(Amendment) Bill, ig77, which has
been passed by the Rajya Sabha at
its sitting held on the 13th December
1977.”

PORT LAWS (AMENDMENT; BILL
As PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the Table
of the House the Port Laws  Amend-
ment) Bill, 1077, as passed by Rajva
Sabha.

MR. SPEAKER: Now, we take up
calling attention moticn. Shri Krishna
Kant.

SHRI S. NANJESHA GOWDA
{Hassan): I have tabied many relevant
questions but they have been rejected
giving no recason and in some cawves,
giving some rules which I have to refer
to again. Sir, thev are verv relevant
questions. Perhaps because the answers
may go against some ex-Ministers or
some ex-Secretaries, they have somehow
managed to reject those questions, I
request vou to kindly look into  them.
They are very relevant questions,

MR. SPEAKER: There is no joint in
making such complaints on the floor of
the Hnuse because T donot know  which
questionvouare referring to. Ifvoucome
to my Chamber, we can discuss i1,

12.03 hrs.

CALLING ATTENTION TO MA-
TTER OF URGENT PUBLIC IM.-
PORTANCE

REPORTED DECIHON OF THE[MANASEMENT
TO CLOSE DOWN NATIONAL HERALD, Drim

SHRI KRISHAN KANT /Chandi-
garh): I beg to call the attention of the
Minister of Information and Broadcasting
.to the following matter of urgent public

Closure of Publiostieon DACEMREER ik, 977 of Neftenal Herald

Delhi (CA)

importance and request that he may make
a statement thereon:

*“The reported decision of the manage-

ment 1o suspend the publication of

the National Herald from Delhi, which
may lead to its closure,jand reper-

cussions thereof ong the journalists
and stafl.””

THE MINISTER OF INFOR-
MATION AND BROAICASTING
(SHRI L. K. ADVAND: The subject
matter of this Notice falls in the State
sphere--in  this case, the Dclhi  Ac-

ministration,

In terms of the receily  amended
Industrial Disputes Act which come  into
force. on 3th March, 1976, industrial
establishments  emploving 400 or  mere
workers and covered by the Act are re-
quired to give the appropriate Govern-
ment go days’ notice  intimating their
intention 1o close down  their unit.
According to the information  supplicd
by Delhi Administration. the  Nauenal
Herald, Delhi. which  emplovs  about
100 workers inclusive of casual workers
had not given any such  notice 1o the
Administration till December 14, 1037
Further more, according to  inforn.ation
available with  Delhi Administratien,
the management had not till December
14. 1677 taken any decivicn o clove down
the Delhi office of the National Herald.

Sir, in view of the subject matter of
the motion 1 have also requested my col-
league, the Labour Minister to be here
to answer any question because essentially,
even so far as this governmentis concerned,
it is he who deals with it.

SHRI KRISHNA KANT: Mr. Advani
had been in the opposition and probably
he remembers that when the question of
newspapers comes, it is no question of any
State paper. What happened to the Times
of India and Basumati ? It was the Central
Government which was to intervene. So,
this first sentence, ‘The subject matter of
this Notice falls in the State sphere...... '
is not correct.

Secondly, T wouldlike to know whether
heis not aware when he takes this cha,
that the All India Radio over which he
presides, on the 13th December inits 8°10
a.m. bulletine said:

«Col. B.H. Zaidi, the Chairman of the
Associated Journals Ltd. has con-
firmed that the Delhi Editor of the
Natsonal Herald is being
down in a day or two.”

180
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He mentioned that the Delhi Administra-
tion has net come to know even till the
14th of December. Ihavegothere aletter
4-becawse I think when he replies,
he replies on behalf of the whole Govern-
ment of India and not merely as Minister
of Information and Broadcasting—which
the National Herald’s Employees’ Union
has sent tothe Ministry of Law, Justice and
Company Affairs where they have brought
it to their notice that they have been
told that the paper may be closed down.
-So, I think the plea the hon. Minister has
taken is not correct that-they do not know.
As a matter of fact, the Minister of Infor-
mation and Broadcasting must be aware of
whatever is happening to the newspaper
Jdndustry and newspaper throughout the
country. So, I never expected such a reply
from Shri Advani.

Then, the question of closure and sus-
Pension of the publication hasbeenhanging
—1I think he knows it—from Scptember,
1977. When this issue came up in the
press —here arc the cuttings from the
Times of India dated 21st September and
also Hindustan Times and other papers —
the idea of closing down of the establish-
ment has been there for three or four
months. And, whencver the guestion was
raise:d and that appeared in the Press, the
management tried to sav that they did not
w.ai Lo loss down but the Janata Govern-
ment wants to close it down.

Shii Muhammad Yunus to-day categori-
«<ally denied any move to cluse down the
D lhi edition of the National Herald.
He wold the union representative that the
news item regarding the closure was a
political move; to scuttle the Dethi edi-
tion of the newspaper particularly was a
political move. We do not want to close
it.  Shri Muhammad Yunus is one of the
darkest faces of the blackest era when
emergency was functioning. Instcad of
lrying to manaze not Only news agencies,
newspaper and the non-alligned news
agency as a whole but, probablv he is
misinanging the National Herald and
whatever tradiuon that was lefi behind by
Jawahar Lal Nearu regarding the  free
press. So, may I know from the hon.
Minister whether he knows the fact that
this is hanging fire for the last three or four
months. Tmis question has heen raised
now. The employees have brought this
to the notice of Shri Shanti Bhushan that
tary wan to close it down and so he
must look into it.  1fit has become insol-
vent, Mr. Justice Shah in the Shah Commis-
sion cxamined this question said that if it
‘were so, then why the Punjab National.
Bank gave Rs. 8lakhs to the insolvent com-
pany? Col. Zaidi, the Chairman of this
Papcr came out with a rejoinder that this
Paper is viable. Here I have cuttings

AGRANAYANA: M, ¥880: (SAKA) Publication of 2

National Herald Delhi (CA)

with me published in the National Herald.
It says: thatit had a profit of Rs. 10 akhs
last year and there is no question of its
being insolvent. So, it can run.

- A

Now, all of a sudden, the management
invited the workers and asked them whe-
ther they would take it over f we want to
close it down. The workers held a re-
ferendum in the National Herald wherein °
excepting one, all the others said that they
are prepared to take over the management
and run it under certain conditions. Bu.,
when the workers were ready, the manage-
ment backed out. As a matter of fact, I
would not haveliked to go into these things
but, because the situation has become so
serious I havetogointo this. The National
Herald collected money as advance subs-
cription through the industrial persons,
educational officers in Haryana, Punjab,
U. P. and Delhi Administration and had
also thesubscriptions of the schools, munici-
palities, panchayats, ITDC hotels, Indian
Airlines, Air India etc. for advertisements
and bumper supplements were also brought
out during the emergency.

So. as far as the moncy is concerned,
there was no dearth of it. They had all
the money. Their real difficulty is mis-
management. (Interruptions) ; the employees
had asked the Minister of Law, Jus-
tice and Company Affairs 10 look into it.
Shri Chalapathi Rao, the renowned editor
and the workers together met Mrs. Gandhi
and told her that it should not be closed
down. To thatshe said, as was reported
inthe Hindustan Times:

“We have to lease out the press.
Otherwise, we cannot function.”

This is the real situation. What was
brought to the notice of Shri Shanti Bhy-
shan is that there has been mismanage-
ment and revenue leakage, bungling and
misappropriation. Here, I have got the
Annual Report and  Accounts a copy of
which has been given to the Government
of India on the 14th which says two im-
portant things. One auditor says:

“In our opinion the company does
not have adequate internal audit svs-
tem commensurate with the size and
naturc of the business.”

Another says:

~ “‘Rs. 1. 41 lakh as advances which are
in the nature of loans without any
stipulation of repayment are outstanding
for two vears.”

These are some of the examples which the
workers have brought to the notice of the
Government. I would like to know whe-
ther Shri Advani bas consuted Shri
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Shanti Bhushan about it. Sir, Col. Zaidi
spent Rs. 5 lakhs to re-furnish the room
where he was to sit as Managing Director.
So many things have happencd.

Sir, when workers met Shri Ravindra
Varma in September he 2ssured them that
unilaterally the paper will not be allowed
to be closed. Nav I know from the Go-
vernment three things:

(1) whether thev stand by that com-
mitment to the workers: -

(2) whether thev are prepared to
appoint government Directors and have
management control of the National
Herald so that the heritage of Jawahar
Lal Nchru is kept up: and

(?) Willthevsee toitthat the required
three months’ notice is there and also
cnsurce that this Paper does not close
down and they will make every effort by
negotiations, by talks or any other me-
thod to avert closure of this paper.

SHRI L. K. ADVANI: Sir, the hon’ble
Member has referred to reports that have
been appearing in the Press or on the radio
and he also referred to certain letters that
have been addressed to the Government
by the employees working there. He has
also referred to the meeting that the re-
presentatives of the employees had with the
Labour Minister.

In so far as the letter written to the Law
Minister is concerned it has been received,
perhaps, yesterday and it has not been exa-
mined as yet. The letter referred to is
dated 14th and it is still to be cxamined.

SHRI GAURI SHANKAR RAI {Gha-
zipur): Four to five months back a letter
has been written by the employees.

SHRI L. K. ADVANI: I am com-
ing to that. Even earlier allegations of
serious financial irregularities had been
made against the management of the
Paper. Following the earlicr letter under
Section 209(A) of the Companies Act the
Ministry of Company Affairs and Law
ordered the inspection of the books of
accounts of that Paper. Government
is watching the situation. So far as my
ipitial statement is concerned the hon’ble
Member would appreciate that when the
Government makes a pronouncement on
the impending closure of an establishment
Itis a serious matter affecting employment
pf hundreds of people. Further itis an im-
portant daily of the Capital to be clased
down and that too only one when there are
two. This is a matter which Govern-
meat would be watching and is watching

Delhi (CA)

closely. But when I make a statement in
the House I can only refer to the formal
position as it stands under the law Any
establishment wanting to close down has to
give notice to the Government and it is
go days' notice. As such I pointed out
that the Delhi Administration till yester-
day had received no such notice.  We can
tike cangnizance onlv ar that stage as to
what sanction could be applied. 1 think
under the Industrial Disputes Act permis-
ston of the government is necessary for
clusing  down.

SHRIT IYOTIRMOY BOSU /Diamond
Harbour © You cannot bring in such
legi<)ation: class character willbe revealed.,

SHRIT.K.ADVANT: 1 have already
pointed out that in so far as irregularities
areconcerned. enquiry hasbeen ordered,. . .
(An hon. Member: When?) I should
like notice for giving the date; the
Law  Minister is not here. Accounts
would be examined and closure or sus-
pension, whatever it s, it is being watched.
Accounts would be examined by the com.
pany law authorities authorised under the
company law. The other points that had
been mentioned in respect of Zaidi and
Yunus, these are facts about which you
have expressed your views.

SHRI JYOTIRMOY BOSU: The
hon. Minister is g months old in his port-
folio, not yct ten months. I am  just
watching with great interest the trickery of
persons who draft statements that are read
outhere. Theysay ‘Further-more, accord-
ing to information available..” What is
‘available’? It was not available in my
room; in my office? You cannot take us
for a ride like this, I would not have
agreed to read out this sort of a statement.
Law Ministryisfully in the know of the fact
that Associated Journals Ltd. which con-
trols National Herald in their meeting
on 8 December 1977 took the clear and
categorical decision, clearly and categori-
cally a bold decision that the New Delhi
edition of the National Herald would be
closed down. It was communicated to
the government  officials, government
authorities. If you try to take shelter
saying ahout availabijlity my collcagueis not
here and he has to consider it when he gets
up from sleep—that sort of thing is not
going to cut much ice. I am saying that
the government was in the know of this;
kind of statement is not at all appreciated,
they should have come out more fullyin the
statement and enlightened the House. It
was the past practice; you should now
make a departure. The question about
the National Herald is that Mrs. Gandhi,
and her gang, Zaidi, Yunus, Pillais, Dixits
and Dhan Singhs, had been looting the
National Herald. I am saying it
on my own responsibility ;
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otherwise [ can be hauled up on a privilege
motion. They want to wind it up because,
firstly, they want to hide serious malprac-
tiaes and misappropriations including news
print blackmarketing that had been done,
continuous malpractices and misappro-
priation of funds because the ‘nflow of black
money coming from Mrs. Gandhi to the
extent of Rs. 1°5 lakhs a month on an
average was not entered in the book of
accounts. I am told that Mrs. Gandhi
reportedly told ar emplovee very recently @
I am out of power, no funds are coming ;
therefore, how can 1 run this newspaper ?
This newspaper had no internal auditor.
Thev were depositing bogus cheques with
the Svndicate bank account. I am making
specific chargrs and they can be  verified.

hey are depositing monevs into the acco-
unts of those who are issuing cheques: that
is a wonder{:l technique of making black
monev white. Mr. Advani must be knowing
this. Tt i< o pitv that the late Nehru's paper
became the operating ground for black
money and the operators were Dicits,
Yunuses, ete.. I have mentoned the names.
If I had been an employee myself, I would
have gone to a court of law and brought
a criminal -ase against the companvy for
breach of trust and  misappropriating pro-
vident fund monsv. ES] depoists, etce
The annual report says g

““According to the records of the comp-
any, the Provident Fund dues have
not been regularly deposited during
the vear with the appropriate auth-
orities and the arrears of provident
fund dues as on 31-3-1977 amounted
to Rs. 2,08,334°95.”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Please read the

rext sentence also.

SHRI JYOTIRMOY BOSU : It reads:

“However, we understand that the same
have been paid subsequently.'’

‘PDocs it mean that if you have committed
a murder taday. tomorrow by sending a
maintenance allowance to the widow,
you can be ahsolved of the erime ? When
you bave misappropriated workers' money,
you are criminally liable to be proseruted.
Mr. Ravindra Varma. the last sentence
does not hold water as far as I am con-
cerned. The fact is that this paper was
started with Rs. 100 <hare owned bv the
Nehrus in 1637, about 40 vears ago, or
mav be a littie before that. I plead igno-
rance. Todav it has become Rs. g crores.
Let that also be enquired into as to how
Rs. 100 became Rs. § crores and where the
wmoney came from. 3'l"hc Natiopal Herald
@eople rushed to Bombay to Mr. Rajni
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Patel to get money from the Nchru Fund,
but the time servers deserted them and
refused to pay. The Manager, Mr. Dhan
Singh, joined on a salary of Rs. 400. Now
he owns a school, bungalow and a com-
pany.% This is Jooting ground for many.
Mr. Yunus reportedly told somebody that
he gets a pension of Rs. 5oo per month
and has no bank balance at all. Will the
government explain how he maintains a
car and himseif. Th- companv spent
Rs. 5 lakhs as Mr. Krishna Kant said,
for beautifying the first floor. According to
their own statement, their assets are worth
Rs. 3 crores. Their revenue has increased.
Their circulation revenue has increased
from Rs. 43° 15 lakhs in 1975 to Rs. 65- 3!
lakhs in 1977. Their advertisement reve
nue increased from Rs. 69« 52 lakhs in 1978
to Rs. 130 65 lakhs on 41st March, 1977.
There is an increase of 100 per cent. Thew
net profit according to Mr. Krishna Kant
is Rs. 10 lakhs. But I do not agree. Their
net profit actually and truthfullv amounts
to Rs. 19,5082, They have adiusted
certain fictitious amounts and reduced
the net profits to meet their own ends.
They arr financially much better off than
everv bhefore,

SHRI VINODBHAI B. SHETH
{Jamnagari: On a point of order. Sir.
What the hon. member is submitting about
the finances of the paper does not concern
the Information Ministry. It concerns the
Finance Ministry.

MR. SPEAKER: There is no point of
order. The Government is obe and indivi-
sible.

SHRI JYOTIRMOY BOSU: The jour-
nalists wanted to take over the paper
on day to day leasc basis and approached
Mrs. Gandhi, but she immediately dec-
lined. They say. they are unable to pay
the closure benefits. But they are arranging
to lease out the press at Rs. 6,000 per month
in white and some more in black and an
year's, advance amounting to Rs. 10 lakhs
is going to be received. Yet, they say they
cannot give closure benefits to the em-
plovees.

MR. SPEAKER: Now come to the
question. You have gone a long wav.

SHRI JYOTIRMOY BOSU : I am a
weak man: I never go a long way !

The only ob.ect, as 1 can see, is to
hide the malpractices and misappropria-
tions they have committed. They want 1o
close the paper, destrov the documents,
ock it up and go awnv throwing 400
employees out of employment. I am asking
the minister, would he institute a thorot:\gh
probe, audit into the accounts, newsprint,
circulation etc. ? A thorough probe by the
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tax authorities is needed. There is a lot of
tax evasion here. Can Mr. Ravindra Varma
assure us that he will try to form a co-
operative of the emploveer of Nacdonal
Herald, and ensure that this paper is hand-
ed over to the employee:’ cooperative,
without allowing these thieves to continue
in power ? They are dacoits.

AN HON. MEMRBER: Can the hon.
Member usc the word *dacoits” ? @ Interrup-
tions).

SHRI JYOTIRMOY BOSU: I substi-
tute my word ‘dacoits’ by ‘robbers’. Will
the hon. Minister give a clear and cate-
gorical reply > Has he so far raken any
step to form a cooperative society to take
over this ? If not, is he going to do it at
olce, immediately and report back to the
House within the next 3 davs. The next
QUESHION i8S e o

MR. SPEAKER: You have already
put 3 questions. This is the 4th.

SHRI JYOTIRMOY BOSU: If it did
not become feasible. will he assure the
House that the paper will not be allowed
to be cloced down under anv circumstan-
ces > If pecessarv, will Government put
directors, as was done in the case of Times
of India ? That was how Times of India
was saved.

SHRII.. K. ADVANI: The hon. Mem-
ber has raised a number of points. mainly
relating 10 the financial irregula-ities in
National Herald. He has also referred to
the dues that have - ot been paid—arrears
mounting in respect of EST and provident
fund dues ete. ~te. T mav mention that
Government has taken cognizance of the
fact that dues have been piling up. and
from the figures that T have before me,
for the contribution—nerinds ending Jaly,
1977 and September, 1077, the arrears of
ESI dues amounted to Rs. 35.558/-. Agmin,
provident fund dues have not been paid
from August to October 1977. The amount
—which includes the contribution of both
workers  and emplovers—comes  to
Rs. 6¢.000'-. This ~amie .0 our notice. The
Regional Provident Fund Commissioner,
Delhi has iscued the recovery certificate for
the whole amount through the Cellector
and ha« also issued a show-cause-notice
why prasecution should nnt be launched,

SHRI JYOTIRMOY BOSU: When was
it ?

SHRI VAYALAR RAVI (Chirayinkil) :
Will you dn it in the case of Indian
Expres also ? (Interruptions:
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SHRI L. K. ADVANI: The hen. Mem-
ber should bear with me. (/nter-yption-s) 1
was scrupulously refraining from referring
in this House to anything of which we
don't have official information. And it is
certainly a strange thing that I have a
Member from the Opposition, Mr. Jyotir-
moy Bosu, accucing me of trving 10 defend
the National Herald. (Interruptions)

MR. SPEAKER: The implication is
there.

SHRI JYOTIRMOY BOSU. The
Minister is saying something very wrong
and misleading. The Minister hay misled
the House.

MR. SPFAKER: Mr. Bosu, please sit
down. \Mr. Advani, please don’t mislead
the House, and don’t misquote him.

SHRIT L. K. ADVANTI: Hec mav not
have accused me. but what he said was
that while the employers and the manage-
meut in the National Herald micht be in-
terested in concealing their malpractices

and bad acts. the Government was also-

shielding them.

SHRI JYOTIRMOY BOSU: Govern-
ment was not acting.

SHRI L. K. ADVANI: I am happy to
know it. But what the Government is
particular about is, it is going to act cor-
rectly. If there is any malpractice, if there
is any foul play, or anything of that kind,
which i1s bad in law, whether it is in the
Nation:l Herald or in the Indian Exhress,
or in anv paper. Government would pro-
ceed with a firm hand, stern hand.

The hon. Member had hardly asked any
question. He has only provided information
to the House and made some suggestions.
Firstlv. he said: let it be dealt with as the
Time: of India was dealt with. Secondly, a
workers® co-operative should be formed

and the management of the National Hevald

should be handed over to the workers

co-operative. 1 would think these are all’

suggestions and ideas thrown up by the
hon. Member, and may be thrown up by
other Members. T hope the hon. Member
would appreciate that the taking over of
the Times of India was in an entirely dif-
ferent situation. in a different context and
for a differentp urpose. Here the sug-

gestinn is being put forth to enable the-

Natioral Hrrald to continue.

SHRI JYOTIRMOY BOSU: Not under-

the present management.

SHRT L. K. ADVANI: T am not saying-
that. When the Government is faced with

188

the possibility of the closure of National

Herald, at this stage this sugrestion is
made that the approach adopted in the' case

*
Hl
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of Times of India may be followed here also.
In the case of the Timss of India, there was
no question of closing down. It was done

s for a different reasor. So, the parallel is

3

not idendtical or on all fours.

MR. SPEAKER. His valuable sug-
gestions would be considered.

SHRI L. K. ADVANI: Yes, they would
certainly be kept in mind.

o gTAR A (oA q37) -
TS 7Ry, # 9Ar qgEa #1 fewwa
F1 GHATT § FifF 9 AT AWEAT AT
AT F ATq Tiges @A -uw
SA% HaTAq F ara, 797 Aa7 fafaedy
¥ qTq, A9 FEAT qETH F a7q W
A9 A fafady & ara, & ag ain
¥ g & fom a7z €1 a3 aww
AU TR U

It is a story of fraud, misappropria-
tion and mismanagement and a patent
case of misuse of authoritv of the they
Government.

THT FS ITEIW gAY §IfgAT A
agt q7 fza & 1 9 agHT 7w @ =
saral #1 fad #7% vF FHET aATE
I BT 3HET THATAL AT OATH |
Jq7 gET T g & IRiA afagw
%2 1 457 & foay afew o ¥a1 &g
2 ? = wgan & fE o fex wwan § gEw
sz fEar mpm ) e ¥ @
T ¥ O wrEA gz A g
A oA FJr grEEgeE fear oAt
tm grdw w1 zaré aftg &7 ot
Jai o feir g€ ag frahy fewr 3 €
ot frad arei aF for @ @ £
v ww A, g aw fey
g T g eFEr & Y, TAEw
¥ w1 AN squmr oreTid ¥ T
Tt ag o fenfae /3 soar
Nfe gagw 2%z & wraga fxfaww
g g 1 & argw e Ay Afem
™ A N wEmh @ F Ay
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AT HAEE T W v
oF ¢ qrae FALT qAT |

uF i & 0T wgAT sgar g R
uifez fead fasge ars &, & goe
ARAIT H T ALY qfEAT,  WI9A
TEF1 g foar 1 @F gy d3wEz
q A1 AW E, nx faszT oge Mo famy
g 1 AFITE 3AET 0T A@ wqET
M aFEarg A=t § B aewfozs
WAL 2 | Og 9Ted dy ¢ faagy Tt
LT TR F g dr @y fF7 o
"qric To & USE & 71T o1 fergeam
BT 77 g W | A I TAAT AT
gt 2 fF 39 #8E F Ay dro dto

k1

wmEoc &1 W AT A0fIY

34 ) AE, o tEifaady sHe
fafade & 91 39 gEae %1 fAwmear
w7 g% "l 56 Ar@ w9Ar J4-fafy
gee & wag 1 ¢ 1 ww ag sw-fafa
gz g, smmra R, s ¥
SYdT % qwr & 9t fzmy o9r . a3g
fet #1 7t wew fe ow-fafa ze=
FT 2 7 gAY EqATTQ g AfEw ¢
56 9T TG # 80 TLHT AW HrwY
st T & E T TR SR W
fed & feyge o fFar 1 & et
WEIET FT tATA 38 aF faevaT Awgar
g fr ot ofoorw san e W R E
TR d FHAE A T I
ATFTIRE A aga & Afww qwRE
w79 & | =% #1 dan, Fovam & dar
e 71 dm o FeEe 71 dAT o
g Wga § wT mivaw s &
TAFT FT 94T 7@ &, AfEA TETeRT
A% qrE g g | sA A Ay IEmd
gt arfen | gAF darem @ s aafua
¥ TAF aX # A g FoTAn Svgar
g fF go dto wadie, dona TaAHE,
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[t wee wre o)

ghcan wadz AT fama cefafrg =
¥ TAHY wYAT nTEATE ET TAT § AN
T AR GIGTE geATE FII g, HTAA-
FAH IR FII9E A9 999 & AT
a1 T eI AT, IHA SATRT
[ATE AT 9T § wHifFs rqun TTaTs
fer gt 20

zdY A8 @ A1 OTITIRAACA
7% fAm aEAHz nFENT 8 95T
greate| 77 oqw ofeem 2 e
mgrATseR WY TEART g wir 2,
z3 qgq 3ia ozard fAar gon @
gy W1 T WTT CIaeIIdEI 3
&t TAFT 497 2, A7 AHA IIA 7 F5
AT SATAT 3 1 TAT WATT R AAAIR
f;.v‘:ﬂi;?%"frim%lzwmr IRED
darg @ ez 2 ®R %A AT
TIAT FT SEATHIT FTART FIAT A0

segw wgved, & az a1 A FFm
f& 3g oy ¥ TEAHE T FAEIA
2 Afe ag I g v g0 TAAHE
FT UM T€7 F A A A
IET FFAY & 1 A7 O HAWT A
g7 g=ft 7 FEE A4 gAY 1 A9
% AR T FIAAET TE ZE. AL
FIR AL FAM

=9 WA F gy ¥ oAz @y
Fg1 9021 § fF 27 g #7 err-
Afeorm= F301F TERT ) WU 9y,
wrE! grA 2 fw ooz adm F
qTRA ST IETEIT T TED F, THH
st 37t F1 w7 97 A9 gun 47 fx
TAEY  WgEF TTAT ASEI AF 4T,
AN IqF AT § IT7HA FT 72 T
g qr f& gare o9 FTOT AT
wize § o FOT A w1 s
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gar ¢ 1| A fee a¥ gwa WY a=w
fwar o < &, vEwT FETE WA nf
7g wod o1 fafes @ o g
e ag A wEr e Ay &
AT, JT AUAH 0T &1 AT §, ®1
T F TN I g WY

% gd 9T HATAT 9T WET F )
ﬁ"{T?qzﬂTWH‘t g fFaurag
&R TH @A & IrOWEq #1
g A dre" &, 91 fr s A
#7 qgd & IAw! oage w4 fw fay
WY T W T qEATT F1 9+ Ay (FAv
s w= 7%, f§ zrrEme ¥ oame
R AT & FrAda A 7 A J00 7

/77 3797 qar ug 2 & am oA
TAMT FIT Hio dte wmEs z9 AT
HITA T AT AMEA | §7 09 199 §
oY AE AT H FTE T AFAT § | WA
Hgarai &1 faAr #v % gré qiad
FYLT T AT A F A AFT A
TF AY qITY U &, IA FT q@T T
T & fAr @Y qzA & Hfew
wmE gy & it § W & mdr )
[AAR T F N aE g e A
AT TY7-IUT J A1AT § WYT W9 qg
3z @ € f& 7z ¥ei wor, sA A1 "W
#4 & fAm am oo 0w g arad
FAE FATON 7

A 591 qam a7 ¢ f& Amwd
g1 fe ez ww Ifem a1 mEe
17 ag MAAT FAA-HqAT £ | oa qgf
qv famta £ 71T 2. fay oqifaae
2 oY faag @ v waife 3, v s
TIAHZT THE  WIA TIIERE WA
ar AgT Tl A g A7 Ty A
i Ag TEr 7

g J 7 g § WX EANT W

ama afow |
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ot W gom wEA ;. ATER
g o Nfagz s mfz &
X F g, I9F AR F I w9
g 3 | WX s Aifade Ak @@
S 2 27 &F qIT WY I J|W AN
§ @ va3 faw & wmaw § Wk
e Foor ¥§ Qewa Wfade
WT  HAFET A ITH AT TS
Afeq frar g1 g W w31 mwrfs
ford & wuarmr 3 faes
frdegea xat 7 fear oo fs
FIA wrAwEar | AR e
IR F N A Ifq awRD, wEa
FET T IA FEIE W AR
darma—Fafasdy are &av, fafrdy
qre & shad,  fafay  oe
ZFERAA QU FEHITET BT FrEAT
fafvedt, ¢ a@ & = wadNe
@H AT gy Aafew @
R fafadsr favw &1 7 w93 grl
—¥ AAZ I EE | Wq IgF AT
T TAAHZ FM, T AE AW,
78 & ot Af Fg g wifE
Iy W waEg X T ) wa
qUT 7 [UA A9 BFAT TFT TR
@A Az A IAG AfFT R
g% ary ¥ fafoe g& § wifs o
q¥E  SAAILG] §1 qaT9 AT §
(onawm™) |

I A% NEEHE  ITALRE
AEEHT FT4 & a9 § I9% ar
T & 9 gAq M FS A Fg qFAT
afeq w fraamA & alk g9t &
73 aaarg fe wadde vraiaed &
T H#gY gET & T EEIC
whaa § A afi g 1 fwe
o1 wiTA Zigeq Ae  gfvar &
e fear & g9 @ @Rw #
fanifer gF#¢ N a7 W@ @
varq faqwy fs o fai aat wfr )
3031 L. S—8.
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N qm W aEEd 3 e ag @
FAfE § @ @ T qEw
faarf & fx 2 ey =¥ 3 fau
A | WA T AT ard W e
HTw v A A1 A faare e
STQ |

SHRI KANWAR LAL GUPTA: I put
a pointed question as to whether a high-
K:weredpmbewmbemndebyauthe

inistries. I want a probe, The facts
have been put before the Minister.

SHRI L. K. ADVANI: What I am say-
ing is, at the moment the Government is
not contemplating 8 multi-pronged
probe. What it is contemplating is

-

fo war wemr fow &F & qn
TraT & 5 gwTedY 9 , weas
A IEF AR F fEAmQ oy @
WR AT W FEE ST E ) owa
qx e &1 Irw  foqr, @
STRATHAT 9 § a1 I§H  SQqTaEy
R T

SHRI JYOTIRMOY BOSU : Mr.
Satish Agrawal, the Minister of State in the
Ministry of Finance is sitting here. Let him
look into it. There are a lot of malpractices
in the Natioaal Hesald.

SHRI KANWAR LAL GUPTA: The
Minister has not given any assurance. Will
he assure the employees that this News-
paper will not be closed ?

SHRI L. K. ADVANI: I can assure
the House that the Government's most
important consideration in. the whole
affair is the welfare of the employces.

gFar 3 f& dmrw o Q-
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[ faam gwre Awga]

T WK qg AR AR g W
TRA § amwm R IR &Y
WIEHT JaH ® F@ § =1 A

fear s

were wged, ¥ dw amr &
& &\ A S g oo
N w2 5o Fw 9 A
wg FHIME #1 Ig AT FE, ag
foar f& agi & Tt § fogeifew
%9y faoar @R E AR @ w T &
W FAT wWU F waew § AN
foe™ a9 @ <9 9T WU FT TG
g9 8 A1 T wEAVAS FTOO &
T & Fr FTWIIE & 7

IAF WL AW & a7 &) U
¥ s §S dav zHEEEr gwv g
g AN AT | = qi= AY 9T
IHT & @R ¥ TH AT AT
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g ox Afaely ¥F J o W@
@ 7 N AW Rl Q)
2? ® ow TR fe i w0
& ¥z & ofaely & i N ofes
¥ AEf @ F 7 oI Wi gawy
Urt Ffaq w9 ¥\ § F27 W

IR E

fafgn & fag N W im @
€ 4 J9% ag wE AqT 97 e foamy

1976-778 A FAT ¥ WY
uTaT 91 ¢ IWR 4 Aemfess
T I FTYR & JMET ¢ | T WS T
FT 42 [T ATT TF @ AT TR
acddl fFmar@rg, camm &
N afafees & & sa=faEt £t 7 33
@ s g A T R o
IrET WqT THE 7= At feur A1 @y
g @m I ufgEvm ¥v R & wy
g I9 AT FT AT AE FIA OF
fre #zw A&t Somar @ @ & ?

iz qr@ #Y FqTfafady ¥ aodt
i 7 Qg AT FwE R, W
T FT 9T W faoret w7 fawr oy
WA FET & 1 A NS og® aav
A TE I 60 T BN FEY-
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MR. SPEAKER : Before proceeding
with the other items, I would like to men-
tion that on ane subject, there are two
notices under §77. There is some contro-
versy about who gave it first to me. I am
witholding it. I am deciding that later after
talking to both the Members.

12.58 hrs.

RE. CLOSING CEREMONY OF
AGRI-EXPO '77

SHRI N. SREEKANTAN NAIR (Qui-
Jon): Mr. Speaker, Sir, I want to bring
an important matter before the House as
well as Government.

Yesterday it was a closing ceremony
of Agri-Expo’ 77 presided over by the
President of India. There Members of
Parliament were insulted by the staff of the
Secretariat and others. We were left in the
background. They did not give us the
front row seats. In 1952 in the First Parlia-
ment of India, when the Defence display
was organised a similar incident happened.
It was raised in Parliament by me.
Then this House was assured that
the Central Government staff would
be given a separate wing and the
Mimsters and Members of Parlia-
ment another row of seats. It is a disgrace
for the Members of Parliament to be allot-
ted seats behind the Secretariat Staff. They
can have separate space to maintain their
hierarchies. Even the chaprasis were
allotted seats ahead of the Members of
Parliament. Thisis an insult to us. The old
order may be revised or new arrangements
must be made in future.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to assist you.
There is a document called ‘Warrant of
Precedence’. In that you, will see the posi-
tion of Members of Parliament at 29. It is
not only in public functions but also in all
formal occasions. Government has an obli-
gation to go by the Warrant of Precedence,
even in the matter of constituting the
boards, committees, councils etc. consisting
of Members of both Lok Sabha and Rajya
Sabha and even when they are represented
on the States organisations/institutions.
How can they say that civil servants may
have precedence over us whether they be
the Secretaries or the Joint Secretaries ?

13 hrs,

MR. SPEAKER: That is a different
matter.

1 think you are going beyond that, The
subject matter is quite difierent.

(Interruptions).

SHRI JYOTIRMOY BOSU: In the
Boards and Councils wherever Members
of Parliament are present the same should
not be chaired by a civil servant. Sir, unless
you give a direction in this regard who will
protect our rights ?

MR. SPEAKER: I understand your
point. I will give thought to it.

As regards the point made by Shri Srce-
kantan Nair it is a serious complaint if the
Members are put behind the gecrclary or
Deputy Secretary. 1 want the Government
to take note of that. They must express
their regrets if it has happened yesterday.
They must see to it that it is not repeated
in future. Members of Parliament occupy
an important place in this country and
the ir importance should not de mimmi:cd.

SHRI K. LAKKAPPA (Tumkur): Sir,

I want to make a submisiicn, ...

MR.SPEAKER:No,No. I havealready
given a dirccticn. Itis the dirccticn of the

Speaker.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Sir, last Friday ] gave ar.ctice of
privilege. 1 have nct been told anything
about it.

MR. SPEAKER: It is still under consi-
deration. You will be informed when it is
accepted or rejected.

13.04 hrs,
PUBLIC ACCOUNTS COMMITTEE
NINETEENTH AND TWENTY-RIGHTH REPORTS

SHRI1 GAURI SHANKAR RAI (Gha-
zipur): I beg to present the follcwing Re-
ports of the Public Accounts Committce:

(1) Nineteenth Report on paragraph
of the Report of the Comptrollc;; agg
Auditor General of India for the year
1974-75, Union Government (Civil)
relating to purchase of Zinc Slabs.

(2) Twenty-cighth Report on paragraph
17 of the Report of the Cc?mptrollper
and Auditor General of India for the
year 1973-74, Union Government (Ci-
vil), Revenue Receipts, Volume II,
Direct Taxes relating to Irregular
Allowance of Discount to a Foreign

Company.
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13.05 hrs.
ELECTION TO COMMITTEES
(i) RAJGHAT SamapHI CoOMMITTER

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to move:

“That in pursuance of sub-section
(1)(d) of section 4 of the Rajghat Sama-
dhi Act, 1951, the members ogthis House
do proceed to elect, in such manner as
the Sp=aker may direct, one member
from among thecmselves to serve as a
member of the Rajghat Samadhi Com-

mittee for the term commeneing from the
date of notification by the Government,
subject to the other provisions of the said
Act, vice Dr. Sushila Nayar resigned.”

MR. SPEAKER: The question is:

“That in pursuance of sub-section
(1)(d) of Section 4 of the Rajghat Sama-
dhi Act, 1951, the members of this House
do procecd to elect, in such manner as
the Speaker may direct, onc member
from among themselves to serve as a
member of the Rajghat Samadhi Com-
mittee for the term commencing from
the date of notification by the Govern-
msnt, subject to the other provisions of
the said Act, wice Dr. Sushila Nayar
resigned.”

The motion was adopted.

(ii) AviMAL WELFARE BoarD

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg to

move.

“That in pursuance of Section §(1)(i)
of the Prevention of Cruelty to Animals
Act, 1950, the members of this House
do proceed to elect, in such manner, as
the Spzaker may direct, four members
fron am)ng themselves to serve as
m:mbers of the Animal Welfare Board
for the next term commencing from the
date of clection, subject to the other
provisions of the said A~t.”

MR. SPEAKER: Tac question is:

“Tnatin pursuances of Section 5(1) (i)
of ths Proveation of Cruslty to Animals
Act, 1965, the m:mYzrs of this House do
prozz:d to elect, in such manner, as the

AGRAHAYANA 24, 1899 (SAKA)

Billg Introduced

Speaker may direct, four members from
among themselves to serve as members
of the Animal Welfare Board for the
next term commencing from the date
of election, subject to the other provisions
of the said Act.”

The motion was adopted.

13.06 hrs.

MERCHANT SHIPPING (AMEND-
MENT) BILL®*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): On behalf of my
colleague Shri Chand Ram, I to move
for leave to introduce a Bill further to
amend the Merchant Shipping Act, 1958.

MR. SPEAKER: That question is:

‘“That leave be granted to introduce
a Bill further to amend the Merchant
Shipping Act, 1958.”

The maotion was adopted.

SHRI RAVINDRA VARMA: Sir,
introduce the Bill.

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV): Sir, I begito move for
Jeave to introduce a Bill further to amend
the Child Marriage Restraint Act, 1929,
and to make certain comcquential amend-
ments in the Indian Christian Marriage
Act, 1972, and the Hindu Marriage Act,
1955-

MR. SPEAKER: The question is:

“That leave be granted to introduce
a Bill further to amend the Child Mar-
riage Restraint Act, 1929, and to make
certain consequential amendments in
the Indian Christian Marriage Act, 1872,
and the Hindu Marriage Act, 1955.”

The motion was adopted.

SHRI NARSINGH YADAV: Sir, I
introduce the Bill.

206
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SHRI VAYALAR RAVI (Chirayinkil):
Before taking up the business, I want to
raise a matter which concerns some qes-
tions which Shri Lakkappa and I had
tabled, regarding Shri Brijlal Verma's
producing a forged report. This question
came in the papers.

MR. SPEAKER: I will find out.

SHRI K. LAKKAPPA (Tumkur): He
was quarantined. It came in the news-
papers. It is neither admitted as starred
question nor is it admitted as an unstarred
question.

MR. SPEAKER: I have said that I
shalllook into the maiter. We take up 377
matters,

13-08 hrs.
MATTERS UNDER RULE 377

(1) PurcHASE o COAL-BAXDLING PLANT,
ETC. BY WESTERN COoALFELDS, NAGPUR

w guTy W ) ¢ W,
wgeE, § WA wwfa & arq
377 ¥ #Ho@ d=d 9 deew

W Qg faaw oY & agi &g

T T N JF A g, 1 FOT

Tu Y gvafaw X &9 f@ew H

g AT § AR Sud g feu

M g § feF sl e &
N

DECEMBER 15, 1877
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Tt FW e TG H Wi
T ¥ gefor @iz @ W
g T8z Y 27-28 TETE WX
11 Wi ® oy e @ g §
S WM FOw UH AL ETqU A

13.10 brs,

(Mn. DEPUTY-SPEAKER in the Chair]

JgT AR FEAT OF WA
25-26 9@ ®Wu & wrEw fgo o
@ & wafs oF W 3a & WK
TRA W ah ded FA B X
ox ot o defan e a1 £339C
et afY fear 3 ag Y gEew
2 f& gaa Feqr Afaew 6—7 @l
¥ ¥ Wt 0w W1 ww gEfaw
@e gooré ag fRar

oy dax @y w1 fom Y
foar man @ wafe @y AW A9-
qIe Y wwiEaAr § )
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, ¥ A IE FAAL
aafenr fr &affY & i Nw- =7mer
g w1 &1 q&T ¥ ag AT ¥ =y
F1 fawa & foaar FeqY *) qeama
T &1 AIAET 34 AW T W
grée fear v qar 3N v gfaumd
Wt Igwem F70E 7 | wafs T WY
FAT &1 faw 60-70 TN WU
F grEx feu , vafs @ wv &
g forewr #F7t & wH @ W
Ffdl Wt frmw wmR ¥ ARy
AT AT &) QAT @I EFEAAT /T
T FTAE 39 A AR WTET
F O & T el Hd WX
ITET AT W 6HIg B WA a®
TFT a7 971, JafF fo=a Frr &
a ot wr wF g oV gg s
Y Iwd ¥ dwe & fou
FFHT g A

wa: ¥ g Gt agew aw
T %4 & ATeaw ¥ 90 faug
#it femrr wwgar § 4

M TF FOT F AqE T E 9
O Fi=w FUE U | afe AT FAF
# qg 98 IJAX & fF ww &
SWEH gaq & @A & fouag
s @ gw v wdY w1 AW
AR A qg AT AW ¥ Iwar
¥ g9 WG g, I IR AT@l
FH AUEA F qTG W OERT | Y
T U faar ¥gaq FQ@ § IR
g FHL qicaar T oe fF B
|IT FATEA IATT @A ¥ o0 ga w3y
¥ a9 ghg g § W @ e
¥ 7 &% vy - T g HT
9T famar § 1 ¥ welY ot @ fEe
T fF @ amy & wiw w03,
TF FATHgrEc A QN A fa7 F
fer A% A @ IR wiw FU FT
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el ¥ wasw g Ak
ST g 9T amw @der Wy

SHRT VASANT SATHE (Akola) :
On a pouint of order, Sir.  Kindly read
rule 377. Does the Speaker have any
criteriafor giving his consent or refusing his
consent?

MR. DEPUTY-SPEAKER : Itisfor the
Sreaker to decide.  You cannot question
that.

SHRI VASANT SATHE : Rule 377
says :

“A member who wishes to bring to
the notice of the House any matter which
is not a point of order shall give notice
to the Secretry in writing stating briefly
the point he wishes 1o raise in the House
together with the reasons for wishing
to raise it and he shall be permitted to
raisc it only after the Speaker has given
his consent and at such time and date as
the Speaker may fix.”

So, if you see the spirit of it, it is not an
arbitrary matter for the Speaker to reject.
I have been repeatedly giving notice about
the threat of pollution to Taj. How is it
that my notice has always been rejected ?

MR.DEPUTY-SPEAKER : Youmay
meet the Speaker and discuss the matver
with him. Unless he gives permission to
raise it, it cannot be raised MNere. It
depends on what the Speaker considers
more important. Mr. Chakravarty.

13 13 hrs.

(ii) MAL-TREATMENT OF A TEAM OF
GIRL STUDENTS FORM CACUTTA BY RAILWAY
EmpPLOYEES,

PROF. DILIP CHAKRAVARTY
(Galcutita South): I thought he was ob-
jecting to my raising this matter, 1 have
gonc through all the legal formalities re-
quired under rule 979, Sir, 49 girl stu-
dents of Jogmava Devi College affiliated
to the Calcutta University, along with two
teachers as guides, started for Dehra Dun
by the 61 Up Janata Express
on joth October. 1g9757. They paid the
necessary foes, and were allotted a g40-seater
compartment by the Chicf Rescrvation
Supervisor, Howrah. On the same day
after the train started, at about midnight
a group of hooligans entered and tried to
malircat  the girls. The tcachers and
attendants, on hearing the wails and cries
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[Prof. Dilip Chakravarty)

of the girl students, resisted the group.
Ithappened in the train.  As a result, they
-sustained serious injuries. ' When the train
.came to Lucknow station. these teachers
informed the Station Master there. The
latter only jeercd and sneered at the
teachers who reported to him expecting
-something helpful. They were treated
as if theirs was a pleasure trip, as if some
people were going with 49 girls on a
pleasure trip.  As a matter of fact, it was
.an educational trip. as required by the
rules of that university. They were stu-
.demts of geographv: and there were tea-
chears of grographv. Everv year they go
to different places. The station master at
Lucknow—and the station masters at the
intermediate stations-—dlid noi offer any
help or assistance. Further, when the
g¢rain rcached Hardwar stationon 1-11-77
the compartment was detached. The
whole team had paid the necessary dues and
rescrvation money. [ have got photostate
copies of all the documents. In spite of
all the pleas by the teachers accom-
panying the girl students, the compartment
was detached. This is not a small matter.
The team of students had to detrain, along
with their costly telescope and the odolite
instruments apart from their own luggage.

What happened during the return
journey,They had booked for their return
Journey also: and they come to the railway

station at Dehra Dun on 7th November,
after doing their academic work for a weck
ther*, bv Doon Express. They had no
bogy reserved for them. They informed
the Chief Ticket Collector. He tried, but
failed. They have no complaint agaisnt.
the Chief Ticket Collector, at Hardwar
station. In spite of prior assurances, they
could not be provided reservation. They
had paid for evervthing—even when they
had left Calcutta. With difhculty, they
gotinto the compartment. But something
happened after that. At Hardwar station,
at about 10 p.m. a TTE suddenly appeared
and ordered the entire team to get down
from the train. It was not possible
for 49 girls to get down at
Hardwar; but something more happened.
At Laksar, the same TTF. appeared againin
a prunken state and called the GRP men
to throw out the luggages and other things
of the entire team on the platforms and
becouse they were helped and assisted
by other co-passcngers, they could—afier
their luggages had been thrown out—
enter again in to the same train.

Something more interesting ha; ed;
subsequently they were offering Szpcct:, if
they paid extra money, sleepers i.c. at the
rate of Rs. 5- 50. But they could be given

-sleepers only subsequently, after they were
given the price viz. Ra. 80/- or Rs. go/-.
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All these records are here. This is how
they were given. They had first to pass
thrpugh al! this nasty experience till the
train reached Moghul Sarai: and thereafter
upto Howrah, they had peaceful journey.
I consider it, Mr. Deputy Speaker, to be
a matter of great regret.  For the last 3
weeks, or more, I was tryving to raise this
through Call Attention, Matter under rule
377, Short Notice question, Half-an-hour
Discussion etc. 1 could not raise it.
I have no complaint against the Mirister.
The Minister has already been informed
aboutit. Thisis a serious matter, If our
conscience is not roused about such happen-
ings perpetrated on ladies, we really have
no future. This is a note of waruing
which I would like 10 sound.

Is it possible that there are some among
the railwavmen who are out to discredit
the Government?  Personally, I also have
similar experience. Incidentally, I may
tell vou, 1 was carrving my pass with me
and I made my reservation at Kanpur
station. but I was not allowed to get into
the train. It happened to me in the month
of June. They said** there is no rescrvation
After wards, 1 got letter «f remet
from the staff.  This happened with me.

AN HON. MEMBER : All at the
instigation of Shri Lakkappa.

PROF. DILIP CHAKRAVARTY:
I have no comments to ofter on that.
My submission i< that the guilty should be
dealt with firmly and timely—I am using
your phrase, Sir and without dejay, and
the students must be informed about the
steps taken from this end.

13- 21 hrs.

(iii)) COLLECTION OF FUNDS AND DISTRI-
BUTION OF RELIEF MATERIALS TO VICTIMS
or CYCLONE IN ANDHRA PraDEsH,

DR. SUBRAMANIAM SWAMY
(Bombay-North-East; : Sir, this House
knows, and the pcople of India know, that
Shri Vengal Rao, the present Chief Minis-
ter of Andhra Pradesh, is popularly known
as the Bansi Lal of South India....
(interruptions)

SHRI M, SATYANARAYANA RAO
(Karimnagar) : Sir, I rise on a point of
order. Rule 353 says that no allegation of
a defamatory or incriminatory nature shall
be made by a member against any person
and the Speaker may at any time prohibit
any member from making any such allega-
tions if he is of opinion that such allegation
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is derogatory to the dignity of the House or
that no bublic interest is served by making
such allegations. Now the hon. Member
is using derogatory language against the
Chicf Minister of a State, he is not present
in the House,

MR DEPUTY-SPEAKER : I would
request Dr. Swamy to stick to his text.

SHRI K. LAKKAPPA  (Tumkur):
Unless he withdraws those remarks, we
are not going to allow him to speak.

MR.DEPUTY-SPEAKFR : How can
I expunege the name of a person? That
1smy difficulty.  You have made the point
oo (Interruptions).

SHRIK. LAKKAPPA : Sir,Iriscona
point of order. Under the guise of rule
377- an hon. Member cannot bring here a
State matter. He cannot say anything
about the State administration or the State
Chief Minister.  Further, the subject
matter of cvelone and relief work has al-
ready been thrashed out on the floor of the
House.  So, it cannot be raised again.
because it has been substantially discussed
in the House,

MR. DEPUTY-SPEAKER : I have
heard you. Whatever Dr. Swamy wanted
to raise, he had submitted to the Speaker,
and the Speaker has allowed him to read
out whatever has been submitted to him
by Dr. Swamy. So, I would request Mr.
Swamy to read from what he has already
shown to the Speaker.

DR. SUBRAMANIAM SWAMY
Ttis a governmental order.  So, I have to
give a little background, because the
Speaker has also ruled that a little back-
ground is allowed under rule 377. (Interr-
uptions.)§

The State of Andhra Pradesh was hit by
an unprecedented eyclone and unprece-
dented losses took place in the State.  And
we know that there was a complete break-
dow.'n of the State administration. (Interr-
uptions)

SHRI M, SATYANARAYAN RAO :

t‘?]o}r’xa'r‘t is the breakdown in the administra-

SHRIK. LAKKAPPA : Heis making

an allegation agg;
ains -
ment, gainst the State Govern

SHRI M. SATYANARAYAN RAO :

He wants to take poljy; .
It should not be 2?];::]1 sdvantage of it.

SHRI K. LAKKAPPA : You must

pull him up.

DR. SUBRAMANIAM SWAMY:
I cannot throw my weight as much as
Mr. Lakkappa can.

Since the State administration, in my
view, completely broke down, it was left
to voluntary agencies to do the relief opera-
tions. Newspapers like The Hindu, The
Chronicle and others have pointed out that
while the State administration had collap-
sed so far as relief operations are concerned,
it was only the RSS, against which Mr.
Saugata Roy has raised objection, which
conducted the entire relief operations.
So much so, that even when the beloved
leader of Mr. Lakkappa, Shrimati Indira
Gandhi.. (Interriptions)

SHRI SAUGATA ROY (Barrackpore):
On a point of order. The Speaker gave a
ruling that under rule 357 a Member can
spcak  only on waat he has submitted

to him,

MR. DEPUTY-SPEAKER : That is
why I have been asking him to confine
himself to it.

DR. SUBRAMANIAM SWAMY :
When the respected leaderof Mr.Lakkappa,
Shrimati Indira Gandhi, went to Andhra
Pradesh and saw these distribution centres
set up by the RSS, she was herself aghast
and she asked: how is it that the RSS is
doing relief operations, where is the Youth
Congress?

SHRI K. LAKKAPPA : The RSS
workers are operating and removing fish
plates and giving trouble.
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SHRI SUBHASH CHANDRA ?OSE
ALLURI (Narasapur) : He is trying to
mislead the House. He is telling a lie..
(Interruptions)
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SHRI VAYALAR RAVI (Chirayinkil)
On a point of order, Sir. Rule g77 is
very clear. It says:

‘A member who wishes to bring to
the notice of the House any matter
which is not a point of order shall give
notice to the Secretary-General in writing
stating briefly the point which he wishes
to raise in the House together with rea-
sons for wishing to raise it, and he shall
be permitted to raise it only after the
Speaker has given his consent and at suC,l}
time and date as the Speaker may fix.

It sh ould be a mater of public importance
and an urgentone. Then, rule 58 says:

“(v) the motion shall not revive dis-
cussion on a matter which has been
. . K3

discussed in the same session;

‘We have discussed this matter in this very
session on three occasions, on a spcqﬁc
Calling Attention Notice, on a sp661§ic
motion and only yesterday during the dis-
cussion on the Supplementary Demands for
grants. On three occasions, we have dis-
cussed the damage caused by the cyclone.
He cannot raise the same issue again here.

MR. DEPUTY-SPEAKER : What
Mr. Subramaniam Swamy wants to raise
is probably with regard to some document.
The Speaker has gone through it and he
has permitted him.

SHRI K. LAKKAPPA: I want to
know whether the document is a forged one
or a genuine one.

DR. SUBRAMANIAM SWAMY : 1
will lay it on the Table of the House so that
you can see it.

When Mrs. Indira Gandhi herself saw
that the entire operations in Andhra Pra-
desh cyclone-hit areas were being adminis-
tered by the RSS and that the Government
was nowhere in the picture, she was aghast.
She said, ““How is it that the RSS is every-
where?’ and she said, “Where are the
Youth Congress volunteers?*’ According
to the newspaper report, the person who
was there said, “The Youth Congress
volunteers are in other places for their
safety, not here. (Interruptions)

SHRI SUBHASH CHANDRA BOSE
ALLURI : He is misleading the House.
I was there at that time. The hired
people were given badges, The people
who worked there were not the RSS men,
He is only trying to mislead the House by
saying this.
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DR. SUBRAMANIAM SWAMY : In
fact, it is widely accepted that the RSS’s
work in Andhra Fradesh has been so good
that in any other country, they would
have been nominated for the Nobel Peace
Prize (Interruptions).  Shame into the
fact that the Governmental agency
had broken down this way and the
voluntary organizations which asked
nothing for themselves were working
so selflessly. The Congress  Party
decided to take this step. They conveyed a
meeting of the governmental officers and
instead of working their relief operations
through governmental agencies, & govern-
mental order was issued, reference No.
45/3625/E2/77-2. dated 26-11-1977. This
is from the District Fducational Cfficer,
Hyderabad City, to all the Heads of the
Institutions/Government/Aided/Un-aidCd/
Private, all the Deputy Inspectors of
Schools, Deputy Educational C#ficers un-
der that office, all the Principals of Junior
Colleges (Government & Private) and a
copy to Sri Mohd. Jaleel Pasha, President,
National Students Union of India, Andhra
Pradesh, which is on paper a Congress
organisation, a paper tiger—I would
not like to call it that. This was a govern-
mental order issued, which I shall lay on
the Table of the House. What does it
say? I quote:

“Supject : Chief  Minister’s Relief
Fundfor the affected persons
due to the vast devastation
caused by the recent cyclone
in the State—regarding”.

They now admit at least that there was
vast devastation, though at that time, the
Chief Minister was having his dirner
here. . (Interruptions) Further, it reads:

“Reference (i) Representation dated
25-11-1977, from the Na-
tional Students Union cf
India, Andhra Pradesh.

(ii) This office proceedings No.
45/3625/32/77-1,  dated
26-11-1977.

The attention of the Deputy Educa-
tional Officer, Deputy Inspectors of
Schools, Headmasters of Primary, Upper
Primary and High Schools (Government
and Recognised) is invited to this office
proceedings cited wherein they are re.
quested to send per Bank Draft the collec-
tion in cash donated by the public and
the members of their establishment. While
cash collection may be sent to this office
as requested in the above’said proceed-
ings, the clothes and other materias that
may be donated by the pupiles and
other persons may be handed over to the
concerned Deputy Inspector of Schools
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and Deputy Educationai Officer in their
office by 12th December, 1977.

The Deputy Inspector of Schools and
Deputy Educational Officers will in
their turn hand over the clothes and
other  material to Shri Mohd.
Jalee! Pasha, President, National Stu-
dents of Union of India, Andhra Pra-
desh or his duly authorised representa-
tives.

The Wational Students Union of India
will arrange to send these collections to
the Cyclone-affected victims.

Sd/- D. C. Venkata Sabenna”

SHRI VAYALAR RAVI: What is
‘wrong in it? (Interruptions) .

DR. SUBRAMANIAM SWAMY :
Sir,thusit would be seen that governmental
machinery has been utilised for party pur-
poses. I would like this to be brought to
the notics of the Government and through
Government to the notice of the Pregident
of India, s> that the President of India may
dismiss the Andhra Pradesh Government
for this utilization of governmental machi-
nery for party purposes. ..(Iat:rruptions)

13- 40 hrs.
(iv) SHORT-FALLIN PrODUCTION OF CEMENT

SHRIYADVENDRA DUTT (Jaunpur):
With your permission, under rule 377,
I wish to bring to the notice of the House
the position of cement supply in the country
and the shortfall in its production.. ..

SOME HON. MEMBERS: Are they
making a walk-out, Sir?

MR. DEPUTY-SPEAKER : They are
going for lunch.

SHRI YADVENDRA DUTT : Sir,
as the Mi tister of Indus‘ries has admitted,
there is a shortfall in cement production
the result of which has been that cement
has gone totally into the black-market and
also underground and is not available at
the contrnlled prices. The price has shot
up to Rs. 30 and upwards and has led to
an acute scarcity condition in the country
which has led to the stoppage of all private
building activities.

Tihs is a very serious matter affecting
the consumer whether he is in the city or
in the rural areas and the ordinary man is
unable to do repairs to his house.
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I hope and request that the government
will look into it and take all necessary
measures to put a stop to a'l black-market-
ing in cement on the one hand and, if
necessary, import cement so as to stop this
shortag of cement in the country due to
shortfall in production.

13- 42 hrs.

MOTION RE: AGREEMENT BET-

WEEN INDIA AND BANGLADESH

ON SHARING OF GANGA WATERS
ATFARAKKA.

SHRI SAMAR GUHA (Contai) : 1
beg tomove:

“That this House do consider the
statement made by the Prime Minister in
the House on the 14th November, 1977
regarding the Agreement between tk}e
Government of the Republic of India
and the Government of the Pepple’s
Republic of Bangladesh on sharing of
the Ganga Waters at Farakka and on
augmenting its flow.”

At the outset, I just want to draw  your
attention to the absence of the Ministers
who are really concerned with the subject-
1 want to know who will actually reply
to the debate. i

MR. DEPUTY-SPEAKER : The Ex-
ternal Affairs Minister.

AN HON. MEMBER : Are you re-
plying?

SHRISAMAR GUHA : Iam sorryto
point out that he is neither the father of th'e
1975 Indo-Bangladesh agreement nor 18
he the father of the 1477 agreement. ...

SHRI SOMNATH CHATTERJEE
(Jadavpur): Maylmakeone submission?
We are very happy that the Foreign Minjs-
ter, Shri Vajpayee is here but this will be
primarily a matter relating to the Irrigation
Ministry and the Transport Ministry.
Therefore, we would request the Ministers
concerned to be present because this is a
very vital matter and we do not want to
deal with it in a partisan manner at all.

MR. DEPUTY-SPEAKER : 1 think
the External Affairs Minister also is very
vitally concerned.
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SHRI SAMAR GUHA: But he will
deal with it in his own way. This con-
cerns other Mianistries very mych. It is
not merely a quecstion of an agreement
between the two countries but its repercus-
sions on the wholc eastern region of the
country and how to promote and develop
that revion. Thercfors, those Ministers
also should be present....

MR. DEPUTY-SPEAKFR : Hec s
posted with ali the facts.

SHR]I SAMAR GUHA : Tam sorrvto
sav that Babu Jagjivan Ram was the
father fthe 1975 Indo-Bangladish agree-
ment on “arakka and he has been also the
godfather of the 1977 agreement and Mr.
Barnpala is the real father and I do not
know the legitimacv of whose chjld our
External Affairs Minister will be defendinc.
I know his predicament. He was getting
hunself absent. . (Interruptions: That is the
real difficulty, H: has been given an
assignment to justifv the legitimacy of a
child that has been produced not by him
but bysomebody clse.That is the difficulty.

A;‘I'FHAI;R?INISTER OF EXTERNAL
AIRS (SHRI ATAL BIHAR]
VAJPAYEE) Your arc also a bachelor.

MR. DEPUTY-SPEAKER : That is
why I am finding the difficulty in answer-
ing him.

AN HON. MEMBER : He can adopt
the child.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore, : The Adoption Bill is
pending with the Rajva Sabha.

SHRI SAMAR GUHA: The state-
ment in this House has not been made by
the Minister of External Affairs. It was
made by the Prime Minister himself and 1
am really sorry to sav...,

SHRI ATAL BIHARI VAJPAYLE
He is coming.

SHRI SAMAR GUHA ¢ I am really
sorry to say that the stand taken by the
Government on this SPTIGUS matter is nint
commendabhle,

Sir, I have gone through the text of the
pactualso the statement made by the
Prime Minister. I was rubbing my cyes
once again and I had to ask myself the basic
gus.ﬁm as to fcl;,r whose intercsts the

arakka ¢ Project had been co

Barrage Proj cons-
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Again, for whase interest has this Agree-
ment with the Military Regime of Bangla-
desh been entered into ? When the ori-

inal, document of the Project Rg:t oa

arakka Barrange was adopted by ern-
ment, it was made clear that the main
objective of this project was ‘preservation
of Calcutta Port’. Ifyou look—certainly
you are looking into it—at the text of that
agreement as also the statement made by
our Prime Minister, it appears to me that
the agrecment has been made not on tech-
nological or scientific grounds but this
was absolutely a political agreement. The
statement that has been made on behalf
of the Government is nothing but a politi-
cal apologia, litical agreement, with
the intention politically appecasing the
military regime in Bangladesh.

Sir, I will try to  raise a few basic ques-
tions here.

Will this Pact, will this Agreement, serve
the very objective of construction of Fara-
kka Barrage? [ want to know from
the Government—is this Farakka agree-
ment with Bangladesh justifiable on techno-
logical and scientific grounds? I also
would like to know from the hon. Minister
whether it was like a a model experiment
that was carried out in Poona or was it an
actual experiment that was done in the
river Hooghly?

Was the agreement signed with the Mi-
litary Government of Bangladesh on the
basis of the findings of our own modecl ex-
periment or was the actual experiment
carried out in the river Hooghly taken into
consideration? And on the basis of that,
has this agreement been justified?

I also want to know from the Government
—is it in any way an improvement upon
the agreement that was reached in 1975
with Bangladesh?

Also I want to know from the Govern-
ment—is there any technologically, scien-
tifically or nationally or internationally
accepted norm of sharing the Bangladesh
water and on the basis of that, this recent
pact has been entered into? 1 also want
to know from the Government—was
there any commitment on behalf of
the previous Government when they en-
tered into a pact in 1975, on the basis of
which this Government felt obliged to
enter into an agreement with Bangladesh?
It has been said that there is an interim
agrecment. [ want to know whether it
can be treated as a final agreement. I
also want to know from the Government
whether they can justify the sacrifices of our
short term interests in protecting the Cal-
cutta Port by this agreement instead of
a longterm solutionin the matter of distri-
bution of Ganga water with Bangladesh?
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I also want to know whether the Govern-
ment has really come to any kind of long-
term solution 1n regard to the distribution
of water from Ganga with India. [ shall
mysclf try to answer all these questions
that I have raised. But, before 1 answer
them, I will once again say that this agree-
ment is a political agreement, and the
swatement that has been made by the hon.
Prime Minister is also nothing but a po-
litical apologia in defence of a political
policy of appearing the Miljtary Govern-
ment in Bangladesh,

Sir, I know when Babuji was in Calcutta
he remarked that it secemed everybody
claims to be expert on hydrology. And
our Prime Minister said that all Bengalis
arc emotional pecople and it is no wonder
there has been universal criticism in West
Bengal against the recent pact on Farakka.

Well, Calcutta is in the heart of West
Bengal. They may be emotionally upset
or exercised but Sir, Callcutta Port is not
the port of Bengal it is rally the economic
lung of Eastern India. On it trade, indus-
try and commerce of at least en States
of Eastern India depends. Export and
Import trade of Nepal and Bhutan depends
exclusively on Calcutta Port. Further,
Sir, onc third population of the metropolis
Calcutta arc those Indians who had not
their birth in the soil of Bengal. 72 per
cent of the labour population there are the
Indians who moved to West Bengal in seek.
ing employment there. Therefore, if any
body says that the Farakka issue is the issue
of West Bengal only, it is wrong. Itis a
national issue. That national issue has
exercised the mind of West Rengal people
because Calcuttta is situated in the heart
of West Bengal.

Sir. the need for Farakka Barrage was
felt by everybody when Calcutta Port was
facing extinction. This question exercised
the mind of not only our Government but
also the pre-Independence Government.

Sir, in the early part of this century, out
of 365 days for 250 days the Calcutta port
was  workable, that is, ships with 26 feet
draft movement could come to the Port
for 250 days in a vear. b 1930 this num-
ber came down to 200 days a year and in
1956 it became 180 days a year. In
1970 it was merely s~ days a year. Why
15 it so? It is because the upland flow of
watcr was decrcasing. There are fifteen
sand-bars and crossings. There is no up-
land flow of Ganga water in the Hooghly
and us a result thereof, there is sand-bar
formation. The salinity has increased
twelve times near Palta, It was this
reason which caused anxiety to our govern-
ment and earlier governments also, before
1946. There were five committees which
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were set up; I do not want to go into the
history of these developments. Each com-
mittec recommended additional quantum
of discharge of water from Ganga so that
Aushing of the sand could be made pos-
sible. It is known to everybody that
Murshidabad was a Muslim majority dis-
strict and Khulna was a Hindu majority
district. Still Cecil Radcliul gave Khffena
to the then Pakistan and Murshidabad to
India. ‘The whole reason was that without
this arrangement Calcutta Port could not
be protected.

A number of expert committces were
there and I shall come to them later. I
waant to know from the government whether
it is a fact that since January ig77 not a
single hydrological expert was consulted
by the government whenever they met
their counterpart in Bangla Desh.  Either
it was a politician or some IAS sccretary
who had not had an iota of cxpertise in-
hydrology who looked into this matter.
But their counterparts in Bangla Desh
were assisted each and everry time by hy-
drological experts and scientists; it is
who represented their delegation. It is a.
fact that the government was giving a
verty misleading statement which bas
created a wrong impression? Both the
Prime Minister and Babuji more than
once said that only for ten days they have
agreed to a discharge of 20,000 cusecs from-
Farakka. Itis absolutely wrong: it is con-
trary to the data they have given. They
arc giving in this statement that from
April 11 to May 10,20,000-21,C00 cusecs uf’
discharge was there.

In the Pune Hydrological Research sta-
tion two experiments were conducted to
find out some data: if this discharge is
allowed for this period only, what will be
the extent of silting. It was found that the
extent of silting would be 1- 7 million tonnes.
This is a faulty and fallacious way of de-
ciding. Because siltation or desiltatien
does  not depend upon merely ten days-
of flow. Itis a gradual process, continuous
process. It is a process all over the
area and it depends upon the pettern of
discharge of water all along the year.
Therefore, in the Pune experiment, when
the figure for the whole year was fed into
computer with all the variables, it was
found that nearly 2° 6 or 2* 7 million tonnes
of deposit would be there, if this type of
agreement was entered into. This figure
was before the government. I have been
told that these figures had been suppressed.
When there was a discussion with the
Bangladesh government, those figures were
not taken into consideration.

14.00 hrs.

Pershaps to create an impression that
these figures are not dependable, there is a
sentence in the statement madeiby the
Prime Minister that “Hydrology is not an-
exact science”. Is there any science which
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sexact? Even mathematics is not as exatt
-&8 it was earlicr, because you have to start
with certain presumptions or axioms.
They only wanted to justify themselves
why they had ignored the Poona Model
Laboratory data and its finding which
-showed that if you enter into this kind of
-agreament, it will have disastrous con-
segquences on Calcutta Port.  This is not all.
There is much more than that. You may
arguc that this was a model laboratory ex-
periment. But there had been actual
real experiments in the very bed of Hooghly.
In the 1975 agreement, first there was
11,000 cusecs discharge. But after two
©or three months, this quantum was increa-
sed 10 36,000 to 40,000 cusecs. It was
imcreased during 1975 to 1976 and it was
found that there was a removal of the siit
to the extent of more than 12 million tonnes.
M this process was allowed to be con-
tinued, the Hooghly channd would bave
been saved and withun 10 or 15 ycans there
‘would have been no probelm at oll. But
“in 1976 and 1977, the quantum of discharge
‘was changed to fifty-fifty. The minimum
quantum was 27,000 tO 32,000 Cusecs.
You are talking about 20,000 cusecs. Even
‘when the fluctuation was 27,000 to 32,000
-cusecs, the result was that there was again
‘serious re-silting and also that the naviga-
‘ble channel was shifted by 200 feet. 1
Imow it may be difficult for the hon.
Minister to understand it and replv. But
Babuji repeatedly said that he was a B.Sc.
student. 1 wanted Babuji to be here to-
day. Babuji negotiated the 1977 pact.
It was Rabuji who got the Farakka agree-
ment prepared and Mr. Barnala just signed
on the dotted line. 1 ask Babuii, on what
basis has it bern done? Computers do
not fail.  All the variables were taken into
«consideration by the Poona Hydrological
Laboratory and cxperimenis, conducted
with the help of compuirrs. have shown
that there will be disastrous consequences
if this pattern of sharing of water cither for
# lean months or for the whole year is taken
into consideration. What to speak of the
model experiment? 1 iust now said that
the actua] experiment conducted in 19975
and 1976 showed that if a discharge of
36,000 to 40,000 cusecs was maintained,
there was removal of silt to the extent of
12 million tonnes. Within 10 years
Calcutta Port would have been drought to
its original health of the thirtics, where,
in a year, 200 ships of a depth of 20 feet
could handle the trade in the Calcutta
Port. Itis very difficult to understand
the commonsense—what to speak of the
scientific or technological sense—behind it.
ow dare you ignore the scientific data?
‘Was there any tangible data or not? You
signed the agreement with Bangladesh—
but for what reason? 1 want an answer
I;m the hon. Minister, abgul tll::l cffect of
model experiment, and actual experi-
sment domin the river Hooghly in 1975

DECEMBER 15, 1977, Waters at Forakka (M) 224

and 1976. (Z ions) I have already
said tﬁntithm:mhm impre-
ssion as if only for ten days, 20,000 cawecs
of water will be discharged. 1 will show
the data. I have mentioned about all
this. 1 want to know from the hoe.
Minister, did you find any tangible experi-
ment anywhere or any data? How did
you arrive at the conclusion that 20,000
cusecs dischage of water through the lean
months would enable Calcutta Port
to preserve its navigability—i.c. the naviga-
bility of river Hooghly?

1 know that the Government have taken
recourse to a statement made by Dr. K.L.
Rao in Lok Sabha on 16th August 1972.
What is the statement of Dr. Rao?
He took advantage of certain statements
made by Mr. Man Singh’s expert committec.
That expert committee on the river Hoog-
hly and the improvement of its hcad-wa-
ter supply, submitted its report in October

1952. It fixed the discharge of water
from the feeder canal of Ganga at 20,000
cusecs. In the same statement, Dr. Rao
;f'rea that Mr. Man Snigh had his doubts.

¢ said that, that experiment was not fool-
proof. In the same statement, he had
referred  tc  the smallness of scale
of the model. At that time, the
process of experiment—had not been per-
fected. There was no feeding of the com-
puter with data viz. questions and ans-
wers. The computer, or the proto-type, in
the modern scnse, was not available.
Therefore, in the same siatcment on the
Man Singh Committee report, it was said:

“The smallness of the scale of the models
made it difficult for the research
station at Poona to determine the
minimum drv water discharge
required to maintain the river in
the region.”

In April 1960, Dr. Rao, while prescnting
the report of the Farakka Barrage, laid the
scheme of discharge of water throughout
the year, where he mentioned that right
from 1sth March to 15th May, upto
20,000 cusecs were available. But he
again made it conditional. It was not a
fool proof or a five-vear conclusion. In
his statement, he said:

““The suggested operational programme
based on the available hydrological
data will have to be further exami-
ned and improved, with the help of
more data that will be subsequently
collected and will be tested at  the
Central Water Power Research Sta-
tion,Poona.......... "

DR. K.L. RAO agreed :

“In the last few years, the conwoversy
regarding the quantum of water to be
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let m the feoder casal during. the
lesn m -of the mid-Murchand mid-
May has been going on.”

On the basis of that, what was his final
conclusion ? In the same statement he says:

*The exact requirements of water arc
based and determined by observation
of proto-type itself. Itis, therefore, de-
cided to conduct the following procedure
for operation of Farakka Project.”

Then he concluded:

“For five ycars after the water is let down
in the feeder canal, the feeder canal will
carry the full discharge of 40,000 cusecs
throughout the year, including the lean
months.”

Therefore, it was not only a travesty of
truth but, [ should say, misleading the
House, misleading the country and playing
on the gangerous ground. They have just
taken Man Singh’s Report, which was a
very tentative report, a report of 1952
based only on a proto-typc experiment,
and they have avoided all the statements
that were made by Dr. K.L. Rao, where he
had categorically stated that, for at lcast
five yecars, experiments should be madc
throughout the year, including the lcan
period, with 40,000 cusecs of water.

This is not the opinion of only Dr, K. L.
Rao. Thereafter, Government invited
national and international experts to deter-
minc the quantum of discharge of water
from Farakka so as to preserve the Cal-
cutta Port. Itis known to you that Dr.
Hanson, a hydrological expert of interna-
tional repute from West Germany, who is
also consultant to other international bo-
dies, was invited to give his advice. When
Man Singh’s data was produced before
him, first he agreed that 20,000 cusecs may
be sufficient but, immediately, he added
a rider I have to go into further experi-
ments, make further exporiments beesduse
1 want further data, real data”. He
suggested getting date from the river it-
sci. On the basis of that experiment, he
immediately said that ¢6,000 to 46,000
cusecs would be th¢ minimum, not the
optimum, of water.

Again, in 1960 or 1962, another inter-
national expert from Netherlands, a very
well known hydrologist, Dt J.J. Droukers
was invited. Let me quote what he said:

*‘super-imposing correspoading velocity
in it during the period together with the
changes in the periods of the floods and
ebb, it is seen that the discharge of the
order of 50,000 cusecs nocd be maintain-
ed. However, taking into conventional
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allowance the plus-minus 10 per cent of
such computation it would-appearthet. .,
a discharge of the order of 45,000 cusecs
would be necemary.”

Again, the Government took the opinion of
another Indian expert, a very well-known
export, Dr. G.V. Joglckar, Director of the
Central Water and Power Research Station,
Poona. What was his opinion?

He said:

I consider that 40,000 cusecs from the
Farakka Barrage with the measure men-
tioned (he recommended some river
training measures also), the 1936 con-
dition will be restored. Though assess-
ment of the required discharge is of the
order of 46,000 cusecs against 40,000
cusecs expected from the Farakka Bar-
rage, I do not consider that a small re-
duction in the available discharge will
have any harmful effect, as the head-
water will be relatively silt-free.”

From 46,000 to 40,000 cusecs—he refers
only to a reduction frcm the upper limit,
not the lower limit.

Mr. A.C. Mitra, Chairman of the
Technical Advisory Committee, Farakka
Project, had also examined this contro-
versial issuc and stated:

“Under the present river conditions,
headwater discharge of 40,000 cusecs
willbe necessary during the non-freshed
season to neutralise the landward drift
of sediments throughout the tidal por-
tion of the river. This effect could be
expedited with a discharge of the order
of 45,000 cusecs or so from Farakka
through the feeder canal to the Bhagi-
rathi-Hooghly during the non-freshed
season, particulerly in the first few years
of the operation.”

Why did Government invite theopinions
of all these experts, why did they spend so
much money, why did they go into i-
ments and ges the opinion¥ not only of
national but everl international experts,
;ndmmmmemdi::othcdmbin‘?
The opinion of a gen an Minmster and
a gentleman ICS Secretary iy considered
more importamt on the sei¢ntific and tech-
nological sipects than thé opinionof éxperts
and has been talien into consideration
jeopardising the future not only of the Ca-
cutta Port, but the future of the economry
of the whole of éastern India,and for that
matter of the whole country.

What is the basis of sharing the watcrs?
Throughout the year India will get 37-3
to 45 per cent and Bangla Desh 62°7 to
55 cent. What is the criterion thxt
made us agree to this kind of sharing of the
waters?
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The Ganga river flows for 1,370 miles
in India and only 88 miles within Bangla
Desh; g4.7 of the irrigation potential and

per cent of the population of the Ganga
g:sin are in India; 9o per cent of the main
Ganga channc! lies1n India. Is there any
international river or agreement anywhere
where the lower riparian country, having
less than 5 to 10 per cent of that water,
claiming the major share of the water at
the cost and risk and danger of crippling
the major port of the other country ? The
port of Calcutta is still handling 45 per
cent of your exports and 31 per cent of
your imports. It was the first port of India,
but due to navigational hazards now, it
hasbeen reduced to the fifth  position.
There arc many rivers flowing through
different countries of the world, but such a
kind of uncqual sharing is completely
unparalleled in the world.

You may say. well. Bangladesh has been
historically ours; we were brethren; just
for 30 years, we werce scparated from one
another; if there is a necessity of Bangla-
desh, why should we not sacrifice
ourselves ? [s this argument justifiable?

When Bangladesh was in Pakistan, in
1960, 1961, 1962 and 1968, there had been
meetings between the  representatives of
India and Bangladesh on the question of
sharing of Ganga waters. At that time, the
Farakka project was to be constructed.
In early 1960, the quantum of water re-
quired by themn was only 3,500 cusecs ; in
late 1960, it jumped to 18,000 cusces. In
1961, it came to 29,000 cusecs; in 1962, it
further increased to 32,000 cusecs and, in
1968, it jumped t0 49,000 cusecs. There
has been 30 much of a quantum jump.
You look at the quantum jump. What
does it mean? If they were really serious,
could there be such a type of quantum
jump from 3,500 cusecs in 1960 to 49,000
cusccs in 1968, just in cight ycars ?

What s the international opinion? There
;3 a thousand million acre ft. water from
the mighty rivers of Padma, Brahmaputra
and Megna emptying into the Bay of Ben-
gal annually. At that time, Bangladesh
was in Pakistan. Pakistan could tap his
stupendous waste of a thousand million
acre ft. water. Itwasknown to everybody,
The problem of Bangladesh was not the
problem of this Barrage but the problem
of flood control. It was also the problem
of navigability, not the problem of salinity,
Thisis the World Bank report where they
have said that if a withdrawal of this
order, that is, 40,000 cusecs from the river
system of Bangladesh could cause no ex-
cestive salinity, the withdrawal of 40,000
cusecs at Farakka would have practically
no cffect on the river system of Bangladesh.
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Not only that. There can be no ques-
tion of salinity in Bangladesh; there is no
question of irrigation problem. It is-a
question of flood control. There is mo
question of lack of water there. The only
question may be; what about the move-
ment of ships ? Is it not known to you
that beyond Golan, thereis no mechanis-
ed ship lying between Farakka and Golan?
What is the justification? Is that, in a
way, we are jeopardising the interests of
Bangladesh? We are not doing that. In
no way, we are jeopardising the interest
of Bangladesh. About the problem of
salinity, no; about the problem of irri-
gation, no; about the problem of flood
control, it is just the reverse; about the
navigation problem, no. Itis an interna-
tional opinion, the World ban's opinion.

Then, yet, what is the reason of entering
into an agreement which will jeopardise
our interest, ending the future of Calcutta
port. Giving the water only 10 satisfy a
military regime, to have a smile with a
military cap, when the gentlemenis coming
here, to have his smile in Delhi. is really
baflling for me to understand. It has
been said that we had no alternative, but
to honour the commitment made in 1971,
I have no love for that lady, the cmpress
of Emergency, who entered into that pact
with Bangladesh. But it will br wrong t0
say that the committed India to any kind
of thing. There was no necessity for asking
the permission of Bangladesh for comniis-
sioning of Farakka project. Theie is no
international obligauon. Nowhere in any
country of the world where any such kind
of a dam was prepared, therc was any
necesmsity for getting the permission of
the lower riparian country, whose share
of water is less than ten percent, five or
scven percent. Yet out of the goodness
and friendship with Bangladesh Govern-
ment, they entered into a certain pact for
a few months from 11,000 cusecs to 16,000
cusecs. It was said that it was a tactical
move w allow in a friendly way for the-
commisioning of the Farakka barrage.:
Then, what happened? After just a few
months, the quantum of discharge was.
increased. ] have alrecady said that it
was 36,000 to 46,000 cusecs i 1975-76v
1 have alrcady mentioned about its result.
It would, therefore, be wripg to say -
that we had any previous commitment to
Bangladesh. It was only one year's com=
mitment. We had no previcus commit-
ment with Bangladesh, from which we
could not disentangle ourselves. We
have ourselves, of our own eagerness to-
appeasc the military regime taken the
decision.l would like to ask; is it in any
way an improvement on the 1975
pact ? That was only for onc year.

Secondly, there was a clause of joint
survey, observation and comparison of the
data of what will be the result of the flow.
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I do not want to go into that pact. There,
although it was agreed that for commiss-
ioning of Farakka, this much amount of
water will be there, yet what was said and
1 quote]:

“The two Prime Minister took note 9
of the fact that Farakka barrage
project would be commissioned

ore the end of 1974.”

1t was not a conditional agreement. They
agreed that India has a right to comris-
sion®fof its own, but it was only
a friendly gesture with that Government
that they agreed for the time being to re-
leasing 1 11,000 to 16,000 cusecs of water
for six months.

Again, it is said that it is an interim
pact. What you have entered into- is
that aninterim pact?  The pactis for five
years and the survey result would be avail-
able within three years.  Earlier, it was
only for one year and the survey was to be
done cach  year. Is it aninterim agree-
ment * Itmay so happen  that within
five vears the things may go far away. By
that time, Calcutta port may not only
dwindle and collapse, butitwill perish and
perishing of the Calcutta port wonld mean
perishing of the West Bengal and perishing
of the West Bengal would amount to per-
ishing of the economic lungs of Fastern
India.

Ifitis an interim pact and if you can
extricate yoursclf before five years, what
face willyou have ininternational affairs?
Earlier, when the pact was for one year, it
was understandable, but one  cannot
understand this  five years’ interim pact.
If you extricate yourself from this pact,
uptil now all the international opinion,
World Bank and others were lending
support to India for it claim to 46,000
cusces of water, their opinion,will be
reversed.

'
"~ ¥ Then, isitalong term solution? It
mayv  Lesaid thatin view of our exprcta-
tions  of a long-term solution, we have
sacrificed our short-term interests.  What
is the long-term solution ? Is it Ganga-
Brahmaputra linkage and joint survey ?
They have refused ; you could not even
make them agree to what Mujib agreed,
that is, & joint «urvey of the effect of the
discharge as will be apportioned between

: India and Bangladesh. What will be

the effect on the Padma channcl and also
the  Hooghly channel? You have
failed to make them agree even to
what they agreed to in 1975. In 1975
they agreed to a joint survey, observation,
<omparision and analysis of the data on
the basis of which the character of the
pactwillbe changed. Thisyear they have
mot agreed. But agreed to what ?
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years. I know it is for-g yeam.: But
itis not a joint observation. Butifon the
basis of the data made on a joint lurvt?' of
their own. .. Whether those ddta will'be
cooked up glata or not, God alone know-'

'MR. DEPUTY SPEAKER : The

hon. Member’s time is up. .
SHRI SAMAR GUHA : I am ' con-

cluding. : ’

About the Ganga-Brahmaputra linkage,
they have not* e any firm com-
mitment. Within 3 years they will make
a survey. Only just a survey. Just talk
and talk. A talkie-talkic butiness will be
there for 3 years. After 3 years Bangla-
desh will see. Thege may not be any
Ganga-Brahmaputra linkage even if you
want. Then what will happen ? It will
take 10-15 years. By that time the
Calcutta port will be finished.

About the catchment in the upper
region, is it possible ? Would you be
able to get water from the Kosi ? For
the last 10-15 years they have been trying
to persuade Nepal to allow onc of the
tributaries flow into the Ganga to have
a catchment— there and from that catch-
ment to increase the discharge of water
into the Farakka area. Could you do it?
Nepalis there and it will not allow. For
how many years you have been trying ?
10-15 years. Even then you could not
persuade Nepal to get into a single agree-
mentto enterinto an agreement to form
a catchment 30 as to feed the Ganga for
augmenting the Farakka d::iargc
That you cannot do. Therefore, this also
is again a day dreem that sacrifices our
immediate interests of the Calcutta port.
We have not opened up any possibility of
a long-term solution.

I will conclude with one single sentence.
It was not a sincere agreement based on
technological or scientific data, I will call
it a bankruptcy of our intelligence. But
1 know the agreement is not based cither
on technological or scientific data. They
have their data. They have deliberately’
ignored it . It was onc gentleman -Minis-
ter and onc gentleman IAS Secretary.
You will know that not a single hydro-
logical expert since January 1977 was
allowed to enter into any kind of declega-
tion or enter into any kind of talk. I
would ask. Mr C. C. Patel—after Janu-
ary 1977 did he participatc in any of the
discussions ?* Is he a hydrologist ? Is he
not a Civil Engineer , a graduate civil
cngineer who has no knowledge of hydro-
logy at all ? ,

Then I will again say. We have mis-
understood the military regime -of Mr.
Zia-Ur-Rahman. We have tried to
placate and appeasc him. What has



35T areiy df Gethd  DIMBANA 16, 197 Witws &t PartikRle (BF)- 33‘;:

[Shei Siéinar Gutia] (d) to move the Government of the
People’s Republic of Bangladesh to
result? Even the ink had not dried up review the needs of water for the
in your Farakks agrecement but within a two countries every year; and
{?’ days, the gcntll cmn-Geucnl‘, M: Z:;- (¢) to ensure the survival of the Calcutta
m;'».l \ahman d e:h'ut:m:cmedo die Port and its all out improvement
-+ Correspondent whese he India in the interest of the entire nation.”’
that India had its hand in the recent coup (1)
fn Bangladesh. This is the reward of
your appcasement of a military regime in S . R
Bangladesh, we have got.  Yet you did not ;TER{:;S)??T'\ ROY (Barrackpore) :
hesitate to offer in the form of a state- s :
Rotogicat. Juschention. but ust only. 3 That for the original motion. _the
m‘iﬁc“ apologil for yom: P° icy of.politi- followmg be subslltuu‘d.namrly —
;::lgl.l‘:i‘:l:“ t of a military regime in *“This House, having considered the
. statement made by the Prime Minis-
Thank you ter in the House on the 1 4th Novem-
: ber, 1977 regarding the Agreement
MR. DEPUTY SPB.‘KER . MO!iOI‘I hetween  the Government of the
moved: Republic of India and the Govern-
ment of the People’s Republic of
“That this House do consider the state- Banziadesh on sharing of the Ganga
ment made by the Prime Minister in Waters at Farakka and on  aug-
the House on the 14th November, 1977 menting its flow, disapproves the
regarding the Agreement between the Agreement as bring indequate for su-
Government of the Republic of India pplving water to Bhagirathi so as to
and the Government of the Pepple’s save the Calcutta Port.” (2)

Republic of Bangladesh on sharing of
the Ganga Watcrs at Farakka and on

o Sir, Prof. Samar Guka earlier has mov-
augmenting its flow.”

ed his motion and made a very detailed
survey of the background of the Farakka
Barrage Agreement signed bhetween our
countrv and Bangladesh, very recently.

SHRI CHITTA BASU (Barasat): I beg
to move:

'l'tgufor the original motion, the follow- Befure going into the details, I must
ing be substitued namely : — state, at the out-set, that for whatever has

ey s . . happrned. 1 <hall not blame thr two
This House, having con.sndcreq .the honourable gentlemen sitting on the Trea-
.sv.at;:‘mcm made by the Prime Minister sury Benches, who are representing the
in the Hou;c. on l:c 14th November, Government, in this discussion namely Shri
L9¢:7cz; ::Egm',:?n:n:nmmﬁ; lt,:l.t(-: Atal Bechari Vajpayee and Shri Surjit Singh

b e ubli s unf .
of India and the Government of the Barnala hrcause. unfortunately, they were

s . at no stage, seriously involved in the Fa-
:ht:ngl:gso:lmczugl:c °f‘5:nghd°’:.’ on rakka Barrage negotiations. So, it is not
kka and op a nga!_ t_crsﬂat ara- surprising that they will not have much
wmmn to“ﬂ';en g‘g s 9‘”; rC-r knowledge nor such sentiments associated
India to take the followin"’gc:?em;:'}—o with the Farakka negotiations.

(a) to regulate the quantity of Ganga I also want to state emphatically that
waters sought to be diverted from though newspapers had called this agree-
the main through various up ment as a sell-out for political purposcs
stream projects already exccuted or and though they called this agrcement as
to be exécuted in future in order fo a black agreement, they had no inténtion
ensure tfhe maximum availability o of questioning the motives of those who
of head water flow at Farakka veass have signed this agreement. Possibly what
meet the minimum needs of flow @i they have done was to their best inténtions
during the lean months considerel -+’ and the purest possible motives. Brut,h what
nécessar ; v has come out as the outcorne of that 1s
Cdcuttay P':‘::t; the survival - of that the interests of the Calcutta Port, the

(b interests of West Bengal, the interests of

) to augment the . hundred million people who are being star-
s he flow at Faraka; ved by the Calcutta Port in its hinterland

(c) to prepare a comprehensive greater have been bartered away and Shri Samar
a Basin Scheme with the Babu was very correctly pointed out

object of augmenting flow of water that it was for getting a smile out of the:

at Farakka ; military regime. Let me make it quite clear
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that I havegone through the Prime Minis-
ter’s statgment very carefully and also I
have gone through the agreement reached
very carefully. There is no economic or
technial consideration that was shown
with regard to this agreement. In fact, the
Prime Minister himself in his statement
on the 14th November, has said :

“The hon’ble Members would also
appreciate that the negotitations in-
volved not unly the sharing of waters
between the two countries—nor only
augmentation of its flows—but also the
paiitical imperative of improving rela-
tions with our closest neighbour, which
is an acid t~st of the effectiveness and
credibility of our entire foreign policy.”

But. this acid test of our credibility of our
foreign policy is to prove that you are a
very good negotiator, you are very fast in
signing agreement to prove that vou arc
very peace-loving. But, you have not gone
into the technical consideration: you have
not also gone into the interesis of the
calcutta Port. This agreement on the shar-
ing of the Ganga waters a' the Farakka
Barrarne was to scll awav our rights with
or without intentions. If I mav say so, that
was not on a technical consideration as to
how much of water does Bangladesh need
from the Ganga. Bangladesh will need only
6,500 cusecs—5,000 cusecs for the Barrage
and the rest for Ganga Kabadat Project.
What vou have given is this. You have
given them in the leanest period-April-May
62- 5 percent of the water which amounts
to 55,000 cusecs in the leanest season. Out
of this, 47,000 and odd cusecs of water  will
flow down the Ganga which will not serve
the interests of Calcutta Port and it will
not serve the entire port but it will serve
the interests of Military Junta, the paolie
tical interests; they are torturing the
prople of Bangladesh. This is  what the
agreement amounts (o,

So, Sir. as Samar Babu had very aptly
pointed out, this is not based on the
technical advice. 1 may remind here that
when this countryv was partitioned, 1 was
one of those unfortunate victims of that
partition, It was Shri Radcliffe. who drew
the map of India. He divided India. And
he awarded Murshidabad District to India
though Murshidabad was a muslim maj-
ority district, instcad of giving that
Hindu-majority district of Khulna to India.
Murshidabad was awarded to India. Even
the judge, Radcliffe had no knowledge
about the Calcutta Port. That was why
he wanted that the place of Farakka should
fall within the Bengal and not in Bangla-
desh. This was the judgment of that British
Judge who had no knowledge of the Indian

Ferakka (M)

conditions but whoshad anly reed. the re-
port given by different experts. The pro-
blems of this port were studied as carly
as 1953 by Sir Authur Cotton and were
continued by Vernon Harcqurt in 1896,
by Mr. Reak in 1913, by the Stevenson-
Moore Committee in 1916-191g, by Sir
William Willcocks in 1930, by Mr.
T.M.Oag in 1939, by Mr. A, Webster in
1946 and by ‘Mr. Walter Hensen in 1957
among others who gave this decision.
He had in mind these reports. We have
not had the consideration of going through
all these reports. If T may sav so, the
Administration which began the negotia-
tion for Farakka has changed, the political
leadership has changed but two people
have remained unchanged, namely, cne
is Babuji, who is the Defence Minister
and who as Food and Agriculture Minis-
ter calier conducted the negotiatiors. The
second is the Foreign Secretary who conti-
nues to be the same though the change
in the Government.

Sir, I have a copy of the excerpt of the
speech of our Foreign Secretary made  at
the United Nations when Bangladesh
tried to internationalise the jssue. The
Foreign Sccretary had said in that speech
that less than 40,000 cusecs of water still
can not solve the problem of Calcutta port.
He was not then talking through his head,
In fact, he was only repeating what the
cxperts had said carlier that nothing
Iess than 40.000 cusecs can save the Cal-
cutta Port.

Sir, it is not a question of saving the
Calcutta Port alone. In the Calcutta Port
traflic has gone down from 11 million.
tonnes to 7+ 5 million tonnes in 1974-7=,
It relates to the whole ecological plans
in the lower reaches of Ganga. Unless fresh
water comes into Ganga every day salinity
of the water goes up. Formerly ships used
to ply upto Allahabad. Ncw in the upper
reaches of Ganga there is no navigability.
Sir. it is not only a question of survival of
Calcutta Port or for that matter people of
Calcutta where 8 million people live but
it is also the question of survival of the
economy of India. We have-bartered awav
Farakka for the sake of having a good
agreement. I know in international agrec-
ments it sometimes. happens that we have
to give and take,

Farakka bairage was not constructed
for political reasons. When the work was
taken up on this project in 1962 the con-
siderations were economic. At no time
had the then Pakistan Government agreed
to building the barrage. It was onlyin
1974 when the friendly Goverrment
0? Sheikh Mujib was established in
Bangladesh that we could come to an
agreement that the Farakka barrage could
be commissioned. So, if this whale barra ¢
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was constructed for cconomic reasons
how can the political considerations or the
question of improving relations wi}h our
neighbour or the acid test for effectiveness
and credibility do come up now ? I do
not know. Does this agreemeat promisc
anything for the future ? It gromises only
one thing, that is, in the lcanest period—
April-May —when Calcutta port would
need 40,000 cusecs of water it will get only
20,000 cusecs of water. The tidal bores whi-
chform-rly used to happen for only o days
have incrcased to 160 days and hydro-
logists say that in five years it will be 200
davs. Nn ships will ply in the port of Cal-
cutta. In 1936 ships upto a draft of 26
f-et were coming into the Calcutta port:
now even ships of 18 feet draft could
nst come into the Calcutta port. There is
no future. This agreement does not spell
out anvthing for the future. The Prime
Minister’s statement says that it is a short
term sacrifice. The statement says :

““We have accepted the short term
sacrifice involved in the arragement
for sharing because it is also linked to
measures for finding a solution to the
long-term problem.”

What is the solution to the long term
problem that the government has in mind ?
Before this agreement was signed word
had leaked out when Babuji came back on
April 18th, Bangla Desh had said : we will
talk about Farakka oaly if you talk about
giving back those political refugees who
are there in Meghalaya, It was agreed that
the political refugees would be driven
out. We hoped that we would get the grace
of the military regime but we did not get
it. Qur Prime Minister met Zia while in
London on Junc . There also was the
same talk. Jiasaid : give back our refugces
and those p~oplr who are against our
undemocratnc regime and we will talk.
At that time word leaked out that only
2n,0n0 cusece of water would be available.
On behalf of my party. ac a worried citizen
of B2ngal, I met the Prime Minister on the
12th. 18 days before the agreement was
signed and the Prime Minister told v« :
vou have vour patience; we will see thar
the best interests of West Beneal and India
will be served. An all-party delrgation of
West Bengal met the Prime Minister. When
the Prime Minister of the country asoures
the delegation, when he sa-« that if -ou
create a row over this, my hands will be
weakened. nobody takes to political agita-
tion. We did not take to political agitation,
What did weget ? 20,000 in the leanmon-
ths after spending 150 crores and 13 vrs,
No ships will come to Calcutta. I requent
Mr. Vajpayee to come to the port of C-1-
<cutta knd sce how a port which was the

second biggest port in India has now come
to occupy the 5th position. In five years
it will go down to the 10th position. You
will gee how the city is dying, how the port
is dving, how a city is sick, a city which has
alreadv been hit by the truncation of the
countrv, how it hasg been hit by natural
calamities and how it is dving and then
he can tell me. We are not interested in
taking acid test for our foreign policy. It
is not my purpose to impute motives; we
do not want to weaken our leaders’
hands in international negotiations by say-
ing that thev acted under pressure. T say
that thev acted in haste to prove that their
forrign policv was sound: thev acted in
haste to save the military regime which
is on its last l7gs in Barcla Desh and <acri-
fied the interect of the porr of Caleutta,
the state of West Bengal and the whole
of the eastern region. I' has not been the
practice in this House to disapprove inter-
national treat and for reasons which I
mentioned I have given a substitute motion
calling for the disapproval of the treaty
though I know that it is not the practice
in this House. It is to record my disapproval
as a citizen of West Bengal of this treaty
which in future vears will strangle our state
to death.

SHRI SOMNATH CHATTERJEE
(Jadavpur}  Sir, [ rise to participate in the
discussion with a full sense of responsibility
but with deep anguish in my heart. While
laying the copv o?the agreement on Farake
ka on the Table of the House on 14th
Nevember, 1977, the Prime Minister said
that the problem must be seen as non-
partisan national issue. We also want to
do it. But when we find that the State
Governments vitally concerned with this
matter were not consulted at all and were
not taken into confidence, we feel that the
larger national interest was not kept in
mind. We vield to none in our keenest de-
sire to have the most cordial and friendly
relations with the people of Bangladesh.
We feel that bilateral issues should be sol-
ved by bilateral discussions and negotia-
tions and ~greements. That is why we were
concerned when an attempt was made to
internationalise the issue, which would
not have heen to the benefit of either coun-
trv. We also realise that this agreement
cannot be undone and it is not that we
ask for the scrapping of the agreement.
But it is my dutv to place before the House
and through it before the country the real
problems that have to be faced as a result
of this agrecment, because we feel that it
is the duty and responsibility of the entire
nation to find out a solution and to act
speedily and with seriousness and sincerity.
Otherwise, if West Bengal dies, the rest of
India will not survive. But at the end of
the discussion, we will have to ask our-
selves, and I hope our esteemed Foreign
Minister will answer, as to' at what cost
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and what, ot has this agreement been
arcived :'t. Pandit Jawaharlal -Nebru on
16th August 1962 said:

“If the port of Calcutta gocs, where
will the aty of Calcutta be ?”

Even our present Prime Minister said )
in the Housc the other day:

*“No one in India can Minimise the
importance of this port for the ciiy of
Calcutta and for the economy of the entire
eastern region on which depend a _vast
segment of our population.”

“We wonder whether these hard facts were
kept in mind, because we {ind these are not
rcgcctcd in the agreement. We have necess-
arily to sav that these facts were not borne
in mind. During the long three decades of
Congress regime in this counuy, we have
found that the development of the eastern
region has remained an anathema to the
powers that be. We have been charged
with emotionalism. I am not ashamed to
be ane motional person. But when we feel
that people who have given the National
Anthem to this country have received only
national apathy, if not antipathy, surely
we have some grievance. | demand that the
Central Government should give due re-
gard to the problems of the eastern
region and provide for its spcedy develop-
ment. Shri Samar Guha described Calcutia
port as the economic lung. I would
describe the River Hooghly as the very
lifeline of the people of the eastern region.
Our real and genuine apprehension is
that as a result of this agreement, this
lifeline may be snapped. Therefore, this
is not just a mere matter of bilateral agree-
ment between two countries. We have no
enmity with the people of Bangladesh, but
what was the object behind the project
of Rs. 156 crores—as it was thought of|
and implemented ? I want the Minister
to reply; was the Farakka barrage project
formulated, conceived and carried out for
the purpose of saving the Calcutta Port—
or not ? Was it not the main object for
spending Rs. 156 crores ? According to
your political considerations, you have
entered into an agreement: but I would
have understood it if, in this lengthy state-
ment of the Prime Minister, that fact had
really been adverted to. I am not entering
here into the question whether an interna-
tional issuc lie this should be discussed here
or not. We have our reservations, not on
the basis of considcrations of external rela-
tions, hut from the point of view of saving
a large number of people of this country:
and since the Prime Minister has agreed
that it is a vital thing, and that the
future of the Calcutta Port is vital for the
economy of the country, how can you
completelv ignore the practical aspect ?
T do not wish to go into great details: but
1tis necessary, and it is my duty to draw the
attention of the House to this, The Prime
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Minister himself has said the other day ..
that the Farakka barrage project hawbeen -
designed mainly for protection and
improvement of the Calcutta Port. T should
have thought that it was wholly so. The
sum total of the situation is that our country
has provided the entire cost of Rs. 156
crores, for this project which will neither

rotect nor improve the Calcutta Port.

his is not the feeling of the people of this
country, of West Bengal or of the castern
region alone. We have been told for the
last 100 vears that unless there is a dischar-
ge from the upland into the river Hooghly,
the port cannot be saved; and this was not
a political point of view. This was the un-
animous view of international experts, as
also of our national experts. The reason is
this. Owing to the diversion of the main
flow of the Ganga into the Padma, less
and less water flowed into the river Hoog-
hly, from the Ganga, vie Bhagirati. I am
reading from a report of the West Bengal
Government :

“This has caused progressive deteriora-
tion of the Hooghlv, During the 3 mon-
soon months, the drift of the silt and
sediment brought down by the mon-
soon flow, is sea-ward. During the
remaining g months, when there is
no up-land discharge, the flood tides
from the sea which become strong,
re-distribute the material to the upper
reaches, where it accumulates.”

14° 59 hrs.

(DRr. SusHiLa  NAYAR  in the Chair}

There have been 11 expert reports, between
1853 and 1930: and the unanimous deci-
sion has been that 40,000 cusecs were
necessary and that there has to be some
availability of water from the uplands.
It is very important to note that dredging
of the river bed alonc will not be sufficient
to protect it.

15 hrs,

This i3 very important. They felt
that improvement by dredging had
reached its limit and all of them thought
that adequate head-water supply to the
navigation channel by diversion from the
Ganga could provide the only remedial
measures. Then, that happened ? In 1948,
the Central Board of Transport initiated
the Ganea Barrage (Farakka Barrage)
investigation for improvement of the
head-water supply to the Hooghlv for the
benefit of the Port of Calcutta. On 22nd
February 1957. Dr. Walter Hensen, a
German engineer of international repute
on tidal hydraulics. came to this country at
the invitation of the Government of India
in connection with the Farakka Barrage
studies and he was asked to give a report.
He fully recommended the proposal ~fot
construction of a Barrage across the Ganga,
The Farakka Barrage Ptroject was based
on Dr. Walter Hensen's report and the pro-
ject was takén up for implementdtion.some

time in 1963.
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dn January 1962 the Caleutta Port

Commissioners
‘Jic Department
port. followed the st by the
Central' Water aud Power Research Station
of Poona, foliowed by D:. Walter Hensen
in 1967, by Dr. D. V. Joglekar, Director,
Central Water and Power Research Sta-
tdon, Poona, in 1968, by Dr. J. J. Dronkers
the Chief of Hydraulic Research, Govern-
ment of Netherlands in December 1968,
the Director, River Research Institute,
est Bengal, in March 1969, by Shri A. C.
Mitra, Chairman, Technical Advisory
Committee, Farakka Barrage Project.
Again Dr. Walter Hensen was consulted
in 1961 and he categorically stated that
a supply of the order of somewhat higher
than 40.000 cft. is nerded throughout the
year to reverse the process of sending up
ship route to Calcutta Harbour.

All these studies, investigations and
conclusions have been unanimous. So far
as their recommendation is concerned, it
is that 40,000 cusecs was the minimum
quantity that was required. This was not
some ad hoc idea that was given by onc
cxpert, or by some people of West Bengal
without proper study. This is not our
figure, this is the figure which has been
given from 1948 bv experts in this line.

It was cvident that the river problem
had been investigated thoroughly and for
a very long period of time, and the Central
‘Government also had accepted the position
and reiterated that there was absolute
need for diversion of 40,000 cusecs of Ganga
water into the Bhagirathi throughout the
year.

The Farakka Project was formulated to
achieve, what has been decided by experts
as the minimum quantity of water, 40,000
cusecs which has to be diverted. Now
the other problem, was in the mean time,
various upstreams projects were allowed to
be sanctioned for diverting the Ganga
water. It was to study this problem that a

roposal for setting up of the Ganga Basin
&’ner Study Organisation was: mooted by
the Special Cell in 1956 and Shri K. K.
Framji was appointed as the first Chief
Engineer by the Ministry of Irrigation and
Power in 1956. The purpose of setting up
this organisation was to collect dependable
discharge data at about 60 sites on the
Ganga and its tributaries. This is very
important.

1 am reading from an article by Mr.

Debes Mukerjee, a well-known expert.

scanother function which this organi-
ontion weer ontrusted with was to exe-
mine the propmals for withdrawal of
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Ganga water, and if need be, to propose
prectiophsle qzn:mnm in the pattorn
of irvigation the upstream projeats
for minimising the consumptive water
requirements of the proposed prgjects
in the critical months of minimum flow
in the Gangs. Such adjustments were
very much necessary for the maximum
conservation aof the supplics of the Ganga.

For some unknown reasons, the above
practice of koeping a control on the con-
symptive use of thilmwnen abowe
Fa was.radically changed in the late
sixties. By 1969-70, when the completion
of the Farakka Barrage—the largest of
its kind in the world—was very much
ia sight, the same Ganga basin organisa-
tion in the Ministry of Irrigation was
activelyengaged in clearing quietly
some major projects for ?arge-scalc
diversion...... .

This is very important. Here no inter-
national question is jnvolved. It js a
question of diverting water for purposes
of use in other States. And that was done
after the Farakka Barrage scheme had
been approved and implemented.

The article continues:

“ . ..large-scale diversion of waters
from som¢ major tributaries of the
Ganga. as also a large number of
medium projects for diversion of waters
from the Ganga and its tributaries for
consumptive use during the dry
months.”

The hon. Prime Minister said:

‘“‘Mecanwhile, as the nation has pro-
gressed and as agriculture has moder-
niscd. the demand for consumptive and
non-consumptive usc, particularly lor
irrigation, of the Ganga water has in-
creased and is likely to increase even
more rapidly in future. Therefore, ratio-
nal .arrangement for increasing the
availability of water through some long-
term scheme is imperative for meeting
both our upstream and downstream re-
quiremeats even aside from the needs
of Bangladesh.”

Therefore, the hon. Prime Minister has
admitted that in the upstream irrigation
projects a large quantity of Ganga water
is being diverted, but there is no proposal
as to what is to be done in regard to the
diversion of water in the upstream for the
other irrigation projects. Now, the result is
that today though the Farakka Barrage
was brought into existence for the Calcutta
port to get this minimum quantity of water
it will not get it under the agreement. On
the other hand, a large quantity of water
is being diverted to the other irzigation
prajecas. We do not want that any Ssate
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should &uﬂ'et for want af ;iscigation or
water facilitics, but 50 far as the Calcutta
.port is concerned, we cannot save it by
digging tubcwells while you can have
irrigation by proper tubewclls. What is
the way out ?

T do not want to say anything which
will create any misunderstanding between
our country and Bangla Desh with which
we want the best of relations, but my
appcal—not only appeal, it is our de-
mand—is that you cannot allow the Cal-
«utta port to die an unnatural death be-
cause of the poley that you have adopted.
FEither you give that water from the
Farakka Barrage or you see that the
Ganga water reaches up to the mouth of
the Bhagirati, the mouth of the Farakka
barrage, and that there is greater dis-
charge of water there, so that we can have
better results.

The hon. Prime Minister said in his
statement in the Lok Sabha:

‘““Hydrology is not an exact science
and, therefore, hydrodynamic model
studies are not capablc of predicting
effects of withdrawal within negligible
margins of error.”’

Probably it was to meet the possible point,
the obvious point, that has been made by
<xperts in this country. unanimously re-
commending a particular quantum of dis-
<harge. It further says:

“*However, on the basis of both model
experiments and prototype studies of
actual effects so far carried out by Indian
engincers, it can be stated that the
schedule of withdrawals agreed upon in
the Agreemeat, would enable us to arrest
further deterioration in the Port of
Calcutta and, with the help of such other
measures as dredging, river training,
prevention of soil erosion, etc. to bring
about improvemeat in the Port.”

Therefore, it is realised and it has been
admitted that the low of water that we will
get from the Farakka after this agreement
will not be sufficient to keep even the Cal-
<utta Port functioning. Such other mcas-
ures like, dredging, river training, preven-
tion of soil erosion, etc. are essential steps
t0 be taken. Where is the indication of it ?

The hon. Prime Minister, on the other
hand, said :

“The improvement of Calcutta Port
as a result of headwater aupply from the
Farakka Barrage is bound to take time
and canpot be achieved tao quickly.”

Farakka (M) »

What is the solution then ? Certainly,
I am not disputing for a moment, or
doubting for a moment, that the Prime
Minister has not got the interest of Cal-
cutta port in mind. I had the occasion to
go with an all-party delegation of West
Bengal legislators headed by the Minister
of Irrigation. When we called on him,
he was kind enough to assure us that
nothing will be done which will prejudice
the interests of Calcutia port. But if he has
not been able to do it, how does he propose
to save the Calcitta port? The Calcutta
port is not a symbol. the Calcutta port is
not be considered in isolation. It is a part
of the economy of this country. It is a life-
line of the people of this country. We have
becn asked to make sacrifices and we have
made sacrificed for the nation. Let the
nation now make sacrifice for us. That is
what we only want,

SHRI M. S. SANJEEVI RAO (Kaki-
nada) : Mr. Chairman. Sir. the Agree-
ment between the Government of India
and the Governmei: of Bangladesh in shar-
ing the Ganga waters nor only disappointed
the entire country but depressed the cntire
nation. The Farakka Agreement does not
just involve the Calcutta port alone. But
it involves the cntire 6oo million people
of our country.

The trade from Cajcutta used to go the
rough the sca, through the Hoeogly river
which has a distance of nearly 200 km. The
deterioration of the Calcutta port started
with the silting of the Hooghly river which
is due to the sca tides coming from the
south and lack of regular flow coming from
the north on account of the sudden change
of course of the river Ganga which had
been always flowing through the
Bhagirathi, started delivering into an
other channel, due to a sudden and
devastating carthquake in the year 1972.

With that the, decline of the Calcutta
port started. 1 am sorry to say that the
traffic handled by the Calcutta port in
1974-75 isjust 7- 5 million tonnes compared
to 11 million tonnes in 1964-65. Calcutta,
the biggest city in the country with a popu-
lation of 8 million people is a commercial
nerve centre and an industrial heart of the
Eastern India. What is the fate of this great
city now ? It ijs dwindling. May I tell you
only it served the entire eastern India but
it also served the countries, like, Nepal
and Bhutan, Several Committee, to be
exact, 19 expert committees went into
details as to how to rehabilitate this port.

FEngineering expert like Sir Arthur Co-
tton, Vernon Harcourt, Stevenson and .Sir
William Will cock were of the opinion
that dredging and excavation of a new
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shipping channel was not the answer, but
construction of barrage across the Ganges
at Farakka was the only answer for reha-
bilitating this Calcutta Port.

With this historic background and with
the full knowledge of not only the then
East Pakistan and the present Bangla
Desh, but all the world c mmunities, India
completed the Farakka Barrage in the vear
1975 at a cost of Rs. 156 crores.

We must be prnud that our designers
have built this great Barrage. The ex-
periments condncted by the Hvdrolic
R~srarch Laboratories of the Central
Water and Power Commission after build-
ing the medele have proved that ovr scien-
ticte are sccond to noae. Th:anks to the re-
so'ute and dynamic leadership of the
earlier Government, we could get ncarl_\'
40,000 cusees of water 1n the vear 1g7b.
As a result, the port authoritics raported
that there was no need for dredging the river
for thirty miles down the port. The cha-
anel itself was stakilised and 26 feetdraft was
achieved for the whole year. This is exactly
what the scientists had predicted after their
hydrological tests in the laboratories
and this tallied with the resultsachic-
ved after flushing the Hooghlv river to
the extent of 40,000 Cusecs after building
‘this Farakka barrage.

India is served by three perennial rivers,
the Indus, the Ganges and the Brahma-
putra ami we can call the river Ganges
truely Indian, the reason being that the
main channel of 1925 kilomecters flows
through the Indian territory 141 kilome-
ters passes through Bangladesh and only
112 kilometers is the common river boun-
dary. May | emphasise here that the
Farakka Harrageisbuiltacrossriver Ganga
where 999, of the catchment area of this
river lies in India and 94.5%, of the ulti-
mate irrigation potential of this river is in
India anc 949 of the population
in the river n1sin i< in India

Sir, after building this historic Barrage
at a cost of Rs. 156 crores mainly to feed
the Calcutta Port, what do we get out of
this Janata Government  agrcement?
We get only 37.5% of the storage capacity
compared to Bangladesh getting about
62.5%. Please remember that we have
built this barrage not to stabilise and re-
gulate the water supply to Bangladesh but
to feed and rejuvenate the Caleutia port.
We just get 20,000 cusecs whereas we need
a minimum of 40 000 cusecs  to save the
Calcutta port.

Now I com:toonc more mainpoint. It
is a pity ‘that the government proclaims
that itis not a political' problem but a
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technical problem. MayIaskyou? Did
you {avolve any technical man mt? Al
the negotiations are handled by a bureau-
crat. So also if you refresh your memory,
in the Indus waters dispute our maia spo-
kesman was the Chairman of the Central
Water and Power Commission of the Irri-
gation Ministry. Now we have techni-
cally competent technologists but we have
not associated them in this matter and
suddenly we have made a change from a
technically compctent technologist to a
white-collared burcaucrat and that is why
we are in this terribleness.

Then, Sir, did we analyse this problem?
Whatare theexact requirementsol Bangla-
desh and of India? Arc we aware that
Bangladesh is having e¢nough water re-
sources todivert to theirirrigation purposes.
You are awarc that Bangladesh is not only
having Padma, Brahmaputra but the
Meghna river also and their tributaries to
cnhance their water supplies.  Are we not
aware that the then Pakistan wanted only
2500 cusccs?  Are we not aware that the
World Bank assessed the requirements of
Bangladesh at 5000 cusecs. But with all
that what did we do? Wegive 62,5% of
the storage capacity. Now if you go into
the detailsof the Bangladesh’srequirements.
the Farakka barrage feeds the river Padma
and Padma in turn fecds its tributaries,
Gorai and Madhumati which feed the
three districts with a populaticn of g0
million people. The main requirement of
Bangladesh for Ganga waters is for irriga-
tion under the Ganga-Kobadak project.
and they need only 1500 cusecs for this
purpose and they need another 5000
cusecs to be pumped irto Gorai during
the lean scason and all told it may not be
more than 9ooo cusecs whereas we have
provided them 20,000 cusecs. We drew
35,000 cusecs in 1976.  On the other hand
what is the requirement of India? (Cn the
other hand the river Ganga loon.s large
in the economy and in the socio-economic
and cultural life of people in habiting the
Ganga basin. The geographical area in
India dependent on Ganga waters is
nearly 211 million acres. Nearly 250
million people live in this Ganga Basin area.
Only one-fifth of the population get the
proper irrigation facilities. Now, unfor-
tunately, if we take the distinction that
our country has the lowest per capita
incomein the whole world, then the eastern
region has the distinction of having the
lowest per capita income in the entire
country.

Now, I come to Calcutta Port. You
know, Sir, that I have already told thas
Calcutta Port started declining rapidly
with thessilting of the Hooghly river.  Now
itis only handling 7. 5 million tons whereas
it used to handle half of the foreign trade
in the carlier years. Whereas the other
ports like Madras, Bombay and Vizag have
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doubled their foreign trade and actually,
it hal come down from the second position
in 1961 in the matter of handling of cargo
to the fifth positionin 1971.  In this way,
Calcutta port is going down. When we

into the details of the industrial growth
Fr? W est Bengal, on the castern sector, we
find that the growth ratc is deteriorating
as compared to the rest of the count?'
mainly due to the inefficiency of the Cal-
cutta port and its dwindling capacity to
handle the e¢ngineering cxports.

According to the Engincering Export
Council, they have fixed the target of
Rs. 575 crores worth engineering goods
for the country. Thev fixed
Rs. 120 crores only for the Eastern India
cventhoughthrvall know thatin the whole
of Inlia, onl+ in eastern sector, we have
all the steel plants located —Heavy Engi-
neering Corporation at Ranchi and a
number of engineering concerns are in the
castern India. The share of Eastern
India engineering  exports  in 1975 is
only 15", of the total all India exports.

If vou check up vour memory, in 1966
West Bengal had the distinction of export-
ing 66", of the engineering goods of India.
So, what I am trying to conclude is this.
It is because of the Calcutta port’s
inelfiziency the industrial growth of the
Eastern India has collapsed. So the flow
of 40,000 cusecs of water for the Calcutta
Port is a must.

I now come to one more impoertant
aspect. With all the sacrifices what do
we get from Bangladesh in  exchange—
not evei a commitment for cooperation for
connecting  Brahmaputra  with  Ganga.
This is very important point which I
request the Prime Minister to think about.

If vou recollect, in the early fifties,
after the partition of India and Pakistan,
we bad asimilar problem like the Farakka,
the Indus River dispute.  There, with the
monetary help of the World Bank. we had
a package deal according to which the
castern tributariesSutlez, Beas and Chanab
of the Indus was exclusiy ely given to India
and the World Bank and India intrunwili
help Pakistan t» builit Mangla Dam and
Therbala Dam across the Indus to aug-
ment their watersupply. I want the Prime
Viinister that we shonl:d aleo have asimilar
package deal regarding the Farakka so
that Bangladesh Government will cons-
truct the link channel connecting Brah-
maputra with Ganga. You are all aware
thatatnotime Brahmaputra discharged less
than one lakh twenty thousald cusecs.
It discharges 2,00 lakhs cusecs in April
and it discharges 5 lakhs of cusces in May.
With this fantastic river, once we connect
Bralimaputra with Ganga, there won't be
any shortage of water. With this present

[ )
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Farrakka agreement, I am absolutel
certain that Bangladesh won’t move a.nwcz
for constructing this link channel until all
the three years are ovgr, and we wil] start
all over again. So, 8ir, Iappeal
to you that at lcast after one year let, us
negotiate and sec that we have this package
deal so that Bangladesh agrees to construct
this link channel connecting Brahmputra
with Ganga so that and at least after 4
ears the efficiency of Caleutta port is.
improved and inturn the industrial growth
is cstablished in West Bengal thereby creat-
ing stability and prosperity in the country.

SHRIKRISHAN KANT (Chandigarh)
Madam Chairman, today in this House
we are not merely discussing the Farakka
agreement butalso the changing geography
and history of the region in the last more
than 200 years.

At the outset may I refer to the earth-
guake of 1962 which changed the geo-
graphyof thisregion. Haditnotchanged
the geography of this region, the water of
Ganga would have continued to flow in
Bhagirathi and Hooghly and there would
have been no problem. But when earth-
quake took place the water started going to
the area which is now Bangladesh and it
started not merely giving water for crops
but also for ecological purposes to the
people of Barisal, Pakkawali and Faridpur.
If for more than 200 years the area had
not been using these waters then to the
problem of salinity probably the Govern-
ment and experts might have found certain
solutions which weare now finding through .
Farakka. :

In the meanwhile another geographical.
change took place. That was in the year
1947 when this area became two countries.
In the meanwhile some other historical
changes have also taken place. Earlier
we were under the British and then India
became free. At the time of partition, as
my friend have also said, Redcliff carved
out a line so that Farakka barrage could
conic to India and we could build a bar-
rage there 5o as to save the Calcutta port.
Some experts say if Redcliff had been more
considerate and had drawn the line 10
miles more East then the Farakka could
have been built at a more appropriate
place where straight waters could be taken
from Ganga to the Bhagirathi. But that
did not happen.

Another historical change took place in
that area. First it was India, then it
became East Pakistan and now itis Bangla-
desh. Further when Bangladesh  was
formed. there was Banga Bandhu, then
came Khandakar Mustaq Ahmed and
now there is Gen. Zia. Because of thege
changés that have jaken place sometimes
sentiments, efotions, "prejudices and.
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iaterests clashed and also some of the thi

which are being said herc and outside
would not have been said. It would not
‘have clouded our vision to have a balanced

.look at the whole situation.

Another historical fact which this Go-
vernment had to undertake was that
Mrs. Gandhi had signed an agreement
with Mwjib in 1975. Madam Chairman,
Shri Samar Guha in his speech has said
that this is something which this Govern-
ment has done to appcase the military
regime of Bangladesh. May I say that I
am not fond of military regimes any where?
.1 am for the establishment of human rights,
civil rights in all countries; sometimes we
criticise that and we are misunderstood
in Bangla Desh. We must make a dis-
tinction how the government does its work
and how we as a people feel about cer-
tain things. Here we are a democratic
But a government has to deal
with another government. Here we can
have our views: we can cxpress our views
and demonstraic against somc policy.
But the government of a capitalist country
has to deal with the government of a
socialist country; a democratic government
deals with a dictatorship and sice  versa.
That is why 1 am not here to criticise what

-the carlier regime did or what the new

me did. It is a continuous process.
we deal with a country, we dcal

with the people of that country. Rulers
or governments come and go but it is the
people who live, who cultivate the lands,
navigate the seas and rivers and who lead
their lives and do their work. If we look
at this agreement from this point of view,
I say that it is an advance from 1975.

I know the problem of the Calcutta port.
My friend Samar Guha read out from
certain reports and said that experts had
said that they needed 46,000 cusecs, 50,000
cusecs or 56,000 cusecs all the year round.
When Farakka barrage was constructed the
capacity of the canal was kept at only
40,000 cusecs. Even though experis had
been saying like this, when Farakka
barrage was constructed, technologically
m' felt that 40,000 cusecs would be needed

so they constructed the canal with a

-(:tgacity for 40,000 cusecs. There may be

er reasons. But the main question is:
why was the capacity of the canal kept at
40,000 at that time? Why not 60,000,
45,000 or 50,000 as recommended by
experts carlier? The optimum flow re-
quired or possible or useful must have
been the main consideration at that time,

SHR1 CHITTA BASU The ex-
pert's that 40,000 cusecs of water
‘'was for the survival of the Calcutta

-port had nothing to do with. . ..
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. MR. CHAIRMAN : Pleasc do not
interrupt him now; you can have your say
when your turn comes.

SHRI! KRISHAN KANT : The fact
is that the canal has been constructed to
take 40,000 and it cannot take morc water,
It means that all the facts and figures read
out by Shri Guha and othershad  become
irrclevant when you finally decided in
1960 that we must have a capacity of 40.000
cusecs. New he read out one part of the
speech of Dr. K. L. Rao. After carrying
out the tests finally the Ganga barrage
project was prepared in 1959 and when the
project came up for approval, the Plann-
ing Commission observed :

*“The Planning Commission had
accepted the project as being necessary
for the preservation of the port of Cal-
cutta and for its other side benefis. On
the basis of general consensus of techni-
cal opinion the scheme was technically
sound.”

Even if there is suspension of the withdrawal
from the barrage during March--May,
even if there is zero discharge during March
—May, the Planning Commission says on
the basis of technical expert opinion that
the Farakka barrage was the correct thing
to be done. They knew this problem at
that time. The whole issue must be looked
in perspective. When water came for
the first time in 1975 after the agreement,
the whole of Bengal was happy and Amrit
Bazar Patrika said: it was a giant step
forward. At the time 11,000 cusecs came.
I do not know English, what should we

call when 20,000 cusecs came? A Gianter
step? We wanted at that time 40,000
cusecs throughout the year. Now we

are getting water for 10 months, or 8 or 9
months. So the question is one of two
months. We would be happy if we get
40,000 cusccs throughout the year. Cal-
cutta port is most important not only for
Bengal but for the whole of India. But
we are dealing with the people of Bangla-
desh. 1 am not interested in Zia. But
the people’s emotions are being aroused
against India. I would say that this
agreement has done one thing. I am nat
criticising Mrs. Gandhi what the previous
regime did was done with the best of
intentions. They did what they thought
was best for the country. We have also
done what we think is best at this time.
There is continuity in the formulation.
What we could not got for 215 years, we
have got for 8 to 10 months in the year.
Is it not a gain? It gives water where it
was not available before. Another great
achievement is it is a bilateral agreement.
We refused to sign under international
pressure: whether it is the United Nations
or non-ali Muslim conference. Is jt
nota gain ?
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Pkg‘iti‘lh Jorti tncgevdc‘:;
ntent we have Bangfladesh that
within the next three years, we will have
to work ont schemes bilaterally. We have
not agreed to include Nepnl in this. If we
arc to have reservoirs in Nepal, Nepal
should have been a party to it. It is not
a party. We have made Bangladesh
agree to have a discussion on Brahmaputra-
Ganga canal. That is also an achicvement.
So. this agreement must be looked at in the
proper perspective.  Now the responsibility
rests on the Government of India to sec
that the spirit of this agrecment is fulfilled
within the shortest possible time.  Another
arpect is the long-term view of the whole
thing. Previously we could not have a
long-term view. Now wc can have it

A psvchology had been built up in Bangla-

desh that they would not accept anything
less than 50,000 or 55,000 cusecs. Mau-
lana Bhashani wanted to march to Farakka
for demanding 55.000 cusecs. But now
because of the reasonable attitude adopted
by the Government, of India, they have
agreed to a reduced quantum.  Also, the
obscurantist and rcactionary clements in
Bangladesh who were always preaching a
hate India campaign have been given a
sct-back by the signing of this agreement.
It would depend on the future wisdom—
not gencrosity—of both the governments
as t0 how this agreement is utilised to give
a set-back to such clements, so that the
friendship between the people of Bangla-
desh and India may continue, whether
the particular governments may remain
or not.

The point of Calcutta port has been
raised. If we look throughout the world,
we find that river ports are losing their
credibility.  Science and technology have
developed so much that there are ships of
80,000 tonnes and more. That is why we
have Haldia. Of courst, we should not
mix up the issues and [ want that we
should do everythine possible for Calcutta
Pport to remain.

I would like the Government of India
not to wait for three years but to stiart
negotiations through joint river commi-
sions so that even before three years, an

ement is arrived at for the linking
of the Brahmaputra and Ganga, at the
shortest possibic time. Even if you decide
on it, it will take 5 to 10 ycars to build it
;g‘-‘ You may startat both the ends.

t is the most important challenge.
Janata Party is committed to irrigate all
the irrigable agricultural land during the
next 10 years. The biggest basin in India
which can produce food is the Ganga
basin with 57 million hectares of land in the
basin; and twenty million hectares are at
present being irrigated in the Krishna and
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Godavari basins. Noscheme in the Ganga
basin should be reduced in size, but we -
should try, on the other hand, to get water-
from Brahmaputra through Bahgladesh
and come to a settlement with them on
this, and get water through Bangladesh
via Siliguri. It is important that we have
the Ganga basin, and increase agricultural
production. This entire agreement must
be Jooked into from a proper perspective
of relationship with the people of Barisal
and other areas, between the people of
West Bengal and Bangladesh as a whole.
In the present circumstances, this is the
best patriotic thing that the Prime Minister
could do; but the real test will come after
the agreement—when we sec whether we
can come to have a canal agreement with
Bangladesh and get water from Brahma-
putra.

SHR1 CHITTA BASU (Barasat)
Madam Chairman: I am particularly pri-
vileged to speak after my good friend Mr.
K rishan Kant, who posed certain  historical
perspectives before this hcuse  while dis-
cussing this particular motion. We aee
clear that our party—and maost ¢f the
Members of this House  view this parti-
cular problem on the basis of 2 fundamen-
tal premises, viz. first. to  maintain and
strengthen further the bond of friendship
with the people of Bangaladesh and « ccnd
to ensure the survival of the Port of (al-
cutta and its overall improvemeat, not
onlv in the interests  of Calcutta or eastern
resign alone, but also in the  interests of the
entire nation.

When [ take part in this debate. I am not
swept away by any emotion,  nor are we
in a position to discuss this matter in an
isolated way, divorced from the  historicat
p(‘rsp(‘ﬁi\'c- viz. of the need for the people
of India to maintain and strengthen
the bond of {riendship with the people
of Bangladesh--I do not speak about
government. We are quite conscious of
the perspective. So far as myself and my
party are concerned, we made it known to
the Prime Minister long before the agree-
ment was rcached. In this connection,.
in order to put things on record, I only
want to quote a portion of the letter which
1 wrote to the Prime Minister  on August
13 this year.

At the outset I wish to make it
clear that we arz in agreement with the
Government, that the problem must

be resolved through common under-
standing and bilateral negotiations, and
also to the mutual satisfaction of the

two neighbouring and friendly countries.
We further deeplv appreciate the spirit
underlving the connsensus reached among
the non-aligned nations for settling the

issue bilaterally, instead of internatior a--
lizing the issue.”
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T wait to inform my good friend, Shri
Krithan Kant that we are not divoreed of
ady kind of historical perspective and the
fuhdamental responsibility that lies on
our shoulders in the matter of having
friendly relationship with our neighbouring
countries.

The question is : what arc the present
issues? In this connection, I would like
tomention the reply the hon. Prime
Ministr was pleased to give me in this
<connection. Its avst

“Thev have striven”

—4e me=ans the team on behalf of India
who w=re conducting the negotiations
with the representatives of the Government

of Bangladesh-—

“T hey have stniven, and will cont’ nue
to strive, in terms of their brief 1o seek a
s1’ fastory solution. We are conscious
that we have to take care of our national
interests, including the interests of
Caleutta Port”.

Now the question is. the House should
understand, what really  constitute the
national interests and the interests of the
Calcutta port particularly, in the given
context, The given context is of sharing
of waters between Bangladesh and Indi,
and in that matter, I would like to point
out, the national interestis to secure 40,000
~cusecs of water through out the yrar for
ensuring the survival of the port of Ca)
cutta,

The wmover of the motion. Shri Samar
Guha, traversed a long range. Therefore,
T do not like to repeat them. All the
sam=, in order to replv to the question or
the print raised bv She Krishan Kant,
may I request hin to take pains o go
through the reports I mention? 1 may
mention the PAC Report of 1075-96 and
theBrochure published by the Government
of India, External Affairs Ministry, regard-
ing Farukka. If he wnuld lnok at pages
4 and 5 of that Brochure, he will find his
own answer. Then, would he kindly take
the 'pain rof reading or consulting” the
report ot Dr. Walter Hensen, his report in
June 1947, his report in December 1062
and azainin t5th November 10712 Then
1 would mention the Farakka Barrage Pro-
ject Revort of the Ministry of Irrigation
and Power, 1958 and 1661. the Report of
the Specialised Hvdraulic Department set
up by the Calcutta Port Clommission in
January 1962, the reportof Dr. DV Jogle-
‘kar, Dirsctor Central Water and Power
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Rescarch Station, Pooma in January 1
and many other reports.  Since I do?ﬁ
have enough time, I would hand over to
him the I'st for his consultation and for
his benefit. If he goes through them, he
will understand that 40,000 cusecs is the
irreducible minimum water required for
the survival of the port of Calcutta.

Lastly, T would onlv mention the sperch
delivered by Mr. Jagat Mehta in the Poli-
tical Committee of the United Nations.

‘““Mr Mechta said that throughout the
period of decigning and construction of
the project great care was taken to
ensure that its operation did net have
any adverse effect on  Bangladesh.
Experiments and  independent experts’
opinion establish that 40,000 cusecs of
water was required to achieve the pur-
pose which would still leave adequate
flow of water to meet the reasonable
present  and  foreseable  reqguirenients
of water of Banegladesh.”

He speakes in favour of continuity of
Government. while \r. Jagat Mchta. the
then Foreign Secrctarv made a statement
before an international body onlv a vear
before. on  16th November, 1976, clearly
indicating that 50,000 cusecs of water was
the erreducibie  minimum  required
for the survival of the Calcutta port,
Therefore. it is in the national interest and
in the interests of the Caleutta port that
this should be taken note of.

Let us also at this stage listen to what
virtually amounts to the dving declaration
of the Calcutta port.

Until 1936 the occurrence of bores in the
Hooghly was restricted to about 40 days a
a year. At present they occur on more
than 160 days. In 1938, ship< of a draught
of 26 feet could use the port for nearly q00
days in the year, but in 1961 it could not
be opened to such vessels for even a single
day. The port hanied onlv 7-5 million
tons of traffic in r1q74-75 as  againet 11
million tons in 1964-6G5. The volume of
traffic handled in  the vear 1074-94 was
much lower than the total capacity of 13
million tons. "

I am not oppmsrd to the  agreement as
such, but the qurstion remains that, having
fuview the interest of the Caleutta port and
the interest of the nation as a whole, some
alternative arrangement has to he made, -
In that connection also there is no poritive -
commitment from the side of Bangla Desh.

I onlv want that there shonld be ade-
quate provision for the availability of head-
water at Farakka for silt clearance. In’



that connection I want to point out that a
study by ithe River Research Imstitute,
Poona,in 1970,complained that apart from
the Kosi-Gandak protect in Bihar, Uttar
Pradesh's irrigation schemes were with-
drawing about 30,000 cusecs from the
Ganza. The 124th Report of the Esti-
anates Committee has also stated:
. VRLE: A I
“*The Commiuce note that the Gove-
rn ment would not agree for any project
which* might aff-ct the Farakka Barrage
Project. The Committee recommend
that all possible precautionary casure
should be take wel! in time to avoid any
possibility of damage to the Farakka
Barrage Project.”

I am very much in favour of Bihar, U P.
Rajasthan and other States getting ade-
quate supply of woter from the Ganga
so that irrigation purposes can be fulftlled,
but vou cannot save the port of Calcutta
alicr signing this agreement unjess there is
a psibitite of further uantity of water at
the Farakka point.

You would also note that inyeplv to a
question of mine on the 51k of this month,
1t has bee s said:

16 hrs.

Alrcady, six projects have been exccuted
or given clearance by the Planning Com-
mission. Still,eleven projects are awaiting
clearance. 1 want that the projects which
are cleared should be executed early.
Many more projects ought to be there to
meet the needs of Bihar, Uttar Pradesh,
Rajasthan, Madhya Pradesh, etc. But
Farakka dies; the Calcutta Port dies.
There should be a comprehemive plan 0
sce that the water is properly exploited to
meet the needs ol Farakka and other re-
gions also.

I would conclude by saying that the hon.
Prime Minister and the Government should
consider the alternative suggestions which
1 have made in iy substitute motion. |
have mentioned 1that some  alternative
arrangement hias to he made if the e mmit-
ment of the hon,  Prime Minister and  the
Commitment of the Governmient is 1o be
honoureq by wav of protecting the interess
ol the Caleutta port and the interest of
-the country as a whoic. T hope. the Go-
vernment will give consideration to the
substitute motion that 1 have moved in
thlS }1!)[1_\-p. v

]

SHRI YADVENDRA DUTT (Jaunpur)

adam Chairman. I rise to support the
Farakka Agreement entertd into by our

¢rmment and the hon, Prime Minis

Waters_at 2
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I have been sitting here and patently
hearing the speeches of my hon. friends.
I can only make out the emotional
points which are very common everywhere
in this hot country. One is that my hon.
friend, Mr. Samar Guha, has asked :
In whose interest the Farakka
Agreement has been entered into ? May I
humbly beg to draw his attention to the
situation and our relations with Bangla-
desh after the death of the late lamented
Mujibur Rahman 7 A sort of wall was
getting between us. The reactionary ele-
ments were active in Rangladesh. As my
hon. friend, Mr. Krishan Kant, has just
now said, there was a threat of 60,000 to
70,000 people marching towards the Farakka
Barrage. The relations between the two
countries were cmbittered. Gradually,
a position was being built with the embi-
ttered relations and hardened position
that the matter may have gone to the UNO.,
Have vou forgotten the bitter lessons
of Kashmir in 1UNO ? Even our just cause
has been denovunced. Even for our just
cause there hive been vetoes from our
friends. Do we want 10 repeat that very
sad experience ?

Our hon. Prime Minister by this Farakka
Agrecment has by onc stroke washed away
that hardened attitude. That is ane of the
greatest gairs of this arrangement. We
have now started talking.

A lot of noise has heen about 40,000
cusecs or 50,000 cusecs of water and various
export committee reports. I do not wish
to go into these fiqures. There is a very
famous proverb : Too many cooks spoil
the broth, Too many experts never agree.
May I remind this House of a very interes-
ting story ?

SHRI SAMAR GUHA : Here, ali
the experts agree. That is the difficultv.

SHRI YADVENDRA DUTT : For Mr.
Samar Guha’s information and for my
hon. friends information, mav I point out
what the project report savs ? It says,
20,000 cusces of water,

Mav T again quote Man Singh Report
which said that Calcutia port can work
on 24,000 cusecs of warer ? Here, there arc
too many confusing reports. \Whom are
you going to believe ? There is a famous
story in this country and a fact too, that
some experts said that Dalda when fed
to rats makes the third generation blind ;
the next day, we had a report in the press
that Dalda had all the vitarins and the
fifth generatio n will become giant. Whom
do we belicve ? The only thing to believe
is the practical approcach and the prags
matic’ approach.
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Now, may I for the information of my
hon. friend, Shri Samar Guha quote cer~
tain figures of November 1976 to Septem-
ber, 1977 about the number of ships that
have come to Calcutta port. The Calcutta
port never took ships of 35,000 or 40.000
tonnes; these were 7,000t0 14,00 tonnes.
The lean period is April to May cry year.
Even in that lean period with 20,000 cusees
of water, 67 and 161 ships of the TWG
2,000 to 14,000 tonnes came there.

I can assure my hon. friends, specially
from the West Bengal area that the Janata
Government will not allow the Calcutta
Port to die, but they must remember one
thing that Calcutta Port can never be a
decp sca water port. The entire  trade
of Calcutta has been hit by one latest
development. Shri Jagat Mechta, Forei
Secretary’s speech in he vear 1976 in the
UNO has been quoted here. But have we
also seen the other side of the picture ?
The modern international shipping trade
has taken a different pattern altogether.
It is now not the pattern of small ships—
tramp ships— of 14,000 to 20.000 tonnc
capacity, it is now the container system of
85,000 50.000. 60, P00 tonnes ships or even
a lakh and above that. For that we need
very deep sea ports. The problem of
Calcutta port is silting. not 20,000 or 25,000
cusecs of water. Who brings the silt > Does
the Ganga dring the silt ? [t comes from the
sca, what they call in West Bengal. the bigh
ti(:;: and rushes into the Calcutta city it-
self.

What the Government should do and
I would request them to do and 1 believe
that the Government has already a plan
of desilting the entire Calcutta and Haldia
ports.

I have been asked, what advantage have
we got out of this agreement. Mav |

for the information of mv friends quote a
few facts :

“Whercas no water was flowing from
April, 1975, there is now going to
to be steady flow of water during the
year. India will be able to aw
between 33,000 and 40.000 cusecs
from June to January. In the re-
maining period of the fair weather
flow, India will draw 32,100
cusecs for 64 days and 22,800 cusecs
on an average during the critical
ﬁriod of mid-March to mid-
May.

would not like t0o make any comments
on it, because foreign policy is a continuous
process.
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“With' the' conimimioding of e
s;ﬁni for dﬁnﬂng'he Lbd mm’d‘
4 ter
for thtz Calcutta city :d for that
region in general has been, more
or lem, solved.

The project has already provided road-
cum-rail communication over the
Barrage since lg‘Z‘l, thus linking the
North and South Bengal

The project will facilitate inland navi-
gation along the G which had
declined owing to the siiting of the
Hooghly river and almost complete
absence of flow in it during the dry
months'’,

Now, may | for the information of my
friends indicate the economic advantages
which we will get ?

This is from the ioint Indo Bangladesh
Declaration :

“{i) A ccment plant at Chatak in
Bangladesh based on limeston
from Meghalaya in India.

ity A Clinker plant in Meghalaya
for supplying clinker to
desh.

(iti} A Fertilizer plant in Bangladesh
for the supply of urea to India.

(ig) A Sponge Iron plant in Bangia-
desh based on the supply of iron
ore from India.”

Have we not clinched a part of our old
country which-1 would not blame anyone—
due tocertain mistakes has been takegrawsny
from us and which has been united with
us bythis strong economic link. Is this not
an achievement ? I think it is an achieve-
ment of which the Prime Minister and the
Foreign Minister and the entire

ment of India should be proud and they
should be thanked ......

SHRI SMAR GUHA : Proud ower
the pyre of Ca eutta.

SHRI YADVENDRA DUTT : My fri~
end, Mr, Samar Guha has said that the agte
ement is po‘l:r!;:::l I fail ‘t_g understand wiing
e means. t is our foreign policy after
afl ? Is it a foreign policy of gifting awsy
things ? Our foreign fiolicy is non-aligned
but keeping our interests well to the fore.
We cannot sell our interests and the Prime
Minister has not done that. He has been
called an agpeucr. 1 fail to understand.

Wh‘creistelgpeucmcm ? Who has
been appeased ? Appearcment, as I un-
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derstand, Madam, is gifting sway some-
thing dor nothing. The Britsh appeased
in thhe Munich the Germans by gifting them
Czechoslovakia to gain time. But here we
have gifted away nothing. We have given
them goodwill and we have got goodwill.
To call us appeasers, Madam, 1 fail to
understand. My friend and my senior and
esteemed cclleage, professor Samar Guha
could call usappcasers. I can only remember
our Prime K inister’'s Ohicr  dicta one
day that professors arc never precise.

My fricnd has said, ‘What is the basis
of our agreement 2’JHavc I not made the
basis clear ? Economic gain to us and eco-
nomic gain to them goodwill and further
strenghening of our ties.

A great play has been made about
Zia's government. Granted, it is a military
dictatorship. So is Iran. So is. Gadaffi’s
regime in Libya. Do my firiends here want
us to play the role of a moral policemman of
the world No. Madam, because with our
present economic strength and with our
developing  sensc. wc should not have
that idea. After all a people will get the
government thev want. You and I cannot
change it. How would my friends herc and
there like some of the dictatorships of the
socialist countries saving. ‘How darc
India turn ino a democracy ?* Will they
cnjoy it 2 We will protest agzinst it. Si-
milarly may 1 not ask a similar treatment
from our hon friends here to governments

outside the country ?

MR. CHAIRMAN : The hon Members
time is up.

SHRI YADVENDRA DUTT : Please

give me len minutes more.

MR. CHAIRMAN : No, Please. Only

two more minutes.

SHRI ATAIL BIHARI VAJPAYEF :
You can give him some of my time.

SHRI YADVENDRA DUTT : The
Foreign Minister is a bachelor and he can
alwavs oblige a married man ....

(Intirruptions)

I hope we arc old friends and, therefore,
we can cut a joke on each nther.

SHRIKRISHAN KANT : Not publicly.

SHRI YADVENDRA DUTT : A

public joke is more welcome than a privatre

joke. A ptivate joke is more dangerous.
My friend mav not know about it.

Madam ase we to play the role of a
moral policeman ? We have our interests.
They are primary and they are absolute
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and essential and that has to be-guarded
at any cost. Every country is free to have
a government they like. Outside this House,
in the Chandni Chowk chowraha you can
talk any amount of Bhai-Bhaism. That does
not matter. But what we say here in this
House, we must say that with responsibility
because that will have weight Whatever
we say on the foreign affairs we must say
with a definite weight and a sense of res-
ponsibilitv. So to say that this agreement
made with Zia is bad—I do not agree.
Some of my.friends have brought round one
saying going around, that Zia's regime will
fall in a year or two. I do not knew. If he
is a Jyotishi I do not know, but in Delhi
I see a lot of Frotishis being welcomed by
a lot of people who make them dapce. 1
do not know who falls and who gains.

It is for the people of Bangladesh to
decide and not for us. For us, what is
essential is our talks or bilateral arrange-
ments. And the princigle. for which we
have stood for so long has been vindicat-
ed in the Farakka Barrage Agreement
with Bangladesh. May I now humbly
draw your attention to one thing? I think
you may have scen all sorts of things
practised in the Middle East. The results
have yet to be scen.

Madam, we have been asked bv hon.
friends here about the Brahmaputra link
with Ganga. I will say this with a full
sense of responsthility. As a humble
Member of this House, I am sure that this
link by canal has been talked about and I
am sure that although it has not been men-
tioned in the Agreement specifically,
it is understood. 1 am also sure that giv-
en the good will and due time. our Prime
Minister will be able to ajhieve this. There
will be a definite link between the Brah-
maputra and Ganga by a casnal which will
enrich this country in all wavs,

SHRI SAMAR GUHA : In how many
years?

SHRI YADVENDRA DUTT : Well
I ask Prof. Guba inreturn whatis the
number of years of anation’slife.

SHRI SAMAR GUHA : Have vouany
idea of siltation in any year during the
lean months? Have you calculated that?

SHRI YADVENDRA DUTT : Prof.
Guha, it scems, has calculated the salinity
of water there.
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SHRI TRIDIB CHAUDHURI (Berham-

SHRI SAMAR GUHA : In the whole
of Calcutta, the people are living on saline
water only. And crores of people in
Calcutta now drink only saline water.

MR. CHAIRMAN : Prof. Guha vou
had your say. I do not want any interrup-
tion as far as possible, We have very
little time. And he is wanting more time.
You are taking away his time.

SHRISAMAR GUHA : You are enjoy-
ing , Madam, thc game. Thisisagamein
Parliament.

SHRI YADVENDRA DUTT : My
hon. friend, Shri Guha plays the game very
interestingly. If [ may say so, it is
like this. T quote here a Hindi couplet.

Wity a g T =47 & uTg
waz 7 wife 7zerd |

The translation of it is that vou have
rcached the age of forty. But, still. you
bave not given up the childhood.

SHRI SAMAR GUHA : I remain my-
sclf as achild in the last days of my life.

SHRI YADVENDRA DUTT:
My friend Shri Guha talked about the
drinking of salt water in Calcurta. I have
just read out that by this agreement
when the water flows in the salinity is
bound to be reduced and Calcutta will
get a better drinking water.

The protection of Calcutta port is
a longrange measure. Governmenty will
take up the deep dredging so that the
port can incrcase its capacity of the
handling greatly. With extension of peace,
better ships may enter the port.

Madam, with these few woras, 1 again
with all the emphasis at my command
beg to say that in the given circLmstances
we have softened the hardened internatio-
Balattitude towards us but at the same
tim. we are not sacrificing our natjonal
fnterests. We have been  able 1o
soften that attitude and oprn up the
channel of communi- cation and con-
tracted certain give and take for our eco-
fiomic benefits. We have again built in
thaat part of our country our economic
tics and Farakka arrangement/aoreement
tis an achievement. With these frw words,
Madam, I support the agreement in its
entirety.

pore) : Madam Chairman, 1 am a ligtle
hesitant to speak after the grand loquent
support that has just been given to this
agreement by our estremed friend, Shri
Ya-dvendra Dutt.

The problem as I sce—howsoever,
dismaved we may he about the future
of Calcutta Port—is that we have entered
into a solemn international agreement
and into a commitment to reduce our
claims of withdrawal of water at Farakka
much below 40.000 cusees which was the
absolute minimum according to the opin*
ion of all hvdrolagical experts. national
and international. consulted so far for
saving the port of Calcutta.

Madam Chairman, much is bring
made of the fact that while Mrs. Indira
Gandhi’s government was satisfied with
an agreement for withdrawing only 11,000
to 16,000 cusccs this Government has
at least succeeded in persuading  the
Government of Bangladesh to agree 1o
India’s withdrawal of 20,000 to 21,000
cusecs for thirty duvs of the leanest period.
But it is convenienthy forgotten that the
Agreement was for onlv one year and
it is also conveniently forgotton that in
1976 we could withdraw— because there
was no agreemong—-45,000 ta 40,000
cusccs. The comparison really should not
be between that one vear temporary
agreement and the present
agrecement. The comparison should be
in the background of the universally
accepted technolocical opinion of 40,000
cusecs as the absolute minimum for the
saving of the port of Caleutta. The pre-
vious speaker made fun of Proef. Guha
when he said that it was a political agree-
ment, But mav I remind Shri Yadvendra
Dutt that Prime Minister himself had
referred to this Jact in his statement
before this Housr and stated that

“hon’ble Members should  also appie-
ctate that negotiations involved not
onlv the sharing of waters between
the two countries. not only augme-
ntation of its flows bur also the
political imperative of improving
our relations with our closest neighe
bour, which is an acid test of the
cflectivencss and  credibility of our
entire foreign policy.”

So it is really acase of technological
opinion of hydrological cxperts  being
throwr.n overboard for a political resson
for a political imperative, the imperative
of an imaginary cxpediency, of trying
fo appear before the world as if we were
baving a friendly face with everybody.
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I do not know what that means, Really
the government . placed the interest
of Calcutta port on on¢ side and the
interest of its international image of
friecndliness and accommodation with
neighbouring countries on the other side
and weighed the two and then decided
in favour of its bright international image
and that was why this decision was
taken.

Otherwise it is absolutely difficult
to understand why our Prime Minister
should go out to defend this miscrable
agreement on sharing waters at Farakka
with an argument that in a situation of
the kind that prevails in the lower Ganga
basin where in the lean scason there is
not just enough water to meet the require-
ments. If there is not enough water to
m-et the requirements, why should our re.
quirem=nt br sacrificed for thesupposed
requircment  of  Bangla Desh. Actually
hydrological experts and  inter-
national bodies that had gone into th,
question of  the  quantum  of watep
required by Bangla Desh, had a differen,
view. Everybody knows that Bangla Degp
really suffers from surfeit of water, oy
from paucity of water, In that backgroynd
it is difficult to understand why the
Government agreed to surrender more
water to Bangladesh. Suppose that what-
cver quantum of water is available js
not eaxough to meet the rejuirements of
both countries, why should we agree
1o give a larger proportion of water for
Bangla Dosh and take a small proportion
for ourselves ?

I muy here refer ) the figures agreed
upon. During January I to January, 1o
the total flow reaching Farakka is 98,500
cus~cs of this we agree to withdraw 40,000
and we agree to give a larger proportion,
58,500 cusecs to Bangla Desh. In the
same fashion for every ten day segment
for these fve months, we have agreed
to give a larger proportion of water flow
for Bangla Desh when it is known that
Bangla Desh does not have sufficient use
for that water. Howsoever it might have
built up jts case, at least international
opinion was not hoodwinked when Bangla
Desh sought to internationalise this issue
anq took it to the Islamic Conference,
-l{mu::i Nations and the non-aligned
Conference. Everywhere they were told
}(’ ﬂCQ.OKialC with India bilaterally.
Theer is no evidence that international
public opinion was taken in by the clajms
‘of Bangladesh about requirements of
“ranga water. I do not have the time
to go into the various reports of the World
thtnf and other internatoinal bodies about
but ';‘g:l:crpcnu of Bangladesh for water,
that ia t;l‘ 1s no doubt about the fact
in 1s matter we have failed to keep

our mind the interests of Calcutta
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port uppermost and we have unnessarily
agreed to and submitted to the claims
of Bangladesh for a larger proportion of
the available water, with the result that
what we have agreed to take what will’
hardly cnable Calcutta to survive,

Very much is being made of the possi-
bility or likelihood of Bangladesh agreeing
to recycle the large flows of Brahmaputra
water through a canal to be constructed
mainly through Bangladesh territory to
join up with Ganga. If that could be done,
perhaps the problem of Caicutta would
be solved, but the fact is up till now
Bangladesh has refused even to discuss
this issue, Even if they discuss. there is
the question of finances. It will require
constructuon of a 300 KM long canal
through Bangladesh territory. It will
also require, for controlling the larger
flows of water to be recvele from Brahma-
putra through that canal to Ganga,
perhaps the building of a bigger barrage
than the Farakka Barrage. As for as we
know, without meaning anv disrespect,
I can difinitely assert that Bangladesh is
not in a position to undertake the financing
of that gigantic project, even if they agree
to it. So, ultimately we will have to go to
some international financial agency like
the World Bank and so on. We know
ultimatelv at which country's behest
the World Bank’s politcies are decided.
Pert.aps the World Bank will step in and
perhaps the United States also will step
in. No hon. Member has referred to the
fact that the one countrv which came
forward to congratulate us on the conclu-
sion of this water-sharing agrreement,
was United States. So. I can well imagine
that the USA and the World Bank would
be verv much interested in having their
grip over the economv of the ecastern
sub-continent of India. both in Bangla-
desh and also over the Calcutta Port
and the Calcutta hinterland. Farrakka
and so on ; and that is the meaning and -
significance of the congratulations that
our Prime Minister received on  the
conclusion of this agreement from Presi-
dent Carter.

ot dae o e (feeft /2R)
vt wEEw, ¥ A £ wod fral ¥
WU o gAY 1§ AN X A W
iz w1 ¥IFuHE wTT ¢ IS
s X ag w7T & 5 A & fdl W
gam ®T e mar ok g At J
g N wEr fF wife a7 Ad 5w
GHET & qG 9gX ¥ gy E T
Wiy o€ o otz s wfee
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SHRI P. K. KODIYAN (Andoor):
Madam Chairman, lisicning to the spee-
ches made from the other side in de-
fence of the Farakka Agreement, |
have come to the conclusion that the
Government of India has surrendered to
the political blackmail of the present
Bangladesh Government.  More than the
economical and social considerations in-
volved in thr whaole question of the Fa-
rakka project, the Government have taken
into conmderation the question of good
neihbourliness.  That is what several
Mcembers from the other sidr of the
House have tried to prove.

I do not think that a change of Go-
vernment will Lring about a change in
facts. Of course, a change in the Go-
vernment will bring about a change in
policy. Since I have very little time at
my disposal, I do not want to go into  the
difficultics of the Calcutta Port, et

I want to quote from a speech of Shri
Jagat Mchita made in the UN Political
Commitice when that Committee was
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disciissing the Farakka issue on a com-
plaint made by the Bangladesh Go-
vernment. This is what he said. 1
quote:

*Mr. Chairman, whatever criteria we
apply, withdrawal of 40,000 cusccs
of water by India at Farrakka s
well within the entitlement of its
cquitable share of the Ganga Waters.
It may be worth recapitulating that
9o per cent of the total population
in the Ganga basin lives in India,
99 per cemt of the catchment arca
of the Ganga and 1.5 per cent
of its entire irrigation potential lie
within our countrv. On the other
hand, the length of the main channel
of the Ganga in Bangladesh is only
140 kins.  The Ganga and its tri-
butnaries fow through a catchment
area in Bangladesh which is hardly
0.7 prr cent of that of India. The
Ganga basin in Bangladesh contains
6.1 million actes and is inhabited
by 12 million people. In quoung
figures of the total area and popu-
lations affected by Farakka with-
drawals lving in the Ganga basin in
Bangladesh the Bangladesh Govern-
meat app &1 to hav - anluded the
entire arca and popuiation of all the
Districts of Bangladesh which about
the Ganga basin and not that part
of the districts which actually lie
in the Ganga basn.”

Now. these are the facts.  The change in
the Government conld not  have resluted
in the alteration of these facts.

According to the present  Agreement,
the Government of India has been very
liberal in gwwing the (Ganga waters to
Bangladesh specially during the lean
period.  Shry Jagat Mehta continues to
point out:

“The  distinguishc.l  representative
of Bangladesh has stated that Bangla-
desh requires 4g,000 cusecs of water
for irrigation. No details have been
given on how this figure is arrived  at
According to the data madc avalable
to us, at present, only 1,000 to 1,500
tusccs are utilised for irrigating no
more than 75,000 acres.”

Now, since Shri Jagat Mchta made the
speech in the UN Political Committee,

do not think that the Bangladesh Go-
vernment has given any further technical
data in order to strengthen its claim over
8 demand of 49,000 cusecs of water.

The Purpose of the Farakka Barrage
was dasilting the Cajcutta port and the
hly siver and stabilising the channels.
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Several hon, Members have argued that
this agreement had reduced India’s share
during the lean period, very much less
than what is required just for the junc-
tioning of the Calcutta port.  Shri
Krishan Kant pointed out that it is only
a question of two month of lean period
for the rest of the year, India is going
to> have enough water. Bu, it is net a
question of two months alone, it is a
question of five months from January to
May. I also do not agree with the
comparison that certain hon. Members
sought to make between this agree-
ment and the agreement that was signed
during the  previous regime. That agree
ment was for a period of ten days in the
month of April and for thirty days in
the month of May, not cven for one year.
The present agrecment will make India
to draw less water not only for a period
of two months, but five months.

Further, this agreement has also not
resulted in creating a good image of
India in the international sphere. Of
course, the idea of building good neigh-
bourly relations is a very laudable idea
and we have to try our best to strengthen
our relations with all our neighbouring
countries but this should not be done by
sacrificing the interests of our country.

Nobody can deny the fact that Cal-
cutta port is dying and Shri Chitta Basu
went to the extent of saying that it has
already made a dying declaration, I
do no tunderstand the logic behind the
agrecment with regard to the sharing
of water during the lean period of five
months. During this five-month period,
India’s share gets reduced from 40,000
cusecs to 20,500 cusecs in the month of
April, and then in the month of May it
gucs up to 26,750 cusecs. At the same
time, Bangladesh gets 58,500 cusecs in the
beginning of January for the first ten
days and then it never goes below 34,000
cuscts in all the five months period.
So a much bigger sharc than Bangladesh’s
actual entitlement.

17 hrs.
[Shri Tridib Chaudhuri sn the chair]

I want to point out another aspect
also. This sharing of waters under this
agrcement was based on the calculation
that there will be a total 75°;availability
as per data observed hetween 1948-1973.
After 1979, that is after 1972-73, in the
last five years there are reports that
there has been an increased utilisation of
the Ganga waters in the uplands amoun-
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ting to on an average 1000 —1500 cusecs.
That means that in the last five years
the total mist have been about
7500 cusecs. That much should be
reduced from India’s sharc because we
have already committed to give a parti-
cular amount of water to Bangladesh
under the present agreement. So, what-
ever happens, whether the total availa-
bility of water increases or whatever be
the developments in the last five vears,
we have to supply Bangladesh the amount
of water during this lean period as has
been agrced to under this Farakka
agreement. This also is a disadvantage
to India.

Lastly, T do not know. When 1
heard several scnior members on this
side, defending this agreement and
particularly, Shri Kanwar Lal Gupta
giving an ecxplanation. 1 started won-
dering how he has changed when he has
now gone to the Treasury Benches and
listening to other members also. I think
that some members are capable of ar-
guing both for the accuscd as also for the
defendant  alike. Those whose  blood
used to boil the moment they heard the
possibility of making some concessions to
our necighbours whether it is Ganga
waters or some territory to our ncighbour,
China.

SHRI ATAL BIHARI VAJPAYEE:
Territory?

SHRI P. K. KODIYAN : The possi-
bility of conceding as a sort of agree-
mmt.‘l.

SHR! ATAL BIHARI VAJPAYEE:
You arc equating water with territory?

SHRI P. K. KODIYAN: I am not
equating. The moment they heard this,
their blood used to boil. Of course,
every Indian’s blood will boil. It is a
question of national interest. But the
same type of people are not submitting and
giving all sorts of explanations to
an agrcement which has a sacrificed the
national interests. I do not know what
is the magic wand and whose magic wand
it is that has brought about this change.
This change is not in the  interests
of our coumtry.

1 disapprove the Farakka agreement
which has been con-luded between India
and Bangladesh.

SHRI A. BALA PAJANOR (Pon-
dicherry): With a mingled feeling of
Jjoy ad sorrow we have to only oppomc
this Fesakka agrcement.

I take it, as I read from the satement
made by the Prime Minister as also by
the Minister of External Affairs, Mr.
Vajpayeeji. that it is a good thing that
we made an agreement with Bangladesh
because it is the goodwill that ceunts
maost. As I said ecarlier, it was with a
mingled fecling the sadness and the
feeling of depression being due to the fate
Calcutta port will have to face for the
coming three years duc to this agreement.

But, one thing I am happy to see here
is this. Only the Members from West
Bengal spoke on this subject with an
utomost feeling because they -are the
people who arc really hurt. I do agree
with good saving that only the nation has
to feel for it. But, somchow or ather,
I do not find from the Members of West
Bengal from the Janta Party getiing up
to support this Farakka Agreement.
(Enlerruptions . Irrespective ol party
aftiliations, all the Membrs from  West
Bengal spoke with a sense of fecling.
There is no question of not getting the
support from Parliament. I am fully in
agreement with this. It may not he
useful to have a post-mortem  done on
this. I am happy to see that even Shri
Kanwar Lal Gupta said that after all
this aﬁrtcmcm is for three ycars and
after the period of threc years, we must
start some negotiations with the Govern-
ment of Bangladesh and do something
for Farakka. But if you take this in a
technical angle, I wonder whether it
will save this port. In the lean months
—April-May—the optimum requirement
is 20,000 cusecs of water. This is the
minimum requirement even as per the
opinion of experts right from Mr.
Hensen to Shri Jagat Mchta who clearly
stated in the vear 1977 that without
40,000 cusecs wc cannot save Calcutta
port. 1 do not want togo into the tech-
rality of it. We huve to sec how far it
will affect the port.

Sir, we know about Koovum river in
Madras. Shri Karunanidhi failed
to have thesilt taken out from there.
Still the dirty water stagnates in that
river. If that is the position in the case
of small river Coovum, you imagine the
position of Ganga water in Farakka.
If you are not able to take the silt¢ I am
afraid, the problem will be there and it
would be difficult to solve it. I am not
in agreement with the experts stating
that these are days of modern techniques
where we hatve to sec large ships entering
the port. But once you allow it to die,
you can never get back the Calcutta port
atall.

This is not a matter that in a few
years you will be able to solve this prob-
lem. ‘It is a matter of future generation.
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We have to be careful about it. 1 am
net blaming the Janta Government.
You are trying to have the goodwill
from this Government. 1 am afraid that
some mistake was committed by the pre-
vioms Government. It was in 1969 the
very same members with vehemence were
oppoting this agreement.  But the very
same Members did not speak a word
when Government conceded the Kacha
Thivu to Sri Lanka. They had failed
to understand the feelings of the people
of Tamilnadu at that time. Let us not
mix up that issuc. We have to see the
future prosperity of this country.  There-
fore, Sir, [ appeal to Government through
you Mr. Chairman, to recomider it.
Because, the agreement is, after all, a
docurnent but it is not sanctum sanctorum
that it cannot be reviewed. If you feel,
you can review it. In the meanwhile
we can also think about getting the
Brahampuira water and lcaving it in the
Ganga so that Calcutta Port can be
saved.

Whatever be the experiences, let them
come forward with such an agreement
or such a proposal or at least let them
give a solemn assurance to the people
of Calcutta that it will be saved from
silt because for the entire castern ‘region,
Calcutta is the main source of communi-
cation. 1 am in full agreement with
some of the Members when they said that
we should not cut the agrarian rights of
the prople for the riparian rights. You
have to be very careful in these matters.
When 1 say ‘very careful’ 1 say that
certain mistakes are bound to happen
in a matter of thiskind. Itis not a very
big mistake. But itis a vital mistake
which we have committed and we have to
rectify that. Somechow or other when we
expressed our feelings, I find Members
from West Bengal expressed their feelings
in this agrcement very vchemently. 1
have a feeling that I have a right to speak
becausc Pondicherry has benofited a lot
due to that grecat Saint, Arabindo be-
causc it was he who influenced the people
in Pondicherry. I have a right to support
the people. There are still many Bengalj
people living in Pondicherry. Saint
Arbindo gave the spritit for us and led
the Independence Movement from there.
1 bave seen Pondicherry port but I want
10 sce Calcutta Pert. 1 want Calcutta
Port to be saved somewhow or other.
Sa, 1 take it that it is a matter not only
concerning Calcutta but also  other
people.  In the solution of such matters
there should not be clement of great hurry.
You have to solve thesc problems in a
peaccful and calm manner calculating
the interests of the people concerned
-amd the totality of the nation’s progress.

The previous government used to take
everything for granted bosausc it had
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stcam-roller majority. The present Go-
vernment does not have a closed mind.
They have an open mind. We have to

congratulate the present government for
this matter.

MR. CHAIRMAN : Please, try to
conclude now. The time is very litde and
many Members have yet to spcak.

SHRI A. BALA RAJANOR: Mr.
Chatrman, you may give mc some more
time. [ am the alone speaker from my
party and I am speaking for your cause.

MR. CHAIRMAN: Please try to
finish soon.

SHRI A. BALA PAJANOR: Sir, I
say that we have to approach this prob-
lem in an impartial manner. In this
matter I suggest to the present govern-
ment to re-consider and, if possible, send
missions to Bangladesh. Afterall they
arc also our kith and kin. I do not
scc any difference between Prof. Guha
and the present President of Banghdesh
because they speak the same language.

SHRI SAMAR GUHA: Even we
fought together during the liberation
struggle for Bangladesh.

SHRI A. BALA PAJANOR: So, it is
casy for us to solve the problem. Earlier,
we had the name of Pakistan. Now,
it is Bangladesh. It is beteer to  send
missions of Members of Parliament—
including Membrs from West Bengal —
so that they can -arrive at some kind of
better agrecment. 1 know the Foreign
‘Minister who is known for hislong freind-
ship can create good friendship with
countries like this. Because it is not a
question of reparing a right. I
went through the entire agreement which
they sign there. It .is nota question
of agricultural right. It is a question
of survival of human beings. There are
human beings in Bangladesh, in West
Benga! also, in India also. For that [
say that if you close Calcutta port, there
is no economic solution. It is not only
West Bengal, not only the eastern re-
gion. The economy of the entire country
will be upset. To me it is a major port
and if that port is affected the entire
balance of the economy will be badly
affected. Take Cape Comorin or
Kerala, We have to feel that sense of
gravity. You should appraoch that angle,
not in the angle: there is no use having
post mortem, the agreement has been
signed already. The Janta government
has an open mind. So, when you go with
an open mind, Baogla Desh will also
have an open mind to reconsider itin such
manner as not to wait for shrec yoars.
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[Shri A. Bala Pajanor]

Within three months it might be recon-
sidered. Especially April is  coming.
Once it is closed it cannot be rcvivcd.
Let us pray to God also.  If there is only
20,000 cusecs ] hope thev will not
be so strict technically. Thev should send
that minimum 20.000 cusces to save Cal-
cutta port. Prav to naturc to be not
harsh. \Wo were hit bv cyclone and
floods. Let nature be kind to them.
West Bengal people should be  saved.
Calcutta port should be saved. [ think
the Janata Government w: wld br kind
enough to reconsider this matter. Thev
mav send goud will mision: they can
send technicians and experts but let  them
not confuse the issues.  Let them solve
this issue.

st W e & (qqOE)
guafy  wgIRT, S99 §e, fa3w e

Y WWA ¥ WET 97 AT 9
Th T dET T FTAT
g W @ig WafF T moa
wra 7 fm ous fawez T o
gnr  fFor SO ) 9T IR
@A ®AT AT E ) W7 qEAAT

7aTd WA o T o & 7 9
T @ W "5 Y Az FAem sai
frat gl 7 A 7 fan

g g ey & WTHT 9T AT
R faare gar & agt Nt e &3
WEW R o HBgwdiw
gWT  FT I9EN FTE ZATR FAX
TATT TIHA WY AT ARG WY 9T
Wt Igraa ) Wi w AT &
auTET ¥ OF qgq a uThT & gW
ax T ol Ty fau § g ol
TS FT AT

@Y v ag ¢ fr zwmy fRw
ffz Y awaar FTag T THFL
fezwr #f7 * TwaT 6 a7 TN
g fx feodt s @ oy foeadw
7T 21 U AT Iy aa g fw
AT HETT W gy fum o 4 e
9 wfgx 21 w@w FAAT O
Y FrEr wrg g aft ¥ fazw wan
agrew 7 fawg &9  wfrwr faamr
2 f& faat & W g fag aamar
ZATT qEEY I N vwTE @
ITHY WETHT FY T FIT qErRT
g 3Ia%1 fam @71 7 1w ¥7 fgm
1 FUATRM § TERAT F77 F AQ
mﬁanﬁmqaﬁ oY fxam qat
A 7 Az F7 g7 21 fEEAY
T wWET  FT NI AT &
FIZHTOE F FETAITGA AT AAATT
’qrﬁmmmquarmmm
qal ¥ "I WIEAY ¥ gET Y
wa & Aifa & Uz @ @@

& frig = & woy FUF q@F

waF 4, gar? fag § 9% qrg #tig
FEETT A 11 A WA F 16 AT
AR FT qARYAT fvar qr—aa e
AN sy aifear o @ @ Afew o
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i
anElY ¥ o7 16 AR AR
TG FT 21 FITT AqAFA qrY F For
a1 TR W9 #z7 § F wAar eI
AW NIFAEAT L F ITAN HTEA
gfF ®1 1971 M AE ¥ qvEw
wa fomer 7 3z ¥ quenAr faan
qr faag A zar FVAT F oww
qToT 7 7] F7 TifFEama 17 faar—
39 feq oM wm @ ! ag Fao
ST g wfn &Y Al O afew g
afw o1, a1 7 Fifear F71 vfmm o
qz A9 2 fzar)  IEET vy awwAT

Fg1 } (wawem )

SHRI VAYALAR RAVI : You want it
to be occupied? You are not a Jan Sanghi
now. You belong to the Janata Party,
Change your thinking !

st i e @t 0 & qeer

g # 5 3% 7w o wr e
Tt 7@ fear o w aw kY
AR FT famrmr a1 1 3w Aww @
st gfeT T & AT T oT @
9, ugi I FAT XY &9 T4 g€ 0,
FATgA WAy 9X AT $TqT AT Q@I
ar g "y qifeat @ © & )
(swarew)

g GRANT 9EY & qETAw ¥
TR H=9T gWT & 1 aAg A a1
Ffam g we =N FEwT O
Ffong & gwanm g @ s &
fog 31 o § a7 w7 TWERT T

qFaT )

ooy wgr fF ET g "iaTd-
frafle o @@ W wEe @ @
T T WY e A g gf aav O
ge femrmar g @ ¥ I TEW
g agw 'R {1 mwieT R
aar-frafr &Y w§ o gift og=w
arer Tt g
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TR FORFT  aY T 99T W<
g gHefT A gar ar | g ¢ &
FEAT Aga g & o A & arer oy
W F@ F fAr 39T WR_w AR
91 wAfau guer & fe o e
ot | T AHeN ¥ s s gt
qFPR g FFAT & AT SUX A_W AR
fage ai R @ aFdT & 1 WA
I qg AR w47 § AT FAFAT
9% # W AT TN R AW T
g fagr Sox Rw 7 9 fa=rs g
T g d agaert Hay wEd
0T AL Irg /o7 T AT TE—
ghIg Hr TRgAar & gEfag
qT OFE L ...,

SHRI VAYALAR RAVI: How can you
have a port in U.P. and Bihar 7§

st W et @ ;3w fAg
¥ wga Aga g gw I RW AR
fg a=i® ag fa=r § f gt
AT F FETT JOR FJT AT
T

¥ gfarana 753 go, v ¥
WYH & & Tt § g & wEr
argar g fF S g ST /R
# fawm ww =fgr | w
gMr ¥ W FT WY HAET A
sfer & 9 7 Swn, e R
fE@® g @i s IWF
fearr % 3w 9w & WX HUAT 9% %
T AT ORI AT AW AW 1 I
fag & #oX I WA & T F@T
T ¢ 6 F gune e Wl N F
Aa ¥ favaw @ AR @O @
Fg1 g g fF Fowa a7 feafa
# o ¥ @ ge avg faaar aw
X, FEy av  FRYA At F wigw
¥ ufir arY A [AFQSAT T W
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[ A g wTw )

Tm§ et afe wfew & wfas
T FAFAT O ) e qF ik ag
W8 ¥ USBT O & F W@ |

g1 WeIl & AW, gaqfa Wy,
X o9 w1 gHaz W E )

SHRI DHIRENDRANATH BASU
(Katwa): Supporting the metion of my
esteemed friend. Prof. Samar Guha, I rise
tosay that it appcars that the importance
of the Farakka barrage has not been
properly understood by the Government.
Farakka barrage was designed at a cost of
Rs. 126 crores for the development of the
Clacutia port and for protecting it and
dor the development of the industries in the
eastern region.

You will find “from  the records that in
1962, therc was a committec of the Calcutta
Port Trust—of which 1 was also a member.
Iwas the Commissioner of Calcutta Port
Trust. This matter was discussed with the
Central Government and written  about
to the Government of India. We submitted

:several proposals and explained the impor-
tance of Farakka barrage, clearly to them.
The previous Government aiso did not
complete it; and their actions did not
.COmC up to our cxpectations. The present
Government, too, has not un‘lerstood the
importance of the matter.

It will be seen fram the negotiations
that Government was going to appcase
-Bangladesh at the cost of the eastern re-
gion, and of the nation. It will be very
difficult if at least 40,000 cusecs of water
is not given to India, for the Calcutta Port
and the neighbouring centres for irrigation
pul . But as far as the Calcutta and
Haldia ports are concerned, the Hoogly
Swer i3 almost dry. Ganga in Howrah,
Honghly and nearby places has been silted;
and dredging is not being done properly.
And it is also not sufficient, So, Govern-
ment of India should protect the interests
of the castern region, the 1gon of Calcutta
and the subsidiary part of Haldia by taking
.atleast 40,001 cusecs of water. Nothing less
than this quantity will serve the purpose.

.Mr. Chairman, Sir, you are fully aware
that for export and importlbusinasl, the
-CAStern region dcgn'ds mainly on cutta
Port. And if the Calcutta Port is dry, West
Bengal .will go; the eastern region and
the nation as a whole will go. 1 would,
thercfore, appeal to the Government of
JIndia to0.revise the agrcement. This is &
secret agreement that has been reached

with.Bangladesh to appease them; nothing
clse. In Bangladesh therc is no dearth of
watcr because of Padma, Brahmaputra and
other rivers. More than 2 lakh cusecs of
water is flowing through Bangladesh daily.
Sometimes it reaches as much as & lakh
cusecs. So, I would request the Prime
Mianister, the Minister of Irrigation and
Agriculture, the Defence Minister and the
External Affairs Minister to bear in mind
that by this agreement we have given them
a lion’s share., namely, 80 per cent of the
water.

Here I would like to  point out that the
West Bengal Government was not consult-
ed at all. It was a secret agreement.
Neither the present Government of Shri
JIvoti Basu was consulted, nor the previous
Government. It should have been done.
In the end, I would again request them to
reconsider the agreement in the interest of
the nation,

SHRI VAYALAR RAV] (Chirayinkil):
I want to ask only onc question. Is it a
fact during the negotiations the West Beu-
gal Government was completely kept out,
the former Chicf Minister, Shri Siddhartha
Shankar Ray as well as the present Chief
Minister, Shri Jyoti Basu, and they have
protested and written letters? Why  did
yot keep the Statc Government in
the dark ?

TG TE FARYAT FT & WO § OB
fegai #1 &= fqm &, o & awwaT
g AEgEE TE g AT TR
arogr -awi-& fau avevrercor wfi a9 |
ai arsaw vt § A6 A2 Frer ooy
T A AN A A WA W W &
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Tar mﬁmm. o o
Wﬁ!ﬁﬁi’zomaﬁil

v ey oo . &y oy Y s
ar | H¥ wer a7 fF weETO ¥ faar
e wrmH i Y a9 faar 0

SHRI ATAL BIHARI VAJPAYLE:
Sir, he stands corrected.

DX IqA T AT E

QAT I q7F FY @A ¥ @A
grt 1 s #1 faare faed 25
=t 7 W wfas mwg & IowT gwr
a1 ag faaz gy aifeama &
g9 4r | qX ¥ J9 e
#fer g€ @t Trdw & A 7z feane
AT @ 1 T AT X TN
grEEA R R EY . qR ag awEs
F1 ®1% Freor A 2 fE Eqvrar@y &
fifrr A 1 Ffew faae g
AZT EWT | AMAT AWM T HIHS AV
TENfAE FTHA H ¥ mT 1 e
facier ZwY & AT & ag 99 IET
Tar W og aF F ogarses Aviw &
ST AT & 319 wiwgva ¥
QT AR WTET 9Y fF T
Ffaar w1 7@ 59 ¥ fou wr@
o gwar 2w &1t oefE arat s
Fifer 1« gEwE ® 3T & qugar
fast & f& gv 9 faarz ®) oo
gy ¥ g < fagr 1 9w &@w-
A 9T gRfres g gu, 99
aag ¥ aY 7% f==r & @, @
¥ oar, o ag wgm wf A e
Far wafesr 3 g awd Y g
TuTERt AW ATl H Hywfeee AW AT
T w qw WY § o e-facde dw
Wt & swgx ¥ ¥T ogg s
wfavafer a# geft fs ardy gfmar &
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W™ faoda T w1 oAy feqy
g

™ ARl At ¥ QA
wgAgs § 1 9w qrT qufa qd
g\ T O Wi &1 e
fodr, amemw &1 feaar fad, Og
AILTT & | 9 FT ¥y fasme
FEAG AT &1 giF 3w wigw
T ARAT § | W@ 4@ FgW 6
tfEamara Ry waraw
# fau ot sl "o & fao W e
R &7 Afww g ag @ e
aifge f& T ogAT & &9 ¥ qwERw
ot g {1 ST AwSEAT W
A A gEY AEA F wgr o@v fw FW
AR WY ATCA AT AT 97 | WAL
FTART  qTX W FT AIAT & W
ITF ATH ISTAT T AT 7T gH IARY
wraaTay #1 &7 A€ s Tifge

awafa agva, ag F3r AT & 5
Y §FTT § gATREE Aww ¥ 40
EIATT FIAF FY /AT ¥ oY HT T AT
gare & ¥FTHY w7 amw fear smar
& IAFT M 9 F¢ AATITATS | T&
TR FAF TFI & TEY faar an, siwt
AT weaqr A Y FuTA famr av 0 3w
91 2R AT T HULT JT F
TR T @ 4 /T W9 A9 § 99 n9Ar
qu TG AT &, HOAT qEF AASEAT
AT A T A wEY I e
JIAT AT FEF K qTd HTLSHA
TOT o | AFA IFFT @A IHLF A
& 98 ¢ i g Trefve g A A
HTT 9T AE¢ F7 qF, a7 & g FA
fe o adt #3 =% wifs Iw
EITT AF O A Iq a1 FEA A
T gH ag v Y F S F Ay Tl
JATT g%y ¥ FafEw agi o T 55
&I AT ¢



283 Sharing of Ganga
[t waw fagrt wraedt]

AT AT FART T § | Ko FHT T
& favx &% Y oF f@ w1 garar fear
21 ¥fer gart @t fawww gawT g 9,

wY wwT ag - § g AL F AT
gr3am ¥y g ¥y 9 ag faard
Rraga AT ar Fagig i

Wt gz fagr wodat - wa gH
¥T® WX adl FT O @A T
awer 2w F1 Fgr ¢ f @fafady w7
@@ ¢, wefaai ¥ fau it IR amn
gy arfey, FB SR A A F
fau &Y A€ qrft anfge . .

ot FAT Y TAAT XA ATE |
T gfvrs & &9 JmEw

st ww fagrdt Twdgt ;. FAET AW
QT 8T F2AT 2 § THAFT I|G ¥ Q@
§ | ITTE] OF T T 44T T-ATEAM |
FE W AT FT AT AEATIAF
WTeTT 97 &Y gr o Tfa s wey
WY " awem 7 w77 ¢ f5 wafw
W% AfFErEET | T® AAdIg gl
® FmA @ aF01g f& wr@ A
T afwers frar 3, saran afaem
foar & 1 10 77 TR Y Afew
w ¥ #2771 § 7 afeew I geaEAS
AT ¥ 7T A1 HITAT AFAT T, A4 QTG
TR & ATAg AT |aT o wiA faa
aq AN wEAT FEEI AT,

Q% AHAYT A3 ;. Jg AT ATA13T
TR TATER I Y A |

Wt wen fagrQt FTAqY : I§ TAY
g S feard ar g 797 agurd
& w0 7 foar ag Fg w1 B FCA
L
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gisia d frar gy & fiv 1975
# W ofrE guT @1 ag ow W ¥ fag
q7 | OF TS & T W& FO0 FRANAT
WTAT QT | T T FHAANT Iq § F7
T wraT at fred A & quwa w7
g 78t fear S 7 s fear srar
T FHAET F4F 995 A I A
L HINE TAT FHBT 6 WA AAT
am fear a1, wRr g AT g 5
st @iy fogqr qr. . Hqn A ael a@
qraEY AEF FRNY, TAET qAT ART Y
a7, . . 3951 Wt "oy Fig faqrav |

17° 42 hrs.
[MRr. Srraxer in ths Chair]

Wt & T 1976 H 9T 40000
gt ar )

Nt wrw fagrt At - swfAn
f& 34 aafe a7 &, e anfa
FIAT "7 wvwy 1 3w o T A
F7. ¥ AT AY qIGF 9T $1¢ F@qTT A3
a1 | afFT ¥ g1 AT g R R
qEX 9T WqE AT ¥ a7 98
AT FAF qF F1 AWAAT fF7m w@v
¥ g IT7 Tro AT T FY A T 73T

=t QR0 HEATTAN T ;. HTT
IR FAfAR F |

o wew fagrQt awdq ¢ e A9
fraz fear ag #waTT aqiEAT &
ary e wor &, T | # eqrA H
W FT foar o1 fv g% 9o #7 qra
AFTAY B, TE  faara qwa w1 A
g Ag ¢ | % fam ox a1 arwrfaw
g & AT OF g g9 1 AT AW
T ofiw< fear @ f <A1 3w fawr &<
Wi 29 ATegm @9 % fag famerd
¥ wiferw &G
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7g o pra gar ¥ fe g@-smEmdn
gz forad wdfwm, foasy sgmaar
1972 ¥ g¥ 4, fw & waAY I geaTE
HIT HGAT Weqqw wE 377 ) F ;@
T % WeXY &Y A ’TAA gEeat w1

saT EYHAT AT § —

“The Indo-Bangladesh Joint Rivers
Commission established by "the two
Governments in 1972 shall carry out
investigations and study of the schemes
relating to the augmentation of the dry
scason flows and of the Ganga proposed
or to be proposed by either Government
with a view to  finding a solytion which
is cconomical and fcasible. Tt shall sub-
mit the recommendations to the two
Governments within a period of three
years.” :

g wzraard, “fafea v dfrge gre ot
Mg’ 1 F A AR AN TFATLE L FE
qAE Aregt 3 gavs fear @ 5 oW
F1 79 g § TG FIAT AR, 4R
W AW G+ T |

SHRI ~ SAMAR  MUKHERJEE

(Howrah). You say that there is scope of
review of the agreement annually.

SHRI ATAL BIHARI VAJPAYEE :
The Agreement  will  be  reviewed by
the two Governments al  the expiry
of three vears from the date  of
coming into force of this agrecement

I+ AR & WA F a1 T g7 1 Al
am §7 ay ¥ @ F1 T% afffa
o7 2 @, @ 9q ofefeafa 1w
FTARY 7T €477 &A & TF FRAT
FY 1S gTIT ATLT FT FAT A Y

SHRI SAMAR MUKHERJEE : After
the expiry of three years, there shall be
review,

5t wew fagrQ amd@ : owOA
TR § ofr grar fr Fmaagr ay uw
QT

SHRI SAMAR MUKHER]JEE : That
depends on vou.

SHRI ATAL BIHARI VAJPAYEE :
s me' and we have decided to do our
Job,
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SHRI SAMAR MUKHERJEE: We
are lacking that confidence due to our
past experience.

SHRI ATAL BIHARI VAJPAYEE :
What type of past experience have you
in regard to us ?

SHRI SAMAR MUKHER]JEE : The
entire machinery that you have inherited.

SHRI ATAL BIHARI VAJPAYEE:
You are talking of the machinery and not
of the men.

SHRI KRISHNA CHANDRA HAI.-
DER (Durgapur) : Can vou spell out the
long-term programme to save the Calcutta

port ?

ot wew fagdt aodat ¢ weme
wgiza, w7 g aarae
Ifee 7 9= A " agEr , ar 7%
NFAT 97 =TT FTIAT 9T | wTAATY
7eEgl  qATT fzar ¥ 1% gw qa@
F1 faF 77@ | Tz & fF oqr #1¢ faw
FAEY F ggatt ¥ fTar 7t 1w
7N 77 7 987 & & FwemEw
T agrmyar ¢ faar &, afgw agfas &
faa Fqrs a8y grm 1 a1 & gaar fram-
Ty FEf g 1 mae oAy qfefeafa qar
gHM, Y T ITFT ATHAT FIAT |

afes uw qra 70 awax § 74 Arg
fe 97 1975 ¥ FaayT gor, a7 A
IAFT I TR FAT 97 | 5T ¥
et gE o 1 gz Fer aar 9y fw
FAFAT &) T4 F TET 7T AALT g

AR

St RATAE - IF FW(T FT A0
FEAT /Y AT A qATZ 2 |

ot wew fagrdt ot AT a™HA
20999, 1975 & dfzae F1ofeifa=w
3 —

““Ganga Waters—The  agreement
between India and Bangladesh on the
sharing of Ganga Waters accords well
with the spirits of deep friendship and
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[vr wew Rgrd wradWt]
understanding that guides relations
between the two countries. The question

is not onc of who has gained or lost,
but of a solution.”

ot AW T JAT AERE IF A N
ara fe gt ¥ faar & &5 2

W wew fagret e - gw qA-
wfar an=idw & frar ) 10 3 9
LR TR i

‘“India has made a concession to
Bangladesh fears and agreed to limit
te draw at Farakka to F1,000 cusccs
daily from 21st April rising to 26.000
cusecs by the end of May as against the
diversion of 40.00n cusecs considered
necessary to keep Calcutta port silt free.

Study of obser-ations made by the
Joint Team of the experts from both
countrics of effects of the Farakka with-
drawals will cnable the two countries
to approach the question for a final
scttiement with greater confidence and
cerutude.”

ag ¢fzoz 2 | & FwAw g7=e &7 ofe-
T AT 93 GFATE ¢

“And ccrtainly it will help drepen the

Hoogh'!y channel and thus facilitate the

ouicker turn-round of shipping at Cal-
cutta port.”

11 gNT 3939 § faqg 90 aFm 3

afFs 20,800 FTAFT | A3 IH FAT
4

|
3

“Considering that a logjam has been
removed, the step towards an interim
agreement represents an amportant
step towards a final and more satisfactory
understanding on  this  importont
isiue.”

ergen wih 3fear 71 afeiaT & qf,
& wEEE A48 3 293 AT
qfg®t &1 3870 77 fog Fem FTH A
q fzar :

“A joint step towards a final so'ution.”
(wwwww) 7% fax & A4 97 9T
N HYfgw 17 @ T a1 g e § W

wrrwT ey ffewr 8 1 gw waR
WA AW F geaRT € wrgy Aeyw
et & Wi arvdy ¥ zaw 3T WY qEh
& w0 | Faeter sfer ¥ A4
2 2m FgET ¥ STERY FT AT IY
WY 3asr oo gar & g oo
RN AT A WA A AT HEAE

ot e g A&y famrergwe
TAARY W IFAT F Y7 g7 qfafafy
g?

ot wrw fagrt wrdat : wR e aq
gUTT wrawT  ug faarg a2 § @
AfFT T8 g ' qEF F ITTA0 AW
& § + fe avla &Y A ar
FHEAT TG WTHTE TF 91 f oy 2w
F g guRYw feqr AqT} IR M A
4T FERLE—AT fAaz7 g7 FAA
I A &1 ag FEET THA R W
gz WY Af ggAr =rfzo | grAYET
oFg FAYY T FHr AT HEATE fF IA
wer & ferr &1 aaga wlr ®oaw g
T 76 R |

FGH AT FAFAT TXTIE FT JAAF
WAL WA AT FE G
v £5 gaeT Twin IR0 g1 A, HAT
# qear agar § 5 1975 & gy
FAFRAT TXCNE FT 347 g1 780 47 ?
(saaa™) FE WU AL R FAFAT
FZTARG A qf} Q139 | (sq@avA)

ot AT AR ;1956 F 7H HrA A
180 fer T gA AT A< 1970 % fad
seferasam & 3 Ffea Frarr Y

qZTE At M7 fadta ey zAT A
IT T AT A KT q7F N -
FAMZ TFAT § IT 97 eqTy HfeEA
FEAT a3 1 ¥R wge ger o feat
Ffrm £t «BAY | oY Fory 7 W)X e
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¥ X g fax afz Y€ wi crens
AT IT FARAT  FTCTR WY AT
@TEATAT 97 60 7R 70 A w7
AT X 17 A A0Ar ) ATET FAFN
IRTMZ &1 A7 39 Fmfagy ®v
areqn a3 g, afew 70y 3w 1 gwen
2 AT g vAeTm ImTe ¥
¥3 F53¢ 321 2147 & A7 9 & fao
gf=ar & a=vmz &1 fasm g w1
e, (wmEw) .

SHRI CHITTA BASU : You cannm
develup Haldia by killing Calcutta. It is
a wrone notion,

[ oz fagrd a0 & ag
Fg &1 7 5 arfat #=9+9 %1 asong
% 91 7 Ffeard-am & o gwem
gl ¢ faasr g9 weeanew A am-
e . (eITEM) . HCEHT ST
Ffoan o A s AR ®
qTZ AY AT F HZTA 9 TAT ZHT TRCNG
TS AT 9% AGTAT F1 T T TFAT §,
ag Wt oF favafafza azg & 1 w9 AT
40,000 FTAFT T 91 TG WK 40
TR AT X H1F Nfae 8y &1
q7 ATY A1 UF A4 GHET FAEAT F
q2T g1 ATHY | 9 &1 Wl 979 W g
grm  zwfag ¥ fAaea @ i sweon
TZTNE 9T =419 AT N7 | A AT
g & g 2w & owafa agi g
Y B 1 AT A F 97 Fae §F i<
gt fraz Ao g S &, A A
% ey g W1 @ fF gw acre et
AT FT FIW AE $L W A fqy
W aner Au A wgafa W Wl
T% qTAAT I9 & ATT ISAT A HwAT
% 2.7 I31q1 TN 1 qHwYa w7 fear
R 5t o *x F¢ & & y—gan
T Er 1 auE w1 @ ¥ wgee
wT® g8y } fe gw & qen 2w W) agEn
e fod) Sr-ziaeqew & foR
3031 L. &—I1

-Waters at
Farakka (M)

wiran ¥ fane v & fad A
w2 fagr §, afew gn fedY &7
TR & w* A w0 Wy §, favag
1 I g fawrw ¥ fem—ag
AT w3ET § 1 g A agw A %
RIETT 9% qHAAT foqy @ Wi g@ aned
T fr awar 2w & oY g ageTEeT W@
£ Iax fadmr

AR Faa i farag
wgm fe & god W R aw A )
it 37 & #1E T T g AR B
qYA AT ¥ 39 %7 I Wi #< faar
2 AR O & fag @ ar IR
I g Wi wgd § 5 g aEeT A
feqoya s W &, & wmar g
T & guAeTd ¥ wTw J A g6
S LAl L

MR. SPEAKER : How long are you
likely to take ?

SHR1 SAMAR GUHA : Let this be
finished to-day itself. I want fiftcen minu-
1,

MR. SPEAKER : Is it the pleasure of
1ihe House to extend the time of the House
by half-an-hour ?

SEVERAL HON. MEMBEMS : Yes,

Sir.

MR. SPEAKER : Mr. Guha may take
15 minutes from this. And the balanece is
for putting the motion to the vote of the
House.

st e g ;. wew WEREd, A
forer Ay o ¥ W Forw g W
Nk Igoa, @
v g ar, ¥ oy faw st 7 Ao
faerg e wei g gy an, a1 W awrr
a1 &wrfores fagm a7 wat T QT AT—
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It was said that 40,000 cuseas is the
optimum liniit. 10.000 cusccs is  the
orinimum  limit, chullenge vou. The
other side my takc advantage of vour
statement. It was not the optimum limit.
Forty-thousand cusecs was the mioninum
' mit,

x8 hrs.

I want to draw vour attention to the
other puint, namely, imme.liately what
docs it cust to you.

w9 FF AFT 2 fF oevq 91 #5 y
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That basis has been ups=t now. Asa result
thereof. the predictubility of ships will have
to be changed.  That will coot you quite a
lot. Further, Sir, the whole river training
scheme had bern introduced in Calcutia
port on the basis of a niinimum discharge
of 10,000 cusees of water. Dur (o this there
will be possibility of a ship drifting from
this hank to another bank. It will cost
you immediately Rs. 25 crores.

As regards the point ahout salinity, owing
to this lean month the salinity point will
. The drinking water to Haldia could
ve been from Caokhali.  Now, it will be
from upstream. It will mean another Rs.
15 to 20 crores. So, Sir. within a month
you have to make available Rs. 50 crores.

Mr. Speaker, Sir, a point was made
regarding Maulana Bhashani having a

mnnmtion of sixty thousand peuple.
. That demqnstration completely flz:epped.

Phey could not even collect §,000 prople
as such, Maulana Bhashani had to
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no supbort behind that demonstration. As
regard - this issue being taken to UNO, 1
may say, Sir, if a group can be formed any
issue can be taken to UNO. But just taking
an issuc to the UNO does not mean that
the quantum of discharge from Farakka
barrage had to be determined with the
conscnt of Bangladesh. There is no inter-
national obligation. I can understand of
moral nbligation. I do not know how this
kind of agrument was brought. Sir, so
many cxpert committees had been formed
which made model experiments and came
to the conclusion that 40,000 cusecs was
the minimum discharge required for flush-
ing the tiver Hooehly. A fear has been ex-
pressed whether Ganges  water in U, P.
and Bihar will be allowed to be used for
irrigation purposes. I did not raise that
matier. When Farakka proiect was being
considered, during the sixties, 204 small
irtication schemes were sanctioned by the
same avency which had the responsibility
of construrting the Farakka barrage. Whe-
ther it was tizhit or wrong it was a dierent

matter. I guite agree that the agricultirists
of U. . and Bibiar have aright to ask for
Ganga water  for arrigaton urposes.
Government should bave enuired into the

matter. T hey should have gone decp into
that mauer.

But there is a one problem, the prob-
lemn of aikalinitv. If vou use surface water
too much that is what will happen. On the
Pukistan side thousands of scres had been
destroved because of alkalinitv. If you go
from Dethi to Caleutta, in U.P. you see on
Loth sides white patches in lands. That is
sodium carbonate formed because of the
use of excessive surface water. Because of
that alkali that i« there on earth comes
up and land fertility is destroyed. It has
bhapperied in thousands of acres on Pakis-
tan side. There should be proper balance
between the use of surface  water and the
use of eround water, In U.P. and Bihar
and other areas enongh ground water has
not been used by having deep tube wells.
There is some theory that unless you use
ground water and surface water in proper
proportion, there is the risk of alkalinity
in the surface level. How far it is true, 1
cannot say. But we see it practically on the
Pakistan side. I would ask the hon. Minis-
ter of Agriculture to institute a committee
immediately to go into the problem of
alkalinity and find out whethr it is due
to lack of use of ground water and if it is
true vou should provide for a large numb-
er of deep tube wells in U. P. and Bihar
for irrigation purposes so that the harards
of alkalinity can be avoided. Still it
requires scieatific study and experimenta-
tion,

There was one possibility—Ganga-
Brahmaputra barrage. The less said about
it the better. Even a layman will under-
stand the dfficulties. I do nos know how
h‘lhwﬂln’\hnnuhuqnuntuul

Waters ot 4.
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how long it will take to execute. Let us
hope that they will agree. It will take fifteen
years.... (Inmterruptionsy How much
moncy it will take, how much time it will
take, how much materia! it will need is
all difficult to say now. Water is at different
level; it will have to be siphoned off  from
one level to another level. It will require
at least ten years. I: is a complicated
project and before it is completed at least
ten years will be over. I had given all the
hydrological data; that was suppressed.
In the Poona laboratory it was analysed;
it was on the basis of three months data,
on the basis of yearly data, it was analysed.

You will know what are the disastrous
consequences if you do not take proper
care in this matter. The studics made in
Poona laboratory were completely suppres-
sed. They say that hydrological science is
not a perfect science and they have sup-
pressed facts. What about available data,
1975-76 data, when there was a water dis-
charge of 40,000 cusccs ? One data was
there. 12 million tonnes of sand was re-
moved. If it had been continued for five
years, the problem of Calcutta port would
have been solved and it would have been
restored to the health it enjoyed in the
thirties. When in a year it could handle 200
ships. You have taken a calculated risk,
with good intentions, to cultivate friendship
with Bangladesh. Nobody will be happier
than myselfif there is real friendship with
Bangladesh. You have taken a calculated
and serious risk. In 1975-76, just at the
time, of the elections, the previous govern-
ment suddenly reduced the quantum to
fifty-fifty so that there may not be a hue
and cry from Bangladesh. The result was,
from 36,000 —40,000 cusecs it came down
to 2,000—32,000 cusecs and there was
disastrous result. The channel shifted b
200 feet and again serious re-silting started.
Not to speak of 20,000 cusecs, when the
quantum was reduced from 86,000 to
?I,OOO cusecs. the channel shifted by 200
feet and there was a huge amount of silt-
ing. This is no laboratory experiment,
This was the actual real happening. If
that is so, naturally we have reason to be
alarmed about what will happen after five
ycars.

1 would conclude by making an ap

to Babuji. He knows the art ofgpcuuml?::
They are coming. At least keep one hono-
urable channel open. Instead of three yecar
survey, please persuade them to have a
yearly survey, joint survey, joint observa-
tion and joint analysis of the data. If that
isdone, it would be found out that they do
not require this amount of water and they
have been demanding so much only be-
cawse of political pressure. For two years,
thare was a joint survey, but the findings
aad the data were not compared because
it was a pglitical game of



295 Sharing of Gengs  DECEMBER 15, 1877 Waters at Farakka (M) 24

[t wwe 2]

This is the fear of the Indian people. 1
have already said, Calcutta is not Bengali
Calcutta, but it is Indian Calcutta, in rea-
lity not emotionally. I described it as the
economic lung of the eastern region of
India. Therefore. 1 appeal to you to
them to havea vearly
joint study joint turvey joint umlylu
and joint companaon the ﬁnd.::r
On the basis of tha lu th
God’s blessing, everydu 15 a.ll right,
it can be there. But if it is not all
right, on the basis of that, he wall have
to persuade them to make them agree w0
review the pact. This is an experiment
which you have done not on the basis of
scientific, hydrological data. It was done
more out of political consideration than
based absolutely on scientific and techuo-
logical data. I will conclude by again
appealing to Babuji to persuade them to
have a yearly revicw, on the basis of joint
study, joint survey, joint analyxis and
joint comparison of the findings by sitting
together jointly on the effect of this pact.

MR. SPEAKER: There are two subs-
titute motions. Mr. Chitta Basu, arc you
pressing your substitute motion ?

SHRICHITTA BASU: I want to make
some comments. In view of the fact that the
hon. Minister of External Affairs has, on
the floor of the House, given a very clear.
categorical, unequivocal and firm assurance
that the interests of the Calcutta Port wi)j
be properly looked aﬂer, and that he bas
also said that the issues raised durmg
the debate would also be taken into consi-
deration and taken up with the President
of the Republic of Bangladesh when he
comes here, I wish to withdraw my motion.
He has also given another asurance that
money shall not stand in the way of the
protection of the Calcutta Port. I would
also like to remind him about it. In view
of all these, 1 withdraw my substitute
mntion.

SHRI ATAL BIHARI VAJPAYEE: If
the House so desires, there is no dearth of
moncy.

SHRI CHITTA BASU: Now he has
aarted prevaricating.

MR.SPEAKER: Hcilnotpuvuiatxn‘
Ultimately he will have to sanction the
money.

SHRI CHITTA BASU: In view of all
these unequivocal assurances given en the
locdlhul-huue,hecklecve to withdraw
my substitute motion.

MR.SPEAKER :Doesthehon. Member
have the icave of the House to withdraw
the substitute motion ?

HON. MEMBERS: Yes.

Substitute motion No. 1 va:. by leavs, with-
srawom.
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MR. SPEAKER : Does the hon. Mem-
ber have the leave of the House to with-
draw his substit'te motion ?

HON., MEMBER®" Yes.

Substitute motion No. 2 was, by lcwve with-
drawn.

MR. SPEAKER : The House will now
adjourn and will meet tomorrow at 11
hrs.

18,20 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Friday, December 16, 1977/ Agra-
hayana 25, 1899 (Saka).
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